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(Act No. 19 of 1970)l 

(Received the assent of the President of India on the 10th July, 1970, 
and published in R.H. P. Extra., dated the 29th August, 1970 at  P. 695- 
767). 

Ameneded, repealed or otherwise affected by- 

( i )  H. P. Ordinance No. 12 of 1971, published in R.H. P. Extra, dated 
the 11 th December, 1971, at P. 1484-85 and replaced by H. P. Act 
No. 8 of 1972. 

(ii) H. P. Act No. 8 of 1972; published in R. H. P. Extra,. dated the 
21st April, 1972, P. 406, 407. 

(iii) A. 0. 1973, published in R. H. P. Extra, dated the 20th January, 
1973 at P. 91-112. 

(iv) H. P. Ordinance No. 5 of 1972, published in R. H.P. Extw., dated the 
25th September, 1972. P. 869-70 and replaced by H. P. Act No. 6 of 
1973. 

(v )  H. P. Act No. 6 of 1973: published in R.H.P. Extra. dated the 21st 
March, 1973, P. 465-466. 

(vi) H. P. OrdinanceNo. 3 of 1973, published in R. H. P. Extra., dated 
the 27th September, 1973 and replaced by H. P. Act No. 24 of 1973. 

(vii) H. P. Act No. 24 of 1973$, published in R.H.P. Extra., dated the 
19th December, 1973, P. 1847-1 849. 

(viii) H. P. Ordinance No. 1 of 1974, published in R.H.P. Extra., dated the 
5th February, 1974, p. 146-148, replaced by H.P. Act No. 15 of 1974. 

(ix) H. P. Act No. 15 of 1974P published in R.H.P. Extra., dated the 
22nd June, 1974. 

(x) H. P. Ordinance No. 6 of 1974, published in R. H. P. Extra., dated the 
26th June, 1974 P. 971-972, replaced by H. P. Act, No. 24 of 1974. 

(xi) H. P. Act No. 340f 1974, published in R.H.P. Extra., dated the 
6th November, 1974, P. 151 7-1 51 8. 

(xii) H.P. Ordinance No. 7 of 1974, published in R.H.P. Extra., dated the 
21 st November and replaced by H.  P. Act, No. 6 of 1975. 

(xiii) H. P. Act, No. 6 of 19756 publishedin R.H.P. Extra., dated the 
5th April, 1975, P. 397-400. 

(xiv) H. P. Ordinance No. 8 of 1974, published in R.H.P. Extra., dated 
the 17th December, 1974 and replaced by H. P. Act, No. 10 of 1975. 

(xv) H. P. ActNo. 10 of 1975publishedin R.H.P. Extra., dated the 17th May, 
1975 P. 514-557. 

1. For Statement of Objects and Reasons, see R.H.P. Extra., dated 23rd September, 1968, 
p. 1006. 

2. For Statement of Objects and Reasons, see R.H.P. Extra., dated the 1st April, 1972, 
p. 338. 

3. For Statement of Objects and Reasons, see R.H.P. Extra., dated the 10th June, 1972, 
p. 541. 

4. For Statement of Objects and Reasons, see R.H.P. Extra., dated the 18th October, 1978, 
p. 1568. 

5. For Statement of Obiects and Reasons, see R.H.P. Extra., dated the 13thApril,1974, 
p. 699. 

6. For Statement of Objects and Reasons, see R.H.P. Extra., dated the 17th Feb., 1975, 
p. 107. 
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(xvi) H.P. Ordinance No. 5 of 1975 published in R.H. P. Extra., dated the 
7th November, 1975, P. 1550-1551. 

(xvii) H. P. Act No. 11 of 19761 published in R. H.P. Extra., dated the 30th 
March, 1976, P. 1171-1 174 

An Act to consolidate and amend the laws relating to Panchayats, Panchayat Samitis 
and 5 l a  Parishads and to Provide for the constitution of Panchayats, Pancha- 
yat Samitis and Zila Parishads in  the entir~ [Statela of ~imachal Pra&sh 
on a unijorm pattenz. 

BE it enacted by the Legislatve Assembly of Himachal Pradesh in the Nin- 
teenth Year of the Republic of India as follows :- 

CHAPTER I 

PRELIMINARY 

1. Short title, extent a n d  commencement.-(1) This Act may be 
called the Himachal Pradesh Panchayati Raj Act, 1968. 

(2) It shall extend to the whole of Himachal Pradesh. 
, (3) It shall come into force on such dateS as the Government may, by 
notification, appoint. 

2. Repeal and  savings.-The Himachal Pradesh Panchayati Raj Act, 
1952 (6 of 1953) is hereby repealed. The Punjab Gram Panchayat Act, 
1952 (4 of 1953) and the Punjab Panchayat Samitis and Zila Parishads Act, 
1961, (3 of 1961) as in force in the transferred territory, are also hereby repealed. 
But notwithstanding such repeal, anything done or any action taken in exer- 
cise of powers conferred by these three repealed Acts, shall be deemed to have 
been done or taken under this Act, to the extent that it is not inconsistent 
with the provisions of this Act. 

3. Definitions.--(1) In this Act, unless the context otherwise requires:- 

(a) ''adult" means a person, male or female, who has attained the age 
of 21 years. 

(b) ''annual value" means,- 

(i) double the land revenue for the time being assessed on any land, 
whether the assessment is leviable or not; or 

(ii) where the land revenue has been permanently assessed or 
has been wholly or in part compounded for or redeemed, 
double the amount which, but for such permanent assess- 
ment, composition or redemption, would have been 1eviable;or 

7. For Statement of Objects and Reasons, see R.H.P. Extra., dated the 2IstFebruary, 1976, 
p. 619. 

8. Subs. for "union territory" by A.O. 1973. 
9. The Act enforced w.e.f. 15th November, 1970, vide Not. No. 6-2169-Pnt.-Sectt., dated 

the 7th November, 1970 (Appended). 



(iii) where no land revenue has been assessed, double the amount 
which would have been assessed if the average village rate had 
been applied : 

Provided that, in any tract in which, under the settlement for the 
time being inforce, the improvement or the land due to canal 
irrigation has been excluded from account in assessing the land re- 
venue and rate has been imposed in respect of such improvement, 
that rate shall be added to the land revenue for the purpose 
of computing the annual value; 

(G) ccblockyy means such area in a district as may be declared by the 
Government by notification to be a block; 

(d)  "building" means any shop, house, out house, hut, shed, stable, 
whether used for the purpose of human habitation or otherwise and 
whether ofstone, concrete, bricks, masonry, wood, mud, thatch, 
metal or any other material whatever and includes a wall ; 

(e) "byelaws" means bye-laws made by a Gram Panchayat, Panchayat 
Samiti or Zila Parishad under this Act ; 

Cf) "case" means 'criminal proceedingy in respect of an offence triable 
by a Nayaya Panchayat and "circle" means the area within which 
a Nayaya Panchayat exercises jurisdiction under section 194 of this 
Act; 

(g) "Collector" or "District Magistrate" or 'cSub-Divi~i~nal Judge" 
with reference to a "Gram Sabha", <'Gram Panchayat" or "Nayaya 
Panchayat" means a Collector, District Magistrate or Magistrate 
1st Class or Sub-Judge of the district or the sub-division as the case 
may be, in which such sabha, Gram Panchayat or Nayaya Pancha- 
yat is constituted; 

(h)  "common land" means the land which is not in the exclusive use of 
any individual and has, by usage, custom, prescription or by law, 
been reserved for the common purposes of village community or has 
been acquired for such purposes; 

(i) "Deputy Commissioner" means the Deputy commissioner of a dis- 
trict and includes any officer specially appointed by the Government 
to perform the functions of a Deputy Commissioner under this Act : 

Provided that such officer shall not perform any function in respect of 
which the decision of the Deputy Commissioner under this Act is 
final ; 

( j )  "Director" means the Director of Panchayati Raj appointed under this 
Act; 

(k) "Government" or "State Government" means the Government of 
Hirnachal Pradesh ; 

( I )  "Gram Panchayat" or "Panchayat" means the Executive Committee 
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ofthe Gram Sabha established under section 9 of this Act and ccNayaya 
Panchayat" means a Nayaya Panchayat established under section 
194 of this Act ; 

(m) "Gram Sabha" or "Sabha" means a Gram Sabha established under 
section 5 of this Act, and "Sabha Area" means an area declared 
to be a "Sabha Area" under section 4ofthis Act; 

(n) "land" means land assessed to land revenue and includes land whereof 
the land revenue has been wholly, or in part, released, compounded 
for, redeemed or assigned ; 

( 0 )  "land holder" means any person responsible for the payment of 
the land revenue, if any, assessed on land and includes the proprietor 
of land, the land revenue of which has been wholly, or in part, 
released, compounded for, redeemed or assigned; 

(@) "land revenue" includes tirni or grazing dues levied for grazing on 
Government land ; 

(q) "member" means a member ofthe Gram Panchayat, Nayaya Pan- 
chayat, Gram Sabha, Panchayat Samiti or Zila Parishad, as the case 
may be; 

(1) "Official Gazette" or "Gazette" means the Rajpatra, Himachal 
Pradesh ; 

(s) "Panch" means a member of Gram Panchyat elected or appointed under 
this Act and includes a Pradhan or Up-Pradhan and "Nayaya Panch" 
means a member of Nayaya Panchayat elected or appointed under 
this Act and includes a Sarpanch or Naib Sarpanch; 

(t) "Panchayat forest" means a forest which has been so declared by 
the State Government by notification issued in this behalf; 

(u) "Panchayat Sarniti" means a Panchayat Samiti consitituted under 
section 61 ofthis Act and having jurisdiction over the block area; 
and "Zila Parishad" means a Zila Parishad constituted under section 
139 of the Act; 

(a) "population" means the population ofa village or area as determin- 
ed in the manner prescribed in this behalf ; 

(w) "prescribed" means prescribed by this Act or rules made thereunder; 

( x )  "prescribed authority"' means the authority notified as such by the 
Govern men t ; 

(y) "Public place" means a space not being private property which is 
open to use or enjoyment of the public whether such space is vested 
in Gram Sabha or not; 

( 2 )  "public street" means any road, street, bridge, lane, square, court, 
alley, or passage which the public has a right to pass along, and 
includes on either side, the drains or gutters and the land upto 



defined boundary of any abutting property, notwithstanding any 
projection over such land of any verandah or other superstructure; 

(aa) ''public servant" means a public servant as defined in section 21 
of the Indian Penal Code, 1860; (45 of 1860 ) ; 

(bb) "schedule" means a schedule appended to this Act; 
(CG) "Sub-Divisional officer" means the officer in charge of a sub-diviaion 

of a district constituted for revenue and general purposes and where 
a sub-division does not exist such officer as may be declared by the 
Government as Sub-Divisional officer, for the purpose of this Act ; 

(dd) "suit' means a revenue or civil suit triable by a Nayaya Pancha- 
yat; 

(ee) "tax" includes a cess, duty, fee, rate, toll, import duty or other duty 
leviable under this Act ; 

(fl) "village" means any local area, recorded as a revenue estate in the 
revenue recordsof the district in which it is situated or any other 
local area which the Government may, by general or special order, 
declare to be a village ; 

(gg) "water-Course" means a kuhl or channel which is used for irrigation 
or providing drinking water and the management where of has been 
partly or wholly entrusted, to the Gram Panchayat ; 

(hh) "offence", "bailable offence", %on-bailable offence", "cognizable 
offence", "complaint", "officer-in-charge of a police station" and 
"police station " have the same meanings as in section 4 of the 
Code of Criminal Procedure, 1898 ; (5 of 1898) 

(ii) "decree", "decree holder", Icjudgement debtor", "legal representative" 
and " i m m ~ d d e  property" have the same meanings as in section 
2 of the Code of Civil Procedure, 1908 (5 of 1908); 

( j j )  "tenant", "rent" and "rates" and cesses" have the same meanings 
as assigned to these expressions in the Punjab Land Revenue Act, 
1887, (17 of 1887) as in force in the transfereed territory or as the 
casemay be, the Himachal Pradesh Land Revenue Act, 1954 
(6 of 1954) ; 

(kk) "transferred territory" means the areas added to Hirnachal Pradesh 
under section 5 of the Punjab Re-organisation Act, 1966 (31 of 1966) ; 
and 

(a) "Scheduled caste" shall have the same meaning as asigned to it 
in clause (24) of Article 366 of the Constitution of India. 

(2) Wonis and expressions used but not defined in this Act shall have 
the meanings assigned to them in the law for the time being in force relating 
to Municipalities and Marketing Committees (if any) in the respective areas. 



SABHA AREAS AND ESTABLISHMENT AND CONSTITUTION 
OF GRAM SABHA 

4. Demarcation of Sabha Areas.-(1) The Government may, '[by 
notification or otherwise], declare any village or group of contiguous villages 
with a population of not less than five hundred and not more than five thousand 
to constitute on or more sabha areas: 

Provided that neither the whole nor any part ofa cantonment, munici- 
pality of any class, or a notified area under section 241 of the Punjab Muni- 
cipal Act, 191 1 (3 of 19 1 I ) ,  as in force in Himachal Pradesh, or a Small Town 
Committee shall be included in a Sabha area : 

Provided further that the Government may, in any particular case, relax 
these limits. 

(2) The Government may1, [by notification, or otherwise], include any area 
in, or exclude any area from the, Sabha area. 

(3) If the whole of the Sabha area is included in a municipality, canton- 
ment, notified area under section 241 of the Punjab Municipal Act, 1911 
(3 of 1911), as applicable to Himachal Pradesh, or small town committee, 
the sabha shall cease to exist and its assets and liabilities shall be disposed 
of in the manner prescribed. 

5. Establishment and  constitution of G r a m  Sabha.-(1) The 
Government may, '(by notification or otherwise), establish Gram Sabha 
by name in every Sabha area. 

(2) Every Gram Sabba shall, by the namea [notified or established under 
;sub-section ( I ) ] ,  be a body corporate having perpetual succession and a common 
seal, and subject to any restriction by or under this Act or any other law, shall 
have power to acquire, !lold, administer and transfer prcperty, movable or 
immovable, and to enter into contracts, and shall by the said name sue or be 
sued and do all such things as are necessary for which it is constitued. 

(3) Every person, who, for the time being, is entered as a voter on the 
electoral roll of the Himachal Pradesh Legislative Assembly for the time being 
in force, and pertaining t13 the Sabha area, shall be a mem'ber of the Sabha of 
that Sabha area. 

6. Meetings and quorum of Sabha.-(I) Every Sabha shall hold . , 
two general meetings in each year, one in the summer and the other in the 
winter and itshall be the responsibility of the Pradhan to convene such meetings : - -- - -- 

1. Subs. and deemed always to have been Subs. for the words "by notification" by H.P 
Ord. No. 5 of 1975, ~ e c .  2, replaced by H.P.Act No. 11 of 1976. 

2. Subs. and deemed always to have been Subs. for the words "notified under sub-section (1)' 
by Ord. ibid (nc  3). 



Provided that not more than eight months shall intervene between the 
two general meetings unless a relaxation is allowed by the prescribed authority 
in this behalf. If a general meeting is not called by the Pradhan in accordance 
with this sub-sectio;~, the   re scribed authority shall call such meeting: 

Provided further that the Pradhan may, at any time or upon a requisition 
in writing of not less than onc -fifth of tht  members, shall, within 30 days from 
the receipt of such requisition, call an extraordinary general meeting. On the 
failure of the Pradhan to do so, the prescribed authority shall, within further 
period of 30 days call an extraordinary general meeting. 

(2) The time and place of all the meetings of the Gram Sabha shall be 
published in the prescribed manna. 

(3) For any general meeting of the Gram Sabha, one-fifth of the total 

number of its menibers shall form a quorum and decisions will be taken by 

a majority vote: 

Provided that no quorum shall be necessary for a meeting adjoruned 

for want of quorum. 

7. Defect o r  omission in  enrolment of members not to  vitiate a d  
or proceedings of the  G r a m  Sabha.-No defect or omission in the enrolment 
of a member shall vitiate any act or proceedings of a Gram Sabha, if not less 
than two-third of the members at the time, the act is done, or the proceedings 
are, taken, were duly qualified members thereof. 

8. Budget of Sabha.-The Gram Sabha shall at its winter meeting 
consider and pass the budget for the following year and at its summer meeting 
it shall consider the accounts of the pre~eding:~ear. At both meetings, the 
Gram Sabha shall consider the six monthly reports of business submitted by 
the Gram Panchayat. 

GRAM PANCHAYATS 

. a. Establishment and  constitution of G r a m  Panchayat and  disquali- 
fication t o  be members thereof.-(1) Every Sabha shall, in the prescribed 
manner; elect from amongst its members an.,execut:ve committee consisting of 
such number of persons not being less than seven or more than fifteen, as the 
Government may determine: 



'[Provided that if one or more members cannot be so elected, even after 
all necessary steps in the prescribed manner have been taken in that direction, 
the Government may appoint the necessary number of duly qualified persons 
as members of the executive committee and the members so appointed shall 
hold office for a term co-terminus with the term of the elected members] 

Provided '[further] that if no woman is elected as a Pzrnch of any Sabha, 
the Gram Panchayat shall co-opt a3 such Panch, one woman member of the 
Sabha who is qualified to be elected as Panch, in the prescribed manner : 

Provided further that every Gram Panchayat shall incIt.de two members of 
scheduled castes either elected or co-opted, if one member of scheduled caste 
is elected, the other scheduled caste member, who is otherwise qualified to 
be elected as Panch, shall be co-opted. If two members of scheduled castes 
are already elected, no co-option of a scheduled caste members shall take 
place. 

(2) The members of the executive committee of each Gram Sabha 
elect from amongst themselves the Chairman and Vice-Chairman of the 
executive Committee by majority vote in the prescribed manner and such 
Chairman and ViccQlairman shall also be called the Pradhan and Up- 
Pradhan respectively of the executive committee which shall be styled as the 
Gram Panchayat, the members thereof to be called Panches. 

(3) Every woman and member of a scheduled caste co-opted as a Panch 
under the provisons to sub-section (1) shall have the right to vote at a meting 
of the Gram Panchayat. 

(4) The election to the Gram Panchayat shall be by secret ballot and direct 
vote and for the purposes of such election, the Gram Sabha shall be divided 
into wards with single member constituencies on the basis of population, 
in the prescribed manner, and the candidate securing the highest number of 
valid votes in each constituency shall be deemed to have been duly elected. 
If after the counting of votes is completed, an equality of votes is found to 
exis8 between any candidates in the constituency, and the addition of one vote 
will entitle any of those candidates to be declared elected, the returning officer 
shall forthwith decide between those cd ida tes  by lot, and proceed as if the 
candidate or! whom the lot falls had received an additional vote. 

(5) No person who is nos a member of the Sabha andlor who;-- 
(a) 8[( i )  is not a citizen of India ; and 

(ii) is less than 25 yean of age;] 
(b) has been convicted of any offence involving moral turpitude unless 

a period of five years has elapsed since his conviction; or - - 
1. Added H..P. Ord. No. 1 of3074, aqbced by H.P. Act No. 15 of 1974. 
2. Added b ibid. 
3. Subs. by k ~ .  Old No. 5 of 1972, replaced by H.P. Act No. 6 di973. 



( G )  has been subjected to an order by a criminal wurt and which order, 
in the opinion of the oflicer to whom the Government has delegated 
its powers of removal, implies a defect of character unfitting him to 
be a Radhan, Up-Pradhan or Panch, unless a period of five years 
has elapsed since the date of order; or 

(d) has been convicted of an eletion dence  under any law for the 
time being in force ; or 

(e) has been ordered to give security for good bchaviour under section 
1 10 of the Code of Criminal Procedure, 1898 (5 of 1898) ; or 

(f) has been notified as disqualified for appointment in public service, 
except on medical ground; or 

(g) is a whole time salaried servant of any local authority or State 
Government or the Union of India ; or 

(R) is registered as a habitual offender under the Punjab Habitual 
Offenders (Control and Reform) Act, 1952 (1 2 of 1952) as inform 
in the transferred territory ; or 

( i )  is an undischarged insolvent ; or 
( j )  has not paid the arrears of any tax imposed by the Gram Panchayat 

or the Panchayat Samiti ; or 
(k) is an employee of Sabha or Gram Panchayat ; or 
( I )  is a member of either House of Parliament or of the Legi~lative 

Assembly of Himacbl Pradesh; or 
(m) is a tenant or lessee holding a tenancy or lease under the Gram 

Sabha or is in arrears of rent of any lease or tenancy held under 
the Gram Sabha, or is contractor of the Gram Sabha; 

shall be entitled to stand far tiection as or continue to be, a Pradhan, Up- 
Pradhan or Panch. 

10. Oat% and term of office, resiption o r  removal.-(1) Before 
entering upon the duties of their ofice, the Panches shall take an oath in the 
form specified in Schedule I. 

(2) The Pradhan, Up-Pradhan and Panches shall hold office for a period 
of five years unless any one of them ceases to be as such on account of removal 
or resignation earlier : 

Provided that an out-going Panch shall, unless the Government other- 
wise directs, continue to hold his office until his successor has taken the oath. 

(3) The Gram Panchayat may remove the Pradhan or Up-Pradhan from 
his office by a majority vote at any time provided such vote of non-confidence 
is not sponsored within one year l[from the date of his or her election to such 

1. Subs. and doemae always to brve beensub. by H.P. Ord. No. 5 of 1975, sr, 4, r~phcsd 
b7H.P. Act No. 11 of 1976. 
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office] and provided further that no next vote of non-confidence shall be moved 
within an interval of one year of the previous non-confidence motion. 

(4) Every Panch or servant of a Gram Panchayat corstituted under this 
Act shall be deemed to be a public servant within the meaning of section 21 
of the Indian Penal Code (45 of 1860). 

11. Filling of casual vacancies.--Whenever a vacancy occurs by the 
death, resignation or removal of a Panch, a new Panch shall be elected in such 
manner as may be prscribed, and the person so elected shall hold office for the 
un-expired portion of the term for which the person in whose place he was 
elected would have otherwise continued in office. 

12. Functioning of G r a m  Panchayat in case all Panclres a r e  not 
elected.-'[~otwithstanding anything contained hereinbeforej if, after the 
executive Committee is once established under section 9, any vacancy in that 
committee occurs in the manner laid down in the foreoging section, the remain- 
ing members shall continue to function as executive committee till suchv acancy 
is filled.] 

CHAPTER I V  
GRAM 'PANCHAYATS-CONDUCT OF BUSINESS, DUTIES, 

FUNCTIONS AND POWERS 

13. Meettings of Gram Panehayat.-(1) The meeting of the Gram 
Panchayat shall be public and shall be held a t  least once a month a t  some place 
within the Gram Panchayab area for which it is established, whenever called 
by the Pradhan : 

Provided that the Pradhan, when required in writing by a majority of the 
Panches to call a meeting, shall do so within three days, failing which these 
Panches shall, with the previous approval of the prescribed authority, be entitled 
to call a meeting after giving a week's notice to the Pradhan and the other 
Panches. 

(2) One-third of the members of the Panchayat shall form a quorum. 

(3) The decisions of the Panchayat shall be by majority and when the 
voting is equal, the Radhan or in his absence, the Up-Pradhan shall have an 
addiiional or casting vote. 

14. Maintenance of Panchayat records, etc., and  liability t6 hand 
them over.-(1) The Pr~dhan and, in his absence, the UpPradhan shall be 
responsible for the mainxalance of all prescribed records and registers aod 
other property belonging to or vested in the Sabha or tE.e Panchayat and, 



on the vacation of his office or removal or suspension therefrom, the outgoing 
Pradhan or Up-Pradhan, as the case may be, shall hand them over to his 
successor Pradhan or to such other Panch or person as may be authorised 
in this behalf by the Deputy Commissioner. 

(2) If, on a requisition made in this behalf by the Executive Officer of 
&he Panchayat Stirniti, any person, within a period of ten days of such requisi- 
tion, fails under sub-section (1) to hand over the prescribed records and 
registers and other property belonging to or vested in the Sabha or the Pan- 
chayat to the successor Pradhan or Panch or person referred to in that sub- 
section, the Executive Officer ofthe Panchayat Samiti shall apply to a Magistrate 
of the first class within whose jurisdiction the Sabha area is situated for securing 
from such person such records, registers, and other property. 

(3) On receiving an application under sub-section (2), the Magistrate 
may, by a warrant, authorise any police officer not below the rank of Sub- 
Inspector to enter and search any place where such records and registers and 
other property are kept or are believed to be kept and to seize them; and the 
records, the registers and property so seized shall be handed over to the successor 
Pradhan or the Panch or the person authorised by the Deputy Commissioner, 
as the case may be. 

(4) Whoever wilfully evades under this section the handing over of the 
prescribed records and registers or other property belonging to or vested' in 
the Sabha or the Panchayat shall, on conviction by a Magistrate of the first 
class be punishable with imprisonment which may extend to six months, or 
with h e ,  or with both, notwithstanding anything to the contrary contained in 
this Act. 

(5) The Magistrate of the first class shall not take cognizance of an 
offence under this section save on a complaint made by the Executive Officer 
of the Panchayat Samiti or such other officer as may be authorised in this 
behalf by the Government. 

15. Appointmet of Secretary of gram Panchayat.-(1) There shall 
be a Secretary for a Gram Panchayat or a group of Gram Panchayats who shall 
be appointed by the prescribed authority in the manner prescribed: 

Provided that any person appointed as a ~ecretar i  of any Gram Panchayat 
or a group of Gram Panchayats before the commencement of this Act, shall 
be deemed to have been appointed by the prescribed authority. 

(2) The remuneration, allowances and other matters relating to service 
conditions of Panchayat Secretaries shall be such as may be prescribed.' 

(3) It shall be the duty of the Secretary, under the general supervision of 
the Pradhan, to assist as prescribed the Pradhan.or Up-Pradhan or the Gram 



Panchayat or &am Panchayats' as the caw rnay be, in the discharge of their 
functions under this Act or under any other law for the time being in force. 

16. EmpIoyment of other -a--(l) Subject to such rules as 
may be prescribed, the Gram Panchayat may employ such other servants 
as are considered necessary for carrying out the duties imposed by this Act 
and may suspend, dismiss or otherwise punish such servants. 

(2) A Gram Panchayat shall pay the remuneration to such s m n t s  out 
of the Sabha fund. 

17. Provident f d  and gratuity for servante.-A Gram Panchayat 
my ,  in accordance with rules made under this Act:- 

(a) establish and maintain a provident fund on behalf of its servants; and 
(I) grant a gratuity to any savant subject to the previous approval 

of the prsecribed aufioriq; 

10. Add&- da$en-(1) Subject to such rules as may & 
prescribed by the Government, it shall be the duty of the Gram Pandayat 
within the limits of the funds at its disposal, to make arrangements for cawing 
out the requirements of the Sabha area in respect of the following matters includ- 
ing all subsidiary works and buildings connected therewith;- 

(a) any public place including its sanitation and drains; 
(b) wells, water pumps, bowlis, springs, po~ids and tanks for the supply 

of water for drinking, washing and bathing; 
(c) burial and cremation p w t d s  ; 
(d) the lighting of public places; 
( 6 )  building for the accommodation of travellers; 
(f) pounds for animals ; 
(g) the relief of the poor; 
(h) public health and mniTation; 
(i) the organisation and celebrations of public fdivals; 
( j )  the improvement of the breeds of animals used for agricultural 

or domestie purposes; 
(A)  public gardens, play grounds, cstablisirnent and maintenance of 

recreation parks, organisation sf games and sports, supply cd sports 
mate~ials and holding of tournaments; 

(9 libraries and reading ruxmw; 
(m) the votuntary registration ofthe sales of cattle, camels. and horses ; 
(n) the development of agriculture and village industries, and the 

destruction of weeds and pests; 
(a) starting and maintaining a grain fund far the cultivators and 

Icnding them seed far sowing purposes on such conditions as the 
G ~ a m  Panchayat may approve; 

(p) the construmion, repair, and maintenance of public places and 
buildings of public utility; 
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lq)  allotment of places for preparation and conservation of manure; 
(r )  construction and maintenance of culverts and bridges; 
(s) the laying out of new roads and path ways and maintenance of 

existing ones; 
(t) framing and carrying out schemes for the improved methods of 

cultivation and management of land to increase production ; 
(u) supply of water for domestic use and for cattle; 
(v )  the organisation of young farmers' club and mahila mandal for 

the organisation of games and sports and execution of developmental, 
social and cultural works in the Sabha area ; 

(w)  planning and preservation of trees; 
( x )  measures to promote the nloral, social and mater:al well-being 

or convenience of the inhabitants of the Sabha area.; 
0) promotion of pisciculture; 
(z )  community listening; 

(rd) organising of village voluntary force for watch and ward and for 
assiting the Gram Pancha~at in the discharge of its functions. 

(2) Subject to such exceptions as Government may, by general or special 
order, make, a Gram Panchayat may, and shall, if Government so directs or 
prescribes, make provisions for- 

(a) the establishment, maintenance and management of maternity 
and child welfare centres and the construction and repair of all 
buildings connected therewith; 

( b )  medical relief and first-aid; 
(6) the promotion of agricultural credit and of measures including 

establishment of provision and implement stores and credit centres 
to relieve rural indebtedness and poverty; 

(d) establishment and maintenance of first-aid centres for animals; 
( e )  relief against famine or other calamity; 
(f) providing such educational facilities as may be deemed necessary 

and desirable; 
(g) registration of births, deaths and marriages; and 
(h) any other matter which the Government may declare to be fit and 

proper to be taken under the control and administration of the 
Gram Panchayat : 

Provided that nothing in this section shall be deemed to impose any duty 
or confer any power on the Gram Panchayat with respect to any matter which 
is under the direct administrative control of any department of the Government 
or local authority, unless such duty or power has been transferred or delegated 
to the Gram Panchayat by order of the Government or, as the case may be, 
of the local authority : 

Provided further that where the Government makes any such direction, 
the Government shall from time to time allot to the Panchayat such funds, or 
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place at the disposal of the Gram Panchayt such sources of income, as it may 
deem sufficient. 

(3) It shall be the duty of the Gram Panchayat within the Sabha area to 
perform such duties of village headman in connection with village watchmen 
as the Government may prescribe. 

19. Power to require removaI of encroachments and nuisance.- 
(1) A Gram Panchayat, on receiving a report or other information and on 
taking such evidence, if any, as it thinks fit, may make a conditional order 
requiring within a time to be fixed in the order :- 

(a) the owner or the occupier of any building or land;- 

(i) to remove any encroachment on a public street, place or drain; 
(ii) to close, remove, alter, repair, cleanse, disinfect or put in 

good order any latrine, urinal, water closet, drain, cesspool 
or other receptacle for filth, sullage-water, rubbish or refuse 
or to remove or alter any door or trap or construct any drain 
for any such latrine, urinal or water closet which opens on to 
a street, drain, or to shut off such latrine, urinal or water 
closet by a sufficient roof and wall or fence from the view of 
persons passing by or dwelling in the neighbourhood; 

(iii) to cleanse, repair, cover, fill up, drain off, deepen or to remove 
water from a private well, tank, reservoir, pool, pit, ditch, 
depression or excavation therein which may appear to the 
Gram Panchayat to be injurious to health or offensive to 
the neighburhood; 

(iv) to remove any dirt, dung, nightsoil, manure or any noxious 
or offensive matter therefrom and to cleanse the land or 
building; 

( b )  the owner of any wall or building which is deemed by the Gram 
Panchayat to be in any way dangerous, to remove or repair such 
wall or building ; 

(6) the owner or occupier of any building or property to keep his 
building or property in a sanitary state; 

( d )  the owner of any dog or other animal suffering or reasonably sus- 
pected to be suffering from rabies or which is dangerous, to destroy 
or confine or cause to be confined such dog or animal ; 

( e )  the owner or occupier of any agricultural land to destroy harmful 
weeds from such land; 

( J )  the owner or occupier concerned to reclaim an unhealthy place; 
(g) the owner or occupier of any building or land to maintain in proper 

repair the level and surface of any road or street passing in front 
of the building or through his land; 

(h)  the owner or person in-charge of a private water channel to keep 
it in a state of reasonable repair; 



or, if he objects so to do, to appear before it, at a time and place to be fixed 
by the order, and to move to have the order set aside or modified in the 
manner hereinafter provided. If he does not perform such act or appear and 
show cause, the order shall be made absolute. If he appears and shows cause 
against the order, the Gram Panchayat shall take evidence and if it is satisfied 
that the order is not reasonable and proper, no further proceedings shall be 
taken in the case. If it is not so satisfied, the order shall be made absolute. 

(2) If such act is not performed within the time fixed, the Gram Pan- 
chayat may cause it to be performed and may recover the costs of performing 
it from such person in the prescribed manner. 

(3) Any person aggrieved by an order under sub-section (1) may file 
an appeal within thirty days of the passing of such order before the Deputy 
Commissioner who after holding such enquiry as he may deem fit, may set- 
aside, modify or confirm the said order and his decision thereon shall be final. 

20. Power to make general orders.-A Gram Panchayat may by 
general order to be published in the manner prescribed- 

(a) prohibit the use of water of a well, pond or other excavation suspec- 
ted to be dangerous to the public health; 

(6) regulate or prohibit the watering of cattle or bathing or washing 
at or near, wells, ponds or other excavations, reserved for drinking 
water ; 

(c) regulate or prohibit the steeping of hemp or any other plant in 
or near ponds or other excavations within two hundred and twenty 
metres of the residential area of a village; 

(d) regulate or prohibit the dyeing or tanning of skins witnin four 
hundred and forty metres of the residential area of a village: 

Provided that where the dyeing or tanning of skins was so practised a t  
the time of the establishment of the Gram Panchayat under this 
Act, it shall not be prohibited unless the Gram Panchayat provides 
reasonable facilities for practising it outside the four hundred 
and forty metres limits; 

(e) regulate or prohibit the excavation of earth or stone or other materials 
witin two hundred and twenty metres of the residential area of 
a village : 

Provided that nothing shall be done under this clause to prevent 
excavations meant to be filled by the foundation of buildingsor 
other structures ; 

(f) regulate or prohibit the establishment of brick kilns and charcoal 
kilns within eight hundred and eighty metres and pottery kilns 
within two hundred and twenty metres of the residential area of 
a village: 
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Provided that where a pottery kiln was working at the time of 
establisiment of Gram Panchayat under this Act, it shall not be 

unless the Gram Panchayat provides reasonable facilities 
for ~ractising it outside the two hundred and twenty metres limits: 

(g) direct that the carcasses of all animals dying within the village, 
except animals slaughtered for consumption shall not be disposed of 
within a radius of four hundred and forty metres of the residential 
area of the village : 

Provided that nothing shall be done under this clause to interfere with 
the legal rights of any person; 

(h)  regulate the construction of new buildings or the extension or 
alterations of any existing building or the abadi; 

(i) regulate with the previous permission of the Government, the 
parking of pubLic vehicles ; 

( j )  regulate such matters as may be necessary for the general protec- 
tion of standing trees and trees on common land and the planting 
of such trees; 

(k) regulate the observance of sanitation and taking curative and 
preventive measures to remove and prevent the spread of epidemics ; 

(1) regulate the maintenance of water courses meant for irrigation 
purposes; 

(m) regulate the killing of stray dogs; 
(n) regulate the slaughter of animals; 
(o) prohibit beggary; 
(p) direct the taking of measures for the prevention of water-logging ; 
(q) regulate the flyaing and disposal of dead animals; 
(r) prohibit the sale ofharmful eatables within the Sabha area; and 
(s) regulate offensive and dangerous trades or practices. 

21. Control on erection of buildings.-(1) The Gram Panchayat, after 
preparing a model plan for the village which has been approved by the Gram 
Sabha and the prescribed authority, by written order, may- 

(a) direct thatbefore erecting, re-erecting or adding to a building, wall, 
or a platform every person shall present an application to the 
Gram Panchayat and that no building, wall or platform shall be 
erected, re-erected or added to in conflict with the model plan 
or in advance of an alignment to be specified on land demarcated 
by the Gram Panchayat ; and 

( b )  specify the space which shall intervene between any new or enlarged 
building and the building next adjacent or any road in the village. 

(2) The Gram Panchayat shall have the power to modify, return for 
modification or reject the proposed plan for erection, re-erection or addition 
to a building, wall, or platform. 



(3) Where any building, wall or platform has been erected, re-erected 
or added to in contravention of any order passed under sub-section (I), the 
Pradhan may apply to the Sub-Divisional Officer and the Sub-Diviional 
Officer may make an order- 

(i) directing that the work done or so much of the same as have been 
executed in contravention of the order passed under sub-section (1) 
shall be demolished by the owner of the building, wall or platform 
or that it shall be altered by him to the satisfaction of the Gram 
Panchayat within such timeas may be fixed by the Sub-Divisional 
Officer ; or 

(ii) directing that the work done or so much of the same as has been 
executed in contravention of the order passed under sub-section 
(1) shall be.demolished or altered by the Gram Panchayat at the 
expense of the owner within such time as may be fixed by the 
Sub-Divisional Officer : 

Provided that the. Sub-Divisional Officer shall not make any such order 
without giving the owner full opportunity of adducing evidence and of being 
heard. 

(4) If any person to whom a direction to demolish or alter any building, 
wall or platform, is given under clause (i) of sub-section (3) fails to obey the 
same, he shall beliable to h e  which may extend in the case of masonry build- 
ing, wall or platform to twenty-five rupees and when the failure is a continuing 
one, to further fine which may extend, in the case of a masonry building, 
wall or platform, to five rupees each day on which the failure continues, provided 
that the recurring penalty shall not exceed the sum of five hundred rupees. 

22. Penalty for disobedience of a special or genera1 order of the 
Panchayat.-Any person who disobeys an order of the Gram Panchayat made 
under sections 19 and 20 shall be liable to penalty which shall be imposed by 
the Gram Panchayat and may extend to twenty-five rupees; and if the breach 
is a continuing breach, with further penalty which may extend to one rupee 
for every day after the first during which the breach continues : 

Provided that the recurring penalty shall not exceed the sum of five hundred 
rupees. The penalty, if not paid, shall be recovered as arrears of land revenue. 

23. Power to enquire and make report about misconduct of petty 
officials.-(1) On a complaint being made to the Gram Panchayat by any 
person that a peon, bailiff, constable, head constable, chaukidar, patrol of the 
Irrigation Department, forest guard, patwari, vaccinator, canal overseer, 
gram sevak, game watcher or any other class of public servants to which the 
Government may, by. notification, extend the provisions of this section has 
misconducted himself in his official capacity, the Gram Panchayat may enquire 
into the matter and submit a report along with the prima-fdcie evidence to the 
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superior officer whom it may concern, or to the Deputy Commissioner or the 
Sub-Divisional Officer as the case may be. 

The authority shall, after such further enquiry as mayk be required, take 
suitable action and inform the Gram Panchayat and the Director of the result : 

Provided that nothing in this section shall be construed as empowering the 
Gram Panchayat to summon any such official or to exercise control, disciplinary 
or otherwise, over them. 

(2) On the report being made by any person that a patwari, chaukidar, 
gram sevak, forest guard or any other class of public servants to which the 
Government may by notification extend the provisions of this sub-section, 
has failed to perform any duty imposed upon him by any laws or rules, the 
Gram Panchayat may, by notice fixing a reasonable period, require him to 
perform the duty and, on his failure to do so, shall report the matter to the 
superior officer whom it may concern, or to the Deputy Commissioner or the 
Sub-Divisional Officer as the case may be. Result of the action taken thereon shall 
be communicated to the Gram Panchayat and the Director by the department 
concerned. 

24. Power to contract for the collection of taxes and other dues. 
A Gram Panchayat may, notwithstanding any law to the contrary, in respect of 
any area within its jurisdiction, enter into contract with the Government or a 
local body to collect land revenue or any taxes or dues payable to the Govern- 
ment or a local body on being allowed such collection charges as may be 
prescribed. A Gram Panchayat may also within its jurisdiction, enter into a 
contract with all or any of the landowners to collect rent on his or their behalf 
on being allowed by the landowner such collection charges as may be prescribed. 

25. Power to introduce prohibition.-(1) A Gram Panchayat may, by 
vote of at least two-third majority of Panches, with the prior approval of the 
Government, direct that intoxicating liquor may not be sold at any licensed shop 
within the local area of the Gram Panchayat. 

(2) When a resolution has been passed under sub-section (I), it shall 
take effect from the first day of April of the year next after such resolution. 

(3) Notwithstanding anything contained in any Excise Act and the 
rules made thereunder, such a resolution will be binding upon the Excise and 
llaxz,tion Commissioner subject to approval by the Government. 

26. Bye-Laws.-(I) A Gram Panchayat may from time to time make 
bye~laws consistent with this Act and with any rules, made thereunder generally 
for carrying out all or any of the purposes of this Act. 



(2) In making a bye-law under sub-section (I), the Gram Panchayat may 
direct that a breach of i t  shall be punishable with fine, which may extend to 
ten rupees and if the breach is continuous with a further fine of one rupee 
for every day after the first during which the breach continues, provided that 
the recurring penalty shall not exceed five hundred rupees. The penalty shall 
be recovered in the prescribed manner. 

(3) The power conferred under this section to make bye-laws is subject 
to the condition of previous publication for such time and in such manner 
as the Director may determine, and no bye-law shall come into force until 
it has been confirmed by the Director. 

27. Entry and  inspection.-The Pradhan of the Gram Panchayat, 
and if authorised in writing in this behalf by the Gram Panchayat, any other 
Panch may enter into or upon any building or land,with or without assistants 
or workmen, in order to make an inspection or survey or to execute a work 
which a Gram Panchayat is authorised by this Act or by rules or bye-laws 
made thereunder to make or execute, or which it is necessary for a Gram Pancha- 
yat for any of the purposes orin pursuance of any of the provisions of this Act 
or of rules or bye-laws, to make or execute : 

Provided that- 

(a) except when it isunder this Act otherwise expressly provided no 
such entry shall be made between sunset and sun-rise; 

(6) sufficient notice shall, in every instance, be given even when any 
premises can otherwise be entered without notice to enable the 
inmates of an apartment occupied by women to remove themselves 
to some part of the premises where their privacy shall not be 
disturbed; and 

(G) due regard shall always be had to the social and religious usages 
of the occupants of theypremises entered. 

28. Transfer of forest a rea  o r  irrigation work.-(I) The Govern- 
ment may, subject to such conditions as may be prescribed, transfer to any 
Gram Panchayat the management and maintenance of a forest and the 
Government waste la-nd within and near the-boundaries of its jurisdiction. 

(2) The Government may, subject to such conditions as may be prescribed, 
tra,nsfer to any Gram Panchayat, the protection of any irrigation work and 
its extensions and the regulation of the distribution of water from any such 
work. 

(3) The Government may, subject to such conditions as may bt prescribed, 
transfer such public property situated within the jurisdiction to a Gram Sabha, 
as it may deem fit. 
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29. Acquisition of land.-When a Gram Panchayat requires any land 
to carry out any purpose of this Act, it shall first try to obtain the land by 
private negotiations and if the parties concerned fail to arrive at an agreement, 
such Gram Panchayat may make an application, in the prescribed form, to the 
Collector to acquire the land and the Collector may acquire such land under 
the provisions of the Land Acquisition Act, 1894 (1 of 1894). 

Explanation.-In this section, the expression, "land" includes benefits 
to arise out of land, and things attached to the earth or permanently fastened 
to anything attached to the earth. 

30. Power to manage fairsand markets.-The Gram Panchayat may 
start, manage and regulate fairs and markets within the Sabha area in the 
prescribed manner. 

31.-Power over water ways etc.-A Gram Panchayat shall have 
control of all public streets, waterways, other than canals as defined in any other 
enactment for the time being in force relating to a canal or a minor canal, 
situated within its jurisdiction, not being a private street or water-way and not 
being under the control of the Government or any other authority specified by 
the Government and may do all things necessary for the maintenance and repair 
thereof, and may :- 

(a) construct new bridges or culverts; 
( b )  divert, discontinue or close any public street, culvert or bridge; 
(c) widen, open, enlarge or otherwise improve a public street, culvert 

or bridge with minimum damage, to the neighbouring fields; 
( d )  deepen or otherwise improve waterways; 
(e) with the sanction of the prescribed authority undertake small irriga- 

tion projects; 
( f )  cut any hedge or branch o i  any tree projecting on a public street; 
(g) notify the setting a part of any public water course for drinking or 

culinary purposes, and prohibit bathing, washing of clothes and 
animalsor doing of other acts likely to pollute the course so set 
apart : 

Provided that nothing shall be done under clause (g) which may affect 
a canal governed by any other enactment for the time being in force relating 
to a canal or a minor canal, without the prior permission of the authority 
prescribed by the Government in this behalf. 

32. Powers regarding naming of streets and numbering of build- 
ings.-(I) A Gram Panchayat may- 

(a) cause a name to be given to a street by affixing it to or painting it 
on any building or otherwise in such a position or manner as it 
may think fit; and 
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(6) cause a n u m b  to be affixed to or painted on any building in such 
a position or manner as it may think fit. 

(2) The Gram Panchayat may require the owner or occupier of any 
building to paint thereon a number or itself cause such a number to be painted 
on any building. 

(3) Any person destroying, pulling down, defacing or altering any name 
plate of a street or number affixed to or painted on a building under sub-sections 
(1) and (2) or affixing to or painting on a building a different name or number 
from that affixed or painted by or under the order of the Gram Panchayat, 
shall, on conviction, be liable to fine which may extend to ten rupees. The fhAe 
shall be recoverable in the prescribed manner. 

33. Functional sub-committees and local conunittees of Gram 
Panchayat.-A Gram Panchayat shall for the discharge of its administrative 
functions and other duties appoint functional sub-committees and local 
committees as the Government may prescribe. 

34. Joint Committee.-Subject to such rules as may be prescribed two 
or more Gram Sabhas may combine by means of written instrument to appoint 
a Joint Committee consisting of their representatives for the purpose of transac- 
ting any business in which they are jointly interested. 

35. Work to be entmsted to Joint Committee or Panehayat 
SamitL-(I) If two or more Gram Sabhas are jointly interested in transacting 
any business, they may delegate to the Joint Committee formed in accordance 
with the provisions of section 34 or to the Panchayat Samiti, power, with such 
conditions as they may think proper to impose, to frame any scheme binding 
on each Gram Sabha as to the construction and maintenance of any joint work 
and as to the power which may be exercised by any such Sabha ia relation to 
such scheme: 

Provided that the Gram Sabhas shall pay the cost of the transaction of the 
business or the execution of the scheme as to the construction arid maintenance 
of any joint work in such proportion as may be agreed upon in the writ~r 11 

instrument above. 

(2) The Gram Sabhas may frame and modify rules regarcling the continu- 
ation of such committee and the term of office of rnemb-.- tlrcrcof and the 
method of conducting proceedings and correspondcncc. 

(3) If any difference of opinion arises between the Gram Sabhas acting un- 
der this section it shall be referred to the prescribsd authority whose deti&on 
sh&l be final. 
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36. Help in maintenance and  improvement of schools, hospitals 
or dispensaries.-(I) The Gram Panchayat shall give such help as may be 
prescribed to the department concerned in the efficient running of the schools, 
hospitals and dispensaries in or near its jurisdiction. 

(2) The Gram Panchayat may contribute funds to any charitable or 
national cause or any work or scheme for removing distress and ameliorating 
the conditions of the people in the rural areas as approved by the Government. 

37. Establishment of pr imary school, hospital, o r  dispensary fo r  
a group of Banchayats.-Where a group ofneighbouring Gram Panchayat 
areas have no primary school, hospital or dispensary, the Gram Panchayats 
thereof shall, if so directed by the Government, combine to help in establishing 
such a school, hospital or Ayurvedic or Unani dispensary and it shall be 
managed in the manner prescribed : 

Provided that the Government shall place such funds, as may be neces- 
sary for the purpose, at the disposal of the Gram Panchayats concerned. 

38. Assistance t o  the  Government Servants.-A Gram Panchayat 
shall, if so .prescribed and so far as practicable, assist any Government servant 
in the performance of his duties within its area. . 

39. Power t o  take over management of institutions etc.-Subject 
to rules made under this Act and to conditions agreed upon in writing, a Gram 
Panchayat may receive from any person any property vested in him, or the execu- 

. tion or maintenance of any work, or the performance of any duty, within its 
area : 

Provided that no work of more than five hundred rupees shall be entrusted 
~, or undertaken by,. a.Panchayat except with the previous approval of the 
Deputy Commissioner. 

CHAPTER V 

GRAM PANCHAYATS-FINANCE AND TAXATION 

40. Sabha Fund.-There shall be a Sabha Fund for each Panchayat and 
the same shall be utilised for carrying out the duties and obligations imposed on 
the Panchayat or any committee thereof by this or any other enactment and for 
such other purpose of.the Panchayat as the State Government may prescribe. 

41. Source of Sabha Fund.-( I)  The following money shall be credited 
to the Sabha Fund:- 

(a) all grants from the Government or other local authorities ; 



( b )  the balance if any standing at  the credit of the Panchayat at  the 
commencement of this Act; 

(c) the balances and proceeds of all funds which, in the opinion of the Col- 
lector, were or are being collected for common secular purposes of the vil- 

lage or villages compljsed in the Sabha area; 
( d )  all donations; 
(e) all taxes, duties, cesses and fees imposed and realised under this 

Act ; 
(f) the sale proceeds of all dust, dung or refuse collected by the servants of 

Panchayats and dead bodies of animals not claimed by any person 
in accordance with any custom or usage and the trees and other produce 
of the land vested in the Sabha ; 

(g) income derived from the village fisheries which may be under the 
management of Panchayats ; 

( h )  income derivedfrom comon lands vested in the Panchayat under any 
law for the time being inforce. 

(2) '[The Government shall in every financial year place at the disposal of 
the Director an amount equivalent to twenty percent of the total annual land 
revenue realised within the State. The Directcr may appropriate this amount 
for discharging the liabilities of the Gram Panchayats and may allocate the re- 
mainder, if any, to the Gram Panchayats in such proportion as may from time 
to time be decided by the Government.] 

42. Power of  taxation.-(1) Subject to rules made under this Act or 
any ordel made by the Government :n this behalf, a Gram Panchayat shall impose :- 

(a) a house tax payable by the occupier or, where a house is vacant, by 
the owner: 

Provided that if any house remains vacant for a perioc! ofcne year or more, 
it shall be exempted from paymer>t of the house tax ; 

(b)  With the previous approval of the Government, a tax on persons 
carrying on any profession, trsde, calling and employment (other 
than agriculture) in the Sabha zrea provided such tax has not been 
imposed in the Sabha area by any other local authority u ~ d e r  any law 
for the time being inforce ; 

(c) If so authorised by the Goveri ment, a duty on trsnsfers of property in 
the form of a surcharge on the duty imposed by the Indian Stamp Act, 
1899 (2 of 1899) in its application to Himzchal Pradesh, on instruments 

of szle, gift and mortgage with possession ofimmovable property situated 
in the Sabha area at such rate as may be fixed by the Gcvernment 
not exceeding two percent on, as the case may be, tke z rrcunt of tl-e - 

1- Subs, by H. P. ord. No. 5 of 1975, Sec. 5 ,  I eplaced by H. P. Act No, 11 of 1976. 
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consideration, the value or the property 01 the amount secured 
by the mortgagee, as set forth in the instrument; and 

(d) ifso autho~ised by the Government, any other tax, duty or cess which 
the Legislative Assembly of Hirnachal Pradesh has power to impose : 

Provided that if the Gram Panchayat fails to impose the tax, duty or cess, 
the Government may take necessary steps to impose it and the tax, duty 
or cess sb imposedshall be deemed to have been imposed by the Gram 
Panchayat : 

Provided further that the Government may at  any time withdraw the 
authorisation under clause (c) or clause (d) whereupon the tax, duty or 
cess shall cease to be levied. 

(2) The following fees may be levied by a Gram Panchaya t :- 

( i )  teh-bazari from the shop-keepers in fairs ; 
( i i )  service fee including fee on cleaning of streets and lighting of streets and 

sanitation ; 

(iii) fees for registration of animals sold in the Sabha area; and 

( i v )  water rate where water is supplied by the Gram Pancha~at .  

43, Commutat ion of tax  by labour.-A Gram Panchayat may with the 
consent of person by whom any tax is payable under this Act, commute the 
payment into a contribution of labour not exceeding twenty-four units of 
labour in any one year, a t  such intervals, for such period of time and on such 
conditions, as may be prescribed. 

Ex~lanation.-One unit of labour means four hours of manual labour. 

44. Arears of tax penalty and recovery.-(1) Where any person 
liable to pay any tax imposed, under this Act is in default in making a payment 
of the tax, the Panchayat, which imposed the tax, may in its discretion direct 
that in addition to the amount of the arrears a sum a t  the maximum rate of 
five per cent of the amount of the arrears for every day of default not exceed- 
ing that amount shall be recovered from him by way of penalty : 

Provided that the penalty may, for sufficient reasons to be recorded, be 
waived by the Pancha~at  imposing the tax. 

(2) The Pradhan of the Panchayat imposing the tax may forward to the Col- 
lector a certificate under his signature specifying the amount of the arrears of 
the tax due from any person liable to pay it, and the Collector on receipt 
of such certificate shall proceed to recover the amount specified therein zs 
arrears of land revenue. 



(3) Any sum imposed-by way of penalty shall be recoverable in the man- 
ner provided for the recovery ofarrears of tax. 

45. Power to borrow.-With the previous sanction of the Deputy Com- 
missioner and subject to conditions as may be approved by the Deputy Com- 
missioner, a Gram Sabha may borrow money from any source to carry out 
any of the purposes of this Act. 

46. Special tax and community service.-A Gram Panchayat may, 
with the previous permission of the Deputy Commissioner impose a special tax 
on the adult male members of the Panchayat area for the construction of any 
public work of general utility for the inhabitants of the said area : 

Provided that it may exempt any member from payment of this taxin 
lieu of doing voluntary labour or having it done by another person on his 
behalf. 

47. Preparation and presentation of budget.-(1) (a) Every Gram 
Panchayat shall prepare and lay before the winter meeting of the Gram Sabha 
a budget estimate of its income and expenditure for the year commencing on 
the first day of Baisakh next folllowing. 

( b )  Every gram Panchayat shall prepare and lay before the summer meeting 
of the Gram Sabha its report including the account ofits actual and expected 
receipts and expenditure for the year ending on the last day of Chait preceding 
such meeting. 

(2) The Gram Sabha may pass or refer back to the Gram Panchayat 
the budget submitted to it for reconsideration with such direction as it may 
give in the manner prescribed and may likewise pass a recommendatory reso- 
lution in respect of the report or of any other matter. 

(3) (a) If the budget is referred to the Gram Panchayat for reconsidera- 
tion as aforesaid, the Pradhan or in his absence the Up-Pradhan shall call 
an  extraordinary general meeting of the Gram Sabha to be held within the 
fortnight of the said annual meeting and the Gram Panchayat shall re-submit 
the budget at the said meeting with such modifications as may be necessary in the 
light of the directions of the Sabha and the Gram Sabha shall then pass the 
budget in the manner prescribed. 

( b )  Subject to rules, made in this behalf', the budget shall take effect 
after it has been approved by the prescribed authority. 

(4) Accounts of the receipts and expenditure of every Panchayat shall 
be made up in such form as may be prescribed and the Panchayats shall make 
arrangements for the examination and audit of accounts by such persons, as the 
Government appoints in this behalf. 
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GRAM PANCHAYATS-CONTROL 

48. Delegation of powers.-(1) The Government may, I[ by notification 
or otherwise] delegate all or any of its powers under this Act other than the 
power to make rules, to a Deputy Commissioner or the Sub-Divisional officer 
as the case may be or the Director. 

(2) The Director may, with the previous permission of the Government, 
delegate any of his powers other than those delegated to him to an officer not 
below the rank of a gazetted officer. 

(3) The District Magistrate may delegate any of his powers to the Magis- 
trate of the first class. 

(4) The Collector may delegate any of his powers to an Assistant Col- 
lector of the first grade. 

( 5 )  The Deputy Commissioner or the Sub-Divisinal Officer as the case 
may be, may delegate any of his powers of control to any officer p~ovided that 
the powers specified in sections, 54 (1) and 57 shall not be further delegated by 
the Deputy Commissioner. 

49. Power of the Government to hold general Election etc.--(l) Notwith- 
standing anything containedin this Act or the rules made thereunder, the Govern- 
ment may, by notification, direct that by such date as may be specified in the 
notification, a general election of members of executive committees of all Sabhas, 
sliall be held in the Union territory of Himachal Pradesh and different dates 
may be appointed for different areas or for different sabhas or groups thereof. 

(2) As soon as a notification is issued under sub-section (I), the Deputy 
Commissioner and all other authorities concerned shall take all necessary 
steps for such election under and in accordance with the provisions of this Act 
and the rules made thereunder. 

(3) The power of holding a general election under sub-section (2) may 
be exercised by the Government from time to time so that a period of not 
less than five years shall intervene between any two consecutive elections. 

50. Access to records of Gram Panchayat.-(1) A Gram Pan- 
chayat shall at all reasonable times permit any officer or other person 
whorl1 the Director or the Deputy Commissioner or the Sub-Divisional Officer 
by a general or special order, as the case may be, may authorise in this 

-- 
1. Subs. and shall be deemed always to have been subs. for the words "by notification", by 

H.1'. Ord, No. 5 of 1975, Sec. 2. 
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behalf, to have access to all its books, proceedings and records and to enter 
on and inspect any immovable property occupied by, or any work in progress 
under the orders of, or any institution controlled by it. 

(2) Nothing contained in sub-section (1)  shall affect the right of parties 
to any proceedings pending before a Panchayat to inspect the records of those 
proceedings, in the manner prescribed. 

51. Power to suspend the  action of G r a m  Panchayat.--(1) The 
Deputy Commissioner or the Sub-Divisional Officer, as the case may be, may 
by written order suspend the execution of any resolution or order of the Gram 
Panchayat or prohibit the doing of any act which is about to be done or 
is being done under the cover of this Act. 

(2) The Deputy Commissioner or the Sub-Divisional Officer, as the case 
may be, shall forthwith send to the Director a copy of the order with a 
statement of his reasons for making it, and with such explanation as the Gram 
Panchayat may offer, and the Director may thereupon confirm, modify or 
rescind the order. 

52. Default of duties.--(1) I f a  Gram Panchayat makes default in the 
performance ofany duty imposed upon it by or under this Act, or under 
any other law for the time being in force, the Deputy Commissioner, or 
the Sub- Divisional officer, as the case may be, may fix a period for the perfor- 
mance thereof, and, in case of default, may appoint any person to per- 
form it and may direct that the expenses arising from, and incidental to, its 
performance shall be paid by the Gram Panchayat within the time fixed. 

(2) If, in the opinion of the Government, a Gram Panchayat has failed 
or is otherwise incompetent to administer its property, movable or immovable, 
in the best interest of the inhabitants of the Sabha area, the prescribed authority 
ifso required by the Government, shall appoint a person, with the previous 
approval of the Government , to administer such property for and on behalf 
of the Gram Panchayat under the general supervision of the prescribed 
authority: 

Provided that the Government may at any time direct the termination of 
such arrangement thereupon the administration of the property shall be re- 
sumed by the Gram Panchayat. 

(3) The person appointed under sub-section (2) shall exercise all such 
powers of a Gram Panchayat under this Act or under any other law for the 
time being in force as may be necessary for the management of the property 
and shall be entitled to receive such remuneration as may be fixed by the pres- 
cribed authority with the approval of the Government. 
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(4) The income from the management of the property shall be credited 
to the Sabha Fund and all expenses arising from and incidental to the admini- 
stration of such property, including the remuneration payable to the person 
appointed under sub-section (2) , shall be met out of the Sabha Fund. 

(5) If the expenses referred to in sub section (I) or section (4) are 
not paid, the Deputy Commissioner or the Sub-Divisional Officer, as the case 
may be, make an order directing the person having custody of the Sabha 
Fund to make the payment in whole or in part as may be possible from such 
balance and if such person does not comply with the order, recover the amount 
from him. 

53. T h e  government  m a y  cal l  fo r  proceedings.-(1) The Govern- 
ment may call for and examine the record of proceedings of any Gram Pan- 
chayat for the purposes of satisfying itself as to the legality or propriety of any 
executive order passed therein and may confirm, modify or rescind the 
order. 

(2) The Government may, a t  any time, call for and examine the record 
of any executive order made under this Act, for the purpose of satisfying 
itself as to the legality and propriety of such order and may confirm, modify 
or rescindsuch order. 

54. Suspension a n d  removaI  of Panches of G r a m  Panchayat.-(1) 
The State Government or the Deputy Commissioner may, during the course 
of an enquiry or, if the State Government or the Deputy Commissioner so 
thinks proper, for any reason to be recorded in writing, otherwise, suspend 
a Panch in the prescribed manner for any of the reasons for which he can be 
removed, and debar him from taking part in any act or proceedings, of the said 
body during that period and order him to handover the records, money or 
any property of the said body to the persons authorised in this behalf. 

(2) The Government may, after such enquiry, as it may deem fit, remove 
any Panch :- 

(a) on any of the grounds mentioned in sub-section ( 5 )  of section 9 ;  
(b) who refuses to act, or becomes incapable of acting, or is adjudged an 

insolvent ; 
(c) who, without reasonable cause, absents himself for more than two 

consecutive months from the meetings of the Gram Panchayat; 
(d) who in the opinion of the Government has been guilty of misconduct 

in the discharge ofhis duties. 

Exfl1anation.-The expression "misconduct" in clause (d) includes the 
failure of t h ~  Radhan, without sufficient cause, to supply a 



copy of thc order of the Gram Panchayat in an administrative case 
decided by it, within two weeks from the receipt of a valid ap- 
plication therefor. 

(3) A person who has been removed under sub-section (2) may be- dis- 
qualified for re-election for such period not exceeding five years as the Govern- 
men t may fix. 

(4) The Government may at any time revise, rescind or modify any or- 
der passed byi t  under sub-sections (11, (2) and (3) or by the Deputy 
Commissioner under sub-section (1) . 

55. Supersession of G r a m  Panchayat  a n d  consequences 
thereof.-(1) If, in the opinion of the Governmelit, a gram Panchayat is in- 
competent to perform or persistently makes default in the performance of a duty 
imposed on it by or under this or any other Act or exceeds or abuses its powers or 
sllould here be any other reasonable cause which in the opinion of the Govern- 
ment necessitates the supersession of the body, the Government may, by 
notification, supersede it. 

(2) On the supersession of a body under sub-section (I) ,  the following 
consequences sliall ensue :- 

(a)  all members of the body shall, from the date of notification, vzcate 
their seats ; 

(6) the funds and other property, if any, vested in the body, shall be 
disposed ofin such manner as the Government may direct. 

56. Establ ishment  of  a n e w  Panchayat  i n  p lace  of  one supersed-  
e d  under  section 55.-The Government may, at any time, establish a.ncth er 
such body in the place of the one so superseded under section 55 in accordance 
with the provisions of this Act. 

57. Suspension a n d  removal  of Panches unde r  section 54.-Not- 
withstanding anything containedin section 54, the State Government or the 
Deputy Commissioner may suspend and the Government may remove a Panch 
on ground of any dishonest act committed by such Panch during the period 
of five yezrs preceding the date from which he assumed office as a Panch. 

58. Penal ty f o r  causing loss, waste,  or misappl icat ion of  money  
or proper ty  of  the G r a m  Panchayat.--(1) Every member of the Gram 
Panchayat or any joint committee or any other committee constituted under 
this Act shall be liable for the loss, waste or inis-application of any money, 
property belonging to the Gram Panchayat, if such loss, waste or mis-appli- 
cltion is a direct consequence of his neglect or misconduct with a member of 
the Panchayat, joint cornmitee or other committee and a suit for compensation 



38 H.P.  CODE VOL. v 

may beinstituted against him by the Panchayat, of which heis a member, with 
the previous sanction of the prescribed authority. 

(2) If the prescribed authority sanctions the institution of a suit under 
sub-section (1) or refuses to grant the sanction, the member concerned or the 
Gram Panchayat,as the case may be,  may within thirty days ofsuch sanction 
or refusal, appeal to the State Government or prescribed appellate authority 
against the said sanction or refusal. 

(3) The State Government may institute a suit mentioned in sub-section (1) 
on its own initiative. 

59. Penalty for tampering with the panchayat's property.-(I) 
Whoever removes, displaces or makes an alteration in or otherwise inter- 
feres with any pavement, gutter or other material of a public street or any 
fence, wall or post thereof, or a lamp post or bracket, direction post, stand post, 
hydrant, or other such property of the Gram Sabha without the 
written sanction of the Gram Panchayat or other lawful authority, shall, 
be punishable with fine which may extend to ten rupees. 

(2) If, through any act, neglect, or default on his part, a person has 
incurred a penalty imposed by sub-section ( 1 )  and has caused any damage 
to the property of the Gram Sabha, the person incurring such penalty shall 
be liable to make good such damage as well as to pay such penalty, and the 
damages may be assessed in the prescribed manner by the prescribed authority 
and shall be recoverable from the offender as arrears of land revenue. 

60. Power of the State Government to make rules.-The State 
Government may, subject to the condition of prev!:ous publication, 
by notification, in the official Gazette, make rules ccnsjstent with this 
Act, to carry out the purposes of this Act in relation to any matter concerning 
Gram Panchayats. 

CHAPTER VII  

CONSTITUTION O F  PANCHAYAT SAMITIS AND CONDUCT 
OF THEIR BUSINESS 

61. Power to declare constitution of Panchayat Samiti for blocks. 
( 1 )  The Government may, by notification, direct that, with effect from such 
date as may be specified in the notification, there shall be constituted Panchayat 
Samitis for every block in a district. 

(2) Every Panchayat Samiti shall, by the name of block for which it 
is curistituted, be a body-corporate having perpetual succession and a common 



seal with power to acquire, hold and dispose ofproperty and to contract and 
shall, by the said name, sue or be sued. 

(3)  If, after a Panchayat Samiti is constituted for a block under sub- 
section (I) ,  the block is redelimited, the Government may reconstitute a 
Panchayat Samiti for the redelimited block under the provisions of that sub- 
section. 

62. Area of Jurisdiction of  Panchayat  Sarnitis-A Panchayat 
Samiti shall have authority throughout the block for which it is constituted: 

Provided that it shall not have authority over any part of the block as 
is for the time being included in a municipality or a cantonment or a notified 
area, or a small town committtee. 

63. Constitution o f  Panchayat Samitis.-The Panchayat Samiti 
shall consist of the following members:- 

(a) primary members to be elected by secret ballot in the manner pres- 
cribed by the persons as provided hereunder :- 

Twenty members from the block, by the Panches, Up-Pradhans and 
Pradhans of Gram Panchayats in the block from amongst them. 
selves ; 

(6) l[co-opted member to be co-opted in acordance with the provisions of 
section 74, comprising;- 

(i) two women out of panches from the block if no women is elect- 
ed under clause (a) provided that if only one women is elected 
then one more woman shall be co-opted. 

( i i )  four persons out of panches from the block belonging to sched- 
uled castes, ifno such person is elected under clause (a) pro- 
vided that if only one, two or three persons belonging to sche- 
duled castes are elected under clause (a) than three, two or 
one such person respectively shall be co-opted. 

(iii) two persons out of a panel, consisting of such members of the 
co-operative societies, within the jurisdiction of the Panchayat 
Samiti, as are nominated for this purpose by the managing 
Committees of the &-operative societies, provided that not 
more than one member shall be nominated by any one 
co-operative society on such panel] ; ----------- 

I .  Subs, and deemed always to have been Subs. by H.P. Ord. No. 7 of 1974, replaced by H.P. 
Act No. 6 of 1975. 
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( c )  associated members, namely :- 
(i) every elected member of the Himachal Pradesh Legislative 

Assembly representing the constitutency of which the block 
as a whole or any part thereof forms part; 

(ii) such nominated member or members of the Himachal Pradesh 
Legislative Assembly whose name or names is or are entered 
as voter/voters in the voters list of Himachal Pradesh Legisla- 
tive Assembly within the territorial jurisdiction of the Panchayat 
Samitis : 

Provided that an associate member shall not be entitled to vote at, but shall 
have the right to speak in and otherwise take part in the 
proceedings of, any meeting of the Panchayat Samiti or its com- 
mittees; 

(d) ex-Officio members, namely, the Sub-Divisional Officer, having jur- 
isdiction in the block : 

Provided that where there is no sub-division, the Government may 
appoint such other officer as it thinks fit for being a member till such time as 
a sub-division is established : 

Provided further that an ex-o@io member shall not be entitled to vote 
at  any meeting of the Panchayat Samiti. 

64. D i ~ ~ a u l i f i c a t i o n s  of candidates for  election as p r i m a r y  mem- 
bers.-No person shall be eligible for election as a primary member '[or 
co-opted member] if such person- 

(a) is less than twenty five years ofage; or 
(b )  is a whole time salaried servant of the Government or the Government 

of India or the Government of any other State in India, or a local 
authority; or 

(c) is of unsound mind and stands so declared by a competent court ;or 
(d) is an undischarged insolvent ; or 
( 6 )  is not a citizen of India or has voluntarily acquired the citizenship 

of a foreign State or is under acknowledgement of allegiance or adhere- 
ence to a foreign State; or 

(f) is so disqualified by or under any law maderby the Legislative Assembly 
of Himachal Pradesh; or 

(g) has directly or indirectly any share or interest in any contract with, 
by or on behalf of, the Panchayat Samiti while owning such share or 
interest ; or 

(h)  has been dismissed from the service of the Government or a munici- 
pal committee or a Gram Panchayat or any other local authority 
for misconduct and has been declared to be disqualified and has, 
within five years from the date fixed for the nomination of candi- 
dates, been prescribed from the Government employment; or - - 

1. Ins. and deemed always to have been ins. by H.P. Ord. No, 7 of 1974, replaced by H.P. 
Act No. 6 of 1975. 
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(i) has, a t  any time, within five years from the date specified for the 
nomination of candidates, been serving a sentence of imprisonment 
for an offence involving moral turpitude for not less than one year; 
or 

(j) is disqualified from membership of a Municipal Committee, 
Gram Panchayat, Panchayat Samiti, Zila Parishad or any other 
local authority as a result of his election having been set aside 
under this Act or under rules made under this Act or any other 
enactment for the time being in force relating to Municipalities 
Panchayats or other local authorities; or 

(k) is disqualified for being elected or co-opted as a member; or 
(1)  is a member of Himachal Pradesh Legislative Assembly or either 

House of Parliament. 

65. Qualifications of  co-opted members.-'[ * * * * ] . 
66. T e r m  of office o f  member.-The term of office of primary and 

co-opted members, other than a member elected to fill a casual vacancy, shall 
be five years: 

Provided that an outgoing member shall, unless the Government other- 
wise directs, continue in office until the election of his successor is notified. 

67. Co-option by majori ty vote.-2[Members shall be co-opted under 
section 63 ( b )  by majority vote in the prescribed manner.] 

68. Notification o f  election etc., a n d  oa th  of allegiance.--(1) Every 
election and co-option of a member and the election of the Chairman or 
Vice-Chairman of a Panchayat Sarniti shall be notified by the Deputy Commis- 
sioner concerned in the Official Gazette and no member shall enter upon his 
duties until his election or co-option has been SO notified and notwithstanding 
anything contained in the Indian Oaths Act, 1873, (10 of 1873), until hehas 
taken or made at  a meeting of the Panchayat Samiti, an oath or affirmation 
of his allegiance in the form specified in Schedule I as member and as an office 
holder. 

(2) If any such person refuses to take or make such oath or affirmation, 
his election or co-option, as the case may be, shall be deemed to be invalid 
and a fresh election or co-option shall take   lace. 

(3) No person whose election or co-option has been deemed to be invalid 
under this section shall be eligible for election or co-option to any Panchayat 
Samiti for a of two yenrs from the date on which he ought to have taken 
or made such oath or affirmation. --- - 

1, and deemed always to have been del. by H.P. Ord. NO. 7 of 1974, replaced by 
H.P. Act No. 6 of 1975. 

2. Subs. and deemed always to have been subs. by ibid. 
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69. Resignation of members.-(1) A member may resign his office by 
notifying, in writing, his iiitention to do so to the Chairman of the Panchayat 
Samiti or the Deputv Commissioner : 

Provided that where the notke of resignation is not delivered personally 
to the Chairman or the Deputy Commissioner, the Chairman or the Deputy 
Commissioner, as the case may be, shall obtain confirmation from the person 
concerned as to its genuineness. 

(2) A resigation confirmed as aforesaid or delivered personally shall 
take effect on and from the date on which the notice was received. 

70. Filling of casual  vacancies.-(1) When the place of a primary 
or co-opted member becomes vacant by resignation, death or otherwise, a new 
member shall be elected or co-opted, as the case may be, in the manner provided 
in section 63. 

(2) A person elected or co-opted under this section to fill a casual vacancy 
shall hold office until the person whose plzce he fills ~7ould regularly have gone 
out of office, but slzall be eligible for re-election cr  co-option if otherwise 
qualified. 

71. Procedure where no  m e m b e r  is elected.-If, a t  an election 
to a Panchayat Samiti, the requisite nu-mber of primary members is not elected, 
a fresh election for the remaining number shall be held in the manner prescribed. 

72. Prohibition of mult iple  elections.-(1) No person shall stand for 
election to more than one Panchayat Samiti. 

(2) No person elected to a Panchayat Samiti under section 63 (a) shall 
be co-opted under section 63 (b) and if so co-opted, the co-option shall be 
invalid for the purposes of clause (b) and fresh co-~pt ion shall be held to 
fill in the vacancy: 

Provided that no member of the Himachal Pradesh Legislative Assembly 
or a member of either House of Parliament skall be eligible for co-option 
under clause (b) referred to above. 

73. Vacation of seats.--(1) The Chairman, Vice-Chairman or a 
member of a Panchayat Samiti after entering upon liis office, shall f~r thwi th  
cease to be the Chairman, Vice-Chairman or the member, as the case may be, 
an(: his office shall become vacant if- 

(a) he  becomes s1.tbject to any of the disqualifications specified in 
section 64; or 

(b) he absents himself without the permission of the Panchayat Samiti 
from more than three consecutive ordinary meetings ofthe Samiti. 



(2) If any question, dispute or doubt arisepas to whether or not a vacancy 
has occurred under this section, it may be referred by any member of the 
Samiti to the Deputy Commissioner concerned, whose decision thereon shall 
be final. 

(3) Pending such decision, the Chairman, Vice-Chairman, or the membes 
of the Panchayat Samiti, as the case may be, shall be deemed to be duly 
qualified, 

74. Co-option of members.--(l) The Deputy Commissiouer concern- 
ed, or any gazetted officer appointed by him in this behalf, shall, as soon as 
possible after notificatiori of election of primary members, call a meeting of such 
members in the manner prescribed for the purpose of co-opting members in the 
prescribed manner under clause (6) of section 63. The aforesaid officer shall 
preside a t  such meeting. 

'[(2) After the co-option under sub-section ( I ) ,  the Chairman shall 
be elected by majority vote amongst the primary and co-opted members of 
the Panchayat Sarniti in the prescribed manner. Thereafter the Vice- 
Chairman shall be elected by majority vote in the same manner: 

Provided that if a Pradhan of a Gram Panchayat is elected as Chairman 
of the Pancha~at  Samiti, he shall cease to be the Pradhan of the Gram Pan- 
chayat from the date of his election as Chairman of the Panchayat Samiti is 
notified.] 

75. Term of office of Chairman and Vice-Chairman.-(1) The term 
of office of the Chairman and Vice-Chairman of a Panchayat Samiti shall be 
five years : 

Provided that an outgoing Chairman or Vice-Chairman shall, unless 
the Government otherwsise directs, continue to hold office until the election 
of his successor is notified : 

Provided further that the Chairman or Vice-Chairman shall cease to be 
the Chairman or Vice-Chairman if he ceases to be a member of the Panchayat 
Samiti or if, by a resolution passed by a majority vote, the Panchayat Sarniti 
decides a t  a meeting convened in the manner prescribed, that he shall vacate 
his office, In such case, Panchayat Samiti shall elect a new Chairman or Vice- 
Chairman, as the case m a y  be, in the same manner as prescribed under 
section 74: 

Piovided further that a vote of non-confidence shall not be sponsored 
against the Chairman of a Panchayat Samiti within one year from the date 
of his or her taking of oath of such office and provided also tj,at no next vote of 
non-confidence shall be moved within an interval of one year of the previous 
non-confidence motion. - 

1. Subs.byH.P. Ord. No. 3 of 1973, replaced by H.P. Act No. 24 of 1973. 
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(2) An outgoing Chairman or Vice-Chairman shall be re-eligible for 
election if otherwise qualified. 

76. Resignation of Chairman and Vice-Chairman.-The Chairman 
or Vice-Chairman of the Panchayat Samiti may resign his office by notifying in 
writing his intention to do so to the Panchayat Samiti and on such resignation 
being accepted by the Panchayt Samiti, he shall be deemed to have vacated his 
office and the new Chairman or Vice-Chairman, as the case may be, shall be 
elected in the same manner as prescribed uuder section 74. 

77. Casual vacancies in the office of the Chairman and Vice- 
Chairman.-Upon the occurrence of any vacancy in the office of the Chairman 
or Vice-Chairman otherwise than in the manner specified in sections 75 and 
76, a new Chairman or Vice-Chairman, as the case may be, shall be elected 
in the manner provided in section 74. 

78. Executive Officer and officers of Panchayat Samiti and 
Secretary thereof.-(1) The Block Development Officer shall be the ex-oficio 
Executive Officer of the Panchayat Samiti and shall act in the prescibed 
manner with regard to the matters entrusted to the Panchayat Samiti under 
sub-section (2) of section 98 or section 100. The Block Development Officer 
shall also act as Secretary of the Panchayat Samiti. 

(2) The Panchayat Samiti staff shall be under the administrative control 
of the Secretary of the Panchayat Samiti in the manner prescribed. 

(3) The Secretary or any other servant of the Panchayat Sarniti shall 
not acquire directly or indirectly, by himself or through any person, any 
share or interest in any contract or employment with, by or on behalf of the 
Panchayat Samiti, other than a share or interest as such Secretary or as such 
servant of the Panchayat Samiti. 

79. Meeting.--A Panchayat Samiti shall ordinarily meet at least six times 
in each year for the transaction of its business and not more than two months shall 
be allowed to elapse between any two successive meetings. 

80. Convening of ordinary or special meetings.--(1) A meeting 
of a Panchayat Samiti shall be either ordinary or special. 

(2) Any business may be transacted at an ordinary meeting unless required 
by this Act or the rules made thereunder to be transacted a t  special meeting. 
Except as otherwise provided under this Act, the meeting of the Panchayat 
Samiti shall be convened by the Chairman and, in his absence by the Vice- 
Chairman. Notice of every meeting specifying the time and place thereof and 
the business to be transacted thereat shall be despatched to every member of the 
Panchayat Samiti and exhibited a t  the office of the Panchayat Samiti not less 



than ten clear days before an ordinary meeting and four clear days before a 
special meeting. 

81. Powers of Chai rman a n d  Vice-Chairman t o  call special 
meetings.-The Chairman, or, in his ab  selice, the Vice-Chairman may 
whenever he thinks fit, and shall, on requisition made in writing by not less 
than one-third of the total members of the Panchayat Samiti, convene a special 
meeting within two weeks of the receipt of the written requisition. 

82. Adjournments.-Any meeting of a Panchayat Samiti may, with 
the consent of the majority of the memb~rs  present, be acljourned to any other 
date; but no business other than that left over at  the adjourned meeting shall 
be transacted at the next following meeting. 

83. Presiding authori ty of t he  meeting-decision by majori ty 
vote.-(1) At every meeting of' a Panchayat Samiti, the Cl-~airman, if present, 
or, in his absence, the Vice-Chairman, and if there be no Chairman or Vice- 
Chairman present, the11 such one of its meinl~ers, as the me.*lbers may elect, 
shall preside. 

(2) Except as otherwise provided by this Act or the rules made thereunder, 
all questions coming up before any meeting of a Panchayat Samiti shall be 
decided by a majority of votes of the members present and voting and, in 
case of an equality of votes, the authority presiding the meeting shall have a 
second or casting vote: 

Provided that in case of equality of votes. at the election of the Chairman 
or the Vice-Cl~airman under section 74, such authority shall not exercise the 
casting vote and the result shall be decided by drawing lots. 

(3) Notwithstanding anything conta,ined in sub-section ( 2 ) ,  no person 
shall preside over any meeting at  which the question of his own election to 
office is under consideration. 

(4) Any matter finally disposed of by a Panchayat Samiti shall not be 
reconsidered unless th.e recorded consent of not less than three-fourths of 
its total members has bee11 obtained thereto or unless the Government, the 
Director, or the Deputy Commissioner has directed its reconsideration. 

84. Quorum.-For the transaction of business at a meeting ofa Panchayat 
Samiti, the quorum shall be- 

(a) if it is an ordinary meeting, one-third of its members having right 
to vote; 

( b )  if it is a special meeting, one-half of its members having right to 
Vote. 
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85. Disability of members having pecuniary interest.-No member 
shall vote on, or take part :n, the discussioll of any question coming up for 
consideration at a meeting of a Pa~lchayat Samiti, if the qu-estion is one in 
which, apart from its general applica.tion to the public, he has any direct or 
indirect pecuniary interest. 

86. Records and publication of proceedings.-(1) Minutes of the 
proceedings at each meeting of a. Panchayat Samiti shall be drawn up and 
recordedin a book to be kept for the purpose and shall be signed by the authority 
presiding a t  the meeting or of the next ensuing meeting, and shall be publish- 
ed in such manner as the Panchayat Samiti, may, by bye-laws, direct, and shall, 
a t  all reasonable times, be, open to inspecti011 by any inhabitant of the block. 

(2) A copy of every resolutioll passed a t  any meeting of a Panchayat 
Samiti shall, within three days from the date of meeting, be forwarded to the 
Deputy Commissioner and the Chairman, Zila Paishad concerned. 

87. Defect or irregularity not to vitiate procer?dhgs.--(l) No act 
done or proceedings taken by a Pnnchayat Sdn~iti or standing committee or any 
other committee appointed under this Act shall he rii~c~tiorled on account of any 
vacancy in membership or any dcfect in the election or quzlification of the 
Chairman, Vice-Chairman, presiding autllority or member or any defect cr  
irregularity of such act or proceeding not affecting the merits of the case. 

(2) Until the contrary is proved, every meeting of Panchayat Samiti 
or standing committee or any other committee shall be deemed to have been 
duly convened and held and all members, attending the meeting, shall be 
deemed to have been duly qualified, when the minutes oftlle meeting have been 
duly signed in accordance with the provisions of this Act. 

CHAPTER VII I  

EXECUTIVE AUTHORITY AND SERVANTS OF THE 
PAJIGHAYAT SrlMITI 

88. Implementation of the resolutions on the Paachsyat $amitis.- 
The imp1eme:ltation of the resolutions of the Panchayat S?niiti with regard 
to the matters entrusted to the Panchayat Sarniti under sub-section (2) of 
section 98 or under section 100 ~vllerein t4ze Panchayat Samiti acts as agent of 
the Government, shall be the responsibility o f  t;:e Executive Oficer and he 
shall act in the prescribed manner. With regard to other matters not 
specifically entrusted to the Panchayat Samiti under sub-seciton (2) of 
section 98 or section 100 and wherein the Fancl-iayat Samiti does not act as 
ager~t of the Government, it shall be the responsibiltiy of the Secretary of the 
Panchayat Samiti to implement its resolutions in the prescribed manner. 



89. Custody of common  seal.-The common seal of the Panchayat 
Samiti shall remain in the custody of its Secretary. 

90. Employment.-(1) Subject to rules made by the Government, 
a Pancllaya t Samiti may employ such servants as it may consider necessary for 
the efficient performance of the duties imposed upon it by this Act or rules or 
bye-laws made thereunder or any other law for the time being in force and 
may- 

(a) fix for them such pay and leave allowance, subject to the prescribed 
limit, in proportion to the income of the Panchayat Samiti as it 
may think fit : 

Provided that any excess in expenditure over the establishment of the 
Panchayat Samiti shall require the prior approval of the Govern- 
ment ; 

(b)  establish and maintain a provident fund or annuity fund on behalf 
of such servants and may compel any or every such servant to 
contribute thereto and may suppleinel~t such contribution out 
of the Samiti fund; 

(c) grant them pension or subscribe on their behalf for pension or 
gratuity: 

Provided that- 

(i) the conditions of grant of leave allowance, provident fund, 
pension, gratuity and annuity shall not be more favourable 
than those prescribed for persons in the service of'the Govern- 
men t ; 

(ii) no leave allowance, provident fund,  ensi ion, gratuity or 
annuity granted to a servant shall exceed the sum which 
under any general or special order for the time being in force, 
such servant would be entitled to if his service had been under 
the Government. 

91. Punishment and  dismissal of servants.-(1) Subject to the right 
of appeal and revision under section 164 a Panchayat Samiti may suspend, 
dismiss or otherwise punish its servants other than the Government servants 
placed at  its disposal. 

(2) No servant of a Panchayat Sainiti shall be dismissed or removed or 
reduced in rank until he has been given a reasonable opportunity of showing 
cause against the action proposed to be taken in regard to him: 

Provided that this sub-section shall not apply- 

(a) where a person is dimissed or removed or reduced in rank on the 
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ground of conduct which has led to his conviction on a criminal 
charge ; or 

( 6 )  where the Panchayat Samit;i or any other authority empowered in 
this behalf by or under this Act is satisfied that for some reason, 
to be recorded by the Panchayat Samiti or the said authority in 
writing, it is not reasonably practicable to give to that person 
an opportunity of showing cause. 

92. Government servqnts to be pIaced at the disposal of Panchayat 
Samitis.-(1) The Government may by notification place at the disposal of a 
Panchayat Samiti such of its servants as are required for implemenation of 
the schemes connected therewith and for such other duties and functions as 
may be assigned to them by the Panchayat Samiti from time to time. 

(2) The aforesaid servants shall thereafter be under the administrative 
control of the Panchayat Samiti in the prescribed manner. 

93. Government Servants Conduct Rules to apply to servants of 
Panchayat Samitis.-The Government Servants Conduct Rules, as amended 
from time to time, shall apply to the servants of a Panchayat Samiti in so far 
as they are not inconsistent with the provisions of this Act and the rules made 
thereunder : 

Provided that for the word "Government" and the words "Government 
servant" wherever they occur in the aforesaid rules, the words, "Panchayat 
Samiti" and the words "Panchayat Samiti servant", respectively, shall be 
deemed to have been substituted. 

94. Servants of Panchayat Samitis are not to be concerned in 
contracts.-(1) No servant of a Panchayat Samiti or a Government servant 
whose services are placed at its disposal under section 92 shall, in any way, 
be concerned or interested in any bargain or contract made with the Panchayat 
Samiti for any of the purpnses of this Act. 

(2) If any such servant is so concerned, or interested, or under colour of 
his office or employment, accepts any fee or reward whatsoever other than 
his proper salary and allowance, and is removed or dismissed from service 
by competent authority on that account, he shall be debarred from future 
employment under this Act. 

95. Power to call upon officers to tender advice, etc.-Subject to 
any direction issued by the Government in this behalf, a Panchayat Samiti may 
require any officer of the Public Works, Education, Medical, Public Health 
or other department of the Government serving in the block and, with the 
previous permission of the Deputy Commissioner in the case of an officer or any 
SIJCIL department serving in the district in which the area of the Panchayat Samiti 



concerned is included, to attend any such meeting of such Samiti and tender 
advice in respect of any m t t e r  which concerns the department to which such 
officer belongs and every such officer shall comply with such requisition. 

96. Common service in Panchayat Samitis.-The Government 
may, if it is satisfied that the appointment of an engineer, a health officer or any 
other functionary for two or more Panchayat Samitis, would reduce expense 
or otherwise be for the advantage of the Panchayat Samitis, by order in writing, 
combine the Samitis, for the purpose of appointing a common engineer or 
health officer or any other functionary for two or more Panchayat Samitis and 
such order may make provisions with respect to- 

(a) the mode of appointment and removal of the officer or functionary; 

( b )  the proportion in which the salary and expense of the officer or, 
functionary are to be borne by the Panchayat Samitis concerned; 
and 

(c) any other matter which, in the opinion of the Government, requires 
regulation for the purposes of this section. 

97. Servants  etc. t o  be  public servants.-(1) Every servant of Pan- 
chayat Samiti, or a Government servant placed at  its disposal under section 92, 
every member and every contractor or agent appointed for the' collection of 
tolls and fees shall be deemed to be a public servant within the meaning of 
section 2 1 of the Indian Penal Code. 

(2) The Secretary of the Panchayat Samiti shall exercise control over the 
servants of the Panchayat Samiti in the prescribed manner. 

DUTIES AND POWERS OF PANCHAYAT SAMITIS 

98. Duties of  Panchayat Samitis.-(1) The Panchayat Samiti may, 
in the prescribed manner, make arrangements for carrying out the requirements 
of area under its jurisdiction, in respect of the following matters, namely :- 

The doing of everything necessary to step up agricultural production and 
in particular- 

(i) multiplication and distribution of improved seeds; 
(ii) distribution of fertilizers; 

(iii) popularisation of improved techniques, methods and practices 
and improved implements; 
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( i v )  achieving self-sufficiency in green manure and composting of 
farm yard manure; 

( v )  encouraging fruit and vegetable cultivation; 
( v i )  reclamation of land and swamps and conservation of soil; 

(v i i )  providing credit for agricultural purposes; 
(v i i i )  propagating and assisting in plant protection methods; 

(ix) laying out demonstration plots and working out better methods of 
farm management ; 

( x )  bringing more acreage under irrigation by renovating and sinking 
wells, repairing and digging private tanks and maintaining the 
Government minor irrigation sources and supply channels; 

( x i )  utilising more power for agricultural purposes; 
(x i i )  exploiting underground water sources by sinking wells, filter points 

and tubewells ; 
(x i i i )  tree planting; 
(x iv )  growing of village forests: 

(i) upgrading local stock by introducing pedigree breeding bulls and 
castrating scrub bulls ; 

( i i )  inboducing improved breeds of cattle, sheep, pigs and poultry; 
( i i i )  controlling contagious diseases by systematic protection; 
( i v )  introducing improved fodder and feeds; 
( v )  establishing and maintaining of artificial insemination centres, first- 

aid centres and minor veterinary dispensaries; 
( v i )  dairying and milk supply; 

( v i i )  developing inland fisheries; 
(v i i i )  educating the people about the importance of better cattle for both 

milk and draught. 

( i )  maintenance and expansion of health services including vaccination 
and control of epidemics; 

(ii) provision for protected drinking water facilities; 
(iii) dissemination of knowledge regarding family planning ; 
( i v )  inspection of aushdhalayas, dispensaries, maternity centres and 

primary health centres; 
( v )  carrying out environmental sanitation and health campaigns and 

educating the public in (a) nutrition, ( b )  maternity and child 
health and (c) communicable diseases; 

( v i )  popularising smokeless chullahas; 
(v i i )  anti-malarial measures and destruction of locusts, rats and other 

pests. 



Construction, repair and maintenance of inter-village roads and culverts 
on such roads and other means of communications. 

The creation of a new outlook among the people and making them self- 
reliant, hard working and responsive to community action and in particular,-- 

(i) establishment of information, community and recreation centres; 
(ii) establishment of youth organisations, mahila mandals, farmers 

clubs, villagers clubs and the like; 
(iii) establishment and popularisation of libraries; 
( i v )  organisation of watch and ward; 
(v) encouragement of physical and cultural activities; 
jvi) organisation of voluntary sanitary squads ; 
(vii) training and'utilisation of the services of gram sahayaks; 
(viii) promotion of physical culture by encouragement of games and 

sports. 

(i) Promotion of co-operation by heping in the establishment and 
strengthening of service co-operatives, industrial, irrigation, farm- 
ing and other co-operative societies; 

(ii) participation in and assistance to servic eo-operatives. 

(i) Development of cottage and small scale industries in order to 
provide better employment opportunities and to promote village 
self-sufficiency; 

(ii) management of all property vested in the Panchayat Samiti; 
(iii) inspection and maintenance of sarais, rest-houses, markets, public 

parks and gardens and other public institutions ; 
( i v )  construction, repair and maintenance of schools and all buildings 

appurtenant thereto, the establishment and management of schools 
and libraries either wholly or by means of grant-in-aid, the 
inspection of schools and the establishment of scholarships; 

( v )  securing or removing dangerous bnildings or places; 
(vi) regulation and control of vehicular traffic on roads other than 

motor traffic; 
(vii) construction, repair and maintenance of relief works, relief houses 

and other measures of relief on account of famines, floods, earth- 
quakes and calamities of like nature; 

(viii) management of such public ferries as may be entrusted to the charge 
of a Panchayat Samiti under section 7-A of the Northern India 
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Ferries Act, 1878 (17 of 1878), or Himachal Pradesh Ferries Act, 
1956 (10 of 1956) ; 

(ix) establishment and management of cattle ponds, including, where 
the Cattle Trespass Act, 1871 (1 of 1871), is in force, such functions 
of the Government and the Magistrate of the District under that 
Act as may be transferred to the Panchayat Samiti by the Govern- 
ment ; 

(x) organisation and management of fairs, agricultural shows and 
industrial exhibitions ; 

(xi) encouragement of thrift through small savings and insurance; 
(xii) disposal of unclaimed dead bodies ; 

(xiii) management of any property vested in the Government which the 
Government may entrust to the Panchayat Samiti; 

(xiv) registration of births, deaths and marriages; 

(XU) offensive and dangerous trades and practices; 
(xvi) any other local wo'rks or measures likely to promote the health, 

comfort, convenience and interest of the public, or the social and 
cultural advancement or the economic prosperity of the country; 

(xvii) any other matter which the Government may, generally or in respect 
of a particular Panchayat Samiti, declare to be fit and appropriate 
matter to he brought under the control and administration of the 
Panchayat Samiti. 

(2) Notwithstanding anything contained in sub-section (I) ,  the Govern- 
ment may after the commencement of this Act, by a specific order, direct 
a Panchayat Samiti to provide for and make arrangements for carrying out 
requirements of the area under its jurisdiction in respect of all or any of the 
matters enumerated in sub-section (1) or any other matter not set out in 
sub-section (1). 

99. Entrustment of certain functions by the Government to 
Panchayat; Samitis.-(1) The Government may entrust, conditionally or 
unconditionally, to a Panchayat Samiti functions in relation to any matter 
to which these executive authority of the Government extends or in respect of 
functions which have been entrusted to the Government by the Central Govern- 
ment; and the Panchayat Samiti shall be bound to perform such functions. 

(2) Where functions are entrusted to a Panchayat Samiti under sub- 
section ( I ) ,  the Panchayat Samiti shall in discharge of' such functions, act as 
an agent of the Government. 

(3) Where by virtue of this section powers and duties have been conferred 
or imposed as agency functions upon a Panchayat Samiti, there shall be paid 
by the Government to the Panchayat Samiti such sum as may be determined 
by t l ~ e  Government in respect of any extra cost of administration incurred 
by tlie Panchayat Samiti in connection with the exercise of the powers 
and duties. 



(4) In so far as the Panchayat Samiti is required to act under this section 
it shall be under the general control of, and comply with such particular 
directions, if any, as may, from time to time, be gilven to it by the Government 
or any other authority appointed by the Government in this behalf. 

100. Community development programme.-(1) Within the area 
subject to its authority, a Panchayat Samiti shall act as the advisory and super- 
visory body in the prescribed manner in relation to the community development 
programme financed out of funds made ava;lable by the Government to the 
block agency in this behalf but in respect of the matters entrusted to the 
Panchayat Samiti under sub-section (2) of section 98, the Panchayat Samiti 
shall be the agent of the Government in relation to the community develop- 
ment programme financed out of funds made available by the Government 
to the Panchayat Samiti in this behalf. 

(2) Where the Government decides to advance loans under the community 
development programme to persons within the area of Panchayat Samiti, the 
recommendations ofthe Panchayat Samiti shall be given due consideration. The 
Government may also, if it so desires, authorise the Panchayat Samiti to 
disburse such loans. 

101. Relationship of Panchayat S a d t i s  with Gram Panchayats.- 
(1) A Panchayat Samiti shall, in the manner prescribed, exercise such supervi- 
sison and control over the performance of all or any of the administrative ftmr:- 
tions of the Gram Panchayats within its area or any part thereof as may be 
specified by the Government by an order issued in this behalf and also render 
such technical and financial assistance as may be required by the Gram 
Panchayats within the area of the Panchayat Samiti for the implementation 
of development schemes which are beyond the powers of such Panchayats 
to execute. 

(2) Subject to such terms as may be agreed upon, a Panchayat Samiti 
may delegate any of the following duties to a Gram Panchayat, namely- 

(i) any matter under the direct administrative control of the Panchayat 
Samiti; and 

(ii) the construction, maintenance or improvement of any property 
under the control or management of the Panchayat Samiti. 

102. Bye-laws.-( 1 ) A Panchayat Samiti may, with the previous approval 
of the Government, from time to time, make, by notification in the Official 
Gazette, bye-laws consistent with the provisions of this Act and the rules made 
thereunder, for carrying out all or any of the purposes of this Act, and, without 
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prejudice to the generality of the foregoing power, such bye-laws may make 
provision for all or any of the following matters, namely- 

(i) the time andpplace of thesmeetings of the Panchayat Samiti and its 
committees ; 

( i i )  the manner in which the notice of the meetings and adjourned 
meetings shall be given; 

( i i i )  collduct of proceedings at the meetings andllbthe adjournment of 
meetings ; 

( i v )  the purposes for which the common seal shall be used; 
i b 

( v )  persons by whom receipts shall be granted on behalf of the Panchayat 
Samiti for money received under this Act ; 

( v i )  the conditions on which registers, documents, resolutions, maps 
and plans of the Panchayat Samiti may be inspected by the public 
and copies thereof supplied, and fees payable for such inspection 
or for supply of such copies ; 

( v i i )  quorum necssary for the transaction of business at the meetings 
any committee; 

(v i i i )  any other matter relating to the proceedings of the Panchayat 
Samiti or standing committees, exclusion of a member of the Pan- 
chayat Samiti from a meeting in which any contract, in which he 
has a pecuniary interest, is under consideration, the holding and 
regulation of meetings and conduct of debates, the inspection of 
minute books and supply of copies of minutes to the members or 
other persons and the fees payable therefor; 

( i x )  the exercise by any servant of the Panchayat Samiti of powers 
conferred upon the Sarniti by this or any otker Act for the time 
being in force, and the conditions and limitations subject to which 
such powers may be exercised; 

( x )  the regulating of the appointment, powers and proceedings of 
standing committees or any consultative committee set up by the 
Panchayat Samiti; 

( x i )  the defining of the limits of, and regulating the use and management 
of, and for maintaining in a sanitary condition, a fair, agricultural 
show, or an industrial exhibition; 

(x i i )  assessment and collection of fees, taxes and cesses imposed under 
this Act; 

(x i i i )  licensing and fixation of fees leviable under this Act and the condi- 
tions on which licences are to be granted and may be revoked; 

(x iv )  maintenance, management and control of all matters defined as 
duties of the Panchayat Samiti; 

( xv )  protection from injury and interference of the property of the 
Panchayat Samiti or of the Government vested in the Panchayat 
Samiti ; 

(xv i )  appointment of persons to register sales of animals in a public 
market or fair and the fixation of fees leviable by them; 

(xvii)  the sale of articles of food and drink; 



(xvi i i )  the registration and licensing of vehicles, other than motor vehicles 
or bullock carts, and, the conditions in which such licences are to 
be granted and the regulation of traffic of such vehicles ; 

(x ix)  the protection ofroad, and streets from damage and encroachments, 
the protection of public from danger and inconvenience arising 
from dangerous structures, unfenced, concealed and disused dwells, 
fallen trees and unpiped drains ; 

(xx)  provision snd improvement of pastures and g r~z ing  lands ; 
( x x i )  improvement of breeding of cattle, sheep and goats and 

prevention of cattle diseases; 
(xx i i )  cleansing and protection of springs, tanks, ponds, and the like; 

(xxii i )  provision and supervision of burial and burning place; 
(xxiv)  control of vehicle stands ; 
(xxv)  destruction of mosquitoes and other anti-malarial meascres; 

(xxv i )  destruction of rats, locusts and other pests and other anti-plague 
measures, destruction of dogs and other anti-rabic measures ; 

(xxvii)  housing improvement such as provision of ventilators and other 
anti-tuberculosis measures ; 

(xxlriii) provision of play-fields and recreation grounds and promotion of 
physical culture; 

(xxix)  seizure and disposal of ownerless animals straying within the limits 
of the Panchayat Samiti ; 

(xxx)  inspection and proper regulation of encamping grounds, ponds, 
sarais, bakeries, dhabas, tandoors, smokeless chullahas, aerated 
water factories, ice-factories, flour mills, foodgrain godowns, slaugh- 
ter houses, dhobi-ghats, markets and stalls; 

(xxxi )  inspection and proper regulation of the premises used as stables, 
cow-houses or houses or enclosures for sheep, goats or swine; and 

(xxxii)  inspection and proper regulation of buildings ordinarily utilised for 
the residence or treatment of persons suffering from infectious 
diseases. 

(2) Bye-laws made under this section shall be subject to previous publica- 
tion. 

103. Penalty for  infringement of bye-laws.-In making any bye-law, 
a Panchayat Samiti may direct that a breach of the same shall be punishable 
with fine which may extend to fifty rupees and, in the case of a continuing 
breach, with a further fine which may extend to five rupees for every day during 
which the breach is continued after conviction for the first such breach so, 
however, that i t  does not exceed in the aggregate five hundred rupees. 

104. Penalty fo r  disobedience of o rde r s  of Samiti.-Wh~-~ver 
disobeys and lawful direction or prohibition given by a Panchayat Samiti 
by written notice issued by the Secretary or Executive Officer as the case may 
be, under any power conferrcd by this Act or rules made thereunder, or fails to 
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comply with the conditions subject to which any permission was given by the 
Panchayat Samiti or the Secretary or Executive Officer, as the case may be, on 
its behalf under any power so conferred, shall, if the disobedience or ommission 
is not an offence punishable under any other provision of this Act, be punishable 
with fine which may extend to fifty rupees and, in case of a continuing breach, 
with a further fine which may extend to five rupees for every day during which 
the breach is continued after conviction for the first such breach so, however, 
that i t  does not exceed in the aggregate five hundred rupees : 

Provided that the Panchayat Samiti may at  any time before the decision of 
the case by the competent court compound the offence with the party concern- 
ed in the prescribed manner. 

105. Compensation ferdamage.-Every person convicted of an offence 
under this Act on account ofany act or ommission, shall, notwithstanding any pu- 
nishment to which he may have been sentenced for such offence, pay compen- 
sation, the amount of which shall be determined by the Magistrate before whom 
he was so convicted, to the Panchayat Samiti for any damage that may have 
occurred to any property of the Panchayat Samiti in consquence of such act or 
ommission. 

106. Penalty fo r  obstruction.-Any person wilfully obstructing a 
Panchayat Samiti or any servant of the Panchayat Samiti or any person autho- 
rised by the Panchayat Samiti, in exercise of the powers conferred by this Act, 
shall be punishable with fine which may extend to fifty rupees. 

107. Prosecution.-Unless otherwise expressly provided, no court shall 
take congnizance of any offence punishable under this Act or any rule or bye- 
law made thereunder, except on the complaint of or upon information received 
from the Secretary of the Panchayat Samiti or by the Executive Offcer in this 
behalf, as the case may be. 

$08. Payment  of compensation.-A Panchayat Sarniti may pay com- 
pensation out of the Samiti funa to any person sustaining damage or injury by 
reason of the exercise of any of the powers vested in the Panchayat Samiti or 
its servants under this Act, when suoh damage or injury is caused by the neg- 
ligence of the Panchayat Samiti or its servants and the person sustaining the 
damage or injury is not himself in default in the matter in respect of which the 
power is exercised. 

109. Powers to  recover s u m s  of money claimable by  Panchayat 
Saxmiti.-Save as provided in section 129, all sums of money claimable by a 
Panhayat  Samiti under this Act may be recovered, on application to a Magis- 
trate having jurisdiction in the district or any other place where the person from 
whom the morrey is claimable may for the time being be resident, by distress or 
sale of any immovable property within the limits of its jurisdiction belonging to 



such person. The cost of such proceeding shall be recoverable in the samc, 
manner as the said sums of money. 

110. Presentation of an application uuder section 109.-An ap- 
plication made under section 109 shall be in writing and shall be signed by the 
Secretary or Executive Officer of the Panchayat Samiti, as the case may be, but 
it shall not be necessary to present i t  in person. 

111. Joint works and under takings.-A Panchayat Samiti;may con- 
tribute towards any work, measure, institutin of service from lwhich the area 
under the jurisdiction of the Panchayat Samiti benefits although such work, 
institution ,or service is undertaken or maintained outside such area, such sums 
as may appear to the Panchayat Samiti reasonable having regard to the extent 
of benefits derived therefrom. 

112. Acquisition of land or other immovabIe property.-Whenever 
it is necessary or expedient for any of the purposes of this Act to acquire any 
land or any other immovable property, a Panchayat Samiti shall acquire such 
land or property by agreement on such terms and at such rates or prices shall 
be approved by the Panchayat Samiti either generally or specially in any parti- 
cular case. 

113. Procedure when acquisitien by agreement is not possible.- 
Whenever a Panchayat Samiti is unable under section 112 to acquire by agree- 
ment any land or any other immovable property, the Government may, in 
its discretion, upon the application of the Panchayat Samiti, order procee- 
dings to be taken for acquiring the same on behalfof the Samiti, as if such 
property or land were needed for a public purpose within the meaning of the 
Land Acquisition Act, 1894 (1 of 1894), and on payment by the Panchayat 
Samiti of :he compensation awarded under the said Act and all charges 
incurred by the Government in connection with proceedings, such \land or 
property shall vest in the Panchayat Samiti. 

114. Appointment of stancling committees,-(1) Every Panchayat 
Samiti shall appoint out of its own body the following committees, namely :- 

(a) standing committee for finance and taxation ; 
( b )  standing committee for agricultural production, animal husbandry, 

minor irrigation, power, communications and works; and 
(c) standing committee for education, social welfare, public health and 

sanitation, including rural water supply, cottageindustries, CO-ope 
ratives and housing. 

(2) The Constitution, term of office, duties, procedure and the powers to 
be exercised by such standing committees shall be such as may be laid down 
by bye-laws made by the Panchayat Samiti, with the prior approval of the 
Government. 
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(3) Notwithstanding anything contained in any bye-law made under sub- 
section (2), the Chairman of the Panchayat Samiti shall be the Chairman of 
the standing committee for finance and taxation. 

L" 
115. ConsuItative Committees.-(l)hA Panchayat Samiti may fromtirne 

to time appoint out of its body such and so many committees consisting of such 
number of persons and may refer to such committees for enquiry and report or 
for opinion such special subjects relating to the purpose of this Act as it thinks 
fit. 

(2) For any part of the area of a Panchayat Samiti,? it may appoint c c ~ .  mi- 
tees constituted by persons who are voters for the Himachal Pradesh Legislative 
Assembly and residing within such area, for the prupose of inspection and 
supervision of any institution under its charge or the execution of any local 
works or measures carried on by it in such area. 

(3) The Constitution, term of office, duties and procedure of and powers 
to be exercised by such committees shall be such as may be laid down by bye- 
laws made by the Panchayat Samiti. 

(4) Notwithstanding anything contained in any bye-law made under sub- 
section (3), the Panchayat Sanliti may, a t  any time, d i s ~ l v t  a committee cons- 
tituted Aunder section (2) and may reconstitute any other committee in its 
place. 

CHAPTER X 

PANCHAYAT SAMITIS-FINANCE AND TAXATION 

116. Local rake-(1) Exeept as hereinafter provided all land shall be 
subject to payment of a rate to be called the "local rate" at such rate of its 
annual value not exceeding twenty-five percent as Government may deter- 
mine from time to time. 

(2) The Government may, by notification :- 

(a) exempt any land or any class of land from the levy of the local rate; 
or 

( b )  in respect of the whole or any part of the area subject to the authority 
of a Panchayat Samiti, abolish or reduce or, on the recommen- 
dation of the Panchayat Samiti, increase the local rate. 

117. Liability of local rate.-The land holder shall be liable for the 
local rate: 

Provided that where the land holder pays the land revenue in kind to any 
assignee of revenue of any village headman, the assignee of revenue, or village 



headman, shall be liable for the payment of the local rate instead of the land 
holder, and no demand shall be made by any such assignee, or villlage head- 
man, on the land holder in respect of the payment of the rate. 

118. ApproprWon of the  preceeds of lacalj rate.-'.[The proceeds 
of local race leviedbnder section 116 shall be placed by the Government at the 
disposal of the Director, who may appropriate this amount for discharging the 
liabilities of the Gram Panchayats or Panchayat Samitis or both and may al- 
locate the remainder, if any, to the Gram Panchayats or Panchayat Samitis 
or both in such proportion as may time to time be decided by the Government.] 

119. SavingVregarding e d a d n g  taxation.-A Panchayad Samiti shall 
be deemed to have imposed any time at the rate at which, immediately before 
the commencement of the Act, any such tax was lawfully levied until a provi- 
sion to the contrary is made by the Panchayat Samiti with the previous sanc- 
tion of the Government. 

120. Power of taxation.-Subject to the general direction and COR- 

trol of the Government a Panchayat Samiti may with the previous permission 
of the Gwernment and in thr prescribed manner, impose any tax 
which the Legislative Assembly of Himachal Badesh has power to impose 
under the Constitution of India : 

Provided that no tax under this section shall be imposed in respect of any 
property subject to the local fate. 

121. Levy of fees.-With them previous sanction of the Government and 
subject to the general direction and control by the Government, a Panchayat 
Samiti may - 

(1) levy fees for the use of or benefits derived from - 
(a) public hospitals, dispensaries, schools, sarais, markets, rest houses, 

and other public institution; 
(6) the supply, storage and preservation of water for drinking, bathing 

and agricultural purposes ; and 
(c) preservation and reclamation of soil and drainage and reclamation 

of swamps; and 

(2) fix fees, at fairs, agricultural shows, and industrial exhibitions held 
under its authority. 

122. Additional funds to be provided by Government.-When 
the control and administration of any matter is, by or under this Act transfer- 
red to a Panchayat Samiti and at the time ofsuch transfer, the cost of that con- 
trol and administration is defrayed by the Government, the Government shall, 

1. Subs. by H.P. Ord. No. 5 of 1975, sec, 6, replaced by H.P. Act No. 1 1  of 1976. 
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from time to time, allot to the Panchayat Samiti such funds or place at its dis- 
posal such sources of income as may, in the opinion of the Government, be 
sufficient for maintainig the effecient control and administration of the said 
matter. 

123. Local ra te  of taxes how t o  be  assessed and  collected.-The 
Government may, by notification, determine the person by whom the local rate, 
cess or any tax imposed under this Act shall be assessed and collected make rules 
for the assessment and collecltio? of the rate, cess or tax, and direct in what 
manner peisons employed in the assessment ol collection thereof shall be 
remunerated. 

124. lnstalments of  rates and taxes.-The Government may, by noti- 
fication, direct in how many instalments and at what times any rate, 
cess or tax leviable under ?this Act shall be payablc : 

Provided that every instalment of local rate leviable under this Act shall 
beTpayable with an instalment of the land revenue. 

125. DelegatJon.-In any local area subject to the authority of a Pancha- 
yat Samiti, the Government may, by notification, also delegate to the Pancha- 
yat?Samiti, subject to such conditions as may be specified in the notification, its 
p ~ & s  under section 123 or section 124. 

126. Appeal a g a i n s ~  assessment and collection. -In any matter 
connected with the assessment and collection of any rate, cess or tax leviable 
under this Act, an appeal from the order of any person authorised to make 
assessment or collection shall, within sixty days from the date ofsuch order, lie 
to:the Deputy Commissioner or such officer as may be authorised by the Depu- 
ty Commissioner in this behalf whose decision on such appeal shall be final. 

127. Reduction, abolition, of remission a n d  exemption f r o m  taxation.- 
The Government may, by notification and a Panchayat Samiti-hay, subject :to 
the confirmation by the Government, abolish, reduce or remit sky rate, tax, cess 
or fee imposed under this Act or exempt any person or class of persons, or any 
property or description of property, wholly or in part, from liability to any 
such rate, tax, cess or fee and cancel any such reduction, remission or exemp- 
tion. 

128. Power t o  lease the  collection of fees o r  tolls and manage- 
ment  of fairs, etc.-The colleection of fees or tolls levied at fairs other 
than cattle fairs, agricultural shows, industrial exhibitions, markets, tonga 
stands, ferries or rest houses may, with the previous sanction of thet 
~overnment,? be leased by a Panchayat Samiti for a period no 
e~ceeding three years and the lessee and all persons employed by him for 



the collection of such fees or tolls or for the mangement of such fairs, shows, 
exhibitions, markets, tonga stands, ferries or rest houses shall in respect there- 
of- 

(a) be bound by any orders made by the Panchayat Samiti for their 
guidance ; 

( b )  have such powers exercisable by officers of a Panchayat Samtii 
under this Act as the Panchayat Samiti may, from time to time, con- 
fer upon them; and 

(c) be entitled to the same remedies, and , subject to the same responsi- 
bilities, as if they were employed by the Panchayat Samiti for the 
collection offees, of tolls or for the management of such fairs, shows, 
exhibitions, markets, tonga stands, ferries, or rest houses. 

129. Recovery of  rates, taxes etc.-All arrears ofrates, taxes, cesses 
and fees imposed under this Act and all arrears of sums due from a contractor 
on account of the collection of fees and tolls leased under section 128 may be 
recovered as arrears of land revenue. 

130. Payment  by  deduction at source.-(I) A tax on professions, 
trades, callings and employments may be imposed by a Panchayat Samiti with 
the previous approval of the Government and i t  shall be deducted in case of per- 
sons servingwunder the Government or any other State Government or Central 
~overnment  'br local authority at  the source in such manners may be specified 
in the rules madelby the Government in this behalf. 

(2) The amount of tax deducted under sub-section (1) shall be credited to 
the Samiti fund as soon as may be after it is deducted. 

131. S a m i d  fund.-There shall be formed for every Panchayat Samiti, 
a fund to be called the 'Samiti fund' & and there shall be   laced to [the 
credit thereof- 

(a) donations, if any, made to the Panchayaf Samiti; 
(6) 7 all proceeds of local rate allotted to the Panchayat Samiti;? 
(c) the proceeds of all taxes, cesses and fees imposed by the Panchayat 

Samiti under this Act ; 
(d) all funds allotted to the Panchayat Samiti and income arising from 

all sources of income placed at  its disposal ; 
( e )  all rents and profits accruing from property vested in or managed 

by the Panchayat Samiti; 
(f) all sums contributed to the fund by the Central Government or 

any State Government or by any local authority including Gram 
Panchayat or any private person ; 

(g) all sums received'b the Panchayat Samiti in the discharge offunc- 
r .Y  tions exercised by ~t under this Act ; 



(h )  all sums paid by the Government to the Panchayat Samiti to meet 
expenses for the performance ofagency functions ; 

( i )  the balance (ifany) standing to the credit of Samiti fund under the 
Punjab Panchayat Samitis and Zila Parishads Act, 1961, ( 3  of 1961) 
at the Commencement ofthis Act ; and 

( j )  the proceeds of all sources ofincome which the Government may 
order to be placed at  the disposal of the Panchayat Samiti : 

Provided that the Government may revoke any order made under clause 
0) . 

132. Vesting, custody and  investment of Samiti fund.-The Sami- 
ti fund shall be vested in the prescribed authority and the balance standing at  
the credit of the fund shall be kept in Government treasury or sub-treasury or 
in the bank to'which Government treasury businesshas been madeover un- 
less the Government in any case otherwise permits. The Samiti fundshall be 
operated upon by the prescribed authority in the prescribed manner. 

(2) Subject to such rules as the Government may make in this behalf, 
a Panchayat Samiti may, from time to time with the previous sanction of the 
Deputy Commissioner concerned, invest any portion of the Samiti fund in 
securities of the Central Government or invest it in such other securities, or 
place it in such other manner, as the Government may approve in this behalf 
and, with the previous sanction of the Deputy CommisSiner concerned, may 
vary such investment or placement of another 01 others of like nature. The 
income resulting from such securities or placements and the proceeds of thc sale 
of the same shall be credited to the Sarnit; fund. 

133. Application of Samiti fund.-The Samiti fundshall be applicable 
in the prescribed manner to the payment, in whole or in part, of the charges 
and expenses incidental to the several matters specified in section 90 and 
matters entrusted to the Panchayat Samiti as agent under section 100 or under 
sub-section (2) of section 98 and incurred withinlthejurisdiction of the Pancha- 
yat Siimiti and also to ohe:following purposes, namely- 

(a) performance of agency functions entrusted to the Panchayat Samiti 
under section 99; 

( b )  expenses required for the?audit of accounts of the Pancha yat S a d t i  ; 
(c) cost of the acquisition of land ; 
( d )  expensesinrespect of such portion of the cost of departments for 

educationl, public :health, agriculture, public works and any other 
departments as may be held by the Government to be equitably 
debitable to the Panchayat Samiti in return for services rendered 
to the Samiti by those departments; and 

( 8 )  any other expenditure which the Government may declare to be a fit 
and proper charge on the Samiti fund. 



134. Minimum balance.-Except with the previous sanction of the 
Government the actual cash balance of the Samiti fund, excluding investments, 
the unspent balance of funds of all kinds and receiptsfrom the sale of land and 
buildings shall not be permitted a t  any time to fall below an amount equal 
to ten per cent of the Samiti's income of the previous financial year exclud- 
ing sales or maturity ofinvestment aad the amounts in suspense accomts: 

Provided that the actual cost price of such post office cash certificates 
held by the Panchayat Samiti andsuch placed by tht Samiti in fixed deposit 
with any bank as are not earmarked f o ~  specific purposes, may be reckoned as 
forming part of the actual cash balance. 

135. Annual estimates of income and expenditure.-( I )  Every 
Panchayat Samiti shall, on or before a prescribed day in each year, hold a 
meeting at which the standing committee for finance and taxation shallsubmit 
to the Panchayat Sarniti an estimate of income and expenditure (hereinafter 
referred to as the 'budget') of the Samiti for the next financial year in such 
form and in such manner as may be prescribed. 

(2) The Panchayab Sarniti shall consider the budget and may ap- 
prove it with or without modifications. The Samiti budget shall then be 
sent to the Deputy Commissioner for his approval. The Deputy Commissioner 
wilI then consider the budget and if he has any rcommendations to make, 
he will reourn these estimates to the Panchayat Samiti with such recommenda- 
tions. The Panchayat Samiti shall thereupon either- 

(a) accept and enforce the recommendations of the Deputy G o d s -  
sioner ; 

( b )  ifit does not accept the recommendations or a part thereof, repass 
the budget or the relevant part thereof by the majonrity vote 
Thereafter, the budget, with such comments of the Panchayab 
Samiti, shall be returned to the Deputy Commissioner and there- 
upon, the Deputy Cornmissinner, after considering the aforesaid 
comments, pass orders in regard thereto which shall be final. 

136, Audit of accounts.-Accounts of the receipts and expenditure of 
every Panchayat Samiti shall be made up in such form as may be prescribed 
and the Panchayat Samiti shall make arrangements for the examination and 
audit of the accounts by such persons as the Govern111ent appoints in this behalf. 

131. laspection &Budget 4 accmmts.-Every Panchayat Samiti 
shall cause a copy of its budget sanctioned under section 135 and of account 
made up under section 136, ta be kept ae its ofice, and any member of 
a Gram Panchayat of the Panchayat S a d t i  area may, a t  all reasonable times 
inspect any such budgeb or account withou~ payment ofany fee. 
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138. Publication of abstract of accounts.-A statement of the accounts 
of the Panchayat Samiti for each financial year, showing the income of the 
Panchayat Samiti under each head of receipt, the charges of estabishment, 
the works undertaken, in the sums expended on each work and the balance, 
if any, of the fund remaining unspent at the end of the year, shall be prepared 
by the Secretary of the Panchayat Sarniti in such form as may be pres- 
cribed and an abstract of the same shall be published in the official gazette 
and in such other manner as the Government may direct. 

ZILA PARISHADS-CONSTITUTION, INCORPORATION AND 
FUNCTIONS 

139. Constitution and incorporation of ZiIa Parishads.-(1) The 
Government may, by notification, direct that, with effect from such date as 
may bespecifiedin thenotification, thele shall beconstituted a Zila Parishad 
for evey district. 

(2) Where a district is redelimited, the Government may reconstitute the 
Zila Parishad for the redelimited district under and in accordance with the 
provisions of this Act. 

(3) Where, in a district , Panchayat Samiti, have been constituted for 
blocks, the Zila Parishad for such district shall consist of the following members : 

(a) one representative of every Panchayats Samiti in the district to be 
elected by the Panchayat Sarniti by a secret ballot in the manner 
prescribed. 

( b )  the Chairman of every Panchayat Samiti in the district; 
(c) every member of Lok Sabha and every elected member of the 

Himachal Pradesh Legislative Assembly representing the district 
or any part thereof for so long as they remain such members; 

(d) every member of the Rajya Sabha and every nominated member of 
Himachal Pradesh Legislative Assembly and such member shall 
represent on the Zila Parishad of the district in which he is recorded 
as a voter in the voters list for Himachal Pradesh Legislative As- 
sembly; 

(e) the Deputy Commissioner of the dis~rict ; 
Provided that a member referred to in clauses (c) , (4 and (e )  shall 

not have the right to vote in any meeting of the Zila Parishad but 
shall have the right to speak; 

I.[ (f) persons to be co-opted as follows, in the prescribed manner:- 
(i) two women out of the panches from the district if no woman is 

elected under clauses (a) and ( b )  of this sub-section. - 
1. Subs. and deemed always to have beensubs. by H.P. Ord. No. 5 of 1975, Sec. 7, replaced 

by ILP, Act No. 11 of 1996, 



Provided that if only onc woman is so elected under clause (a) and 
clause ( b )  of this sub-section then one more woman shall be co- 
opted; 

(ii) two persons out of the panches from the district belonging 
to scheduled castes, if no such person is elected under clauses 

(a)  and ( 6 )  of this sub-section: 

Provided that if only one person belonging to scheduled caste is so elec- 
ted under clauses (a) and ( 6 )  of this sub-section , then one more person 
belonging to scheduled caste shall be co-opted.] 

140, Power to call &cers to tender advice etc.-A Zila Parishad 
may call any officer of a Government department serving in the district to at- 
tend any meeting of the Zila Parishad and tender advice in respect of any 
matter which concerns the department to which such officer belongs and 
every such officer shall comply with such requisition. 

141. Chairman, Vice-Chairman and Secretary of ZiIa Parishad- 
( 1 )  Every Zila Parishad shall have a Chairman and a vice-chairman who 
shall be elected by the members referred to in clauses, (a) (b) and ( f )  of 
sub-section (3) of section 139 of the Zila Parishad, from amongst themselves 
in the prescribed manner: 

Provided that if a Chairman of the Panchayat Samiti is elected as Chairman 
of the Zila Parishad, he shall cease to be the Chairman of the Panchayat 
Samiti from the date his election as Chairman of the Zila Parishad is noti- 
fied : 

Provided further that the Chairman of Zila Parishad so elected shall 
notwithstanding anything contained in section 139, be deemed to have been 
elected as an additional member of the Zila Parishad from the Panchayat 
Samiti concerned for such period as he rcmained the Chairman of the Zila 
Parishad. 

(2) The Chairman or Vice- Chairman of a Zila Parishad shall cease to 
be the Chairman or Vice-Chairman if he ceases to be a member of the Zila 
Parishad or if, by a resolution passed by a majority vote, the Zila Parishad 
decides at  a meeting convened sin the manner prescribed, that he shall 
vacate his office. In such case, the Zila Pariahad shall elect a new Chair- 
man or Vice-Chairman, as the case may be, in the same manner as pres- 
cribed in sub-section (1)  of this section: 

Provided that a vote of non-confidence shali not be sponsored against 
the Chairman ofa  Zila Parisahd within one year from the date of his or 
her asssuming such office and provided also that  no next vote of non- 
confidence shall be moved within an interval of one yea. of the previous 
non-confidence motion. 
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(3) There shall be a Secretary of the Zila Parishad who shall be appoin- 
ted by the Government in the prescribed manner. 

(4) The Secretary shall be under the adm;nistrativr control of the De- 
puty Commissioner. 

142. T e r m  of office.-(I) The term of office of a member of a Zila 
Parishad, not being the Chairman ofa  Panchayat Samiti, shall be five 
years or the period for which he continues as member of the Panchayat 
Samiti, which ever is less: 

Provided that if he ceases to a be a member of the Panchayat Samiti, 
his place shall be taken for the remaining part of the term of five years 
by another member elected by the Panchayat Samiti: 

Provided further that the Panchayat Samiti may, at any time, after giving 
notice of a meeting for this purpose and by a majority vote, recall the member 
from the Zila Parishad. 

(2) A member of a Zila Parishad when, appointed by virtue of office, 
shall, unless and until the Government otherwise directs, ccntinue to be mem- 
ber of the Zila Parishad while he continues to hold that office. 

(3) Notwithstanding anything contained in sub-section (I), an outgoing 
member, Vice-Chairman or Chairman of a Zila Parishad shall, unless the 
Government otherwise directs. continue in office until t'le election of hia 
successor is notified. 

143. Meeting and quorum.-(l) Zila Parishad shav.l meet as often as 
may be necessary: 

Provided that not more than three months shall be allowed to elapse 
between two successive meetings of the Zila Parishad, 

(2) One-third of the members of a Zila Parishad actually serving for the 
time being shall form a quorum at the meeting of the Zila Parishad. 

144. Notification of eIection etc., a n d  oath  of allegiance.-(1) 
Every election and co-option of a member and the election of a Chairman or 
Vice-Chairman of a Zila Farishad shall be notified by the Deputy Commis- 
sioner concerned in the official gazette and :no member shall enter upon his 
duties until his election cr co-option has been so notified and notwithstanding 
anything contained in the Indian Oaths Act, 1873 (10 of 1873) until he has 
taken or made, at a meetir.g of the Zila Parishad an oath cr affirmatin of his 
allegiance in the form specified in Schedule I. 



(2) If any such person refuses to take or make such oath or affirmation, 
his election or co-option , as the case may be, shall be deemea to be invalid 
and a fresh election or co-option shall take place. 

(3) No person whose election or co-option has been deemed to be invalid 
under this section shall be eligible for election or co-option to any Zila 
Parishad for a period of two years from the date on which he ought to have 
taken or made such oath or affirmation. 

145. FilIing of casual vacancy.-Ifthe place of an elected or co- 
opted member of 2. Zila Parishad becomes vacant by resignation, death, recall 
or otherwise, a n2w member shall be elected or co-opted in the manner pro- 
vided in section L39. 

146. Duties and functions of Zira Parishad.-(1) The Zila Parishad 
shall- 

(a) give advice to Panchayat Samitis on its own motion or on the 
requirement of the Government or at the request of a Panchayat 
Samiti; 

( b )  co-ordinate and consolidate development plans prepared in respeco 
of Panchayat Samitis ; 

(c) advise for formulation of plans projects, schemes or other works 
common to two or more Panchayat Samitis or blocks in the district; 

(d) exercise and perform such other powers and functions in relation 
to any development programme as the Government may, by noti- 
fication, confer on or entrust to it; 

(e) advice the Government on all matters relating to development 
activities and maintenance of services in the district, whether 
undertaken by local authorities or the Government ; 

(f) advise the Government on the allocation of work among Panchayats 
and Panchayat Samitis; 

(g) advise the Government on matters concerning the implementation of 
any statutory or executive order specially referred by the Govern- 
ment to the Zila Parishad; and 

( h )  review periodically the progress of development programmes in the 
district in the prescribed manner with special reference to agricul- 
tural production andits allied subjects and to suggest ways and 
means for improving the same. 

(2) A Zila Parishad shall have the authority to call for any informatisn, 
statement or record from a Panchayat Sarniti which shall comply with any 
such requisition within a reasonable time. 

(3) Notwithstanding anything to the conirary in this Act, a Zila 
Parishad shall, when required by the Government to do so, by an order in 
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writing, exercise such supervision over the performance of all or any of the 
administrative functions of the Gram Panchayats and the Panchayat Samitis 
within the district orany part thereof, as may bespecifiedin thesaidorder. 

147. Resignation.-(1) A member of a Zila Parishad may resign his 
office by notifying in writing, his intention to do so to the Chairman of the 
Zila Parisahd or the Deputy Commissioner: 

Provided that where the notice of resignation is not delivered personally 
to the Chairman or the Deputy Commissioner, the Bhairman or the Deputy 
Commissioner, as the case may be, shall obtain confirmation from the person 
concerned as to its genuineness. 

(2) A resignation confirmed as aforesaid or delivered personally ahall take 
efi:ct on and from the date on which the notice was received. 

(3) The Chairman or the Vice-Chairman of the Zila Parishad may ~esign 
his office by notifying, in writing, his intention to do so to the Zila Parishad, and 
on such resignation being accepted by the Zila Parishad, he shall be deemed to 
have vacated his office. 

148. Conduct of business.--(1) A Zila Parishad may, by notification 
in the Official Gazette, make bye-laws, with the previous approval of the 
Government, consistent with this Act and rules made thereunder, as to the 
following matters, namely :- 

(a) its conduct of business; 
( b )  division of duties among its members; 
(c) appointment of standing committees, consultative committees and 

sub-committees and their duties; and 
( d )  other presctribed matters. 

(2) Bye-laws made under sub-section (1) shall be subject to previous 
publication. 

149. Application of certain provisions relating to P a d a y a t  
Samit is  t o  Zila Parishads.-The provisions of sections 73, 87, 1 14 and 1 15 
shall, as far as may be, apply to a Zila Parishad and the members thereof in the 
same manner and to the same extent as they apply to a Panchayat Samiti or 
the members thereof. 

1 Employees of Zila Parishad t o  b e  employees of Governmeme 
and other  matters.-Notwithstanding the repeal of the Punjab Panchayat 
Samitis and Zila Parishads Act, 1961 (3 of 1961).- 

(a) every officer and every employee of every Zila Parishad in the 
transferred Cerritoryand serving under the Zila Parishad immediately 



before such repeal shall become an officer or other employee of 
the Government and shall be employed in connection with the 
l[affairs of the State] of Himachal Pradesh with such designation 
as the Government may determine and shall hold office by the same 
tenure and at  the same remuneration and on the same terms and 
conditions of service as he would have but for such repeal held the 
same and shall continue to do so unless and until such tenure, 
remuneration and terms and conditions are duly altered by the 
Government : 

Provided that - 
(i) the tenure, remuneration and terms and conditions of service of 

any such officer or other employee shall not be altered to his 
disadvantage; 

(ii) any service rendered by any such officer or other employee 
before such repeal shall be deemed to be service rerdered in 
connection with the administration of the a[State] of Himachal 
Pradesh ; 

(iii) the Government may employ any such officer or other employee 
in the discharge of such functions as it may think proper and 
every such officer or other employee shall discharge those 
functions accordingly; 

( b )  anything done or any action taken (including any notification, order, 
scheme, rule, form, notice or bye-law made or issued, any per- 
mission granted) under the repealed Act by or under authority 
of any Zila Pa~ishad referred to in clause (a) shall in so far as i t  is 
not inconsistent with the provisions of this Act, continue in force 
unless and until it is superseded by anything done or any action 
taken in accordance with law; 

(G) all debts, obligations and liabilities incurred, all contracts entered 
into and all matters and things engaged to be done by , with or for 
any Zila Parishad referred to in clause (a), before such repeal shzll 
be deemed to have been incurred, entered into or engaged to be 
done, 3[in exercise of the executive power of the State] ; 

(d) all assessments, valuation, measurements or divisions made by 
any Zila Parishad referred to in clause (a)  above, shall, in so far as 
they are not inconsistent with the provisions of this Act, continue 
in force unless and until they are superseded by any assessment, 
valuation, measurement or division made by the Government in 
accordance with law; 

( e )  all properties, movable and immovable, and all interests of what- 
soever nature and kind, vested in any Zila Parirhad referred to in 
clause (a )  above immediately before such repeal shall, with all 

1. Subs, for the words "administration :f the union territory" by A.O. 1973, 
2. Subs. for the words "union territory by A.0 .  1973, 
3. Subs. by ibid. 
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rights of whatsoever description, used, enjoyed or possessed by 
that Zlla Parishad, vest in the Government 1[ E & E ] ; 

(f) all rates, taxes, cesses, fees, rents, fares and other charges, if any, 
which immediately before such repeal were being lawfully levied 
by any Zila Parishad referred to in clause (a) above, shall con- 
tinue to be levied at  the same rate at  which they were being levied 
by the Zila Parishad immediately before such repeal until provision 
to the contrary is made by law; 

(g) all rates, taxes, cesses, fees, rents, fares and other charges, if any, 
due to any Zila Parishad referred to in clause (a)  above, immediate- 
ly before such repeal, shall be deemed to be due to the Government 
in connection with the administration of the ?State of Himachal 
Pradesh] ; 

(h) all suits, prosecutions and other legal proceedings instituted or 
which might have been instituted by or against any Zila Parishad 
referred to in clause (a) may be continued or instituted by or against 
the '[Government of Himachal Pradesh] , 

SUPERVISION OF PANCHAYAT SAMITIS AND ZILA PARISHADS 

151. Supervision by Director and Deputy Commissioner.-(1) The 
Diitector in the prescribed manner shall have power to :-- 

(a) enter on and inspect, or authorise any other person to enter on and 
inspect, any immovable property within the limits of his jurisdic- 
tion, occupied by or vested in any Panchayat Samiti or any work 
in progress within such limits under the direction of such Panchayat 
Samiti ; 

( b )  by order in writing, call and inspect any document which may, for 
the purposes of this Act, be in the possession or under the control of 
any Panchayat Samiti or any subordinate authority thereof; 

( c )  by order in writing, require any Panchayat Samiti to furnish such 
statements, accounts, reports or copies of documents as he may 
think fit; 

( d )  record in writing for consideration of any Panchayat Samiti any 
obrervatidns he may wish to make. 

(2) Every Panchayat Samiti shall forward to the Deputy Commissioner 
concerned as soon as may be, a copy of the proceedings of its meetings andlof 
its Imdget and annual report. 

1. The words "for the purpose of the administration of the union territory of Himachal 
Pradesh" del, by A. 0. 1973. 

2. Subs. for "union territory of Himachal Pradesh" by ibid. 
3. Subs. for"Government of 1ndia"by ibid. 



152. Power to cancel o r  to suspend resolutions of Panchayat 
Samit is  and  Zila Parishads.-(1) The Government may, by order in writing, 
cancel any resolution passed by a Panchayat samiti or Zila Parishad or any 
standing committee thereof if, in their opinion, such resolution- 

(a) is not legally passed; or 

(b) is in excess or abuse of the powers conferred by or under this Act 
or any other law; or 

(c) is contrary to the interests of the public or likely to cause waste or 
damage of Samiti fund or of property of a Panchayat Samiti; or 

(d) on its execution is likely to cause danger to human life, health or 
safety or is likely to lead to a riot or affray. 

(2) (i) If, in the opinion of the Deputy Commissioner, immediate action 
is necessary to suspend a resolution of a Panchayat Sarniti on any of the 
grounds referred to in clauses (a), (b) ,  (c) and (d) of sub-section (I) ,  he may, 
by order in writing, suspend the resolution and make a report to the Govern- 
ment who may pass such orders as i t  may deem fit. 

(ii) If, in the opinion of the Director, immediate action is necessary to 
suspend a resolution of a Zila Parishad on any of the grounds referred to in  
clauses (a), (b) and (d) of sub-section (1)) he may, by order in writing, suspend 
the resolution and make a report to the Government who may pass such orders 
as it may deem fit. 

(3) The Government may, either suo motu or on a representation made 
by the Panchayat Samiti or the Zila Parishad aggrieved by the order made 
under sub-sectioni(2), call for the records of the case in which such order was 
made and pass such order in relation thereto as they may deem fit. 

153. Suspension a n d  removaI of members.-(1) The Government 
may, during the course of an enquiry or for any reason if it so thinks proper, 
otherwise, suspend a member, Vice-Chairman or Chairman of a Panchayat 
Samiti or a member, Vice-chairman or Chairman of Zila Parishad for any 
of the reasons for which he can be removed, and debar him from taking part 
in any act or proceedings of the said body during the enquiry. 

(2) The Government may, after such enquiry as it may deem fit, remove 
any member, Vice-Chairman or Chairman of a Panchayat Samiti or member, 
Vice-Chairman or Chairman of a Zila Parishad who, in the opinion of the 
Government, has been guilty of misconduct in the discharge of his duties during 
his current tenure or any past tenure in such body. 

(3) A person who has been removed under sub-section (2) may be dis- 
qualified for re-election or co-option for such period not exceeding five years 
as the Government may fix. 
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154. Power of Government to supersede in case of incompe- 
tency, persistent defauIt or abuse of power.-If a Panchayat Samiti or 

Zila Parishad is not competent to perform or persistently makes default in the 
performance of the duties imposed upon it by or under this or any other Act 
for the time being in force or exceeds or abuses its powers, the Government may, 
suo motu or on a report received in this behalf, by notification, supersede such 
Panchayat Samiti or Zila Parishad. 

155. Consequences of supersession.-(I) When a Panchayat Samiti 
is superseded under section 154, the following consequences shall ensue- 

(a) all members of the Panchyat Samiti shall, from the date of the 
notification, vacate their offices; 

(6) all powers and duties of the Panchayat Samiti may, until the 
Panchayat Samiti is reconstituted, be exercised and performed by 
such person or persons as the Government may appoint iri this 
behalf; and 

(c) all property vestedin the Panchayat Samiti shall, unit1 it is recons- 
tituted, vest in the Government. 

(2) When a Zila Parishad is superseded under section 154, all members 
thereof shall from the date of the notification vacate their offices. 

(3) When a Panchayat Samiti or Zila Parishad is superseded under 
section 154, the Government shall, as soon as may be, constitute another 
Panchayat Samiti or Zila Parishad in its place. 

. 
(4) Anyfperson or persons appointed under clause ( b )  of sub-section (1) 

shall be subject to the control of the Government and such other officers as 
i t  may direct, and shall be subject to all other restrictions limitations and 
conditions imposed by this Act on the Panchayat Samiti. 

196. Power of Government to authorise Panchayat Samitis to 
exercise certain powers.-The Government may, by notification, direct that 
any power exercisable by a municipal committee may, in such circumstances 
and subject to such conditions and restrictions as may be specified in the noti- 
ficdtion, be exercised by a Panchayat Samiti in the area or part thereof subject 
to its jurisdiction. 

157. Liability of members for loss, etc.-(I) Every person shall be 
liable for the loss, waste or misapplication of any money or other property 
belonging>o a Panchayat Samiti, if such loss, waste or misapplication is a direct 
consequence of his neglect or misconduct while a member of a Panchayat Samiti 
and any such person, may, after being given an opportunity by notice served in 
the manner provided for the service of summons in the Code of Civil Procedure, 



1908 (5 of 1908), toshow cause by written or oral representation why he should 
not be required to make good the loss, be surcharged with the amount of such 
money or the value of such property by the prescribed authority. 

(2) The person against whom an order under sub-section ( 1 )  has been 
made, may, within thirty days of the order, appeal to the Government and 
the Government may.confirm, modify or revoke the surcharge: 

Provided that nothing in this section shall be deemed to debar the aggrieved 
party from seeking his remedy in a civil court against an order made under 
sub-section (1). 

(3) The amount of surcharge shall be recoverable as arrears of land revenue. 

(4) Notwithstanding anything contained in this section, no person shall 
be called upon to show cause why he should not be required to make good 
any loss after the expiry of five years from the occurrence of the loss, waste 
or misapplication. 

158 Power to provide for performance of duties in case of defaul* 
of Panchayat Samitis or Zila Parishads.-(1) When the Government after 
due enquiry, is satisfied that a Panchayat Samiti has made default in performing 
any duty imposed upon it by or under this Act, the Government may, by an  
order in writing, fix the period fol the performance of that duty and if it is not 
performed within the period SO fixed, it may appoint some other person to 
perform the duty and may direct that the expenses of performing i t  shall be 
paid, within such time as the Government may fix, by the Panchayat Samiti 
to - that person. 

(2) If the expense is not so paid, the Government may make an order 
directing the'persons having the custody of the balance of the Samiti fund to 
pay the expense or so much thereof, as is, from time to time, possible from 
that balance in priority to all other charges against the same. 

159. Disputes.-If any dispute, for the decision of which this Act does not 
provide, arises between two or more Gram Panchayats, between any Panchayat 
or Panchayat Samiti, or between two or more Panchayat Samitis, the matter 
shall be decided by the Deputy Commissioner. 

160. Enquiry into affairs of Panchayat Samitis and ZiIa 
Parishads.-(1) The Government may, a t  any time, cause an enquiry to be 
made by any of its officers into the affairs ofa Panchayat Samiti or Zila Parishad 
in regard to any matter concerning i t  or in regard to any matter with respect 
to which the sanction, approval, consent or order of the Government is required 
by or under this Act. 
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(2) The officer holding such enquiry shall have the powers of a civil court 
under the Code of Civil Procedure, 1908 (5  of 1908), to take evidence and to 
compel the attendance of witnesses and the production of documents for the 
purposes of the enquiry. 

161. Right o f  officers t o  at tend meetings of  Panchayat  Sami t i s  
a n d  Zila Parishads.-Such officers as the Government may, by order, specify 
shall have the right to speak in and otherwise take part in the proceedings of 
any meeting of a Panchayat Sarniti or Zila Parishad or any committee thereof 
but shall not, by virtue of this section, be entitled to vote at  any such meeting. 

162. Delegation of  powers a n d  functions o f  Government.--The 
Government may, by an order in writing, delegate all or any of its powers and 
functions under this Act except the power to make rules, also to any 'person 
or authority, subject to such restrictions, limitations and conditions as may 
be specified in such order. 

163. Powers of Government to make ruIes.-(1) The Government 
may, by notification, in the Official Gazette make rules for carrying out the 
probisions of this Act. 

(2) All rules made under this section shall be subject to previous 
publication. 

(3) Every rule made under this section or under section 60 or under section 
249 shall be laid as soon as may be after it is made, before the Himachal 
Pradesh Legislative Assembly while it is in session and if, before the expiry 
of the session in which it is so laid or the session immediately following, the 
House agrees to make any modification in the rule or the House agrees that 
the rule should not be made, the rule shall thereafter have effect only in such 
modified form or be of no effect, as the case may be, so, however, that any 
such modification or annulment shall be without prejudice to the validity of 
any thing previously done under that rule. 

164. Appeal a n d  revision.-(1) A servant of a Panchayat Samiti 
aggrieved by an order involving a penalty imposed on him by a Panchayat 
Samiti may, within the prescribed period, prefer an appeal to the Deputy 
Commissioner, 

(2) Any order passed under sub-section (1) shall be subject to revision by 
the Government. 

165 Appeals f r o m  o rde r  of Panchayat Samitis.-Any person 
aggrieved by the refusal, notice or order made by a Panchayat Samiti byvirtue 

I .  Rules framed are appended to this Act. 



of powers exercisable by it under bye-laws framed under clauses (xix), (xxiii), 
(xxvii), (xxviii), (xxx) and (xxxi) of sub-section (1) of section 102 may appeal, 
within thirty days from the date of such refusal, notice or order, to the Deputy 
Commissioner whose order, subject to the power of revision by the Government, 
shall be final : 

Provided that no such order shall be passed until the appellant and the 
Panchayat Samiti have been afforded a reasonable opportunity of being heard. 

DISPUTES RELATING T O  ELECTIONS 

166. Definitions.-In this chapter, unless the context otherwiserequires,- 

(a) 'agent' means any person appointed in writing by a candidate at  an 
election to be his agent for the purposes of his election with the 
written consent of such person; 

(b) 'candidate' means a person who has been or claims to have been 
duly nominated as a candidate at an election, and any such person 
shall be deemed to have been a candidate as from the time when, 
with the election in prospect, he began to hold himself out as a 
prospective candidate; 

(c) 'corrupt practice' means any of the practices specified in section 
185; 

(d) 'costs' means all costs, charges and expenses of, or incidental to, a 
trial of an election petition ; 

( e )  'election' means an election to fill the office of a Panch; 

Cf) 'electoral right' means the right of a person to stand or not to 
stand as, or to withdraw from being, a candidate or to vote or 
refrain from voting at an election ; 

(g) 'pleader' nieans any person entitled to appear and plead for an- 
other in a civil court and includes an advocate. 

167. Election petitions.-No election of a Panch of a Gram Panchayat 
shall be calledin question except by an election petition presented in accordance 
with the provisions of this Chapter. 

168. Presentation of petitions.-(1) Any member of the Sabha may, 
on furnishing the prescribed security in the prescribed manner, present within 
thirty days of the publication of the result, on one or more of the grounds 
specified in sub-section (1) of section 180, to the prescribed authority, an 
election petition in writing against the election of any person as a panch. 
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(2) The election petition shall be deemed to have been presented to the 
prescribed authority: 

(a) when it is delivered to the prescribed authority- 

(i) by the person making the petition ; or 
(ii) by a person authorised in writing in this behalf by the person 

making petition; or 
(6) when it is sent by registered post and is delivered to the prescribed 

authority. 

169. Contents of petition.-(1) An election petition- 

(a) shall contain concise statement of the material facts on which the 
petitioner relies ; 

(b)  shall set forth full particulars of any corrupt practice that the peti- 
tioner alleges, including as full a statement as possible of the names 
of the parties alleged to have committed such corrupt practice and 
the date and place of the commission of each such practice; and 

(c) shall be signed by the petitioner and verified in the manner laid 
down in the Code of Civil Procedure, 1908 (5 of 1908) for the 
verification of pleadings : 

Provided that where the petitioner alleges any corrupt practice, the peti- 
tion shall also be accompanied by an affidavit in the prescribed form in support 
of the allegation of such corrupt practice and the particulars thereof. 

(2) Any schedule or annexure to the petition shall also be signed by the 
petitioner and verified in the same manner as the petition. 1 

170. Procedure on  receiving election petitions.-If the prescribed 
security is not furnished in the prescribed manner, or the petition is not presented 
within the period specified in section 168, the prescribed authority shall dismiss 
the petition: 

Provided that the petition shall not be dismissed without giving the 
petitioner an opportunity of being heard. 

171. Power of Deputy Commissioner t o  withdraw a n d  t ransfer  
petitions.-The Deputy Commissioner of the district concerned may, a t  any 
stage, after notice to parties and for reasons to be recorded, withdraw any 
election petition pending before a prescribed authority and transfer it for trial 
to another prescribed authority within his district; and upon such transfer, 
that prescribed authority shall proceed with the trial from the stage at  which 
it was withdrawn : 

Provided that such authority may, if it thinks fit, recall and re-examine 
any of the witnesses already examined. 
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172. Procedure before the  prescribed authority.-(1) Subject to 
the provisions of this Act and of any rules made thereunder, every election 
petition shall be tried by the prescribed authority, as early as may be, in 
accordance with the procedure applicable under the Code of Civil Procedure, 
1908 ( 5  of 1908), to the trial of suits : 

Provided that the prescribed authority shall have the discretion to refuse 
for reasons to be recorded in writing to examine any witness or witnesses if 
it is of the opinion that their evidence is not material for the decision of the 
petition or that the party tendering such witness or witnesses is doing so on 
frivolous grounds or with a view to delay the proceedings. 

(2)  The provisions of the Indian Evidence Act, 1872 (1 of 1872) shall, 
subject to the provisions of this Act, be deemed to apply in all respects to the trial 
of an election petition. 

173. Appearance before prescribed authority.-Any appearance, 
application or act before the prescribed authority may be made or done by the 
party in person or by a pleader duly appointed to act on his behalf: 

Provided that i t  shall be open to the prescribed authority to direct any 
party to appear in person whenever the prescribed authority considers i t  
necessary. 

174. Power of  t he  prescribed authority,-The prescribed authority 
shall have the powers which are vested in a court under the Code of Civil 
Procedure, 1908 ( 5  of  1908), when trying a suit in respect of the following 
matters- 

(a) discovery and inspections; 
(b) enforcing the attendance of witnesses and requiring the deposit of 

their expenses ; 
(c) compelling the production of documents; 
(d )  examining witnesses on oath; 
(e) granting adjournments; 
Cf) reception of evidence taken on affidavit; and 
(g)  issuing commissions for the examination of witnesses; 

and may summon and examine suo motu any person whose evidence appears 
to it to be material, and shall be deemed to be 3 civil court within the meaning 
of sections 480 and 482 of the Code of Criminal Procedure, 1898 (5 of 1898). 

E.$anation.-For the purpose of enforcing the attendance of witnesses, 
the local limits of the jurisdiction of the prescribed authority shallibe the limits 
of the entire '[State] of Himachal Pradesh. 

---- - - - ,  

1. Subs. for "union territory" by A.O. 1973. 



175. Documentary evidence.-Notwithstanding anything contained in 
any enactment to the contrary, no documents shall be inadmissible in evidence 
at the trial of an election petition on the ground that it is not duly stamped or 
registered. 

176. Secrecy of voting not t o  b e  infringed.-NO witness or other 
person shall be required to state for whom he has voted a t  an 

177. Answering of cr iminat ing questions a n d  certificate of in&. 
d t y . - - ( l )  No witness shall be excused from answering any question to 
any matter relevant to a matter in issue in the trial of an election petition upon 
the ground that the answer to such question may criminate or may tend to 
criminate him, or that it may expose or may tend to expose him to any penalty 
or forfeiture : 

Provided that,- 

(a) a witness who answers truly all questions which he is required to 
answer shall be entitled to receive a certificate of indemnity from the 
 res scribed authority; and 

(b) an answer given by witness to a question put by or before the 
prescribed authority shall not, except in the case of any criminal 
proceeding for perjury in respect of the evidence, be admissible in 
evidence against him in any civil or criminal proceeding. 

(2) When a certificate of indemnity has been granted to any witness, it 
inay be pleaded by him in any court and shall be a full and complete defence 
t c ,  or upon any charge under chapter IX-A of the Indian Penal Code, 1860 
(45 of 1860) arising out of the matter to which such certificate relates, but it shall 
n ,t be deemed to relieve him from any disqualification in connection with an 

imposed by this Act or any other law. 

178. Expense of witnesses.--The reasonable expeiises incurred by 
airy .,erson in attending to give evidence may be allowed by the prescribed 
a Ith )rity to such person and shall, unless the prescribed authority otherwise 
d:rects, be deemed to be part of the costs. 

179. Decision of t he  prescribed authority,--(1) Where an election 
p2tit' >n has not been dismissed under section 170, the prescribed authority 
shall inquire into the election petition and at  the conclusion of the inquiry 
shall make an order- 

(a) dismissing the election petition ; or 
(b)  setting aside the election. 

(2) At the time of making an order under sub-section ( I ) ,  the prescribed 
autl.c,rity shall also make an order- 



(a) where any charge is made in the petition of any corrupt pr:.ctice 
having been committed at  the election, recording- 

( i )  a finding whether any corrupt practice has or has not been 
proved to have been committed a t  the election and the nature 
of that corrupt practice; and 

( i i )  the names of all persons, if any, who have been proved : t tI .e 
trial to have been guilty of any corrupt practice art1 t1.e 
nature of that practice; and 

( b )  fixing the total amount of costs payable, and specifying the persoils 
by and to whom costs shall be paid: 

Provided that a person who is not a party to the petition shall not be 
named in the order under sub-clause (ii) of clause (a) unless- 

( i )  he has been given notice to appear before the prescribed authority 
and to show cause why he should not be so named; and 

(ii) if he appears in pursuance of the notice, he has been given an 
opportunity of cross-examining any witness, who has already 
been examined by the prescribed authority and has given 
evidence against him, of calling evidence in his defence and of 
being heard. 

180. Grounds for setting aside elections .--( 1 ) If the prescribed 
authority is of the opinion- 

(a) that on the date of his election the elected person was not qualified, 
or was disqualified to be elected under this Act; or 

( b )  that any corrupt practice has beell committed by the elected person 
or his agent or by any other person with the consent of the elected 
person or his agent; or 

( c )  that any nomination has been improperly rejected; or 
( d )  that the result of the election, in so far as it concerns the elected 

person, has been materially affected,- 
(i) by the improper acceptance of any nomination; or 
(ii) by the improper reception, refusal or rejection of any vote or the 

reception of any vote which is void; or 
( i i i )  by any non-compliance with the of this Act or of any 

rules made under this Act; 
the prescribed authority shall set aside the election of the elected person. 

(2) When an election has been set aside under sub-section ( I ) ,  a fresh 
election shall be held. 

181. Abatement of election pedtions.--An election petition shall 
abate only on the death of a sole petitioner or of the survivor of several geti- 
tioners. 



80 H.P. CODE VOL. V 

182. Costs and payment thereof out of security deposits and 
~ ~ U W I I  of such deposits.-(1) Costs including pleader's fees shall be in the 
discretion of the prescribed authority. 

(2) If in any order as to costs under the provisioll~ of this chapter, there is 
a direction for payment of costs by any party to any person such costs shall, 
if they have not been already paid, be paid in full or so far as possible, out of 
the security deposit made by such party under this chapter, on an application 
made in writing in that behalf, within a period of one year from the date of 
such order, to the Deputy Commissioner by the person in whose favour the 
costs have been awarded. 

(3) If there is any balance left of the security deposit under this chapter 
after payment under sub-section (1) of the costs referred to in that sub-section, 
such balance, or where no costs have been awarded or no application as afore- 
said has been made within the said period of one year, the whole of the said 
security deposit may, on an application made in that behalf in writing to the 
Deputy Gmmissioner by the person by whom the security has been deposited 
or if such person dies after making such deposit, by the legal representative 
of such person, be returned to the said person or to his legal representative, 
as the case may be. 

183. Execution of orders as to costs.-Any order as to costs under 
the provisions of this chapter may be produced before the ~rincipal  civil court, 
within the local limit of whose jurisdiction any person directed by such order to 
pay any sums of money has a place of residence or business and such court shall 
execute the order or cause the same to be executed in the same manner, and by 
the same procedure, as if it were a decree for the payment of money made by 
itself in a suit: 

Provided that where any such costs or any portion thereof, may be recover- 
ed by an application made under sub-section (2) of section 182, no application 
shall lie under this section within a period of one year from the date of such 
order unless it is for the recovery of the balance of any costs which has been left 
unrealised after an application has been made under that sub-section owing to 
insufficiency of the amount of the security deposit referred to in that sub-section. 

184. Corrupt practices entailing disqualifications,-The corrupt 
Practices specified in section 185 shall entail disqualification for membership 
of Gram Panchayat for a period of five years counting from the date on which the 
firlding of the prescribed authority as to such practice has been given: 

Provided that the Government may, for reasons to be recorded, remove 
the disqualification or reduce the period thereof. 



185. Corrupt practices.-The following shall be deemed to be corrupt 
practices for the purposes of this chapter :- 

(1) Bribery, that is to say,- 
(A) any gift, offer or promise by candidate or his agent or by any 

other person with the consent of a candidate with his agent of 
any gratification, to any person whomsoever, with the object, 
directly or indirectly of inducing- 
(a) a person to stand or not to stand as, or to withdraw 

from being a candidate at an election; or 
( b )  a member of the Sabha to vote or refrain from voting at  an 

election; 
or as a reward to- 

(i) a person for having so stood or not stood, or for having 
withdrawn his candidature; or 

(ii) a member of the Sabha for having voted or refrained from 
voting; 

(B) the receipt of, or agreement to receive any gratification, 
whether as a motive or a reward- 
(a) by a person for standing or not standing as, or for with- 

drawing from being, a candidate ; or 
( b )  by any person whomsoever for himself or any other person 

for voting or refraining from voting, or inducing or attemp- 
ting to induce any member of the Sabha to vote or refrain 
from voting, or any candidate to withdraw his candidature. 

Explanation.-For the purposes of this clause, the term 'gratification' is 
not restricted to pecuniary gratification or gratifications estimable in money 
and it incIudes all forms ofentertainment and all forms of employment for 
reward but it does not include the payment of any expenses bonafide incurred 
at, or for the purpose of, any election. 

(2) Undue influence, that is to say, any direct or indirect interference or 
attempt to interfere on the part of the candidate or his agent, or of any other 
person with the consent of the candidate or his agent, with the free exercise of 
any electoral right : 

Provided that- 
(a)  without prejudice to the generality of the provisions of this clause, 

any such person as is referred to therein who- 
(i) threatens any candidate or a member of the Sabha, or any 

person in whom a candidate or such member is interested with 
injury of any kind including social ostracism and ex-communi- 
cation or expulsion from any caste or community; or 

(ii) induces or attempts to induce a candidate or a member of the 
Sabha to believe that he, or any person in whom he is interested, 
will become or will be rendered an object of divine displeasure 
or spiritual censure; 
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shall be deemed to interfere with the free exercise ofthe electoral right of such 
candidate or a member of the Sabha within the meaning of this clause; 

(6) a declaration of public policy, or a promise of publication, or the 
mere exercise of a legal right without intent to interfere with an 
electoral right, shall not be deemed to be interference within the 
meaning of this clause. 

(3) The appeal by a candidate or his agent or by any other person with the 
consent of a candidate or his agent to vote or refrain from voting for any 
person on the ground of his religion, race, caste, community or language or 
the use of, or appeal to, religious symbols or the use of, or appeal to, national 
symbols, such as the national flag or the national emblem, for the furtherance 
of the prospects of the election of that candidate or for prejudicially affecting 
the election of any candidate. 

(4) The promotion of, or attempt to promote, feelings of enmity or hatred 
between different classes of the citizens of India, on grounds of religion, race, 
caste, community, or language, by a candidate or his agent or any other person 
with the consent of a candidate or his agent for the furtherance of the prospects 
of the election of that candidate or for prejudicially affecting the election of 
any candidate. 

(5) The publication by a candidate or his agent or by any other person, 
with the consent of a candicate or his agent, of any statement of fact which 
is false and which he either believes to be false or does not believe to be true, 
in relation to the personal character or conduct of any candidate, or in relation 
to the candidature, or withdrawal of any candidate, being a statement reaso- 
nably calculated to prejudice the prospects of that candidate's election. 

(6) The hiring or procuring , whether on payment or otherwise of any 
vehicle by a candidate or his agent or by any other person, with the consent 
of a candidate or his agent, for the conveyance of ar.y member of the Sabha 
(other than the candidate himself, the members of his Family or his agent) 
to or from any polling station or a place fixed for the poll. 

Explanation.-In this clause, the expression 'vehicle' means any vehicle 
used or capable of being used for the purpose of road transport, whether 
propelled by mechanical power or otherwise and whether used for drawing 
other vehicles or otherwise. 

(7) The obtaining or procuring or abetting or attempting to obtain or 
procure by a candidate, or his agent, or by any other person with the consent 
of a candidate or his agent, any assistance (other than the giving of vote) for 
the furtherance of the prospects of that candidate's election, from any person 
in the service of the Government, the Government of India or the Governmeno 
of any other State or a local authority. 
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186. Dispute relating to election of Pradhanor Up-Pradhan.- 
Any dispute relating to election of Pradhan or Up-Pradhan of a Gram Pan- 
chayat shall be decided by the Deputy Commissioner after taking such 
evidence as he deems fit and his order thereon shall be final. 

187. Disputes relating to elections of members or Vice-Chairman 
or Chairman of Panchayat Sam% or Zila Parishad.-(I) Any person 
who is a voter for the election of a member of a Panchayat Samiti or Zila Pari- 
shad may, on furnishing the prescribed security and on such other conditions, 
as n a y  be prescribed, within twenty days of the date of announcement of the 
result of an election, present to the prescribed authority, an election petition 
in writing, against the election of any person as member, Vice-chairman or 
Chairman of the Panchayat Samiti or Zila Parishad concerned. 

(2) The prescribed authority may- 
(a) if it finds, after such enquiry as it may deem necessary, that a failure 

ofjustice has occurred, set aside the said election, and a fresh elec- 
tion shall thereupon be held; 

( b )  if it finds that the petition is false, frivolous, or vexatious, dismiss 
the petition and order the security to be forfeited to the Panchayat 
Samiti or Zila Parishad concerned, as the case may be. 

(3) Except as provided in this chapter, the election of a member, Vice- 
Chairman or Chairman of a Panchayat Samiti or Zila Parishad or a Pradhan 
or Up-pradhan of a Gram Panchayati shall not be called in question before 
any authority or in any court. 

CHAPTER XIV 

MISCELLANEOUS PROVISIONS REGARDING GRAM 
PANCHAYAT, PANCHAYAT SAMITI AND ZILA PARISHAD 

188. Bar to actions.-(1) No suit or other legal proceedings in a civil 
or criminal court shall lie against any Pradhan, Up-pradhan or Panch of 
a Gram-Panchayat and any Chairman, Vice-Chairman or members of a Pan- 
chayat Samiti or Zila Parishad in respect of any act done in good faith under 
this Act. 

(2) No civil or revenue suit or proceedings shall lie against any 
Gram Panchayat, Panchayat Samiti or Zila Parishad in respect of any act 
done in the discharge of any of its duties imposed under this Act. 

189. Director of Panchayati Raja--The Government shall appoint a 
Director of Panchayati Raj for the entire '[State] of Himachal Pradesh to guide 
and to supervise and control the activities of the Panchayati Raj institutions as 
established under this Act. The Government shall also appoint such staffand 

1, subs. for "Union territory" by A.O. 1973. 



establishment which may be required to assist the Director and the salaries of 
the Director and such staff and establishment as well as any other expenses 
which the Government may incur in carrying this Act into effect shall be 
defrayed by the Government. 

190. Suit against  servants  of  Panchayats, Panchayat Samit is  a n d  
Zila Parishads.-(1) No suit or legal proceedings shall be instituted 
against any officer or servant of a Gram Panchayat or Panchayat Samiti or 
any person acting under their direction for anything done under this Act, 
until the expiration of two months next after a notice in writing, stating 
the cause of action, the name and place of abode of the intending plaintiff and 
the relief which he claims, has been, in the case of any aforesaid body, delivered 
or left a t  its office and in the case of any individual as zforesaid delivered to him 
at  his office or usual place of abode; and the plaint shall contain a statement 
that such notice has been so delivered. 

(2) Every such suit shall be dismissed unless it is instituted within six 
months from the date of the accrual of the alleged cause of action. 

191. Powers t o  t ransfer  employees.-The power to transfer employees 
of Panchayats or Panchayat Ssmitis other than the Government servants if any 
placed at their disposal shall vest in such authority or authorities as may be 
prescribed. 

192. G r a m  Panchayat or Panchayat: Sami t i  t o  b e  a Local autho- 
rity.-For the removal of doubts, it is hereby declared that a Gram Panchayat 
or Panchayat Samiti shall be deemed to be a local authority for the purposes 
of any law for the time being in force. 

193. Payment  of honorar ium a n d  o ther  allowances.--The 
Chairman of Panchayat Samitis and Zila Parishads may get such honorarium 
and other allowances as the Government may, froin time to time, fix. 

THE NYAYA PANCHAYAT 

194. Circle for  Nyaya Panchayat.-The State Government or the 
prescribed authority, shall divide a district into circles coterrninus with the 
area of jurisdiction of Gram Panchayats established under section 9 and estab- 
lish one Nyaya Panchayat in each such circle in the prescribed manner. 

195. Constitution of Nyaya Panchayat a n d  voting for election by 
secret ballot.-(1) Every Gram Panchayat, in the prescribed manner, shall 
elect judicial committee to be known as Nyaya Panchayat for each circle, 
the Panches of Gram Panchayats comprising the electoral roll for such elec- 
tion. 



(2) The number of Nyaya Panches in a Nyaya Panchayat including the 
Sarpanch and Naib-Sarpanch. shall be not less than five and not more than 
seven as may be prescribed in case of each Nyaya Panchayat. 

(3) The decision for election of each Nyaya Panch shall be taken by 
majority vote by the Gram Panchayat. In case of equality of votes; the election 
shall be decided by drawing lots. The election of Nyaya Panches shall 
be held by secret ballot. 

l[(4) There shall be a special meeting of the Gram Panchayat for electing 
Nyaya Panches and such a meeting shall be presided over by the prescribed 
authority. The quorum for holding such meeting shall be 5 Panches of the 
Gram Panchayat. 

(5) The Gram Panchayat may elect any member of Gram Sabha as 
a Nyaya Panch provided such a member is not disqualified for being chosen 
as a Panch under sub-section (5) of section 9 of the Act]. 

(6) No Panch shall be eligible for election as a Nyaya Panch and if any 
Panch wants to contest for election as a Nyaya Panch, he shall first resign 
from the ofice of Panch and shall be eligible for such contest only after his 
resignation has been accepted by the prescribed authority. 

(7) Each Nyaya Panchayat shall elect from amongst its Nyaya Panches 
as Sarpanch anda  Naib-Sarpanch by majority votein the prescribed manner, 
the meeting of this purpose te-be presided over by the prescribed authority. 

(8) A Nyaya Panchayat constituted under this section includes a Bench 
thereof. 

196. T e r m  o f  Nyaya Panch,-The term of office of every Nyaya 
Panch shall be five years from the date of his election. 

197. Oath  o f  office.-Every Nyaya Panch elected under section 195 
shall, as soon as possible after his election, take oath of office in the form in 
Schedule I. 

198. Resignation.-A Nyaya Panch may submit his resignation to the 
prescribed authority who may accept it. 

199. Removal.-(1) A Nyaya Panch may be removed a t  any time 
by the prescribed authority in the manner and for the reason prescribed, pro- 
vided that no such Nyaya Panch shall be removed unless he has been given a 
reasonable opportunity of showing cause against his removal. 

1. Subs. by H.P. Ord. No. 3 of 1973 which was subsequently replaced by H.P. Act No. 
24 of 1973. 
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(2) A Nyaya Panch removed under sub-section (1) shall not be re-elected 
as a Nyaya Panch for a period of five years. 

200. B a r  for Nyaya Panches t~ t ake  part in certain cases.-No 
Nyaya Panch or Sarpanch or Naib-Sarpanch shall take part in any case, suit 
or proceedings to which he or she or his or her near relation, employer or emplo- 
yee or partner in business is a party or in which any of them is personally in- 
terested. 

Explanation. -'Near relation' means father, grand father, father-in-law, 
maternal or paternal uncle, uncle, son, grand son, son-in-law, brother, nephew, 
brother-in-law, wife, sister, sister's husband, mother, daughter, mother-in-law, 
daughter-in-law and husband. 

201. Filling of casual vacancies.-If a vacancy in the office of a 
Nyaya Panch arises by reason of his death, removal or resignation, i t  shall be 
filled for the unexpired portion of his term in the manner prescribed and if the 
Nyaya Panch vacating the office was a Sarpanch, he shall be elected in the 
manner provided in section 195. 

202. Territorial j~risdictlon.-(1) Notwithstanding anything contain- 
ed in the Criminal Procedure Code, 1898 (5 of 1898) every case instituted un- 
der this Act shall be instituted before the Sarpanch of the Nyaya Panchayat of 
the Gram Sabha area in which the offence was committed: 

Provided that such case may be instituted before such Nyaya Panch as has 
been authorised by the Sarpanch in his absence to receive complaints in the 
area in which the offence was committed. 

(2) Notwithstanding anything contained in Civil Procedure Code, 1908 
(5 of 1908) or in the Punjab Tenancy Act, 1887 (16 of 1887) as in force in the 
transferred territory or the Ilirnachal Pradesh Abolition of Big Landed Estates 
and Land Reforms Act, 1953 (15 of 1954), every suit instituted under this Act 
shall be instituted before the Sarpanch of the Nyaya Panchayat of the Gram 
Sabha area in which the defendant or any of the defendants where they are 
more than one, ordinarily resides or carries on business a t  the time of the 
institution of the suit irrespective of the place where the cause of action arose : 

Provided that such suits may be instituted before such a Nyaya Panch of 
the Nyaya Panchayat as has been authorised by the Sarpanch in his absence, 
to receive plaints in the Gram Sabha area in which the defendant or any of the 
defendants resides or ordinarily carries on business a t  the time of the institu- 
tion of the suit. 

(3) Notwithstanding anything contained in the Punjab Land Revenue 
Act, 1887 (1 7 of 1887) as in forcc in the transferred territory or the Himachal 



Pradesh Land Revenue Act, 1954, (6 of 1954, every proceeding specified under 
section 219 shall be transferred by the revenue court concerned to the Nyaya 
Panchayat within the local area in which the land concerned is situated and 
the Nyaya Panchayat shall decide such proceeding in the manner prescribed: 

Provided that where land is included in the local area of more than one 
Nyaya Panchayat, the revenue court concerned shall transfer the proceedings 
to the Nyaya Panchayat within the area ofwhich the greater part of the land 
is situated. 

203. Offences cognizable by Nyaya PanchayaL-(1) Offences 
mentionedin Schedule I1 or declared by the State Government to be cognizable 
by a Nayaya Panchayat, if committed within the jurisdiction of a Nyaya 
Panchayat, and abetment of and attempts to commit such offences shall be 
cognizable by such Nyaya Panchayat. 

(2) Application for rnaintena~ce under section 488 of the Code of Crimi- 
nal Procedure, 1398, (5 s f  1898) shall be heard and decided by the Nyaya 
Panchayat. A Nyaya Panchayat may grant a maintenance allowance not 
exceeding one hundredrupees per month on such application without preju- 
dice to any other law for the time being in force in this behalf. 

204. Security for  keeping peace.-(I) Whenever the Sarpanch of the 
Nyaya Panchayathas reason to apprehend that any person is likely to commit 
a breach of ~ e a c e  or disturb public tranquillity, he may call upon such person 
to show cause why he should not execute a bond for an amount not exceeding 
one hundred rupees with or without sureties for keeping the peace for a period 
not exeeding thirty days. 

(2) The Sarpanch shall, after the issue of such notice, constitute within 
three days a Bench to deal with the matter. 

(3) The Bench may either confirm the order or discharge the notice 
after hearing such person and such witnesses as he may produce within the 
time fixed by the Nyaya Panchayat. 

205. Penalties.-A Nyaya Panchayat may impose a fine not exceeding 
one hundred rupees but shall not inflict a sentence of imprisonment, either 
substantive or in default of payment of fine. 

206. Cognizance of suits.-No court shall take cognizance of any 
case or suit which is cognizable under this Act by a Nyaya Panchayat establi- 
shed for the area to which the suit relates unless an order has been passed 
under section 238. 
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207. Transfer of criminal proceedings t o  the  Nyaya Panchayat i n  
certain cases.-If, at any stage of the proceedings in a criminal case pending 
before a Magistrate, it appears that the case is triable by a Nyaya Panchayat, 
he shall at once transfer the case to that Nyaya Panchayat which shall try the 
case de novo. 

208. Summary disposal of complaint.-A Nyaya Panchayat may 
dismiss any complaint, if after examining the complainant and taking such 
ewide:nc:e as he produces, it is satisfied that the complaint is frivolous, vexa- 
tious or untrue. 

209. Return of complaint.--If, at any time, it appears to a Nyaya 
Panchayat- 

(a) that it has no jurisdiction to try any case before it;  or 
( b )  that the offence is one for which it cannot award adequate punish- 

ment ; or 
(c) that the case is of such a nature or complexity that it should be tried 

by a regular court, it shall return the complaint to the complaina- 
nt directing him to file i t  before the Magistrate having jurisdiction 
to try such case. 

210. Certain persons not t o  be  tr ied by the  Nyaya Panchayat.-No 
Nyaya Panchayat shall take cognizance ofany offence where the accused- 

(a) has been previously convicted of an offence punishable with im- 
prisonment of either description for a term of three years or 
more ; or 

( b )  has been previously fined under section 379 of the Indian Penal 
Code, 1860 (45 of 1860) by any Nyaya Panchayat; or 

(c) has been bound over to be of good behaviour under section 109 or 
110 of the Code of Criminal Procedure, 1898 (5 of 1898) ; or 

(d) has been previously convicted of gambling ; or 
( e )  is a Government servant. 

211. Compensation t o  the accused.-If a Nyaya Panchayat is satis- 
fied after inquiry that a case brought before it was false, frivolous or vexatious 
it may order the complainant to pay to the accused such compensation not ex- 
ceeding twenty five rupees, as it thinks fit. 

212. Enquiry in  cases forwarded by Magistrate.-A Magistrate 
may direct an inquiry to be made under section 202 of the Code of Criminal 
Procedure, 1898, (5 of 1898) by a Nyaya Panchayat in any case in which the 
offence was committed within the territorial jurisdiction of such Nyaya Pan- 
chayat and the Nyaya Panchayat shall inquire into the case and submit its 
report to the said Magistrate. 



213. Extent ofjurisdiction.-(1) The jurisdiction of a Nyaya Ps.nchayat 
shall extend to any suit of the following description if itsvalue does not exceed 
two hundred rupees :- 

(a) a suit for money due on contract other than a contract in respect 
of immovable property ; 

(b) a suit for the recovery of movable property or for the value thereof: 
(c) a suit for compensation for wrongfully taking or injuring a movable 

property ; 
(d) a suit for damages caused by cattle tresspass ;and 
(8) a suit under clauses ( j )  and (n) of sub-section (3) of section 77  of 

the Punjab Tenancy Act, 1887 (1 6 of 1887) as in force in the transfer- 
red territory. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  the State 
Government or the prescribed authority may, by notification, in the official 
gazette, extend the pecuniary jurisdiction of Nyaya Panchayat to five hundred 
rupees in respect of any or all the suits of the description mentioned in sub- 
section (1). 

214. Extension of jurisdiction by agreement of parties.-Parties 
to a suit may, by a written agreement, refer any suit of the nature mentioned 
insection 229 to a Nyaya Panchayat for decision by it and the Nyaya Panchayat 
shall, subject to the rules prescribed, determine and dispose of such suit under 
this Act. 

215. Exclusion of Nyaya Panchayat's jurisdiction.-A Nyaya Pan- 
chayat shall have no jurisdiction to take cognizance of any ofthe following 
suits :- 

(1) a suit for a balance of partnership account; 
(2) a suit for a share or part of a share under intestacy or for a legacy or 

part of legacy under will; 
(3) a suit by or against the State or a public servant for acts done 

in his official capacity; 
(4) a suit by or against a minor, or a person of unsound mind. 

216. Suit to include the whole claim.-(1) Every suit instituted 
before a Nyaya Panchayat shall include the whole of the claim which the plain- 
tiff is entitled to make in respect of the matter in dispute, but he may relinquish 
any portion ofits claim in order to bring it within thejurisdiction of the Nyaya 
Panchayat. 

(2) If a plaintiff omits to sue in respect of or relinquishes any portion of 
the claim, he shall not afterwards sue in respect of the portion so omitted or re- 
linquished. 
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217. Limitation.-Every suit instituted before a Nyaya Panchayat after 
the period of limitation prescribed therefor in Sclzedule I11 shall be dismissed, 
even though limitation has not been set up as a defence: 

Provided that in computing the period of limitation prescribed for any suit 
the time during which the plaintiff has prosecuted with due diligence the suit 
against the defendant in any court shall be excluded where the suit is founded 
upon the same cause of action and was prosecuted in good faith in a court 
which from defect ofjurisdiction or any causeof like nature was unable 
to entertain it. 

218. Effect of  decision by  Nyaya Panchayat.--The decision of the Nyaya 
Panchayat on the question of title, legal character, contract or obligation shall 
not bind the parties except in respect of the suit in which such matter is decided. 

219. Proceedings.-l.[(l) The revenue court concerned shall transfer 
to the Nyaya Panchayat, if any, having jurisdiction, all applications under 
section 36 of the Punjab Land Revenue Act, 1887 (I7 of 1887) as in force in 
the transferred territory and under section 46 of the Himachal Pradesh Land 
Revenue Act, 1953, (60f 1954) if the relief required is the restoration of 
possession to the Lawful occupant who is found to have been wrongfully 
dispossessed of landed property within a period of three months previous of 
the date of filing the application in the office of the revenue court concerned : 

Provided that the revenue court concerned, may for sufficient reasons to be 
rscorded, forward any such application to the sub-Divisional Officer cvho shall 
decide whether the application should or should not be transferred lo the Pan- 
cl~aya t.] 

(2) A revenue officer may in a proceeding under section 36 (2) or 
46 respectively of the said Act, call for a report from the Panchayat on 
a question of fact. 

220. Procedure i n  revenue proceedings.-In porceedings under the 
Punjab Land Revenue Act, 1887, (1 7 of 1887) as in force in the transferred 
territory and the Himachal Pradesh Land Revenue, Acb, 1953, (6 of 1954) 
the Nyaya Panchayat shall follow the prescribed procedure. 

221. Resjudicata and pending suits.-(1 ) No Nyaya Panchayab 
shall try any suit, proceeding or issue in respect of any matter which is 
pending for decision, or has been heard or decided by a court of competent 
jurisdiction in a former suit between the same parties or between the parties 
under whom they or any of them claim. -- -- 

1. Subs. by H.P. ordinance No. 5 of 1972 which was subsequently replacd by H.P. Act 
No. 6 of 1973. 
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(2) Where a case is pending in any court against an accused person in res- 
pect of any offence or where an accused person has been tried for any offence, no 
Nyaya Panchayat shall take cognizance ofany such offence or on the same facts, 
of any other offence of which the accused might have been charged or convic- 
ted. 

222. Concurrent jurisdiction.-Where a case, suit or proceeding is 
m~intainable in more than one Nyaya Panchayat, the plaintiff or the complain- 
ant or the applicant, as the case may be, may bring the case, suit or proceeding 
in any one of such Nyaya Panchayats. Any dispute regarding jurisdiction shall 
be decided by the Sub-Divisional Judge or Sub-Divisional Offices having jurir- 
diction as the case may be. 

223. Institution of suits and cases.-( 1) Any person may institute ' 
a case or a suit before a Nyaya Panchayat by an oral or written application to * 
the sa r~anch  of the Nyaya Panchayat or to such Nyaya Panch as has been ,,, 

-r 
appointed for this purpwe by the Sarpanch , in his absence, in this behalf and 
shall at the same time pay the prescribed fee. The Court Fees Act, 1870 
(7 of 1870) shall not apply to Nyaya Panchayats except as may be prescribed. 

(2) In every suit, the plaintiff shall state its value. 

224. Substance of the application to be recorded in Register.--(]) 
Where a suit or a case is instituted orally, the Sarpanch or Nayaya Panch recei- 
ving theapplication shall record without delay the prescribed particulars and 
take the signature or thumb impression of the applicant thereon. 

(2) The Sarpanch or, in his absence, such Nyaya Panch as is mentioned 
in section 223 shall thereupon or on a reference by revenue court concerned 
appoint a Bench of the Nyaya Panchayat consisting of three Nyaya Panches 
and refer the said application to that Bench for disposal and shall also fix 
a date for the first hearing of the application before the said Bench and give notice 
of the said date to the applicant and  to the Nyaya Panches thereof: 

Provided that no Nyaya Panch who is a member of the Gram Sabha 
in the ward for election to the Gram Panchayat in which ward the place of 
occurrence of the case lies or in which ward the cause of action for the suit arose, 
as the case may be, shall be included an the Bench. 

(3) On the date fixed for the first hearing of a suit, caseor proceeding, 
thebench formed under sub-section (2) above shall, unless the Sarpanch is 
a member of it, choose one of the Naya Panches to be the Chairman of that 
Bench to conduct the proceedings and shall take up and hear suit, case or 
proceeding, as th case may be, in the prescribed manner. 
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225. Absence of  part ies  i n  su i t s  a n d  cases.-(1) If the plaintiff, the 
complainant or the applicant fails to apppear after having been informed 
of the time and place fixed for hearing, the Nyaya Panchayat may dismiss 
the suit, case or ~roceeding or pass such order as it may deem fit, 

(2) The Nyaya Panchayat may hear and decide the suit or proce- 
eding in the absence of the defendant or opposite party, if the summons have 
been served upon him or if he has been informed of the time and place fixed 
for hearing. 

226. Nyaya Panchayat not t o  revise o r  al ter  its decision.-(1) 
Except as provided in sub-section (2) or to correct a clerical error, a Nyaya 
Panchayat shall have no power to cancel, revise, or alter any decree or 
order passed by it. 

(2) On an application made within one month of the date of the decree 
or order or knowledge thereof in case personal service of summons has not been 
affected, a Nyaya Panchayat may, for sufficient reasons to be recorded, res- 
tore any suit or proceeding which has been dismissed in default or in which 
a decree or order has been passed ex-parte. 

227. No Legal practitioner t o  appear.--No legal practitioner shall ap- 
Fear, plead or act, on behalf of any party in any suit, case, proceeding or 
appeal before a Nyaya Panchayat. 

228. Appearance in person o r  by  representative.-Subject to the 
provisions ofsection 227, any party to a suit, case or proceeding may ap- 
Fear before a Nyaya Panchayat either in person or by such servant 
(not being a tout or a petltion writer), partner or relation authorised by him 
and ~ ~ r m i t t e d  by the Nyaya Panchayat to represent him. 

229. Special jurisdiction i n  m a t t e r s  compromised etc.-( 1) Not- 
withstanding anything contained in this Act or in any other la~vfor the time 
being in force, a Nyaya Panchayat may decide any civil or revenue dispute 
arisingin its local area and not pending iu any court in accortlance with 

, any settlement, compromise or oath agreea upon by the parties and like wise 
decide a case if compoundable. 

(2) For the removal of doubts, it is hereby declared that a Nyaya Pan- 
chayiit shall exercise the power vested in it under sub-section (1) in respept of 
such suits, proceedings or cases with reference to which it has power to decide. 

230. Procedure and  power t o  ascertain truth.--( 1) The Nyaya Pan- 
chayat shall receive such evidence in a suit, casc or proceeding as the parties 
may adduce and may call for such further evidence as, in their opinion, 
may be necessary for the determination of the points in issue. 



(2) The Nyaya Panchayat may make local investigation in the village to 
which the dispute relates. 

(3) It  would be the duty of the Nyaya Panchayat to ascertain the facts of 
every suit, case or proceeding before it by every lawful means in its power 
and thereafterto make such decree, ororder with or without costs as it may 
seem just and legal. 

(4) The Nyaya Panchayat shall follow the procedure prescribed by or 
under this Act. The Code of Civil procedure, 1908, (5  of 1908), the Indian 
Evidence Act, 1872, ( 1  of 1872), the Code of Criminal Procedure, 1898 (5 of 
1898) and the  imitation' Act, 1963, (36 of 1963) shall not apply to any 
suit, case or proceeding in a Nyaya Panchayat except as provided in 
this Act or as may be ~rescribed. 

231. Majority to prevaiI.-In the event of any disagreement between 
the Nyaya Panches while deciding a Criminal case, suit or proceeding, 
the opinion of the majority shall prevail. 

232. Quorum.-The quorum for a meeting of Nyaya Panchayat shall 
be three Nyaya Panches. 

233. Dismissal of suits etc.-A Nyaya Panchayat may dismiss any 
suit or proceeding if after examining the plaintiff or the applicant it is satis- 
fied that the suit or proceeding is frivolous, vexatious or untrue. 

234. Summons  t o  defendant o r  accused.-A Nyaya Panchayat, 
after an application is made under section 223, shall, unless ithas been dis- 
missed or otherwise disposed of under the provisions of this Act, cause summons 
in the prescribed form to be served in the prescribed manner on the defendant 
or the accused person or an opposite party requiring him to attend and pro- 
duce his evidence at such time and place as may be stated in the summons and 
shall a t  the same time direct the plantiff or complainant or the applicant to 
atrtend and produce his evidence at such time and place. 

235. Failure o f  the  accused to appear.-(1) If the accused fails to ap- 
pear or cannot be found, the Nyaya Panchayat shall report the fact to the near- 
est Magistrate. 

(2) The ' ~ a ~ i s t r a t e  shall issue a warrant for the arrest of the accused 
and shall direct by endorsement on the warrant that if such person executes a 
bond w i ~ h  sufficient sureties for his attendance before himselfin the manner pro- 
vided by section 76 of the Code of Criminal procedure, 1898 (5 of 1898) he shall 
be released from custody. 
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(3) When the accused appears before the Magistrate he shall direct him 
to execute a bond with or without sureties to appear before the Nyaya Panchayat, 
Sarpanch, or any Nyaya Panch on such date as he may direct and thereaf- 
ter to continue to appear before the Nyaya Panchayat as directed by such 
person or the Nyaya Panchayat. 

(4) On his failure to execute such bond the Magistrate shall order that 
the accused be produced in custody before the person mentoined in sub-section 
(3) or the Nyaya Panchayat on such date not more than fifteen days later as he 
may direct. 

(5) If the accused fails to appear before the Nyaya Panchayat after execut- 
ing a bond under sub-section (3) the Nyaya Panchayat shall report the 
fact to the Magistrate before whom the bond was executed, andsuch Magis- 
trate shall proceed in accordance with the provisions of Chapter XLII  of the 
Code of Criminal Procedure, 1898 (5 of 1898). 

236. lssue of summons to witnesses.--A Nyaya Panchayat may, if 
it considers the evidence of, or the production of a document by, any person 
necessary in a suit, case or proceeding, issue and cause to be served in the pre- 
scribed manner, summons on such person to compel his attendance or to pro- 
duce or cause the production of such document and such person shall be bound 
to comply with the direction contained in* the summons. 

237. Penalties for failing to appear before the Nyaya Panchayat.- 
If any person who is summoned by a Nyaya Panchayat by written order to ap- 
pear to give evidence or to produce any document before it, wilfully disobeys 
such summons or notice or order, the Nyaya Panchayat may make a complaint 
to the Magistrate having jurisdiction and the said person shall be ~unishable 
with fine which may extend to twenty five rupees: 

Provided that no woman shall be compelled to appear in person before 
the Nyaya Panchayat. She may be examined on commission in the manner 
prescribed : 

Provided further that if a document is produced in obedience to a summons 
issued under this section, the Nyaya Panchayat shzll cause the document to be 
copied, mark the copy, after comparing with the original, to be true copy and 
return the original document to the person producing the same. 

238. Revision.-(1) A revision from any order or decree passed by the 
Nyaya Panchayat in a case or suit shall lie to the Sub-Divisional Judge, and in 
procc:edings under the Punjab Land Revenue Act, 1887 (17 of 1887), as 
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in force in the transferred territory, to the Sub-Divisional Officer having juris- 
diction in the matter and in the proceedings under the Himachal Pradesh Land 
Revenue Act, 1953 (6 of 1954) to the Collector concerned. 

(2) If there has been a miscarriage of justice or if there is an apprehension 
of miscarriage ofjustice in any case,suit or proceeding or the Nyaya Panchayat 
has exercised jurisdiction not vested in it by law, the Sub-Divisional 
Judge in rspect of any case or any suit, and the Sub-Divisional Officer in res- 
pect of any proceeding under the Punjab Land Revenue Act, 1887, (17 
of 1887),as in force in the transferred territory, and the Collector concerned in 
respect of any proceedings under the Himachal Pradesh Land Revenue Act, 
1953 (6 of 1954), may on the application of any party or on his own motion, 
at  any time in a pending case, suit or proceeding, as the case may be, 
and within 60 days from the date of decree or order, call for the record of 
the case, suit or proceeding, as the case may be, from the Nyaya Panchayat 
and f~ ,r reasons to be recorded in writing- 

(a) cancel the jurisdiction of the Nyaya Panchayat with regard to any 
case, suit or proceeding; or 

( b )  quash or modify or remand any decree or order passed by the 
Nyaya Panchayat at  any stage. 

(3) Where an order has been passed by the Sub-Divisional Judge under 
sub-section (1) and sub-section (2) in respect of any case or suit, a proceeding 
in respect of the same relief and on the same facts may be started in the court 
of the Sub-Divisional Judge having jurisdiction in the matter and the period 
from the date such suit or case was pending before the Nyaya Panchayat to 
the date of such order shall be excluded in computing the period of' limitation 
for the fresh suit or order. 

(4) Where an order has been passed under sub-sections (1) and (2) by a 
Sub-Divisional Officer in respect of any proceeding under the Punjab Land 
Revenue Act, 1887 (17 of 1887) as in force in the transferred territory or by the 
Collector concerned under the Himachal Pradesh Land Revenue Act, 1953 
(6 of 1954), a proceeding in respect of the same relief and on the same facts may 
be started.before the revenue court having jurisdiction in the matter and the 
period from the date such proceeding was pending before the Nyaya Panchayat 
to the date ofsuch order shall be excluded in computing the period of limitation 
for the fresh proceeding. 

239. Finality of the decree or order of the Nyaya Panchayat.-(1) 
Any pelson aggrieved by an order or decision of a Bench of a Nyaya Panchayat - 

may appeal in the prescribed manner within a periodof thirty days from the date 
of such order or decision to the full Bench consisting of five Nyaya Panches of 
the Nyaya Panchayat and the appeal shall be heard and decided by such full 
Bench in the prescribed manner. 
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(2) A decree or order passed by a Bench of Nyaya Panchayat in any suit, 
case or proceeding under this Act shall be final subject to the provisions of 
sub-section (1) above and section 238. 

240. Frivolous appIication for  revision.-If any application under 
sub-section (2) of section 238 is frivolous, the applicant may be fined upto 
rupees fifty by the Sub-Divisional Judge, Magistrate or the Sub-Divisional 
Officer, as the case may be. 

241. Payment  o r  adjustment  of decree t o  b e  recorded.-If on the 
application of the decree-holder or the judgement debtor, the Nyaya Panchayat 
which passed the decree finds after inquiry that the decree has been satisfied 
wholly or in part, the Nyaya Panchayat shall record the fact in the prescribed 
register. 

242. Execution o f  decrees.-(1) A decree or order passed by a Nyaya 
Panchayat shall be executed in such manner as may be prescribed. If the 
defendant's property is situated outside the jurisdiction of the Nyaya 
Panchayat passing such order or decree, it may transfer the decrae or order 
for execution in the prescribed manner to the Nyaya Panchayat within 
whose jurisdiction the property may be situated and if there be no such 
Nyaya Panchayat then to the court of the Sub-Divisional Judge witkin 
whose jurisdiction i t  may be situated. 

(2) If a Nyaya Panchayat finds any difficulty in executing a decree, it 
may forward the decree to the Sub-Divisional Judge and the Sub-Divisional 
Judge shall then execute the decree as if it were a decree passed by him. 

(3) An order under the Punjab Land Revenue Act, 1887 (17 of 1887), as 
in force in the transferred territory shall, as far as possible, be executed as 
provided in sub-sections (1) and (2). Sub-section (2) shall be read and construed 
as if for the words "Sub-Divisional Judge", the words 'Sub-Divisional Officer' 
were substituted. 

(4) An order under the Himachal Pradesh Land Revenue Act, 1953 
(6 of 1954), shall, as far as possible, be executed asprovided in sub-sections (1) 
and (2). Sub-sectio 1 (2) shall be read and construed as if for the words 'Sub- 
Divisional Judge' the words "Collector concerned" were substituted. 

243. Recovery of  fines.-The fine imposed in a case by a Nyaya 
Panchayat shall be recoverable in the manner prescribed. If the Nyaya Pan- 
chayat finds any difficulty in its recovery, it may request the Sub-Divisional 
Judge, within whose jurisdiction the circle of the Nyaya Panchayat lies, to 
recovc.r it and he shall recover it as if the sentence of fine had been passed by him. 
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CHAPTER XVI 

MISCELLANEOUS PROVISIONS RELATING T O  NYAYA 
PANCHAYATS 

244. Supersession of Nyaya Panchayat.-The State Government 
may- 

(i) institute any enquiry in respect of any matter relating to a Kyaya 
Panchayat, and 

(ii) supersede any Nyaya Panchayat, if, in the opinion of the State 
Government, such Nyaya Panchayat has abused its position or 
has continuously failed to perfcrm the duties imposed by the 
Act or any rule made thereunder. 

245. Supersession o f  a G r a m  Panchayat not t o  involve the  super- 
session o f  a Nyaya Panchayat.-Notwithstanding anything contained in this 
Act, the supersession of a Gram Panchayat shall not involve the supersession of 
a Nyaya Panchayac elected by it unless the Nyaya Panchayat itself is specifi- 
cally superseded. 

246. Election of new Nyaya Panchayat on  supersesarion,-On 
supersession of a Nyaya Panchayat, the Gram Panchayat shall elect a new 
Nyaya Panchayat in the same manner as provided under section 195 for the 
unexpired term, provided no Nyaya Panch of the superseded Nyaya Panchayat 
shall be elected as a Nyaya Panch in the new Nyaya Panchayat. 

247. Protection t o  Nyaya Panchayat.--(i) The provisions of the 
Judicial Officers Protection Act, 1850 (18 of 1850) shall apply to the members 
of Nyaya Panchayat . 

(ii) No suit or prosecution shall be entertained in any court against a 
Nyaya Panchayat, any Nyaya Panch or officer thereof or any person acting 
under its or his direction in respect of anything in good faith done or intended 
to be done under this Act or any rule or bye-law made thereunder. 

248. Duty of police towards  Nyaya Panchayats.-Every police 
officer shall give immediate information in the prescribed manner to the 
Nyaya Panchayat of an offence coming to his knowledge which has been 
committed within the jurisdiction of the Nyaya ~ a n c h a ~ a t  ahd is &able by 
the Nyaya Panchayat and shall assist all Nyaya Panches and servants of the 
Nyaya Panchayat in the exercise of their lawful authority. 

2 249. Power of  t he  State  Government to m a k e  rules for  Nyaya 
Panchayat.-(1) The State Government may, subject to the condition of 
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previous publication by notification in the official gazette, make rules1. 
cons'stent with this Azt for carrying out the w-ork of Nyaya Panchayats. 

(2) In particular and without prejudice to the generality of the forego- 
ing power, s ~ c h  rules may provide for- 

(i) the elections to and establishment of Nyaya Panchayats; 
(ii) the time and place of the meetings of Syaya Panchayat and the 

manner of coverning meetings and giving notice thereof; 
(iii) the suspension and removal of Nyaya Panches and servants of 

Nyaya Panchayat; 
(it)) the records and registers that shall be maintained by Xyaya 

Panchayat and the form in which they are to be maintained; 
( u )  the action to be taken on the occurrence of a vacancy in the Kyaya 

Panchayat ; 
( v i )  the authority by which disputes in relation to appointments to 

Nyaya Panchayat may be decided and the procedure to be follo\\.ed 
therein ; 

( v i i )  the return to be submitted by Xyaya Panchayat in the form in 
which they are to be, the authorities to ~vhich and the time 
when they shall he submitted; 

( p i i i )  the isrue, service or execution of summons, notices and other 
processes of Nyaya Panchayat; 

jix) the transfer by a N y a p  Panchayat of sxmmons and other processes 
to another Nyaya Panchayat or any court 'for service or execution; 

( x )  the fees to be levied by Nyaya Panchayat for institution of suits 
and cases, for issue of processes, for obtaining copies of documents 
and other natters;  

(xi) the procedure for execution of a decree, order and a sentence 
passed by Nyaya Panchayat; 

( x i i )  the allotment by Panchayats of funds for the perforn~ance by 
Nyaya P,lnch~yats of their duties under this Act and the extent 
towhich fees  aid to Syaya Panchayats may be appropriated 
by Gram Panchayats; and 

(xiii) generally for the guidance of Nyaya Panchayats, servai1.t~ of the 
Nyaya Pancllayats and other authorities in any matter connected 
xvith the carrying out of the provisions of this Act in relati011 to 
Nyaya Panchayat. 

250. Nyaya Panches and .servants to b e  pub1ic~servants.-Every 
Nyaya Panch or servant of a Syaya Panchayat constituted under this Act shall 
be deemed to be a public servant within the meaning of section 21 ofthe 
Indian Penal Code, 1860 (45 of 1860). 

- ---+ 
1. Rulcs fi amed repro. at P. 109. 



251. Esptnses ef Nyaya  Banehayats.--The expenses of' the hydya 
Panchayat shall be charged to the Gram F u ~ d  of the respective Gram Sabha 
of the area in the prescribed manner. 

2352. Receipts of Nyaya Panchayats.-all sums realised by way of 
c o u ~  t fees in any case, suit or proceeding or by way of fine in cases tried and 
disposed of by a Nyaya Panchayat shall be h ~ n d e d  over by the State Govern- 
ment to the Gram Sabhas situated within the jurisdictioli of' the K!aya 
Panchayat in the prescribed manner. 

253. Disprltes regarding dec t i oa  of Nyapa Paschayats.--Aiy 
dispute regarding the election of a Nyaya Panch or Sarpanch or Xaib- 
Sarpanch of a Nyaya Panchayat shall be referred to the Deputy Co~nmiszioncr 
~vhose decision in the matter shall be final and shall not be questioned in 
any court of la\\?. 

254. Appointment of Seoretary.-There shall be appointed a ;v11ole 
time or part time Panchayat Secretary for each Nyaya Panchayat by the 
presc~ibed authority in the prescribed manner and such Panchayat Secretar) 
may perform such duties as may be prescribed. 

255. Delegation of  powers.--The Government may delegate any or 
all of its pobvers to any officer under th i s  Act in relation to the Xyaya Panchayat 
except the rules making power under section 249. 

256. Conviction by Nyaya Panchayat  no t  to be  a previous 
conviction.--No corlviction by a Xyaya Pandlayat shall be deemed to be 
previous coilviction for the purpose of section 75 of the Indian Penal Code, 
1860 (45 of 1660) or section 562 or 565 of the Code of Criminal Proccd~ire, 
1898 (5 of 1898). 

257. Savirig of existng G r a m  Sabhas etc.-;\;ot\vitl~stai~ding tlie repeal 
of a t ~ y  of the Act under section 2 :- 

(a) all Gram Sabhas, Gram Panchayats, Nyaya Panchayats and 
Panchayat Samitis constituted and functioni.~g irnmvcliately before 
the commencement of this Act, shali be deemed to be Gram Sabhas, 
Gram Panchayats, Xyaya Panchayats and Panchayat Samitis 
constituted and functioning under the provisions of this Act ; 

( b )  anything done or any action taken including the Gram Sabhas, 
Grarn Panchayats, Xyaya Panchayats and Panchayat Szmitis 
constituted, limits defined, appointments, rules, regulations, 
bye-laws and orders made, notificatiolls and notices issued, taxes, 
tolls, rates, fees imposed or assessed, contracts entered into, 
permissions 2nd. licenccs granted, and suits insiituted under any 
Act repeal4 urder section 2, or any enactrnel~t thereby relxaled, 
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shall, so far as may be, bc deemed, unless the State Government 
directs otherwise, to have been respectively don'e or taken,consti- 
tuted, defined, made, issued, imposed or assessed, entered into, 
granted, and instituted under the corresponding provisions of 
this Act; 

jc) ally reference made in any law for the time being in force, to any 
Act repealed under section 2, shall be construed as reference to 
t!lis Act; and 

( d )  the nie~nbers elected or appointed to any Gram Panchayat, Nyaya 
Pancl~ayat or Panchayat Sarniti under any of the repealed Acts, 
shall continue to hold office till tlie expiry of their present term 
of office. 

258. ' [~otwitilstandin~ anything contained in sections 2 and 257 of 
th s Act, the Gram Pancliayats established in th,: Districts of Kangra, K u ~ ,  
Simla and Lahaul and Spiti under the Punjab Gram Panchayat Act, 1952 
(4 of 1953), sliall colitinue and be deemed to have always continued to dis- 
charge judicial functioils under that Act, and in accordance with the rules 
framed thereunder; and the members of the Nyaya Panchayats established in 
the Districts cf hlaliasu, Sirmur, Kmnaur, Mandi, Bilaspur and Chamba, under 
the Himachal Pradesh Panchayat Raj Act, 1952 (6 of 1953), $hall continue 
and be deeined to have always continued to hold office.] 

FOR51 OF OATH FOR PANCHES OF GRAM PANCHAYAT NYAYA 
PANCHES OF NYAYA PANCHAYAT AND MEMBERS OF PANCHAYAT 

SAMITI AND ZILA PRASHAD 

I, . . . . . . . . . . . . . . . . . . . . . . . . . . . .  swear in the name of God/solemnly 
(name) 

affirm that I will bear true faith and allegiance to the Constitution of India 

as by law established, that I will faithfully and conscientiously discharge my 

duties as a Panch of Gram PanchayatINyaya Panch of Nyaya Panchayatl 

hiember of Panehayat SarnitilMember of Zila Parishad. . . . . . . . . . . . . . . . . . . .  
(name) 

and that I  ill do light to all manner of people in accordance with the Consti- 

tution and the law without fear or favour, affection or ill-will. 

-- --- -- 
1. Added and deemed always to have been added by H.P. Ord. No. 12 of 1971 which 

was subsequently replaced by H.P. Act No. 8 of 1972. 



H.P. PANCHAYATI RAJ ACT, 1 BfM 

SGHBDULE 11 

(See section 203) 

OFFENCES COGNIZABLE BY NYAYA PANCHAYAT 

- -- ----- 
No. Name of Act or Offence Section 

Code 
1 2 3 4 

Indian Penal Code Commitaing affray. 
-do- Absconding to avoid service of summons 

or other proceedings. 

-do- Obstructing service or publicising of 
summons issued by lawful authority. 

-do- Refusing oath or atfirmation when duly 
required by a public servant. 

-do- Refusing to answer a public servant 
authorised to question. 

-do- Refusing to sign statement. 
-do- Intentional insult or interruption to public 

sentant sitting in judicial proceeding. 
-do- Offences relating to weights and measures 

mentioned in Chapter XIII. 

-do- Negligently doing an act dangerous t~ 
human life. 

-do- Defiling the water of a public spring or 
reservoir. 

-do- Danger of obstruction in public way or 
line of navigation. 

-do- Dealing with fire or any combustible matter 
as to endanger human life etc. 

-do- Dealing with any explosive substance SO 

as toendanger human life etc. 
-do- Omitting to guard against probable 

danger to human life from a building over 
which a person has right to pull down OT 

repair. 
-do- Negligent conduct with respect to any 

animal. 
-do- * Committing a public nuisance. - --- ---C_---- 
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--^-------IP---IXI----- ------ ---. ------- 
17. Indian Penal Code Obscene acts and songs. 294 
18. -do- Voluntarily causing hurt, 323 
19. -do- Voluntarily causing hurt on provocation. 334 
20. -do- Wrongfully restraining any person. 341 
21, -do- Assault or use of criminal force otherwise 352 

than on grave provocation. 
22. -do- Theft or dishollestly receiving or retain- 379 

i11g stolen property where the value of the 
property stolen does not exceed Rs. 250; 
provided that no Nyaya Parichayat shall 
take cognizance of any such complaint 
if the accused- 

(i) has been previously convicted of arl 
offence under chapters XI1 or XVII  
of the Indian Penal Code punish- 
able with imprisonment of either 
description for a. term of three years 
or upwards; or 

(ii) has previously been fined for theft 
or receiving or retaining stolen 
property by ally Panchayat; or 

j i i i) is a registered habitual offender 
under any law for the time being in 
force; or 

(iz l j  has beell bound over to be of good 
behaviour ill proceedi~igs instituted 
under section 109 or 1 10 of Criminal 
Procedure Code, 1898 ( 5  of 1898) ; 
or 

( v )  has had an order of restrictiori pass- 
ed against him under the Restriction 
of Habitual Offenders (Punjab) 
Act, 1918 ( 5  of' 1918); or 

( v i )  has beell previously convicted for 
gambling. 

23. -do- Dishonest misappropriation 4037 * 
24. -do- Criminal breach of trust 406 1 
25. -do- Dishonestly receiving stolen property. 411 } 
26. -do- Cheating 
27. -do- Mischief ~vhen  the damage or loss caused 426 

does not exceed fifty rupees in value. 
J 

-------.-------------------- ---- 
*Provided the amount of property involved does not exceed Rs. 250. 



28. Indian Penal Mischief and thereby causing damage to 427 
Code. property or loss of Rs. 50 or exceeding 

Rs. 50 in value. 
29. -do- Maiming of animal of the value of Rs. 10 428 
30. -do- Mischief by killing or maiming cattle 429 

etc., of any value or any animal of the 
value of Rs. 50. 

31. -do Criminal trespass. 341 
32. -do- Insult intended to provoke breach of the 504 

peace. 
33. d o -  Yur~ishmend for criminal intimidation etc. 506 
34. -do- Uttering any word or making any gesture 509 

intended to insult the modesty of a 
woman. 

35; -do- Misconduct in public by a drunken person. 510 
36. The Vaccination Punishment of offences covered by clauses 22 except 

Act, 1880 (Act (a), (6) and (d )  of section 22. clause ( 6 )  

XI11 of 1880). 
37. Punjab Vaccina- 16 

tion Act, 1953 
(XLIXof 1953), 
as in force in the 
transferred terri- 
tory. 

38. Cattle Trespass Forcibly opposing the seizure of cattle or 24 
Act, 1871. rescuing the same. 

39. -do- Causing damage to land ox crops or public 26 
roads by pigs. 

40. Yunjab Juvenile Penalty for selling tobacco to children 3 
Smoking Act, 
1918 (VII of 
1 9 18) as in force 
in the transferred 
territory. 

41. -do- Seizure of tobacco being smoked by juvenile 4 
in a public place. 

42. Himachal Pradesh I?enalty for selling tobdcco to ch'lc'i i I . , 
Juveniles (Pre- 
vention of Smok- 
ing) Act, 1952. 

43, -do- 5ei~1,rt .  of tol);tcco fiolu ~ \ l \ c l ~ i l i .  ;II 4 
~1~11~11~ plGlce. 

- -  . --.----- -- ---- ---- . - . - -  . . - -  - 7 
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----- --- - ------ 
1 2 3 4 - - ------ ----- 

44. Public Gambling Penalty for owning or keeping or having 3 

L ,  Act, 1867 (1 1 of charge of gambling house. 
18. 1867). 

45. -do - Penalty for being found in a gambling 4 
house. 

46. do- Penalty on persons arrested for giving false 7 
names and address. 

47. '[ *** * * *] 
48. a[ ***  * * *I 
49. a[ *** **+I 

Offences under section 26,32 and 59 under 
this Act. 

(See section 2 1 7) 

PERIOD OF LIMITATION FOR CERTAIN CLAIMS 

Description of suits Period of Tim from which period begiru 

t 
limitation to run 

1. For money due on a Three When the money became due to 
contract. Years. the plaintiff. 

2. For the recovery of mov- Three When the plaintiff became enti- 
able property or the value Years. tled to the delivery of the 
thereof. movable property, 

3. For compensation for Three When the movable property was 
wrongfully taking or Years. wrongfully taken or when 
injuring a movable pro- injury was done to it. 
Pew* 

4. For damages caused by One year When the damage was caused 
cattle trespass. by the cattle trespass; 

1. Del. by H.P. Ord. No. 3 of 1973 which was subsequently replaced by H.P. Act NO. 
24 of 1973. 



NOTIFICATIONS AND RULES UNDER THE HIMACHAL PRADESH 
PANCHAYATI RAJ ACT, 1968 

Date of Commencement of the  Act 

PANCHAYATI RAJ DEPARTMENT 

NOTIFICATIONS 

Simla-2, the 7th November, 1970 

No. 6-2169-Pnt. Sectt.-In exercise of the powers conferred by sub-section 
(3) of section 1 of the Himachal Pradesh Panchayati Raj Act, 1968 (Act 19 of 
1970), the Administrator (Lieutenant Governor), Himachal Pradesh is pleased 
to appoint 15th November, 1970, as the date on which the aforesaid Act shall 
come into force. 

(R.H.P. Extra., dated the 11th November, 1970, p. 951). 

Simla-4, the 11 th July, 1974 

No. 15-12173-Panch.-In exercise of the powers vested in him under 
sub-section (4) of section 47 of the Himachal Pradesh Panchayati Raj Act, 
1968, the Governor, Himachal Pradesh, is pleased to appoint the Examiner, 
Local Fund Accounts, Himachal Pradesh to conduct the audit of Panchayati 
Raj Institutions in this Pradesh with effect from 15-7-1974. 

Tbis supersedes all previous notifications and orders issued on the subject. 

- - 

(R.H.P. dated the 3rd August, 1974). 

&'imla-4, the 20th December, 1974 

No. 1-7/73/J?anch.-In exercise of the powers vested in  him under section 
162 of the Himachal Pradesh Panchayati Raj Act, 1968 (Act No. 19 of 1970), 
the Governor, Himachal Pradesh is pleased to delegate the power of the 
Government under section 53 in respect of the cases under section 22 of the 
said Act to the Deputy Commissioner of the district concerned. 

- ----- - - - -  
(R.H.P. Extra., dated the 23rd Dec., 1974, p. 1659). 
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APPOINTMENTS AND DELEGATIONS 
IPANCHAYATI RAJ DEPARTMENT 

NOTIFICATION 

Simla-4, the 1st August, 1975 

No. 36-15/741Panch.-In exercise of the powers conferred by sub-section 
(1) of section 48 'of the Himachal Pradesh Panchayati Raj Act, 1968 (Act 
No. 19 of 1970), the Governor, Himachal Pradesh, is pleased to delegate the 
powers to determine the number of the members of the ~xecutive Committee 
(Gram Panchayat) of every Gram Sabha under seetion 9 (1) of the said Act 
read with rule 19 of the Himachal Pradesh Gram Panchayat Rules, 1971, 
to theDeputy Commissioner of the District, in whichsuch Gram Sabha exists. 

(R.H.P. Extra., dated the 2nd August, 1975, p. 950). 

ORDER 

Simla-4, the 20th October, 1975 

No. 1-lO/7bPanch.-In exercise of the powers vested in me under 
sub-section (2) of section 48 of the Himachal Pradesh Panchayati Raj Act, 1968, 
I, Kr. Shamsher Singh, Director of Panchayati Raj, Hirnachal Pradesh, with 
the previous approval of the Government, delegate my powers under sub- 
section (1) of section 151 of the Himachal Pradesh Panchayati Raj Act, 1968 
to the Deputy Commissioners to be exercised by them in respect of the Panchayat 
Samitis falling within their respective districts, with immediate effect. 

- -- 
(R.H.P. Extra,, dated the 24th November, 1975, p. 1787). 

ORDER 
Simla-4, the 29th October, 1975 

No. bl0/73-Panch.-In exercise of powers vested in me under section 
50 (1) of the Himachal Pradesh Panchayti Raj Act, 1968 (Act No, 19 of 1970), 
I, Kanwar Sharnsher Singh, Director of Panchayati Raj, Himachal Pradesh 
do hereby authorise all the District Development and Panchayat Officers, 
District Panchayat Officers, Block Development Officers, Educational Panchayat 
Officers, Social Education and Panchayat Officers, Social Education Organisers, 
Panchayat Inspectors and Panchayat Sub-Inspectors to have access to all the 
books, proceedings and records of the Gram Panchayats falling within their area 
of jurisdiction and to enter on and inspect any immovable property occupied 
by, or any work in progress under the orders of, or any institution controlled 
by them. --- -- 

(R.H.P. Extra., dated the 30th Oct. 1975, p. 1523). 



PANCHAYAT~ RAJ DEPARTMENT 

NOTIFICATION 

Simla-4, the 9th December, 1975 

No. 1-1170-Panch-11.-In exercise of the powers vested in him under 
section 48 (1) of the Himachal Pradesh Panchayati Raj Act, 1968 (Act No. 19 of 
1970), the Governor, Himachal Pradesh is pleased to delegate the powers of the 
Government under the following sections of the Act ibid to the officers mentioned 
against each with immediate effect. 

S. Section of The officers to whom the powers are delegated 
No. the Aet 

- 
1. 14(5) Deputy Commissioners of the District in which the 

Gram Panchayat falls. 
2. 53 (1) Deputy Commissioner for their respective districts and 

the Director of Panchayati Raj for the whole State. 
3. 54 (1) The Director of Panchayati Raj where the ground 

for suspension is absence from the meetings of the 
Gram Panchayats. 

4. 153 (1) (i) The powers of suspension of members of Panchayat 
Samitis shall be exercised by the Deputy Commissioner 
of the District in which the Panchayat Samiti falls. 

(ii) The power of suspension of members of Zila 
Parishads shall be exercised by the Director of 
Panchayati Raj. 

(R.H.P. Extra., dated the 11th Dec., 1975, p. 1883). 

LEVY O F  LOCAL RATE AND ITS COLLECTION 

Simla-4, the 2 1 st December, 1973 

No. 2-1Ol71-Panch.--In exercise of the powers vested in him under section 
116 of the Himachal Pradesh Panchayati Raj Act, 1968, the Governor, 
Himachal Pradesh is pleased to levy local rate at the rate of [17+ %] of 
the annual value of land which comes to 35 % of the land revenue on all lands 
in Himachal Pradesh with immediate effect. This supersedes all previous 
orders issued in this behalf. 

1. Subs. for "17%" by Not. No. 2-10/71-Panch, dt. 28-2-1974, published in R.H.P. Extra., 
dt. 43-1974, p. 228. 

(R.H.P. Extra, dated the 22nd Dec., 1973, P. 1857). 
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LEVY O F  LOCAL RATE AND ITS COLLECTION 

PANCHAYATl RAJ DEPARTMENT 

NOTIFICATION 

Simlu-4, the 2nd March, 1974 

No. 2-10/71=Panch.-In exercise of the powers vested in him under 

section 123 of the Himachal Pradesh Pancha~ati  Raj Act, 1968 (Act NO. 19 

of 1970) and all powers enabling him in this behalf, the Governor, Himachal 

Pradesh, is pleased to order that the local rate levied vide this Department 

notification of even number, dated the 21st December, 1973 shall be assessed 

by the Collector of the District concerned and shall be collected by the 

Lambardars who shall be entitled to retain for them 2-1 /2% of the total collec- 

tion of the local rate as remuneration of Collection of the said rate: 

(R.H.P. Extra., dated the 5th March, 1974, p. 243) 

MANAGEMENT O F  CERTAIN FERRIES BY PANCHAYAT SAMITIS 

Sirnla-4, the 28th March, 1974 

No. 38-1171-Panch.--In exercise of the powers conferred under section 
99 (1)  of the Himachal Pradesh Panchayati Raj Act, 1968, the Governor of 
Himachal Pradesh is pleased to order that the following ferries which were 
hitherto being managed by Zila Parishad Kangra, shall be managed by the 
Panchayat Samitis jointly as indicated against each with immediate effect:- 

f l t ~ r n e  of ferries 

Talwara (Sathans) 
Duhk 
Dada-Siba 
Narihana 
Chamba 
Dehra 
Par01 
Amrar 
Sadhaura 
Sethaurbala 
Chaloti 
bhullandar 

Name of the Panchayat Samitis which 
shall manage these 

Pragpur and Mangwal. 
Pargpur and Mangwal. 
Pragpur and Mangwal 
Pragpur and Mangwal 
Dehra and Pragpur 
Dehra and Pragpur 
Dehra and Pragpur 
Nadaun and Dehra 
Nadaun and Dehra 
Dehra and Sujanpur. 
Sujanpur and Lambagaon. 
Sujanpur and Lambagaon. 

(R.H.P. Extra., dated 31st March, 1973, p. 498). 



THE HIMACHAL PRADESH PANCHAYATI RAJ (VALIDATION) 
ACT, 1974 

ARRANGEMENT OF SECTIONS 
Sections : 

1. Short title and commencement. 

2. Validation of Sabha areas, Gram Sabhas, orders, proceedingsalld acts. 

3. Bar of legal proceedings. 
4. Repeal and savings. 

THE HIMACHAL PRADESH PANCHAYA'I'I RAJ (VALIDATION) 
ACT, 1974 

(Ileceived the assent of the Governor on the 9th October, 1974 and was published 
in R.H.P. Extra., dated the 6th Arouember, 1974, at p. 1517-1518) 

An Act to taliate the order, proceedings and acts done under the Himachal Pradesh 
Panchayati Kaj Act, 1968 (Ac t  No. 19 o j  1970). 

BK it enacted by the Legislative Assembly of Himachal Prade~h in the 
Twenty-fifth Year of the Republic of India as follows :- 

1. Short  ti t le a n d  commencement.-(1) This Act may be called the 
Himachal Pradesh Panchayati Raj (Validation) Act, 1974. 

(2) I t  shall come into force a t  once. 
2. Validation of  Panchayats, orders, proceeding a n d  ac ts .  -:l'he 

Gram Sabha areas constituted oide the Himachal. Pradesh Government 
notificiition No.28-3169-Panch, dated the 1st july, 1972 shall be deemed to be 
and always to have been validly constituted irrespective of the fact that the 
slid ncrtificat'on has not been publihed in the Himachal Pradesh Rajpatra and 
all orders made, proceedings taken and acts done in pursuance of this notification 
shall lie deemed to be and always to have been validly made, taken and done 
as i t '  :\#iid notification has been d111y published in the Rajpatra, Himachal 
Pradesh. 

3. Bar  of  proceeding.-No suit or other legal proceedings whatsoever, 
shall lie in any Court aga.i~zat the State Government or any officer for or on 
account of or in respect of arly ruch order made, proceedings taken or act done as 
aforesaid and validated by t h e  provisions of the preceding section. 

4.Repeal a n d  savings.--( 1) The Himachal Prndesh Panchayati Raj 
(Validation) Ordinance, 1974, (6 of 1974)) is hereby repealed. 

(2) Notwithstanding anything done or any action taken under 
the afolresaid Ordinance shall be deemed to have been done or taken under 
this Act, as if the Act had commenced on 26th June, 1947. 

-_ - 
1. For statement of Objects and Reasons see R. H.P. Extra dated the 14th August, 1974. 

p. 1193. This Act rcplaces the H. P. Ord. No. 6 of 1974, published in R.H.P. in Extra, dated 
26-6-1974, p. 971-972. 
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THE HIMACHAL PRADESH PANCHAYATI RAJ (SECOND 
VALIDATION) ACT, 1975 

ARRANGEMENT OF SdCTIONS 

1 .  Short title and commencement. 
2. Validation of Sabha areas, Gram Sabhas, order, proceeding and 

acts etc. 
3. Repeal and savings. 

THE HIMACHAL PRADESH PANCHAYATI RAJ (SECOND VALIDATION) 
ACT, 1975 

(Act No. 10 of 1975)l 

(Received the assent of the Goverllor on the 7th May, 1975, and was publi- 
shedin R.H.P. Extra., dated the 17th May, 1975 at p.514-557) 

An Act further to oalidate the Sabha areas, Gram Sabhas, orders, Proceedings and acts 
done under the Himachal Pradesh Panchayati Raj Act, 1968 (Act No. 19 of 1970) 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
twenty-sixth Year of the Republic of India as follows:- 

1. Short title and commencement-(1) This Act may be called the 
Himachal Pradesh Panchslyatl Raj (Second Validation) Act, 1975. 

(2) I t  shall come into force a t  once. 

2. Validation of Sabha areas, Gram Ssbhas, orders, pro- 
ceedings and acts etc.-(1) Notwithstanding anything to the contrary 
contained in the Himachal Pradesh Panchayati Raj Act, 1968, the 
Sabha areas constituted and the Gram Sabhas established in the various 
Sabha areas in the State of Himachal Pr~dcsh  and functioning imrne- 
diately before the commencement of this Act shall be and shall 
always be deemed to have been validly constitvted and established irres- 
pective of the fact that the requisite notifications under the provisions of sec- 
tions 4, 5 and 48 read with section 9 (1) of the Himachal Pradesh Panchayati 
Raj Act,1968 (1 9 of 1970) have not been issued or ifissued have not been publis- 
hed in the Rajpatra, Hilllacha1 Pradesh and all orders made, proceedings taken 
and acts done in pursuance of the aforesaid provisions shall be deemed to be 
and always to have been validly made, taken and done as if the said notifica- 
tions had been duly issued. and published in the Rajpatra, Hirnachal Pradesh. 
The particulars of the Gram Sabhas functiolzirtg immediately before the 
commencement of this Act are given in the Schedule attached to this Act. 

- -- 

1. For Statement of Objects and Reasons, seeR.H.P., dated the 17th Feb., 1975, p. 152. 
Th~s  Act replaces the H.P. Ordinance No. 8 of 1974, published in R.H,P. Extra, dated 
the 17th December at p. 1601-1645, 



(2) No court or authority, whether Civil, Criminal or Revenue, shall 
entertain any suit, claim, appeal or application or shall reverse, annul, amend, 
declare invalid, or refuse to give effect to any notification, order, rule, bye-law, 
instrument or document whatsoever, merely on the ground that at the time when 
such suit or case was tried or such thing was done, or such notification, order, 
rule, bye-law, instrument, or  document was issued, made or executed by Gram 
Sabha included in the Schedule and/or the corresponding Shaba area was 
not validly constituted. 

(3) Without prejudice to the generality of the provisions contained in sub- 
sections (1) and (2),  none of the orders made, proceedings taken or acts done 
in respect of any Gram Sabha, included in the Schedule or the corresponding 
Sabha area, shall be deemed to be void or to have become void on the ground 
that at  the time when such order, proceeding or act was made, taken or done, 
the Gram Sabha included in the Schedule or the corresponding Sabha area 
had not been validly constituted and notwithstanding any judgement, decree 
or order of any court or tribunal to the contrary, each of the said order, proceed- 
ing or action shall continue to nemain in force. 

3. Repeal and savings.--The Himachal Pradesh Panchayati Raj 
(Second Validation) Ordinance, 1974 is hereby repealed. 

Notwithstanding such repeal, anything done or any action taken under 
the aforesaid Ordinance shall be deemed to have been done or taken under this 
Act, as if this Act had commenced on 17th December, 1974. 

SCHEDULE 

---____I__________---_-------~- 

S1. Name of district Name of block Name of Gram Sabha 
No. 

1 2 3 4 
---_-__+___________--------------- 

1. Simla 1. Chopal 1. Matal. 
2. Bamta. 
3. Gorli. 
4. Deovath. 
5. Chopal. 
6. Jubli. 
7. Chandnadhar. 
8. Stota (Pawan). 
9. Majholi. 

10. Kulag. 
11. Charoli. 
12. Malat. 
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________C__I__------------------ 

1 2 3 4 
____,-____---------------- 

13. Jhurushalal. 
14. Bhallu. 
15. Nanhar. 
16. Sari. 
17. Khagna. 
18. Sarain. 
19. Pauria. 
20. Madhana. 
21. Tharoach. 
22. Bharanu. 
23. Dhabas. 
24. Khaddar. 
25. Kedi. 
26. Shak-Rushlah. 
27. Khundnewal. 
28, Tikkri. 
29. Kiran. 
30. Nerwa. 
3 1. Bigrawali (Bohar) . 

2. Rampur 32. Khunipanoli. 
33. Bagalti. 
34. Sholi. 
35. Thana (Nankhri). 
36. Manjholi. 
37. Bahli. 
38. Narain. 
39. Duttnagar. 
40. Badhawali. 
41. Takelch. 
42. Darkali. 
43. Kashapat. 
44. Munish. 
45. Dansa. 
46. Shingla. 
47. Racholi. 
48. Dhargaura. 
49. Dofda. 
50. Kinnu. 
51. Sarahan. 
52. Koot. 
53. Phancha. 
54. Sarpara. 
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.______----------------_-____ 
55. Delath. 
56. Deothi 

3. Jubbal- 57. Deora. 
Kotkhai. 58. Shilli. 

59. Parali. 
60. Dhar. 
61. Panchagaon (Bartha ta). 
62. Badhal. 
63. Nandpur. 
64. Rajpuri. 
65. Solang. 
66. Kathasu (Sawara) . 
67. Mandhol. 
68. Nakrari. 
69. Kot (Maghawara). 
70. Jhagtan. 
71. Mandal. 
72. Rawain (Bholar) . 
73. Bagi (Debgarh). 
74. Himri. 
75. Rawlakiar (Melath). 
76. Deori Khaneti (Shilli) . 
77. Nagan. 
78. Kalbog. 
79. Chauri (Kervi). 
80. Kiari. 
81. Tharola. 
82. Darkoti (Kharyana) . 
83. Garawag (Shahu). 
84. Kotkhai. 
85. Purag. 
86. Mahasu. 
87. Bakhol (Shillagaon) . 
88. Gurna. 
89. Baghi. 

4. Kasumpti- 90. Dharogra. 
Suni 91. Banuna. 
(Mashobra). 92. Ogli. 

93. Karyali. 
94. Chewri. 
95. Majheor. 
96. Deola. ------ ---_I_---------- 
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: Q 
& r _ ____--------------------- 

1 2 3 4 
___________---------------- 

97. Basantpur. 
98. Suni. 
99. Juni (Mandhor). 

100. Chanawag. 
101. Chalahal. 
102. Pahal. 
103. Ghaini. 
104. Bainsh. 
105. Halog. 
106. Bathmana. 
107. Shakrah. 
108. Parech (Ghanahatti). 
109. Rajhana. 
1 10. Pujarli (Beolia) . 
1 1 1. Anandpur (Pateod) . 
112. Junga. 
113. Koti. 
114. Darbhog. 
115. Mashobra. 
116. Baldian. 
117. Dhalli. 
1 18. Janedghat. 
119. Balog. 
120. Ghamiana. 
121. Piran. 
122. Jallel. 
123. Neri. 
124. Bhont. 
125. Baghi. 
126. Bychari. 
127. Chanog. 
128. Chaili. 
129. Dhamoon. 
130. Dudhalti. 
131. Dumi. 
132. Galot. 
133. Maili. 
134. Totu. 
135. Rampur. 
136. Thari. 

5. Kumarsain 137. Barubag (Thanedhar). 
(Narkanda). 138. Bhuti. 

- 7 -  C ,.- I---- 
------ 



1 2 3 4 
------- -..------ ---.-- -- 

139. Shamathla. 
140. Kotgarh. 
141. Mangsu (Virgarh) . 
142. Kirti. 
143. Khaneti. 
144. Madhawan (Shalgi). 
145. Deeb. 
146. Zar. 
147. Kumarsain. 
148. Shaluta. 
149. Maledi. 
150. Bhareri. 
15 1. Baragaon. 

iwan. 152. Sh' 
153. Kotighat. 
154. Kangal. 
155. Jajaili. 
156. Narkanda. 
157. Jadoon. 

6. Theog 158. Kuthar. 
159. Dhar (Basadhar) . 
160. Balag. 
161. Ghorna. 
162. Deothi. 
163. Balghar. 
164. Bagri. 
165. Ghund. 
166. Bagain. 
167. Kyar. 
168. Sandhu. 
169. Dharampur. 
170. Kelvi. 
1 7 1. Shari Ma tyana (Shari). 
172. Kot Matiana (Kot). 
173. Mahori. 
174. Barog. 
175. Cheog. 
176. Dhamandri. 
177. Jais. 
178. Tiali. 
179. Deorighat. 
180. Dharech. 

. 181. Majhar. 
- 4 -  - --.- --- 
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_ _ _ _ _ _ _ _ _ _ _ _ _ _ _ - _ L ~ C - I - - -  

1 2 3 4 
L____________________--d-------- 

7. Rohru 182. Lower Kotj. 
183. Rohru. 
184. Kutara. 
185. Summer Kob. 
186. Bachhunch. 
187. Arhal. 
188. Barasli (Kasa Koti). 
189. Karasa. 
190. Pujarli-4. 
191. Dharara. 
192. Ghasni (Kadiwan). 
193. Tikkar. 
194. Pujarli-3. 
195. Katlah. 
196. Sheel (Gmdanwar). 
197. Rantari (Seema). 

8, Chhohara 198. Kaloti. 
199. Khasdhar. 
200. Dhakgaon (Kharot). 
20 1. Kharsali (Khoptuwari) . 
202. Dodra. 
203. Kwar. 
204. Jakha. 
205. Dhambari. 
206. Pekha. 
207. Sindasli (Halwani) . 
208. Tikri. 
209. Dhagoli. 
210. Chargaon. 
2 1 1. Gaonsari. 
212. Rohal. 
213. Thana. 
214. Jangla. 
215. Sarib~sa. 

1. Dharampur 216. Anhech. 
217. Anji Matla. 
218. Banasar. 
219. Barog. 
220. Bhojnagar. 
221. Barouri. 



.................................. 
222. Bholi. 
223. Chamon. 
224. Chamian. 
225. Cllausha. 
226. Chewa. 
227. Dangri. 
228. Dehou 
229. Delgi. 
230. Dharampur. 
231. Garkhal. 
232. Ganol. 
233. Haripur. 
234. Hurang. 
235. Jangeshu. 
236. Gulhari. 
237. Kaba Kalau. 
238. Rauri. 
239. Jabal Jamrot. 
240. Jonajl. 
241. Kakar Hatti. 
242. Kot. 
243. Kothon. 

' 244. Mashwer. 
245. Oachghat. 
246. Pratha. 
247. Podhna. 
248. Sanhol. 
249. Shamror. 
250. Sharyana. 
251. Taksal. 

2. Kandaghat 252. 
253. 
254. 
255. 
256. 
257. 
258. 
259. 
260. 
261. 
262. 

Anji (Sunaran) . 
Banjni. 
Basha. 
Bisha. 
Satrol. 
Chail. 
Dhangil. 
Mamligh. 
Hinner. 
Jahaja. 
Kuwarag. 
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- - - 

263. Sakori. 
264. Tundal. 
265. Nagli. 
266. Kahla. 
267. Kanehar. 
268. Syri. 
269. Sirinngcr. 
270. Mahi. 

3. Nnlagarh 271. Kundlu. 
272. Luns. 
273. Doli. 
274. Jokhari. 
275. Bheukhari. 
276. Malaun. 
277. Kayar-Kanaitan. 
278. Lug. 
279. Saur. 
280. Ram Shaher. 
281. Baheri. 
282. Matooli. 
283. Bajla. 
284. Manlog Kalan. 
285. Chamdar. 
286. Badhokhari. 
287. Diggal. 
288. Nand. 
289. Dharamana. 
290. Pole-da-Khala. 
291. Ratwari. 
292. Mittian. 
293. Keodil 
294. Barrian. 
295. Bawasni. 
296. Sai. 
297. Souri. 
298. Jogon. 
299. Jagatpur. 
300. Mastanpura. 
301. Bairchha. 
302. Khillian. 
303. Gholowal. 
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________________L__----_---------- 

1 2 3 4 ........................ ---------- 
304. Baruila. 
305. Karsoli. 
306. Kashmirpur. 
307. Baglehar. 
308. Nawarigrsn. 
309. Bl~o'gpur. 
310. Dabota. 
31 1. Rajpura. 
31 2. Radiyali. 
3 13. Kirpalpur. 
314. Khera. 
315. S~ulerh. 
316. Lodirniljra. 

17. Majra. 
31 8. Dhang Nichli. 
319. Bhattian. 
320. Goel Kamdla. 
321. Plassi Kalan. 
322. Manjholi. 
323. Nandpur. 
324. Manpura. 
325. Kishanpura. 
326. Dhela. 
327. Thana. 
328. Malpur. 
329. Lehi. 
330. Gullerwala. 
331. Baddi. 
332. Urajmajra. 
333. Bhatauli Iialan 

4. Kunihar 334. Kashlog. 
335. Mangoo. 
336. Kajyara. 
337. Kotli. 
338. Palog. 
339. Palani. 
340. P,L khalg 
341. Deora (Batal). 
342. Dawati. 
443. Darla. 
344. Kanswala Parnu. 
345. Naugaon. 
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................................... 
1 2 3 4 

_____________L______________--d--- 

346. Dhundan. 
347. Surajpur. 
348. Materni. 
349. Balera. 
350. Domehar. 
351. Man. 
352. Kuniher' 
353. Shehrol. 
354. Bhumat;. 
355. Mangal (Kandhar). 

5. Jagjitnagar 356. Salogra. 
357. Parag (Solan Brewcry). 
358. Basal. 
359. Dharot. 
360. Deothi. 
361. Kasauligaon. (Garkhal). 
362. Sanawar (Jabli). 
363. Kot Beja. 
364. Madhala. 
365. Surajpur. 
366. Pattanali. 
367. Nalka. 
368. Barian. 
369. Goela. 
370. Cl~aiidi. 
37 1. Badhalag 
372. Krishzngarh. 
373. Jarla. 
374. Darwa. 
375. Jagjitnagar. 

3. Charnba 1. Ch~rnba  376. Ud2ipur. 
377. Kandla. 
378. Kiyani. 
379. Khajiar. 
380. Clla mroli. 
381. Chaklu. 
382. Cbec! Bangla. 
353. J udcrd. 
384. Jhulara. 
385. Dulhar. 

_d__________-_--------d---------- 



_--_ _------- --. - - - - - - - - -  

1 2 3 4 
---- - -- 

386. Drada. 
387. Paloonyi. 
388. Patyoor. 
389. Padhar. 
390. Parnhavi. 
391. Pukhri. 
392. Barour. 
393. Bhanouta. 
394. Masroond. 
395. Raj Nagar. 
396. Sach. 
397. Shirh. 
398. Singi. 
399. Shillaghrat. 
400. Haripur. 

2. Tissa 401. Kalhel. 
402. Kohal. 
403. Kuther. 
404. Ghalai. 
405. Charda. 
406. Charodi. 
407. Chanju. 
408. Chauli. 
409. Jasourgarh. 
410. Jungra. 
411. Jhajja. 
412. Tikri. 
41 3. Tissa-I. 
414. Tissa-XI. 
415. Thali. 
41 6. Thaneyi. 
417. Devi Kothi. 
41 8. Dehgram. 
419. Daihra. 
420. Bharnouta. 
42 1. Tonderi. 
422. Baina. 
423. Bhagaigarh. 
424. Mangli. 
425. Laisooi. 
426. Satyas. 
427. Seyi. 

-A- 
.- -- - 
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430. Killar. 
431. Tindi. 
432. Dharvas. 
433. Purthi. 
434. Myarnala. 
435. Sach. 
436. Saichu. 
437. Trilolulath. 

4. Bharmour 438. Ulansa. 
439. Aura khas. 
440. Kugti. 
441. Kulett. 
442. Khanni. 
443. Groula. 
444. Greema. 
445. Ghared. 
446. Chanhouta. 
447. Chobhia. 
448. Jagat. 
449. Tundah. 
450. Deval. 
451. Poolan. 
452. Durgatti. 
453. Naigra 
454. Pradhala. 
455. Bajoal. 
456. Bhadgran. 
457. Bharmour. 
458. Ranukothi. 
459. Lamoo. 
460. Sah. 
46 1. Sin yoor. 
462. Hadsar. 
463. Holi. 

5. Bhattiyat 464. Awan. 
465. Ausal. 
466. Kahri. 
467. Kuddi. 
468. Kakira. 
469. Khathet. 
470. Kathla. 
471. Khargota. 

-- -.- ------ - - 



472. Gaddana. 
473. Gahra. 
474, Garr~ota. 
475. Gola. 
476. Ghatasani. 
477. Chalahari. 
478, Chowari. 
489. Choohan. ' 

480. Jandrog . 
481. Jatroohan. 
482. Jiyunta. 
483. Tundi. 
484. Tikri. 
485. Taragarh. 
486. Tanhu Hatti (Dagoh) . 
497. Thulail. 
488. Gharool. 
489. Ghulara. 
490. Nagali. 
491. Naini Khad. 
492. Prachore. 
493. Parsyara. 
494. Banikhet. ' 
495. Bathri. 
496. Blera. 
497. Bughdhar. 
498. Baili. 
499. Balana. 
500. Bina. 
501. Banet. 
502. Malonda. 
503. Mail. 
504. Motla. 
505. Mortu. 
506. Manotha. 
507. Mornoo. 
508. Ranola. 
509. Raipur. 
510. Rajain. 
511. Rulyani. 
512. Samot. 
513. Sudli. 
514. Siunta. 
515. Hatli. 

--- - --- - 
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______-I________d-dd------  

1 2 3 4 I 

M----------+----L_+___________--IC 

516. Hawar. 
51 7. Sherpur. 
51 8. Tarkra (Dodan) . 

6. Mehla 519. Uteep. 
520. Karian. 
521. Kalor. 
522. Kidi. 
523. Kupahra. 
524. Kuner. 
525. Koor. 
526. Khundel. 
527. Gagla. 
528. Gurar. 
529. Gehra. 
530. Chhatrari. 
531. Janghi. 
532. Dadwin. 
533. Dulyara. 
534. Parina. 
535. Peuhra. 
536. Bakann. 
537. Bandla. 
538. Bohi. 
539. Baloth. 
540. Basodhan. 
541. Bakhatpur. 
542. Baat. 
543. Belly. 
544. 5harian. 
545. Mangla. 
546. Mehla. 
547. Rajera. 
548. Rathiar. 
549. Radi. 
550. Lothal. 
551. Ludu. 
552. Sunara. 
553. Sarahan. 

7. Salooni 554. Auhra. 
555. Ael. 
556. Kanger. 
557. Karwal. --- - .-- 



558. Kandhwara. 
559. Kilor. 
560. Kihar. 
561. Kharal. 
562. Kharoti. 
563. Khadjaunta. 
564. Gwalu. 
565. Dand. 
566. Diur. 
567. Darekari. 
568. Dighai. 
569. Pajei. 
570. Pichhla Diur. 
57 1. Barangal 
572. Bannantar. 
573. Badka. 
574. Bhalei. 
575. Bhajotra. 
576. Bhadela. 
577. Bhandal. 
578. Bhunar. 
579. Patti. 
580. Manjir. 
581. Maura 
582. Lanaut. 
583. Ligga. 
584. Bagyal. 
585. Salooni. 
586. Sanooh. 
587. Salwan. 
588. Simni. 
589. Singadhar. 
590. Sunari (Chakholi). 
591. Sundla. 
592. Sere. 

4. Sirmur 1. Pachhad 593. Kathed (~hamrogi-Nahan). 
594. Koti Padog (Koti Padog). 
595. Karganu. 
596. Kothia Jhajjar (Kothia 

Jhajjar). 
597. Chamenji (Chamenji) . 
598. Ghogtali (Chogtali) . - ---- ---.- -. 



599. Joha (Jahar) . 
600. Dinger Kinner (Mnger 

Kinner) . 
601. Dimber (Dimber) . 
602. Dibber (Devthi Majgaon) . 
603. Dahan (Dahan). 
604. Drabali (Sarsoo). 
305. Daro Devrian (Daro-Devrian). 
606. Deedag (Deedag) . 
607. Dhar Tikri (Dhar Tikri). 
608. Dhamla (Dhamla). 
609. Naina Tikkar (Kalach). 
610. Nainta Dharti (Dilman). 
611. Narag(Narag). 
612. Nahar Pab (Nahar Pab.). 
61 3. Bajga (Gaga1 Shakore). 
6 14. Bagthan (Bagthan). 
61 5. Bani Bakholi (Bani-Bakholi) . 
616. Banch Dhidi (Banch). 
61 7. Bag Pashog (Bag Pashog). 
618. Melad (Sirmouri Mandir) . 
61 9. Bhanat (Beanat). 
620. Bhuira (Bhuira). 
62 1. Mangash (Mangash). 
622. Mattal (Mattal). 
623. Rangaghat (Sargawant). 
624. Rajon (Kunhat) . 
625. Rajgarh (Rajgarh) . 
626. Ruwandla Chamarad. 

(Bhalta). 
627. Lana Baka (Lana Baka) . 
628. Vasani (Vasani). 
629. Ser Jagas (Ser Jagas). 
630. Salhech (Haban). 
63 1. Shillanji (Shillanji). 
632. Shaya (Sanora) . 
633. Shadiya (Shadiya). 

2. Paonta 634. Koda (Dangrohana). 
635. Kathwar [Kathwar). 
636. Kanti Mashwa (Kanti 

Masewa) . 
637. Karau (Kamrau). 



1 2 3 4 
__________--------------C-- 

638. Kando Kansar (Kando 
Kansar) . 

639. Kollar (Kollar) . 
640. Kundiyon (Kundiyon) . 
64 1. Gorkhuwala (Gorkhuwala) . 
642. Chachetti (Chachetti). 
643. Jamna (Jamna). 
644. Tatiyana (Tatiyaaa) . 
645 Dugana (Dugana) . 
646. Naghetca (Naghetta). 
647. Puruwal (Puruwal). 
648. Paonta (Badripur) . 
649. Bhagani (Badripur). 
650. Bhajaun (Bhajaun). 
651. Bharog Baneri (Bharog 

Baneri) . 
652. Majra (Majra). 
653. Rajpur (Rajpur) . 
664. Bharapur (Bharapur). 
655. Sataun (Sataun). 
656. Sainwala (Mubarkpur) . 
657. Shill (Shilla). 
658. Shiva Rudana (Banaur) . 
659. Shivpur (Ajoli) . 
660. Haripur (Hari~ur).  

3. Nahan 661. Kala Am (Mantha~al) 
662. Bhud Kaulawala (Bhud 

Kaulawala) . 
663. Trilokpur (Trilokpur) . 
664. Thana Kasoga (Thana 

Kasoga. 
665. Nihog ) (Nihog) . 
666. Navani (Jamta). 
667. Nahan (Nahan). 
668. Panjahal (Panjahal) . 
669. Bankala (Rukhri). 
670. Vir Vikrambag (Vir 

Vikrambag) . 
671. Birla (Birla). 
672. Brahmapapri (Brahma Papri). 
673. Mattar (Mattar). 



- - ----- 
1 4 

-.-- 
2 - 3 --- - -- 

674. Surla (Surla). 
4. Sangrah 675. Dhanduri (Dhandur;). 

676. Charna (Charna). 
677. Chokar (Chokar). 
678. Jarag (Jarag). 
679. Tikri Dasakana (tikri 

Dasakana) . 
680 Devamanal. (Devamanal) . 
681. Dadahu (Dadahu). 
682. Katah (Sheetla). 
683. Dana (Lavali). 
684. Nohra (Nohra). 
685. Parara (Parara.). 
686. Panar (Panar). 
687. Bharari (Bharari). 
688. Bhavai (Bhavai) . 
689. Mayina Ghadel (Mayina 

Ghadel) . 
690. Ranfuva Jabdog (Ranfuva 

Ja bdog) . 
69 1, Rajana (Rajana .) . 
692. Rerli (Rerli). 
693. Lana Chaita (pipli). 
694. Ludhyana (Ludhyana.) 
695. Sabar (Sabar). 
696. Ser Tandiula (Maithli). 
697. Sangrah (Sangrah) . 
698. Senj (Senj). 
699. Shamra (Shamra) . 

5. Shillai 700. Koti Baunch (Baunch). 
70 1. Kiyari Shiri (Kiyari Shiri) . 

Kuhant (Kuhant). 
Koti Utrou (Kobi Utrou). 
KO( i Dhiman (Koti 
Dhiman). 

Kota Pav (Kota). 
Koti Jamu (Jamu). 
Gawali (Gawali Pashrni): 
Gundaha (Gundaha). 
Jarwa Juneli (Jarwa Juneli) . 
Jhakando (Dharwa). 

------ 



-..---- -- ---- - -- - - 
1 2 3 

-- - - - 
4 

--_-----_-I_ _. -. ___ 
71 1. Naini Dhar (Naina). 
712. Panog (Panog). 
713. Badol (Badol). 
7 14. Bhalona (Bhalona) . 
7 15. Bandli (Bandli). 
716. Ba.li Koti (Bobri). 
71 7. Bhatgarh (Bhatgarh). 
7 18. hlilla (Milla). 
7 19. Sagna (Sagna). 
720. Shillai (Shillai). 
72 1. Halahan (Haldhan) . 

5. Bilaspur 1. Sadar 722. Lakhanpur. 
723. Nowa. 
724. Ghandpur. 
725. Oel. 
726. Deoli. 
727. B'lndla. 
728. Rfakri (Mar kand) . 
729. Dhartatoh. 
730. Dhonkothi. 
73 1. Panjgain. 
732. Bhater Nichli. 
733. Deoth. 
734. Chharol. 
735. Rani Kotla. 
736. Suin Sarwahar. 
737. Chhakoh. 
738. Panjail Kllurd (Dhuui). 
739. Panjail. 
739. Jukhala. 
740. Kotla. 
741. Namhol. 
742. Tal; (Zakat). 
743. Kutehla. 
744. Behal. 
745. Sawahan 
746. Dabhat~najari. 
747. Dharot. 
748. Nakrana. 
749. Bhakr~.. 
750. Tarsuh. 

2. GehrwCn 75 1. Brahmni Kalan. --------------------- - 
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_________-______-__--------------- 
1 2 3 4 

____ ______________- ------- 
752. Changar Talai. 
753. Ghandeer. 
754. Kalol. 
755. Sanihara 
756. Gharahan. 
757, Salwar. 
758. Dhani. 
759. Paploa. 
760. Nakhlehra. 
761. Dahad. 
762. Gehrwin. 
763. Samoh. 
764. Badol. 
765. Eehrla Jattan. 
766. Jhandutta. 
767. Behna Bralimana. 
768. Auhar. 
769. Bakroa. 
770. Berthin. 
771. Badgaon. 
772. Baloh. 
773. Chhat. 
774. Karloti. 
775. Paplah. 

3. Ghumarwin 776. Gahar. 
. 777. Padyalag. 

778. Dangar. 
779. Bhupral. 
780. Lehri Sarel. 
781. Barota. 
882. Ghandalwain. 
713. Pantehra. 
784. Morsinghi. 
785. Dabhla. 
786. Kothi. 
787. LIarhana. 
788. Kot. 
789. Hatwar. 
790. Talwara. 
791. Seu. 
792. Patta. 
793. Ghumarwin. - _ _ _  _ _ _ ^  _ _  .__-__ __-_ -- --_ 



__ --_ __- -__ - - _ 
1 2 3 4 

___I____ - _ _ _ -  - - - - _--_ - 
794. Luharwin. 
795. hlalayawar. 
796. Nanawan. 
797. Rohin. 
798. Harlog. 
799. Majhwar (Kuhmajh~var) . 
800. Hatvan. 
80 1. Talyana. 
802. Mchri Kathla. 

6,  Kangra 1. Indora 803. lildora. 
804. Indpur. 
805. Aulehria. 
806. Kandaur. 
807. Kathgarh. 
808. Gagwal. 
809. Gheta. 
810. Ghoran. 
81 1. Ghandran. 
812. Chanaur. 
81 3. Jakhara. 
814. Jhumb khas. 
815. Tappa. 
816. Tatwali. 
81 7. Thakurdwara. 
81 8. Dankwan (Dankwan khas). 
819. Dahkulara (Dah). 
820. Paral. 
821. Fetehpur. 
822. Bagroli (Hari) . 
823. Barot khas. 
824. Bhadpur (Badu khas). 
825. Lohara. 
826. Balir. 
827. Bhapu. 
S28. Bharmar (Bharmar khas) 
829. Bhogarwan 
830. Madoli (Kothi). 
83 1. Makroli. 
832. Malhari khas. 
833. Manoh. 
834. Mohatli. 
835. D:ni khas. 
836. Diana. 

_I " _  ___________- - - - - -  --I_------ 
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_______________------------------- 
837. Nangal (Nangal khas) . 
838. Raja khas. 
839. Rayali. 
840. Larhun (Larhun khas) . 
841. Lodhwan. 
842. B asaiitpur (Tayora) . 
843. Samlet (Samlet khas). 
844. Sunhara (Badyali) . 
845. Seerat. 
846. Sunet khas. 
847. Surwa (Upperli Wand). 
848. Surajpur (Surajpur Jhikla) . 
8-19. Rehan. 
850. Shekhpura (Kandrori). 
851. Hatli khas (Hatli). 
852. Rae (Agahzr). 
853. Lathial (Lathial). 
854. Koral (Koral). 

2. Bhawarna 855. Arla. 
856. Kaked. 
857. Kanfat. 
858. Kural. 
859. Khaduhal. 
860. Khadoth. 
861. Khaira. 
862. Garla (Carla Daie). 
863. Gagal. 
864. Garh. 
865. Ghaneta. 
866. Chauki. 
867. Chhenchhdi. 
868. Jamula. 
869. Jona. 
870. Jaind. 
871. Jhadet. 
872. Dagera. 
873. Daroh. 
874. Daie. 
875. Darang. 
876. Dehan. 
877. Dhira." 
778. Naura. 
879. Nanaon. - -- --------- . -*-- 



-d---.-I--'C--------.--l------------ 

1 2 3 4 
__II___________4_______-----C----- 

880. Paror. 
881. Panapri. 
882. Pudwa. 
883. Punnar. 
884. Farerh. 
885. Bari. 
886. Bashker. 
887. Boda. 
888. Balota. 
889. Bohdapat 
890 Bhawarna 
891. Bhoda. 
892. Bhadrol. 
893 Mansirnbal 
894. Marhun. 
895. Muhandi. 
896. Malnu. 
897. Raipur. 
898. Rumerh. 
899. Rajhun. 
900. Sawan. 
901. Sulah. 
902. Saloh. 
903. Sihotu. 

3. Mangwal 904. Anur. 
905. Katholi. 
906. Khatiar. 
907. Gadroli. (Ghar) 
908. Guler. 
909, Ghar. 
910. Jarot. 
91 1. Thelzar. 
912. Ghameta (Ghameta Khas). 
913. Dhar. 
9 14. Nandpur (Bhatoli khas) 
915. Nagrota. 
916. Polian. 
917. Padal. 
918. Bilaspur khas. 
919. Badla khas. 
920. Baruna. 
921. Mial. 
922. Ludret. ---- -- -.. - 
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L_______________C_------------ 

1 2 3 4 
________L______4_4_-------------- 

923. Ladol (Masrur.) 
924. Sakril 
925. Stahana khas. 
926. Sapel. 

4. Baijnath 927. Kunsal. 
928, Kohad khas. 
929. Kadail Uperli. 
930. Kadail Bahdi. 
931. Kandral 
932. Kasbapaprola. 
933. Kundang. 
934. Khadanalu. 
935. Gadyada (Bahula Ga- 

dyada) . 
936. Dhandaul 
937, Dhadin. 
938, Chobin. 
939. Chadhiar. 
940. Chhek. 
941. Darug. 
942. Diyol. 
943. Dhanag. 
944. Paprola 
945. Poling. 
946. Pandtehad. 
947. Batjnath khas. 
948. Bahi. 
949. Bandian. 
950. Bada Bhangal. 
951. Bir. 
952. Bhalana. 
953. Bhadrana. 
954. Malpat. 
955. Mahankal. 
956. Multhan. 
957. Matiyal. 
958. Mungal. 
959. Luaie. 
960. Lanod (Utrala) . 
961. Sansal (Bahttu). 
962. Sansa;. 
963. Sinwal. 
964. Sakdi. 

. . - - -  - 
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-.- ----- - ---------------- 
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965. Sawad khas. 

5. Lambagaon 966. Alampur. 
967. Ashapuri. 
968. Karanghat. 
969. Kotlu. 
970. Kosri. 
971. Kauna. 
972. Gandad 
973. Gunga. 
974. Jalag. 
975. Jaisinghpur. 
976. Tambar. 
977. Duhak. 
978. Talwar. 
979. Thural. 
980. Dagoh. 
981. Draman. 
982. Uhupkiara. 
983. Nahalna. 
984. Poplah. 
985. Bachhawi . 
986. Bad. 
987. Bardam. 
988. Bagkuljan. 
989. Bandahu. 
990. Balakrupi. 
991. Bijapur. 
992. Bairgha t. 
993. Bhagtar. 
994. Bharanta . 
995. Majhega. 
996. Malog. 
997. Lambagaon. 
998. Lanaub. 
999. Lahdu 

1000. Sakoh, 
1001. S'alan. 
1002. Sanhun 
1003. Sandhol. 
1004. Solyu Nahad (upper 

Lambagaon Dahad), 
1005. Halaid. 

- 7. - -- 
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-dm- 
_--__-------------- 

1 2 3 4 ---- -- -- - --- - - -. - 
1006. ~ a r s i .  
1007. Harot. 

6. Nagrota 1008. Amtrar (Nogajjan). 
Bagwan. 1009. Ambari. 

1010. Usterh. 
101 1. Airla Dehru 
1012. Kaned (Gohadopura). 
101 3. Kwari (Kawari khas) . 
1014. Kaled (Kaled khas) 
10 15. Kandi (Garni) . 
1016. Kothi Jhikli (Samtati Jhikli). 
10 17. Khawa (Kaned) . 
1018. Ghoraw. 
1019. Jheyol (Parol). 
1020. Padar. 
1021. Jalot (Gujehra). 
1022. Jasaur (Jasaur khas) . 
1023. Tauru. 
1024. Tangroti (Tangroti khas) 
1025. Tharu. 
1026. Thana (Chanwar) . 
1027. Danoa (Badoh). 
1028. Ghalun. 
1029. Narwana (Tang). 
1030. Pathiyar (Kaswa) . 
1031. Barwala (Barwala khas) 
1032. Bhuner. 
1033. Baldhar (Bhuner) . 
1034. Barana. 
1035. Bag Gulehar (Gulehar) . 
1036. Bhumta (Bhumta khas) 
1037. Muhalkar Chahri (Muha1 

kar khas). 
1038. Masal (Masal khas). 
1039. Mundla (Mundla khas) . 
1040. Bhalan. 
1041. Rurnehar (Uper) . 
1042. Ronkhar (Ron khar khas) . 
1043. Lunha (Mangrala). 
1044. Sadun (Chadru) . 
1045. Sunhi (Sunhi khas). 
1046. Sarotri (Sarotri khas) . 
1047. Sidhwari . . (Sidhwari khas) . ---- 



1 2 3 4 
_____-_______----_----------------- 

1048. Sunehar. 
1049. Sinhud. 
1050. Hatwas (Hatwas).  

7. Pancllrukhi 1051. Andreta. 
1052. Agojar. 
1053. Avairi. 
1054 Arth Jhikli 
1055. Kalund. 
1056. Killhi. 
1057. Kothi. 
1058. Khalet. 
1059. Gadiara. 
1060. Gagoti. 
1061. Gopalpur. 
1062. Ghar. 
1063. Ghughar khas. 
1064. Chandpur . 
1065. Chachian. 
1066. Jandpur. 
1067. Jai khas. 
1068. Tarehal. 
1069. Darati. 
1070. Darognu. 
1071. Nanhar. 
1072. Nain. 
1073. Nauri Jhikli. 
1074. Tanda. 
1975. Tikkar khas. 
1076. Thandol. 
1077. Padhiarkhar khas. 
1078. Bandla. 
10 79. Banuri 
1080. Bagora 
1081. Bahdu. 
1082. Badedh. 
1083. B;ndmban 
1084. Bohana. 
1085. Bhagotla. 
1086, Bharwana. 
1087. Makol. 
1088. Phual Banuri. 
1089. Puhal Holta. 

> - - - - -- --- - - - - , --- - -. - -- -- .- -- 
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Maijha Buhla. 
Majheran khas. 
Rajer. 
Rakar Bheri. 
Rajot Buhla. 
Rajpur. 
Rakh. 
Ladoh. 
Lahla khas. 
Salyana khas. 
Sagur khas. 
Sapaidu. 
Sidhpur Sarkari. 
Sungal. 
Thamba. 
Darh Uperla. 

8. Kangra 1106. Abdulapur. 
1107. Ichhi khas. 
1108. Upredh. 
1 109. Kohala khas. 
11 10. Kachyari khas. 
1 1 1 1. Ranital. 
11  12. Kharatkhas. 
1 1 13. Gahlian khas (Panditehar) . 
11 14. Gagal. 
1 1 15. Ghaniara 
1 116. Ghurkhari khas. 
1 1 17. Chakbanghin (Sohran) . 
1118. Chandrotkhas. 
1119. Har. 
1120. Morath. 
1121. Zamanabad. 
1122. Tarsuh. 
1 123. Tyara khas. 
1 124. Takipur khas. 
1 125. Daulatpur khas. 
1 126. Darga bli. 
1 12 7. Nandrule khas. 
1 128. Nandehar khas. 
1 129. Thakurdwara. 
1 130. Thana khas. 
1 13 1. Dhagwar khas (Triamblu) . 
1 132. Pandtehar. 

- ------ -- 



1 2 3 4 
- - - - 

1 133. Boharkwalu khas. 
1 134. Gabli Bagli. 
1135. Virta. 
1 136. Balugloa khas. 
1 137. Balol khas. 
1 138. Bhater. 
1 139. Mataur. 
1140. Mandal khas. 
1 141. Chakwan Raja1 (Ghumar- 

kar) . 
1142. Rajiyana khas. 
1 143. Uperlalailj (Naushara) . 
1144. Chakwan Shamirpur 

(Chaklu). 
1 145. Shamirpur khas. 
1 146. Salol khas. 
1 147. Sukkar khas (Gash khas) . 
1 148. Sahora khas. 
1149. Haler kalaa. 

9. Pragpur 1 150. Ujhe khas. 
1151. Kuhna. 
1152. Kolapur. 
1153. Katoh. 
1 1 54. KO tla Behar. 
1 155. Kaloha khas (Kaloha) . 
1 156. Karoa Khurd (Karoa) . 
1 157. Kasbajagir (Kasba) . 
1158. Kotla. 
1 159. Garli Town (Garli) . 
1160. Garnwar (Nangal Chowk) 
1 161. Guraldhar. 
1 162. Ghamrur. 
1163. Choli. 
1 164. Chalali. 
1 165. Chanaur. 
1 166. Chaplah. 
1 167. Jampal. 
1168. Jandnur. 
1169. Tipri. 
1170. Dada. 
1 17 1. Dhalyara. 
1 1 72. Dohnta khas (Dhonta) . 
1173. Tiyamal. 

-.- -.--- -- -- 
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Dodra. 
Naleti. 
Nahan . 
Nalsuha khas (Chanauta) . 
Pragpur. 
Bharoli Jadid (Bharoli) . 
Maniyala. 
Muhin. 
Rail (Ghaie) . 
Rakkar. 
Lag. 
Baduhan. 
Barhal. 
Balyana. 
Vani. 
Bara. 
Bari. 
Bassi. 
Bathra. 
Beehan. 
Samauli. 
Sard Dogri. 
Sansarpur khas (Sansar- 

~LI ' ) .  
Swana. 
Sehri. 
Sunhet 
Har. 
Haler. 
Aloh. 
Kurna. 
Pirsaluhi. 
Punani. 
San tla. 

10. Rait 1207. Arnl)ari. 
1208. A~rsui (Upli Ansui). 
1209 Uprer. 
12 10. Uperla Dohab. 
121 1. Kalyara. 
1212. Kareri. 
1213. Kajlot. 
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1214. Gharo. 
1215. Chari. 
1216. Chetru. 
1217. Tharu. 
1218. Ther. 
1219. Dadhamb. 
1220. Dhugyari. 
122 1. Darini. 
1222. Nerti. 
1223. Parei. 
1224. Pargor. 
1225. Baidi. 
1226. Bandi. 
1227. Basnoor. 
1228. Baadiara. 
1229. Bhanala. 
1230. Bhader. 
1231. Manei. 
1232. Mandla Lathvara 

( Mundla) 
1233 Manjhgran. 
1234. Mant. 
1235. Rehlu. 
1236. Rachhyalu. 
1237. Seunwa. 
1238. Sudher. 
1239. Shahpur. 
1240. Har. 
1241. Harnera. 
1242. Lapyana. 

11. Delira. 1243. Pihri (Uperli Nehlian) 
1244. Kotudhoria (Chawki- 

dhorian) . 
1245. Kapra. 
1246. Kamlota. 
1247. Kather. 
1248. Khabli (Khaljli khas). 
1249. Khairian (Khairian khas). 
1250. Khucliyan. 
1251. Bharoli (Ghurlznl). 
1252. Gher. 
1253. Ghalor. 
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__L_______-4------C--- 

1 2 3 4 

_________/----- 

---_+---------- 

1254. Mahadev (Gharna) . 
1255. Ghalun. 
1256. Jarundi. 
1257. Jasvalamukhi (Fagan). 
1258. Dhawala (Thakurdwara). 
1259. Dol. 
1260. Tripal. 
1261. Dehra. 
1262. Gagruhi (Dareen). 
1263. Dhanot. 
1264. Naushera. 
1265. Paiesa (Paiesa khas) . 
1266. Pihri. 
1267. Pathiyar (Amb Pathiyar). 
1268. Bar Kalan. 
1269. Bohan Town (Bohan khas). 
1270. Bongta (Bad1 khas). 
1271. Kathog (Wahni) Bag. 
1272. Sihal (Barkhari) . 
1273. Sihorpaie (Warlahar). 
1274. Bohan (Bhatti). 
1275. Bhatoli khas (Bhatoli). 
1276. Fakorian. 
1277. Khudiyan (Bharag Lahar) 
1278. Tatahan Kalan (Bhamalla) . 
1279. Bongta (hlaleta) . 
1280. Muhal. 
1281. Bag (Lagdu). 
1282. Sihal (Luthana). 
1283. Ghanghwahar. 
1284. Sialkar. 
1285. Khabli (Shiv Nath). 
1286. Barota (Harali) . 
1287. Gumber (Hathli). 
1288. Haripur. 

12. Nurpur 1289. Ond khas. 
1290. Ambal (Harian) . 
1291. Kamnala (Kathal). 
1292. Kehrian. 
1293. Kothi Vanda (Amni). 
1294. Kopra. 
1295. Kuther. 

.- -. 



.................................. 
1296. Khanni (Baduhi). 
1297. Kher khas (Kher). 
1298. Khel. 
1299. Khairian. 
1300. Gahi Lagos (Lagor). 
1301. Guglara. 
1302. Guryal. 
1303. Chalwara. 
1304. Chhattar. 
1305. Chatroli (Gayora). 
1306. Jawali khas. 
1307. Jangal (Bag). 
1308. The]. 
1309. Danni. 
1310. Dagla. 
131 1. Do1 (Dolba). 
13 12 Dhasoli. 
1313 Talara. 
1314. Trilokpur. 
1315. Thara Bhalui~ (Bhalun). 
1316. Nana(Har) .  
1317. Nadholikhas. 
131 8. Palora (Darkati). 
1319. Punder (Jonta). 
1 320. Panjhara. 
132 1.  Pathyar (Dhar). 
1322. Basawajiran (Basahadyala) 
1323. Batrahan. 
1324. Baranda Dhandwal 

(Bharanda). 
1325. Bhali (Borka) . 
1326. Bhadkvar (Bhadwan). 
1327 Bhallakh 
1328 Mamun Gurchal. 
1329. hfinjgraon. 
1330: hlatlahar. 
1331. Xlilakh (Chauki). 
1332. hlangwal. 
1333. Rit Uperli. 
1334. Rapar (Gangath) . 
1335. Ladauri. 
1336. Larath. 
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7. Una 

1337. Siudhpur Dhar (Dhar khas). 
1338. Sukhar Chaudhrian. 
1339. Sadwan. 
1340. Sulyali. 
1341. ;SohaIda. 
1342. Hatli. 
1343. Hatpzng (Golwan). 
1344. Hatara. 
1345. Balah (Kotla) . 
1346. Harsar. 

Abhaipur. 
Amboa. 
Ambota. 
Oel. 
Tathera. 
Ispur. 
Kaloh. 
Kuthera Jaswalan. 
Kangar. 
Kliad. 
Gagret. 
Buglehar. 
Ghanari. 
Chalet. 
Jadla . 
Joh. 
Dangoh khas. 
Deoli. 
Daulatp~lr. 
Dharampur. 
Nanqen<-ili. 
Nnngal Jarialnn. 
Pal?javer. 
Pandoya. 
Pirathpllr. 
Bandliera. 
Bandhera Rajputan. 
Bo cloh. 
Bjdoh uuf Bhzderkali. 
Babehar. 
Bhadsali. 
Mandwara. 
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1379. Mawa Kohlan. 
1380. Malva Sindian. 
1381. hdarwari. 
1382. Loharli. 
1383. Sanghani. 
1384. Saloh-Beri. 
1385. Saloh. 
1386. Sansowal. 

2. Amb Andaura. 
Amb. 
Ambtilla. 
Amlehar. 
Adu. 
Katohar Kalan. 
Katohar Khurd. 
Kalruhi. 
Kuthiyari. 
Kuthera Kherla. 
Kunneran. 
Kuriala. 
Gandpur Banehra. 
Ghaghret. 
Chalehar. 
Chalola. 
Chowar. 
Churru. 
Chhaproh. 
Jwal. 
Juwar. 
Takarla. 
Thathal. 
Dathwara. 
Duhal Bathwalan. 
Tayai. 
Tyuri. 
Diyara. 
Dllamandri. 
Dharamsal Mahantan. 
Dhusara. 
Nari (near Una). 
Nari (near Chintpurni) . 
Nakroh. 
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.................................. 
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______L____________--------------- 

1421. Nangal-Salangri. 
1422. Nandpur. 
1423. Nehri Nauranga. 
1424. Paramb. 
1425. Panoh. 
1426. Polian-Prohitan. 
1427. Batuhi. 
1428. Badhmana. 
1429. Behar-Jaswan-Kanshi. 
1430. Bhagdah. 
143 1. Panjal. 
1432. Batehar. 
1433. Bhaira. 
1434. Malaun. 
1435. Mubarikpur. 
1436. Mairi. 
1437. Ladauli. 
1438. Lohara-Upper. 
1439. Lohara-Lower. 
1440. Sathothar. 
1441. Sapauri. 
1442. Suri. 
1443. Hamboli. 
1444. Jhambar. 

3. Una 1445. Ajnauli. 
1446. Ajauli. 
1447. Abada-Birana. 
1448. Arnyala. 
1449. Udepur. 
1450. Kungrat. 
1451. Kotla Kalan. 
1452. Kotla Khwd. 
1453. Kothar Kalan. 
1454. Kothar Beet. 
1455. Khanpur. 
1456. Gondpur turf Jai Chand. 
1457. Gondpur traf Bohula. 
1458. Chatara. 
1459. Charatgarh. 
1460. Chhatarpur. 
1461. Jakhera. 



1 2 3 4 
_------_---_-_I__---------- 

1462. Jatoli urf Haroli. 
1463. Jankaur. 
1464, Takka. 
1465. Tabba. 
1466. Dangoli. 
1467. Dehlan. 
1468. Dulehar. 
1469. Nangra. 
1470. Nangal Kalan. 
1471. Nangal Khurd. 
1472. Palakwah. 
1473. Pubowal. 
1474. Polian Beet. 
1475. Batka'an. 
1476. Bangar. 
1477. Barnoh. 
1478. Basdehra. 
1479. Basal. 
1480. Basoli. 
1481. Behdala. 
1482. Bathri. 
1483. Bathu, 
1484. Beetan. 
1485. Beenewal. 
1486. Bhatoli. 
1487. Bharolian Gogaran. 
1488. Bhadauri. 
1489. Majara. 
1490. Madanpur. 
1491. Malahat. 
1492. Malukpur. 
1493. Mehatpur. 
1494. Raipur. 
1495. Raisari. 
1496. Rnmpur. 
1497. Rocla-Volleywal. 
1498. Lzrnlehra. 
1499. Lamlehri. 
1500. Lalhari. 
1501. Lalsingi. 
1502. Sanauli. 
1503. Samurka,lan. -_ __I_---- - -_-. ---- - 
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1504. Singhan urf Surkalan. 

8. Hamipur 

4. Dhundla 1505. 
1506. 
1507. 
1508. 
1509. 
1510. 
1511. 
1512. 
1513. 
1414. 
1515. 
1516. 
1517. 
151 8. 
1519. 
1520. 
1521. 
1522. 
1523. 

1 .  Sujanpur 
Tira. 

Chowki khas. 
Bhalaun . 
Ghanet. 
Sohari Takoli. 
Arulu khas. 
Kharyalta. 
Momniar. 
Mandli. 
Tihra. 
Thana-Kalan. 
Dhundhla. 
Lathiani. 
Thzra. 
Paroliankalan. 
Raipm. 
Diungli. 
Chamyari. 
hlachhali. 
~harchamukha.  

Karot . 
Kakar. 
Kudana. 
Chabutra. 
Chamiaina. 
Jangal. 
Jandru. 
Tihra. 
Doli. 
Dehra. 
Darla. 
I)ha~niriyaila. 
Patlander. 
Panoh. 
Bagehra. 
Bnjrol. 
Bherda. 
Rangar. 
Lambri. 
Spahal. 
S~ianpur .  _--- - -  



2. Bijhri 1545. Usnarkalan. 
1546. Kalauhan. 
1547. Karer. 
1548. Garli. 
1519. Gdiragran. 
1550. Jaur-Ainb. 
1551. Dadhwin. 
1552. Dodru. 
1553. Dhangota. 
1554. Tipper. 
1555. Baragraon. 
1556. Bxdsar. 
1557. Bani. 
1558. Balyah. 
1559. Bihal. 
1560. Bijhri. 
1561. Bhota. 
1562. Mohral. 
1563. Raili. 
1564. Lohdar. 
1565. Sarntana. 
1566. Sakroh. 
1567. Snhari. 

3. Bhoranj 1568. Aghar. 
1569. Kajyan. 
1570. Khaduhi. 
1571. Kharwar. 
1572. Chamboh. 
1573. Jahu. 
1474. Jharlog. 
1575. Dhadwan. 
1576. Tal. 
1577. Dnrhyar. 
1578. Dhirar. 
1579. Dhamrol. 
1580. Nandhan. 
1581. Paplah. 
1582. Pand\vin. 
1583. Bnrara. 
1584. Bagwara. 
1585. Badehar. 
1586. Bajroh. 

- . --- - -- - - -  - - - - - -- 
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Bhorarlj. 
Bhukar. 
Bhalwani. 
Mahal. 
Karha. 
Bhundkhar Gainda 
Manwin. 
Sadryan. 

Annu. 
Utpur. 
Uhal. 
Gasota. 
Gwardu. 
Changar . 
Jangal ropa. 
Tika Chwoki. 
Tika Majhog Samluhi. 
Dei-ka-noun . 
Darogan-patti-koti. 
Dhaned. 
Ghalot. 
Nalti. 
Narsin. 
Neri. 
Bajuri. 
Bari. 
Baloh. 
Bassi-Jhanyara. 
Majhog-Sultani. 
Mati-Tihra. 
Lambul. 
Sakandar. 
Sarakar . 
Swahal. 

Utap. 
Kashmir. 
Karaur. 
Karnlah. 
Kohla khas. 
Mahli. 
Chodu. 



9. Mandi 

_--------------------------- 
1 2 3 4 

-------_---------I---- 

1628. Jasai. 
1629. Jalari. 
1630. Jllaleri. 
163 1. Dangri. 
1632. Dhaneta. 
1633. Nadaun. 
1634. Nara. 
1635. Naughi. 
1636. Panyali. 
1637. Phahal. 
1638. Basaral. 
1639. Bara. 
1640. Balduhak. 
1641. Rhumpal. 
1642. Rail. 
1643. Rangas. 
1644. Lahra. 
1645. Saproh 
1646. Hareta. 
1647. Hathol. 

1 .  Karsog 1648. Bhanera (Bhanera) . 
1649. Karsog (Karsog) . 
1650. Kalashan (Kalashan) . 
1651. Shahot (Shahot) . 
1652. Chanyana (Chanyana) . 
1653. Thakarthana (Takarthana). 
1654. Tatapani (Tatapani). 
1655. Teban (Teban) 
1656. Nanj (Nanj). 
1657. Nihri (Nihri). 
1658. Pangna (Pangna). 
1659. Presi (Presi). 
1660. Bakhrot (Bakhrot) . 
1661. Bagsad (Bagsad). 
1662. Balhindi (Balhindi) . 
1663 Bhanthal (Bhanthal) . 
1664. Ma mail (Mamail). 
1665. Mashog (Mashog). 
1666. Swan Mahun (Bhamara). 
166 7. Maindi (Maindi) . 
1668. Mahog (Mahog). 
1669. Chauridhar (Seri). 

........................ 
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1670. Churag (Churag). 
1671. Lower Karsog (Mashog). 
1672. Sarahan (Sarahan) . 
1673. Balidhar (Sai~lj). 
1674. Pokhi (Pokhi). 
1675. Shakra (Shakra). 
1676. Shoishan (Shorshan) . 

2. Gopalpur 1677. 
1678. 
1679. 
1680. 
1681. 
1682. 

3. Chachiot 1694. 
1695. 
1696. 
1697. 
1698. 
1699. 
1 700. 
1701. 
1702. 
1703. 
1704. 
1705. 
1706. 
1707. 
1 708. 
1 709. 

Kot (Kot) . 
Gahar (Gahar) . 
Gopalpur (Gopalpur) 
Chowk (Chowk). 
Jamni (Jamni) . 
Jehmat Uperla (Jehmat 
Uperla) . 
Thauna (Thauna) . 
Pingla (Pingla). 
Paontn (Paon ta) . 
Pattri-Ghat (Pattri-Ghat). 
Barchhawar (Bharchhawar) . 
Baldwara (Baldwarn). 
Bharnal (Bharnal) . 
Maseran (Maseran). 
Raklzoh (Rakhoh) . 
Nawahi (Nawahi) 
Samaila (Samaila) 

Icandha (Bagsaicl) . 
Kutahach (Kutahach). 
Jahal (Jahal) . 
Basa (Bnsa). 
Gohar (Cfihar) . 
Chacheot (Chacheot). 
Jhungi (Jhungi) . 
Tandi (Devdhar) . 
Tharjun (Tharjun) . 
Dhjishti (Jachh Dhishti). 
Nandi (Nandi) . 
Pandar (Pandar) . 
Bara (Bara). 
Balhari (Balhari) . 
Seroa (Seroa) . 
Sainj (Sainj) . 



1710. Shikavri (Gunas). 
171 1. Slriilhanu (Shilhanu) 

4. Chauntra 1712. Ahju ( a j u ) .  
1 7 13. Kuthchra (Khuthehra) . 
1 7 14. Khaddar (Khaddar). 
1 71 5. Cllauntra (Chauntra) . 
1716. Utpur (Utpur).  
171 7. Tikru (Tikru). 
1718. Tikri iLIashahra ('Tikr: 

Mashahsa) . 
1719. Dhelu (Dhelu). 
1 720. Tulah (Tulah) . 
172 1. Daled (Daled) . 
1 722. Drubbal (Drubbal) . 
1723. Kathaun (Kathaun). 
1724. hlatehar (hfatehar). 
1725. Pihar Behdhlu. 
1 726. Bharol (Bharol) . 
1 727. Matru (hlatru) . 
1728. Langna (Langna). - _  3 .  

5. Darai1g. 1729. Tikkar (Tikkar). 
1730. Urla (Urla). 
1731. Dtvdhar (Boching). 
1732. Kunnu (Kunnu). 
1 733. Gumma (Gumma). 
1734. Masoli (Masoli), 
1735. KI ~fr i  (Kufri) . 
1736. Dhamchain (Dhamchain) 
1737. Dalah (Padar Dalah). 
1 738. Naulhi (Naulhi). 
1739. I'ali (Pali). 
1 740. Bari Dhar (Pact~vahan) . 
1741. Bathesi (Batheri) . 
1 742. Barot (Barot). 
1743. Balh (Balh). 
1744, Shil Badwani (Ella tchar). 
1745. Bhararu (Bhararu). 
1 746. Ba tari-Bihun. 

. 1747. Jimjirn<l (Jirr~jima). 
1 748. Sudhar (Sudhar) . 
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1750. 
1751. 
1752. 
1753. 
1754. 
1755. 
1756. 
1757. 
1758. 
1759. 
1760. 
1761. 
1 762. 
1763. 
1764. 
1765. 
1766. 
1767. 
1768. 
1 769. 
1770. 
1771. 
1772. 

7. Mandi 1773. 
Sadar . 1774. 

1775. 
1776. 
1777. 
1778. 
1779. 
1 780. 
1781. 
1782. 
1783. 
1784. 
1 785. 
1786. 
1787. 
1788. 
1789. 
1790. 
1791. 

Koon (Deyol). 
Kothwan (Kothwan) . 
Basantpur (Kothi). 
Jamsai (Jamsai). 
Pehad (Pehad) . 
Tihra (Tihra) . 
Darwar (Gharwarsra) . 
Tanhyar (Tanh~ar )  . 
Tanehar (Tanehar) . 
Datwar (Basrana) . 
Dharampur (Dharampur) . 
Sadhot (Sadhot). 
Laungni (Laungni) . 
Banal (Banal). 
Brang (Morla) . 
Binga (Sherpur) . 
Ropri (Ropri) . 
Langehar (Langehar) . 
Saklana (Samaur Sakalana). 
Sajao (Sajao-piplu) . 
Sandhol (Sandhol) . 
Seoh (Seoh). 
Sidhpur (Sidhpur) . 
Aut (Aut). 
Kataula (Kataula). 
Kamand (Kamand) . 
Katindhi (Katindhi) . 
Dhar (Kot). 
Gora Gagal (Gora Gagal). 
Gbrahan (Ghrahan) . 
Clihamyar (Chhamyar). 
Bhatwari (Kot Dhalyas). 
Tandu (Tandu) . 
Talyar (Talyar) . 
Pandoh (Pa~ldoh) . 
Kotadhar (Kotadhar). 
'CVahandi (Wahandi) . 
Bagla (Bagla). 
Shiva (Shiva). 
Kathiyari (Kathi yari). 
Shegli ( Shegli) . 
Balt (Balt) . 



l_______________-__----- ------- ---- 
1 2 3 4 .................................. 

1792. Bhangrotu (Bhangrotu). 
1 793. Malthehar (Rlalthehar) . 
1794. Majh~var (hlajl~\var). 
1795. Nagwain (Nagwain). 
1796. Nair (Nair). 
1797. Rajrvari (Rajwari) . 
1 798. Baggi (Baggi) . 
1799. Toong (Nasloh). 
1800. Lohara (Loharadhaban) . 
180 1. Salwahan (Salwahan) . 

8. Rewalsar 1802. Lagdhar (Dha~vali-Bade- 
har) . 
Bharagaon (Bharagaon) . 
Kotli (Kotli). 
Kothi (Kothj). 
Natner (Randhara) . 
Tarnoh (Baryara) . 
Vir (Vir). 
Bair I<ot (Leda) . 
Behal (Behal) . 
Rewalsar (Rewalsar) . 
Sadyana (Sadyana). 
Sardhsvar (Sardhwar) . 
Saie (Saie). 
Sehli (Sehli) . 
Sidhyani (Sidhyani) . 

9. Sundernagar 181 7. Kanaid (Kanaid) . 
181 8. Kalahaud (Kalahaud). 
18 19. Kangoo (Kangoo) . 
1820. Ghangnoo. 
182 1. Ghiri (Ghiri) . 
1822. Chambi (Chambi). 
1823. Jarol (Jarol). 
1824. Jaidevi (Jaidevi) . 
1825, Dehar (Dehar) . 
1826. Do1 (Dol). 
1827. Sojha (Sojha), 
18 28. Nalag (Chanol) . 
1829. Bahot (Bahot). 
1830. Bandli (Bandli). 
183 1. Uperli Bahli (Uperli BahEi). 



596 H. P .  CODE VOL. v 

10. Kulu 

1 2 3 4 
------------------- ----------------- 

1832. Maloh (Maloh). 
1833. Mahaclev (Mahadtv). 
1834. Baihli (Baihli) . 
1835. Batrvara (Batwara). 
1836. Rohanda (Rohanda) . 
18 37. TiVayla (Wayla). 
1838. Chamukha (Chamukha). 
1839. Seri (Seri). 
1840. Boie (Boie). 

1841. Somgad (Somgad) . 
1842. Khalwahan (Khalwahan) . 
1843. Kholanal (Kholanal) . 
1844. Gatu (Gatu). 
1845. Thachadhar (Thachadhar) . 
1846. Janjehli (Sangalwara) . 
1847. Chet (Thata). 
1848, Twgadhar (Tungadhar) . 
1849. Thana (Thana) 
1850. Thachi (Thachi) . 
1.8 51. Thunag (Thunag) . 
1852. Shili-Bagi (Shilh) . 
1853. Panjai (Panjai) . 
1854. Chhatri (Chhatri). 
1855. Mani (Bali Chowki). 

1. Banjar. 1856. Banogi. 
18 57. Bhelan. 
1858. Chakurtha. 
1859. Dayotha. 
1860. Dhougi. 
1861. Garaparli. 
1862. Chanaun (Gopalpur I). 
1863. Gopalpur-11. 
1864. Kalwari. 
1865. Icanon. 
1866. Khabal. 
1867. Kharagarh. 
1868. Kothi Chini. 
1869. Kotla. 
1870. Manjhali. 
1871. Manglore. 
1872. Mohini. 
1873. Nohanda. 

-- - -- -- 
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2. Ani 

Palach. 
Parli. 
Raila. 
Rote. 
Suchain. 
Seraj. 
Sensar. 
Shamgarh. 
Sharchi. 
Shikari. 
Tandi (Bhal gran). 
Bahu (Bhamian) . 
Thatibir. 
Tung. 

All i. 
Jaban. 
Chuwai. 
Buchher. 
Kohila. 
Lajheri. 
Karshaigad. 
Bishladhar. 
Karad. 
Ropa. 
Kungash. 
Karana. 
Kl~ani .  
Pa'ehi. 
Dingiclhar. 
Phati Buingal (Kl~ther) .  
Pliati Suidhar (Dala sh) . 

3. Nagar 1905. Burwa. 
1906. Baran. 
1907. Yangan. 
1908. Baragran. 
1909. Hallan-11. 
1910. Katrain. 
19 1 1. Duwara. 
1912. Hurang. 
1913. Kothi Mandalgarh. 
191 4. Shirar. 

I --------___________-------------- 
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-----______________---d----------- 

1 2 3 4 
------_____________-A---~--------- 

1915. Bainchi. 
1916. Kharahal. 
1917. Kais. 
1918. Jana. 
1919. Nathan. 
1920. Nagar. 
1 92 1 . Hallan-I. 
1922. Karjan. 
1923. Gojra. 
1924. Malana. 
1925. Jagatsukh. 
1926. Prini. 
1927. Vashisht. 
1928. Nasogi. 
1929, Manali. 

4. Kulu 1930. 
1931. 
1932. 
1933. 
1934. 
1935. 
1936. 
1937. 
1938. 
1939. 
1940. 
1941. 
1942. 
1943. 
1944. 
194.5. 
1946. 
1947. 
1948. 
1949. 
1950. 
1951. 
1952. 
1953. 
1954. 
1955. 

Bandrol. 
Kothi Sari. 
Dughi Lag. 
Phallan. 
Dunkhri Gohar. 
Mangarh. 
Mashna. 
Choparsa. 
Brahman. 
Bhaliani. 
Peej. 
Bahal, 
Barahar. 
Kharihar. 
Mohal-cunz-Bholui~g. 
Khokhan. 
Shamshi. 
Niul. 
Shili Rajgiri. 
Bajaura. 
Di yar. 
Shillihar (Hqr. at Lahashni), 
Bhuin. 
Chong-aim:-Ratocha. 
Jalugt an. 
Shat. 



- - -- . _ - _ _ _ _ I _ - _  -- 

1 2 3 4 
___ -__ _ _____--_ - -  -- -- - 

1956. Jari. 
1957. Baradha. 
1958. Manikaran. 
1959. Barshaini. 
1960. Pini. 
1961. Kashwari. 

5. Nirmand 1962. Lote(Hqr.atGaura). 
1963. Shilli (Hqr. at Basla). 
1964. Ghathu. 
1965. Rehnu. 
1966. Nore. 
1967. Sarahan. 
1968. Chail (Jaon). 
1969. Deem. 
1970. Arsu. 
1971. Bari. 
1 972. Nishani. 
1973. Poshna. 
1974. Tunnan. 
1975. Sarga. 
1976. Nirmand. 
1977. Garej. 
1978. Nither. 
1979. Kote. 

11. Kinnaur 1. Pooh 1980. Asrang (Asrang). 
1 98 1. Kanam (Kanam) . 
1982. Gayawang (Gayawang) . 
1983. Chango (Chango). 
1984. Charang. 
1985. Jangi (Jangi) . 
1986. Thangi (Thangi). 
1987. Nako (Nako). 
1988. Namgya (Namgya). 
1989. Nesang (Nesang) . 
1990. Pooh (Pooh). 
199 1. Murang ( Murang). 
1992. Ribba (Ribba). 
1993. Rarang (Rarang) . 
1994. Rispa (Rispa) . 
1995. Lippa (Lippa). 
1996. Liyo (Liyo). 
1 997. Hango (Hango) . 

2. Kalpa 1998. Kalpa (Kalpa). 
1999. Kothi (Kothi). 

. -  - --7 - - - -  -- -- 
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.................................. 
1 2 3 4 

................................... 
2000. Kilba (Kilba) . 
2001. Karnru (Kamru) . 
2002. Chhitkul (Chhitkul). 
2003. Pangi (Pangi). 
2004. Pawari (Pawari). 
2005. Barang (Barang). 
2006. Rakchham (Rakchham). 
2007. Sangla (Sangla). 

3. Nichar 2008. Urni (Urni). 
2009. Chigaon (Chigaon) . 
2010. Chhota Khamba (Chota 

Khamba) . 
20 1 1. Taranda (Nigual Sari). 
201 2. Nichar (Nichar). 
201 3. Natpa (Natpa). 
20 14. Paunda (Paunda) . 
201 5. Ramni (Ramni) . 
2016. Bhabba (Bhabba). 
201 7. Roopi (Roopi). 

12, Lahaul and 1.  Lahaul 2018. Mooring. 
Spiti. 2019. Jahlman. 

2020. Jobrang. 
202 1. Shansha. 
2022. Ranika. 
2023. Warpa. 
2024. Tandi. 
2026. Gumrang. 
2026. Kelong. 
2027. Barbog. 
2028. Kardang. 
2029. Goshal. 
2030. Gundhla. 
2031. Seesu. 
2032. Khoksar. 

2. Spiti 2033. Dankar. 
2034. Dumol, 
2035. Giue. 
2036. Kaza. 
2037. Kungari. 
2038. Khuring. 
2039. Kibar. 
2040. Losar. 
2041. Tabo. ---- "-- -- -- _ - -  



THE HIMACHAL PRADESH PANCHAYATI RAJ (AMEND: 1 
MENT) ACT, 1976 

AKRAXGEMENT OF SECTIONS 

1. Short title and commencement. 

2. Amendment or Srction 40. 

3. Kcpcal and Savings. 

THE HIMACHAL PRADESH PANCHAYAl'I aAJ'  (A-ND- 
MENT) ACT, 1976 , 

(Act No. 39 or; 1976)' 

(Received the assent of the Goverlior on 1 1-1 0-1976 and rvas publisher1 in 
, , 

R.H.P. Extra. datcd 13-10-1976, p. 1789). 

At1 Act Jurlher f a  nttlet~d the Hinlncl~nl Prati~sh Pancltayali Raj ACI, 1968 (Act NO. 19 
of 1970). 

Be i t  enactcd by tl~e Lcgislatlve Assembly of Hirnacl~al Pradcsh in the Twenty- 
seventh Ycar of the Republic of India as fnllo~r~s:- 

1. Short title and commencement.--(1) This Act nuy  be called the 
Himachal Pradesh Palichayati Kaj (An~cndmc~~t )  Act, 1976. 

(2) It shall come into force at oncc. 

2. Amendment of section 40.-For sectior~ 40 of thc Himachal 
Pradcsh Panchayati Raj Act, 1968 (19 of 1970), thc Ibllowjng scction shall be 
substituted and shall bc deemed ahvays to havc &eel) substitute'd, rta'mcly i- 

"40. Thcrc shall bc a Sabha Fund for each Panchayat and the same 
shall bc utilised for carrying out 'ttie duties and og~i~ations in,jjo?ed 
on the Panchayat or any Committee thcrebf bytliis'or any 'other 
enactment and for such othcr purposes, within or outsidc the 
territoriaI jurisdiction of the Panchayat, as thc Stntc Govcrnmcnt 
may prescribe or direct from time to time." 

3. Repeal and Savings.-The HimacIlal Pradesh Panchayati Raj 
(Amendment) Ordinance, 1976 (7 of 1976) is,hcreby repealed i 

Providcd that anything done or any action takcn undcr the said Ordinance 
zhaH be decmed to have bcen done or taken under this Att. - - - - - - - . . . L - I . - . - I - -  - 
I. For 3tatement of Objects and Reasons, see R hi P: Extra. dhtcd 30-5:1'976, p. 1586. 
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THE HIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) 
ACT, 1977 

AKRANGEA~IENT OF SECTIONS 

Short tille n11d cori~menceo~ent. 

Amc~dment of sccrion 3. 

Amendmcnt of section 9. 

Amendment of scction 10. 

Amendmcnt of section 49. 

Amendment of scction 63. 

Amcndmcnt of section 66. 
Amendment or scction 73. 

Arncndment of scction 75. 
Amendmcnt of section 135. 

Amendment of section 139. 

Amendment of section 142. 
Substitution of section 146. 

Inscrtion of sections 1474 ,  147-B and 147-C. 

Substittition of scction 149. 

Ancndmcnt of section 151. 

Substitution of section 155. 

h e n d m c n t  of section 157. 

Amendmcnt of scction 158. 

Amendment of scction 159. 

Amendment of section 163. 

Substitution of section 164. 

Amendment of section 174. 

24. Amendment of section 192. 

25. Substitution of Chapter XV. 

26. Substitution of Chapter XVI. 

27. Amendment of Schedule I. 

28. Amendment of Schcdule II. 

- " ' -29. Amendment of Schedule 111. 



THE IfIMACHAL PRADESH PANCHAYATI RAJ (AMENDMENT) 
ACT, 1977 

(Reccivcd tl~r. asscnt of the President of India on the 24th February, 1978 and 
was pu blisl~cd iu R. H.P. Extra., dated the 13 th h4arcl1, 1978, P. 195-21 2). 

An ACI ,  f u r ~ l ~ ~ r  fa anlend 1 1 ~  Hi~rzaclml Praderh Pa~~chnyati Raj Act, 1 968 (Act No. 19 
uf 1970). 

BE it enacted by the Legislative Assembly oiHjmachal Pradesh in the Twenty- 
cighth Year of the Republic of Indin as foIIo\vs:-- 

I. Short title and commencement.-(1) This Act may be callcd 
the Hirnachal Pradcsh Pailcllayati Kaj (Amcndmcn t) Act, 1977. 

(2) TI& section shalI come into lbrce at oncc; the remaining provjsinns of 
this Act shalt come i~ito hrce on such date? as the State Govcrn~ncnt may, by 
notification in ~I l e  Official Gazcttc, appaitlt it1 h i s  bct~alf and different datcs 
may be appointed for tllc diffcrcnt prr.visiotls of this Act. 

2. Amendment of section 3.-In sub-scction (1) of section 3 of  thc 
Himachal Pradcsh Panchayati 124 Act, 1968 (19 or 1970) (hercinaftcr called 
"thc principal Act''), the fullowing amendments shall be madc, namely :-- 

(a) in clause (f) Tor the words and fiprrcs, "Nyaya Panchayat" and 
"circle" means ~Iie arua within which a Nyaya Panchayat exercises 
jurisdictio~~ under sectinn 194 of this Act", the words "Gram 
Panchayat" shall be substituted ; 

(b) in clausc (g) for the sig11 "," whcrcvcr it occurs in between thc words 
"Gri~m Sahha" and "Gratn Panchaynt" shall bc substitutcd with 
thc word "or" and the words "or Nyaya Panchayat" shall bc 
omittcd; 

(L) in clar~sc ( I ) ,  t1ic words and figures "and Nyaya Panchayat means 
a Nyaya Pandlaya t established mdcr scction I94 of this Act" 
shall bc deIeled; 

( d )  it1 clause (q ) ,  the words and sign "Nyaya Panchayat, ", shall bc 
otnitied; 

( e )  in clause (s), thc words "and "Nyaya PancI~" means a mcmbcr of 
Nyaya PancIlayar elecled or appointed under this Act and incIudes 
a Sarpanch or Naib-Sarynnch" sllall be omi trcd ; 

I.  For Stalemcnt of Objccts and Rcnfons, scc R. 14. P. Eslra dalcd 31-12-1 977 p. 1271. 
2, Act come into rorcc w.c. f. 20.3.1978 vide No1 NO. PCH-H-A (4) 42176, dated 17.3.1978, 

published in R.H.P. Extra dated 1 k3.1978 (ilppcndcd). 
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f f )  in cSause (dd ) .  thc wclrds "Nyaya Panthayat" shall h iubtitutkd by 
tIlc words "Graru l'iinclti~ydt"; 

(+q) in clat~sc (Irl~j, the words and frgurcs "scciion 4 of i l ~ e  Codc of 
Criminal Proccdute, 18!18 (3 nf 1898)" shall bc sul~siitutcd I t v  tIlc 

~vol-ds and figr~rcs "scc~ion 2 of ~ h c  C.:mdc nf Gri~njnal Procedure, 
1973 (2  oi 1974)"; and 

( h )  in &use {jj) the wordz, xigns and tigurcs, "thc Punjab Land Kcvenitc 
Act, 1887, as in Sorcc in tlic tramferrcd territory or, as thc casc 

rnily hc, " shall kc onlittcd. 

3.m Amendment OE section 9.-I 11 section 9 or the principal Act, the 
tollowing amcndn~cnts slmall be mar!c, namely:- 

(a) for sub-section (11, the FoIlo~ving sub-scction ( I )  shall bc suhstitn- 
~ c d ,  n a n d y :  - 

"9 (1) Evcry Gram Sah11;r shall, i r ~  thc prc.rribcd manner, elect 
f r o n ~  ;Irnongsl its rnsmt)rrs, a Pradhall and Up-PradIlatl uf lhc 
SahIma who s!1;111 also 11c caIIt-d t lic 14.adhan and Up-Pradhan 
of the Grmn Panchayat and shall also elcct from amongst its 
members 3x1 Excculivc C:urtluliuce calIcd the Gram Panchayat 
consistirlg or such number nf persons not hcing ICES than s c v c ~  
or morc than clevcn, including t l ~ c  Pradhan and Up-Pradhan, 
as ihc Government rnny dctcmminc: 

Providcd tbat if one or tnol-e nicmbets carmot bc so clccter!,.evcn 
aftcr all ncwssary steps in I ~ L '  pr~'scribcd ~ I ~ ~ I I ~ ~ I C I -  IIPVC been 
taken in that dircc~ion, the Govcrntnunt may appoint thc 
necessary nurnbcr of d~iIg qualified persons as mcrnbcrs nf 
the Cram Panr:l~iryat and tI~c ~ncmbcrs so appointrd sliall hold 
oficc ror a term rntcrminlis \\*it11 the trvnl nf thc dccted 

members : 

Provided.fulhcr that if no woman ia clrutcd as a Panch n l  any 
Gram Panchayat, rhc Gram Pnncllayat shalI co-opt as such 
Pansh, one woman nlernbcr of the Siild~a, \vho is quaIified tn 

Bc clectcd as Paiwh, in the prescrib tl manner whrrc the 
nulnhcr of totaI menibem of thc Gram I'atichayats docs not 
~.sct:cd nine. Where t I ~ c  numbcr rrf total mcrrlbrrs of the Gram 
Pat~chayat rscceds nine, two n.orncn sllaII bc co-opted as 
Panclius nf the Gram Yitnchayat: 

Prnvidcd rurilrcr that ant. scat shall hc rescrvcd in cvcry Gram 
Panchayat for sc1lcdnlcd casre membcr \v11o shnll be elcclcd 
in the prcscrillc-d tnanncr. I r l  ii Grdm Panchayat, lvherc the 
numbcr of total n~ernllers iri clc\.cn, one mernl)cr belonging 
in schcddcd castrs Isc ro-optcd 1,). the Gram Pnnchayat, 
i f  orll!, ur~e schcdulcd caste member i s  t.lcctcc!."; 
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( 6 )  sub-section (2) shall be omitted; and 

(F) i r i  sub-section ( 5 )  of scc~ion 9, the fnllorving amendments shaLI 
bc made, namc1y:- 

( i )  in clause ( I , ) ,  thc fi,gurcs " 18911" shalI be substituted with the 
figures "1973"; 

(ii) iilicr 11le sian " ;" nccurring at tllc end of clausc (m) tllr: ~vnrd 
"or" sIiall I)c arltlcd ancl tI~cruilf~cr 111c fullowving cln~isc (n) 
shall bc addcd, namc-ly:--- 

" ( t ~ )  has ~ C C H  cnnvir.tcd or an offcncc pilnishal~le undcr tile 
Protection nf Civil Rights Act, 1955, unlcss a pcriod OF 
six years has elapsrd S ~ I I C ~  his conviction;". 

4. Amendment of section 10.-In section 10 of thc principal Act, the 
following amendments stla11 Ile ~nndc, nalncly :- 

(a) in sub-section ('I), the sign "." ncrurring at rhc end of existing 
proviso shall 11c substit~~tcd wjrll 11ic sign ":" and tllcrcnftcr thc 
follo~r,ing second proviso shall be addcd :- 

"l'rovided fr~rther that the Govcrnnlctlt may, Tor holding the 
clcctions to the Gram Panrllayars si~llttlta~cously tlirnug11- 
out the State, ordcr, by no~ifitation in the CJficial Gazeiic, 
gcncral elections to t l ~ c  Grain Panchayals before the expiry 
or their pruscribcd turn.". 

( 6 )  sub-section (3), shall hc subsd tutcd by thc following sub-section 
(31, namc1y:- - 
"(3) Tl~c Gram Snbha may rcmor7c the Pradhan or Up-Pradhan 

from h i s  ofirc  by a majority of two-thirds of thc mcmbers 
r l T  Gram Snl~lia 1)resrr)t and voting at its gencral mceting. 
The quorun1 01' suc11 meeting shall hc two-third of the total 
number of its mcmbers: 

Providcd that suc.h vote of non-cnnfidcncc is not sponsored within nne 
year from thc r h t e  or his ar I*cr dect'nn tolsuch officc and pr~vidcd further that 
no next votc of non-confirlcncc sllall be movcd within an ,interval of one ycar 
of thc prcvious non-confidcnrc rnoiion.". 

5. Amendment of scction 49.-Sub-section (3) or sectinn 49 of the 
Act shall hc omittcd. 

6. Amendment of section 63.---Tn scttiail 63 of thc principal Act, the 
folloivi~lg amend~ncnts shall hc made, namcly :- 

(1) for t l ~ c  exjstii~g clause (a) thc following cla~isc (a) shaLl IJC substi- 
tutcd :-- 

"(a) primary mcn~bcrs to bc cicctcd by sccrcr ballot ill tllc nlanncr 
prescribed, by thc pCMUnS as providcd hcre~u~dcr;- 
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( i )  twenty niembers From ihc Block, lly rhc Panchcs, Up- 
PradIlans and PradIla~ls of Gram Patichayats in the Block 

PravitIcd that where a Block lias lcss t11a11 20 Gram Panclrayats, 
tlic numl~cr of mcmi~crs shall bc crlual to ~ h c  number 
nf Gran~ Par~chayats i r ~  such Block; 

(ii) two mcmlicrs representing t tic co-operative socicties within 
i l i c  jurisdiction of the l'a~lchapt Satniti, in ~ I I C  manncr 
prcscribed, by tile rnemlxrs of such socicties from amongst 
thcmsclves; " and 

. . 

(2) sub-clausc (iti) of clause ( b )  shall be omittcd. .. . . .. . . 
, .  .. ., . - - . 

. . .  

7. Amendment o f  section 66.-For tile sign "." occurring at the cnd of 
the existing proviso to sectinn 66 of tllc prjncipa! Act, thc s'gn":" shall bc 
substituted and thereafter the follorving sccond proviso shall be addcd :- 

"Provided rurthcr t11ai he Govcril~~lcnt may, to givc representation to 
thc Gram I'ancl~aynts clectcd after the commencement of thc 
HimachaI Pradcsli Pi~~lcl~i~ydti Raj (Amcndmciil) Act, 1977 may, 
by notification i ~ t  the Omcia1 Gazettc, order, ge~lei-al eTcctions 
to the Pancl~ayat Samitis bcforc the cxpiry of their prescril~cd 
tcrrn". 

8. Amendment of section 73.-In sub-scction (1) OF sccrju~l 73 OF 
tlic principal Act, the sign "." occurring at the end of clause ( b )  sIlaIl be 
substituted bl- the sign and word 'I, or'! and thcreaftcr thc follo~vjng clause (c) 
shall bc nddcd, na~ncly :- 

"(6) if hc ccascs to be a Panch." 

9. Amendment of section 75.-In section 75 or the principal Act, the 
following amcnhne~i ts shall be madc, nameIy :- 

(n) at thc end or sub-scction (I I ,  but before thc first proviso, the folIorv- 
ing proviso shall bc inserted :- 

"Provided that if tI~c Government, undcr section 66, order general 
elcctions to Panchayat Samitis bcforc the expiry of tlicir 
prcscribcd term, thc Cllairrnn~l or Vice-chairman shall 
also cease to hold office;": ancl 

(6) in 1I1e existiug first prnviso the word "fi~rthcr" silall bc insertcd 
in bc~weerl thc rvords "Provided" and "that". 

10. Amendment of section 135.-In sub-section (2) of scciian 1 35 of 
the principal Act, the ~vnrcls "Zila Parishatl", "ii" and "its", shnII hc sul~stitutcd 
for tlic words "Deputy Con~missioncr", "he" and "his" respcctively, ~vhcrevcr 
these occur therrin. 
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11. Amendment of section 139.--In sectinn 139 or rllc principal Acr, 
t11e rallo\viug sub-scctions (4) and (5) sIlall be added, nanlc1y:- 

"(4) Evcry Zila Parishad shnll, by tIlc nnllle of t11e district Tor wuhicI1 it is 
constituted, be a body corporate Iiailing perpetual succession and 
a common seal with power to acquire, hold and dispose of property 
and to conrract and shall by thc said nalnc sue or be sued. 

( 5 )  No person shall bc eligible tbr co-optiurl under this section if he 
is not qualified to bc co-opted undcr section 64.". 

12. Amendment of section 142.-]"or tlic sign "." occurring at the 
end of second proviso to sub-sec~io~l (1  ) or sec tian 142 of the principal Act, the 
sign " :" shall bc substituted and tIicrcnftcr thc following third proviso shnll 
be added, namc1y:- 

"Provided further that ~ l l c  Govcrnnlcnt may, to give representation 
to the Panchayat Sarnitis clcctcd aftcr the commenceanent of the 
Hirnachal Prades11 Pa11r:hayati Kaj (hncndment) Acr, 1977, may, 
by notification in thr Oficial Gazcttc, ordcr general elections ro the 
Zila Parishads, bcfore the expiry of thc prescribed term." 

13. Substitution of section 146.-For section 146 of the principal 
Act, the following section shall be substituted, namely:- 

'"146. (1) A Zila Parishad shall advise, supervise and co-ordionte 
the functions olhnchayat Samitis in the district. 

(2) Witliout prejudice to the generality of the provisions of sub-section 
( l), a Zila Parishad shall have power to:- 

(a) cxaminc and approve the budget of Panchayat Sarnitis in the 
manner laid down in section 135; 

(b) issue directives to Panchayat Samitis with rcspcct to the 
eficient performance of their duties. Such dircctivcs shall 
be binding on thc Panchayat Sarnitis ; provided that if any 
Panchayat Samiti docs not acccpt any such directive, i t  may 
return the same with its commcnls lo the Zila Parishad with 
a resolution passed hy two-thirds majority a( its members. 
The Zila Parishad shall thcrcupon consider the aforesaid 
comments of the Panchayat Samiri and shall pass orders in 
regard thereto which shall be final ; 

(c) give advice to Panchayat Samitis on its own motion or on the 
requirement of the Government or at the request of a Panchayat 
Samiti; 

( d )  co-ordinate and  consolidate development plans prepared in 
respect of Panchayat Samitis; 

(e)  secure the execution of plans, projects, schemes or other 
works common to trvo or more Panchayat Samitis or blocks 
in the district; 
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u) n-crcisc and pct'fotn~ such othcr-po\r.;erS. ant1 funttions in 
relia~ion In ;in>. dcvelopmcnt programme as thc Govern- 
mcnt may, by ~iotificaiion, co~~fcr  on or cnfrust to i t ;  

(g) advise Gnvc.crnmcnt nn fill inatters relating to devclopmcnt 
aclivitics and main tcnaricc o f~crvice  in the district, whether 
tl~iclerta ken by local authorities or Govcrnment; 

(k) advise Govcrn~ncnt on rhc allocatioll OF work among Panch- 
ayats and Pai~chayat Satnilis and to-ordinate their 
work; and 

( i )  advise Govcrnmcn~ on mattcrs concerning the imple- 
n~cnlation ol any slatutiny or executive' order specially 
rcfcrred by thc Government to the Zila Firishad. 

. - , ..- . . . . (3) Thr: Zila Pai.ishad may, with tlac prior approval of tile Govern- . . .  

ment, levy contrih~~u'ons liom the C U I I ~ S  or tlic Panchayat 
Snrnitis in tltc district, 

(4) A ZiIa Parishad s l i a l l ~ ~ ~ a v c  thc aulhorit). lo call for any inior- 
matian, stacetnent or record fkmn a Pat~chayat Sa~niti tv11ich 
shall comply rvit h any such rcquisilion within a reasonable 
rime. 

(5) Notwithstanding anything to the contrary in this Act, a Zila 
I'arishadshall, u h e n  rcquircd by thc Cover-nrncht to  do so, 
by an order in ~vritihg, cscr~ik'such supehsion and control 

over the performance of all or any of t l~c  administrative 
functiunu ur,tlte Gram Panehayats wittiin, the district or any part 
thcreof, as rnay bcspecificd in the said order." 

19. IPsertion of se&tittr. 147-A, 147-a; a d :  1'I;C.-After section 
147 of the principal Act, the following sections 147-Aj ,147-B, 147-C along with 
illcir headioys shall be added+ ~namcly :- 

" 147-A. XiZila Porishud frmd.-( l )  AII moneys re&+cd by thc Zi!a . ,  

. - . . Parishad sball constitlitc a fund d e d  -the Zila- Parishad rund and 
sltall be applied Tor tltt purpose specified in.tlds Act and Tor such 
olhcr~pcrrposes and 6n such rnanher =.may be' prescribed. 

(2) All moneys received by the Zila Parishad shall be kcpt. in a Govern- 

mcnt treasury or sub-treasury or in thc Bank to rvhich the Govern- 
ment treasury busincss has been made over unless the Govcrnment in 
any case othciwise permits. 

(3) All ortlers nr c1lequcs against the Zila Parishad:fund shall be signd 
. . .. - 

. . - .. - 
by the Secretary. . . .  - -  . . . . -  . -  - 

147-B. I n c a t ~ ~ e  nrrd esjerlses o j  ~ i h . ~ a r i s h a d - ( I )  ' The soure= of income 
of a ,Zila Parishad shall collsist af:- 

( i )  the Ceatial or State Go~e~htiien't' funds' allotted to the Zila 
Parishad; 



.(ii), grants from A11 .India bodies and institulions'fnr the duvclop- 
mcntbof: cottagej village-and sina1l7scalc~industries, and thc likc ; 

{iii) gsuc1l. share of the land cess, ,Stale: laves or, fees as may be 
prescribed ; 

( i ~ )  income fi-om cndowrnents or trusts administered by the ZiIa 
Parishad; 

( v )  .donations and!~ontributions~fromi the,.Panchayat Samiris or 
from tI~e,,p~iblic in any fbrm; and 

( v i )  such  contributions as. thc Zila Parisiltid may.levy from the 
Panchapt . Salni tis ~vitI i .  tht: previous , appryval . uT the 

, Govecnrncnt. 

(2) The cxpcnses of tllc Zila Parishad sh:lll incluclc thc salaries and 
al lowanc~ tif 'thc servants OF the1 Zila ~Farishadj tho:allotvances, if 
any, to be-paid TO the rncrnbcrswf 11t~.Zila;Parishad many standing 
or consultativetommittee thereor; any item *OF cxpondirure directed 
by th Government for carrying out ~ h c  purpnses of th is  Act and such 

' - othera expenses as-may be, necessary for .such, purposes. 

147-C; ' Budget cf .<iZila Parishnd.-Thc Scctc tary of' a "Zild Parishad 
shall, in each year, frime and platc bcfarc th& Zila Parishad, on 

' 
or before 'the -prescribed datc, a b~rdgct showing the probable 
receipts and cxpcndit ure during the next financial year." ' 

I .  .. 
, 15:" '~bbititntibd'bf skctiii 149:-FoF seclioli' 1'49,df the- principal Act, 
tl$'foll'o\ving sectioi.1 shall' be substituied, namely :-' . . 

"149. The provisions of sect'ions 73, 75, 87, 90, 91, 92, 93, 94, 97, 

. .  . 1 14 and 1.1 SlshaU, qs far asornay be, apply to a Zda Parishador the 
Chairman, ViccFChairmaq, members and servants thc'tkof in 
thc same manner and to the same extent as they apply td a Pa;- 

, - chayat Safuiti OR-Ch+rrnanj. Vice-Chairman, the members and 
, . servants thereof: 

. .. : Providcd,~that -. the 'Government servants., placed at;; thc ,disposal of a 
, . - .- -Zila~~Pa~ishad{:undcn:eub-mction* (&), ,of: section; .92,, , a s  applied by 

this section, shall be undcr the adminiq~ativecontml. of the Deputy 
. , Commipioner." . , . i [ 

' 1 

16. ~rncndment of s=ction 151.-In section 1 5 1  of the.'pfincipal Act, 
the following amcndrncnts shall be made, namely:- 

(a)  in -sub$ection ( 1  j; after, thc- Words. "Panchayat.'Samili'" , wherever 
these occur, thc words "or Zila Parishad" shall-- be- inserted; and 

,: ; (b),,inr:subatction: (2). after/,thc words..gfPanchayat I Samiti" the words 
' . :; 1' 'and [Zila:Parishad" shall bwinsected. 

. :  , , I , .  . - .  . , . 
- .17~*1:~S~bstitation1uf !s&oat155;-For section 135.d. the principal Act, 
the foilowing section 155 shall bcsdhituted; m d y : -  I 
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"155. , (1) W hen a Panchayai. Sarniti or Zila Parishnd i s  supe~.sccted 
undcr section 154, ~ h c  io l lowi~~g uonscquenccs shall cnst1c:- 

(0) aU; rncmbers of thc Pilncl~i~ynl Sitmiti or Zila Parishad, as tlle 
cast. may bc, sl~all,  from thc datc of tIlc notification, vacate 
.their offices ; 

( I )  all powers and duties of' thc Panchayat Samiti or ZiIa Parishad 
may, m l ~ i l ,  the Panellayat Sarniti or Zila Parishad is rccons- 
tilulcd, be cxcrciscd and performed Ly sacli pcrson or pcrsnns 
as i11c Governn~ent nlay appoiilk in this l~ellalc and 

- ( L )  aB property vested in  thc F):incl>ayat Samiti or Zila Parishad 
shall, unril it is reconstitutcd, vcst inlthe Government. 

- b  , , , 8 

(2) When a Pancilayat Samiti or Zila ParisIiad is supr:rsedcd under sec- 

tion 154, .the Govcr~~rncnt shall, as soon as may LC, constitute 
another Pandlayat SamiLi or ZiIa I'al-ishad in its placc. 

(3) Any pcrson or pelsons appoi~ted utldcr clausq (A) of sub-suction 
! ( I )  shall be subject to the c o n ~ o l  of t h e  ~ovcrn&nt and such 

' 

otller ofliccrs as it may direct and 'shall be iubjrjcqt td all other 

- i 
' r&tricliqns, irniiatiults iiud co'ndiiiks, irnposid . by th.is Act, on the 

' ~an?ha);at , Sarnili , ,  or qila P~rishad." 
! '  ' 

,. , , , 
I ' 

, ,  , , - . . .  
' 

19. Amendment of section 158.-In secrfon 1 58 of the principal Act, 
thc fOLIb~ving'&nendm~t1 shall 'he made, namcly :- . 

I . . 
i . (A)' ' ih sub-section (I), after the 1~0l;ds "PanchQat Sarniti", occurring 

for he first t h e ,  the words "or Zila Parishad" shall he insertcd 
-and after thc words ."Panchayat Sarniti" occurring for th-e second 

: tirnc, tile words and,signs !'or ZiIa Parishadjas thc casc may be," 
I " shall-be inserted; , ' ., l a  I d  .: , - . 

(b) in sub-section (2), in betwccn the words "Samiti'Turid" and '"to 
pay the apcnse" the words "or Zila Parishad fund" sIlall bc 

... . i . .  : ! : , . : , . .  .i.l 
' inscricd; and . ' 

"(3) Thc Government. may, by an ordcr in .writing, .delegate its 
powers under subsection (.I) 01 sub-scction (2) in so far as 
thcse relate to die Panchayat Samitis also to thc Zila Parishad, 
,subject to such conditiotls, ; limitations, ) ~ d .  mhrictiws as 
may be specified in &e order.::. ! ., - ! , :  .,,, .I ,; . 
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20. Ameudtnent of section 159.--Mwr thc words "Dcpury Commissio- 
ner'? slid before the sign "." occurririg at tllc cnd of scction 159 of the principal 
ActJ the words "and if such dispute arises hctwccn a Panchayat Samiri and a 
Zila Parishad or be~wcctl two Zila ParisIlads shall bc decided by the Djrcctnr" 
shall bc si~bstiiuted. 

21. Amendment of section 163.-It1 sub-section (3) of section 163 of 
the principal Act, thc figurc "249" shall he substituted wit11 tllc Ggurc "237". 

22. Substitution of section 164.-l:or section t G4 or the principal Act, 
thc following sectio~r~ L64 shall be~substitu~ed, namc1y:- , , i!i 

"164. ( I )  A servant OF a Panchayat Sarniti or Zila Parishad or a 
: Government se~irant pIiced at their disposal aggricvcd by an 

ordcr invo1ving:a penalty irnposcd on him by a Panchayat ~arfiiti 
or Zila l'arisllad may, within the pcriod, prefer an 

, . . .  appeal,- 
.! . , :, I. i . 

(I) in thc uasc of Pancl~ayat Samiti, to tIlc Dcputy Commnissi~ner~,, 
, . 

( i i)  in the case of a Zila Parishad, to ilic Dircctor. 

. (2) Any ordcr passed under sub-section ( I )  shalt hc subject to revision 
, , by,-- , , , . 

(i) thc Dircctor, i E  thc order has been passed by tllc Dcputy Com- 
missioner; and 

1 .  , , ,  

(h)  he ~oveinrnent ,  if the ordcr has been passed by thc Director.'* 

23. Arricndment of section 174.-Tn section 174 of the @rincipal Act, 
for the words and figures "sectiol~s 480 and 482 of thc Code. of Criminal Fro- 
ccdure, 1898 (5 of 1898)" the words and iiprcs "sections 345 and 346,o'f th&- 
Code of Criminal Procedure, 1973 (2 of 1974)" shall be substituted. 

, I  

24. Ameddmeat of section 192.-In section 192 of the Act; 
ror the ivbrds, "nr lYanchayat Samiti" the sign and thc words: ",panchayat 
Samiti or Zila Patishad" shall be substituted. 

25: . Substitution of Chapter-XV.-For the existing Chapiei- XY'aIong- 
with its heading tile f o l l ~ ~ v i n ~  Chapter XV shall be substituted, namely :- 

t r C ~ ~ ~ m ~  XV 

JUDICIAL FUNCTIONS OF GIUhd PANCHAYAT 
, .  . I I 

194, Bar for Pouches lo lake pnrt irl ccr/t,itl caws.--(I) No Panch shall 'take 
part in.any casc, suit or proceedings tn which hc or she or his or her near re 
lation, 'employcr or employee, or parlner in business is a party or in which 
any or them is personally interested. 



(2)! If by.reason of; the number or ranchrs disq~lalifred undcr-sub-xcction 
(1) itherc rernnins no ,qttoru~n,.!tl~e Panchayat shall scnd thc casc o r  the. s u i t  
IO 'the District Magishale:-or the, District Judge ,or thc, Gallector: having.juris- 
diction; as the case rnay bc;for disposal in accordance with ,law. 

E v p l u ~ ~ ~ ~ i o ~ r , - - ' ~ ~ e a ~ ~  relation' means father, grand father, father-in-law, 
maternal or pntcrnal urlclc, son, grand' son; son-in~lau~;..brothcr, ncpheiv, 
brotber-in4aw, {rift, sister, sistcr's -hushand, mother, dauglttcr, .mother&-hw,r 
da~tghrer-in-la\v and husband. 

195. Territorinl jurisdis~iutt.-(I ) .'Nonri&standing anything .:rontaincd- - in 
the CtjminirL -Procedure Code,-  1973, (2 of -1924) , .cvcry, case instituted* undcr 
this Act shall, be insiitntcd-bcfore, tIlc IJradllan,. or in his ahscnce.LJp-Pradhan, 
0i:the:Grarn ,Panchayat d thc Sablla area in( whichltllc oBenw twas-comnlittcd. 

(2) Kotwiths~andi~lg anything containcd in ihc Civil. F,r.ro~dure Codc, 
I908 (5 or 1 snfl), n r  in thc Hirnachal Pradcsh Terlal~cy and &and Rcforrns Act, 
1972 (8 of 1974), every suit ins t i~  t~tcd under this Act shall bc i~stitutcd bcfore 
thc Pradhan. or in his abscnce.Up-Yr;idhql of1 tkc. Gram #Panhayat of t11c 
Grarr~ SaLIla area in which the deicndanr, or any nf tile defendants, tvhcre 
they lare marc:. than one, (ordinarily rcsidcs 'or cnrrics on business. .at 8th tirnc 
of thc institution of the suit irrcspcctivc n f  the placc 1v1tcre thc.causc of action 
arose. . 

(3) No~withstanding anything containcd in ~ h c  Himachill Pri~clcsh Land 
Revcnuc Act; 1953 (6' of 1954), cvery proceeding spcdficd uhder ,section 21 1 
shall be transferredl .by 'thc revmuc coun cenccred -to . tha..Graml Panchnyat 
within tho locnl, area- i~~.,which: the1 Iandt.conccrncd .is- situated. and,.the Gram 
Pabchayatshall dwidesuch.proccedings in &c manner prscribed : . . , 

l'rovidcd that where land is included in thc locnl arca or morc than one 
Gram! Panchayat, ,the revcow. court concerned-shall1 transfer-rhc :proceEdings 
to tlic: Gram.Pancl~ayatl within. thc  .arca,of d l i c t  ,the: greatcr#part of thc land.) 
i s  siluated. 

196: -I- O$CIICCS ! cpg~lizablt- : by (Gratn .Pmhayat.-(I ) Offcnccs . meqtioncd 
in Schedule 11. or. dcclard hy rthc Statc -Government to he ccignizabia -by a 
Gram Panchayat, if commit~ed d ~ h i n  the  juridiction nf a Gram Pancllayat, 
and abc~men t of and anernpis to col~lmit sucll ofknces shall be cogmizaMc 
by such Gram Panchayat. 

(2)  Application for maintenance undcr section 125 of thc Codc nf Crimi- 
nd.Procedurc,-.1973..(2 of 1974), shall I,c heard .and decided by the GrarnlPan- 
chayat. A Gram Panohayat may grant a maintcr~ancc allowaucc not excccdiag 
onc ,hundred  rupecs :per moniIi on .sucl~ 8 application, witliou t .prcjudicc ,LO- any 
othcr law for the limc beittg in fnrrc in ihi  hhdL 



197... Peno1tics.-A Gram Panchapat may itt~pose a fine not exceeding 
onc hundrcd rupccs but >l~all not inflict a scntcnce of imprisonment, cither 
substanti\-c or in ticfault of payrncnt nf fine. 

,198, , Cognirancc of suits.-No court .shall takc ,cogllizancc or any casc 
or suit ?which. is1 cognizable under .[his Act by a Gram ,Pancllayat establisl~cd 
for ,the arc* to which: the7 suit ,relates ullIcss an  order has heen passed under . 
stction ,229. 

199. Tr~t ls fcr  cf crin~inol proceediri.qs 10 the Gram Ponchnjnt certaitl cn~es.--If, 
at any stagc-of. the. proceeding: in a cnirninal casc..lx11dir3g before a magistra tt, 
it appcarsithat tt~e.case.is~triablaiby a1 Gram; Panchayat, hc  shall ,at MCC transfer 
the case to that Gram Panchayat which s11all try the casc di IPUO. 

200.11 i Stlfnma~ 4 dispomi of to~nfiloint;--A. Gram ,Fa~lcI~ayat, may dismiss 
any complaint, if aftcr cxamining die complainant ,anct,tdiing:~~ch evidcncc, 
as1 he produces, it  is-sdisficd.tll~t- the:dompIaini is frivol, us; ,vcmtious or untruc. 

201. Rettirr] Ef con~plair~/.---If, at any tirnc, it appears,! to a Gram 
Panchayat- 

(a) . tha+it tias no jurisdiction to.try any.case. before i t ;  or 

(b)  that thc ofTe~lce is onc for which it canriot award adequate punish- 
mcnl; or 

( E )  that the sasc +is of such a nature- or complexity .that it s11uuId .be 
tricd by a .regular- court, it shalI rctnrn ,the. conipIain~. to tile corn- 

plainant ,directing; him to filc: it bcforar the magistrate, having juris- 
diction to try sucli cast-. 

202., - Ccrtaitt.#ttr~a~u- tlot h be tried .@ tfte Gram. Purrchnya1.-No Gram: Pan- 
chayat shall , a k c .  cogniziulce of any offet1r.c ~vhcrc.  thc accused- 

(a) has, been :prcviousI.y. convicted of an offence punishaklc wid1 im- 
prisonment of cithcr descripuot~ for a tcrm of thrcc yeais or more; 
or 

( 6 )  - has .been previuuh ty fined. .urlder: cec~inn ,379 of t l ~e  sIndian..PcnaI 
Code (4.5 of,] OGO) by any.Nyaya Panclmyat or a Gram I'ancchayat; or . 

(c) has been bound over to Lr: of good hchaviour u~tdcr section 109 
or I 10 of thc Codc.of Criminal Proccdurc, ,1973 (2-of 197.4) ; or 

(d) has bcen previously convicrcd of gambling; or 
(e) is il Govcrnmcnt servant and'act complained, of is thc one done 

in his oficial capacity. 

203. I;bmn~cmalicn lo tire ncctrsrd.-If a Gram Panchayat is satisfied aficr 
enquiry that: :aL case, ,brought bcforc-, it \ms. tjlscl frivolous .or vexatious, :it may 
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order the camplainant ra pay to ihc accused such campcnsation not cxccer~ing 
twenty-five rupccs, as i t  thinks fit. 

204. Errqniry in case1 furwarded by mn~isiraie.-A magistrate may direct 
an inquiry to Ilc made undcr scction 202 of thr: Code nC Criminal Proccdurc, 
1973 (2 of 197.1) by a Gram Panclrayat in any casc in which thc offcnce was 
committed within thc territorial jurisdiction of such Gram Panchayat and the 
Gram Pnndiayat sllall inquire into thc case and submit i& rcport to the said 
magistrate. 

205, Fxtcnt cJjuti5diction.-The jurisdiction of a Gram Panchayat shalI, 
cxtcnd to any suit of the following description if  its value does not cxcecd. two 
hundred ~.upecs:- 

(a) a suit for money due on contract other than a contract in respect 
of immovable pmpcrty ; 

(6)  a suit- for the rccovcry of movablc property nr for the valuebthercof; 
(c) a suit for compensation wrongfully taking or injuring a mov- 

able property; 
( d )  n srrit for damagcs causcd Ly cilrtIe irespass; and 
(e) a suit under clauscs (I) and (i) nf sub-scctiori (3) of section 58 of 

the HimachaI Pradcsh Tcnancy and Land ReForms Act, I972 
(8 of 1947). 

(2) Notxviilistnnding a ~ l y t l u ~ ~ g  contained jn sub-section (11, the State 
Governrncnt or rhc prcscrihcd authority may, I)y notification in the Official 
Gazertc, extend thc pecuniary jurisdiction nF Gram Pancl~a~at  to fivc I~undl-ed 
rupccs in rcspect of any or all thc suits or thc dwcription mentioned in sub- 
section (1). 

206. Exicrtrion cf jurisdiction b j  agrcetlzeni u/pariies.-Parties to a suit ma);, 
by a ~vritterl agreement, rerer nrly s i r i t  of the nattlrc mcnrioned 'in section 
221 to a Grain Panchayat for decision by it and the Gram Panchayai shall, 
sul<cct to the rules prescribed, dctcrmine - and dispose of such suit under 
this Act. 

207. Et-clrrriin cf C m m  Panchaio t ' ~  jutisdic~iun.-A Gram Panchayat sl~all 
havc no jurkdictim to takc cognizance *f any or the following suits:-- 

(a) a suit far a balancc of parlncrslhp account; 

( b )  a s u i t  Tor a share or part of a sllarc under intestacy or for a legacy 
or part of legacy undcr will; 

(6) a suit by or against the State or a ~ u b l i c  scrvant for acts done in 
his oficid capacity; and 

Id)  a suit by or against a minor, or a person of unsound mind. 



208. .Suil to ir~dude [he wl~ole claim.-(1) Every suit instituted before a 
Gram Panchayat slrall include ihc ~vI io ic  of the claim whicli thc plaintiff 
is. entitled to make in respect oi' 11ic rnattcr in dispu tc, hui hc may relinquisIl 
any portion of its claim in order ro bring it within thc jurisdiction of the Gram 
Panchayat. 

(2) If a plaintiff omits to sue in respect of or relinquishes any portion 
or the claim, he shall not afterrvards sue in rcspect of thc portion so omitted 
pr relinquished. 

209. iit~~italioti.--Every suit instituted- I lehre a Gram Panchayat after 
the period of limitation prescribed thercfor in Schedule III shall bc distnissed, 
even though limitation has not been set ap as a defence: 

Provided that in .computing the pcriod of limitation prescribed Tor any 
suit ~ b c  tirnc during ~vhicb the plaintiff has prosecuted with due diligence h e  
suit against the defcnda~lt in any court shall be cxduded wllerc the suit is 
foundcd upon 111e same cause of action and was prosecuted in good raikh in 
a court which from defect of jurisdiction or any caust: of like nature was unable 
to entertain it. 

I , . '  

210. EJect cf decirion d j  Gram Punclraq.ot.-The decision of the &rn 
:Panchayat on thc question of title, legal character, conwact or, obligation 
shall not, bind the parties exccpt in respect of the suit in which such matter 
is decided. 

211. Proceeding.--(1) The revenue court concerned shaq trangfcr to the 
Gram Panchayat, if any, having jurisdiction, all applications under section 
4G ,of the Himachal Pradesh Land Rcvcnuc Act, 1953 (G or 1954), if the relief 
req"ired is the restoration of possession to the laivful occupant who is found to 
have been wrongfully dispossesed of landed propcrty within a period of three 
months to the date of kling the application in the office of the revenue 
court concerned: 

' 

'Provided that the revenuc'conrt concerned may, for sufficient reasons 
to be rccordcd,'fonvard any such application to the Sub-Divisional Oficer 
'who shall 'decide ~vhkthcr' the application should or should not be transferred 
to' the 'Panchayat. . . 

, t 

(2 )  A revenue officer may, in a proceeding under section 46 of the said 
Act, call for a rcport from the Panchayat on a question of fact. 
. , . . I , .  . '  

212. Procedure ' i ? ~  revenue proceedings.-1 n proceedings under the Himachal 
Radesh Land. Rcvenue Act, 1953 (6 of 1954), the Gram Panchayat shall 
follow the prescribed procedure. 
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213. : Rcsjuriicatn n ~ d  prtidir~g s t r i l ~ . - ( 1 )  NO Gram Panchayat shall try 
any suit, proceedings or issire in rcspcct of any matter which is.pcnding for 
decision, or has 1lce11 hcard or dccidcd a conrt of co~npe~ent  jurisdiction 
in a,,formcr suit bctrvctn the,same partics or bcntrccr~ the parties undcrjwhom 
tlley or any of them claim. 

(2) Wl~cre a mse'  i s  .pending in any court against ano accused' pwnn in  
respect oTany'oficcr or- whcrc art ztccuscd pcrshn has Ilecn tricd for any offelice, 
no Gram Panc1la):nt sh i~ l l  takc cognizance of any sudl offence or on. .the satne 
facts, of any other offence of which tllc acr:~rscd might have been charged or 
convicted. 

214. Crrrrcrrmr~l jrrrisdictrbn.-Where a case, suit nr proceeding is main- - . .  
tainable in morc than one Grarn Panchayat, thc plaintiff or thc cornplainant 
or t l ~ c  .applicant, as IIIC -cast may he; -may bring th'c'tase; 'suit or prace~ ing  in 
any one -of Such 'Gram 'I1dnch~yats:~i4~ly disputclrcgal.dirig-hi-isdiction -shh11, be 
decided by, the Sub-Divisional 'Judgt ;t' or 'Sdb-Divisional :Oficcr. liavink juris- 
diction asrhcrase.'may be.' 

215. It1stitu1iort cf suils n11d cases.-(1) Any person may institute a case 
or- a s u i t  berorc a Gram Panchayat l ~ y  an oral or written application to thc 
Pradhatli or inlhi$ absence to!,ihe. ,Ub-Ptadhan, o;f;:thd:Giam~Pahchaiyat and 
,stla11 at"th&snmt.time thkbpreserikd,fee. ,The.bHimarhal R-adesh!,&urt 
Fees"Ac t;*1968 (@ of.9968) shall bnotm,applg Y o :  Grah.n.:Phnohziyiit iex~ept asmay 
be prescribed. 

. , 

216. '. S'rrbstincc 1Rc n f l i k t i o n  r+coi.ded b r e g i d e r . l ( l )  . Whkie ai'sdt br 
a c&e is instituted orallj., t5c l%adllan or th'c Up-ij'Piadliaii reccivihg the-Applica- 
tinh shall recotd \vithout delay 'ills prci~~l'ibrd'i;arrikd~is hd'rahi thc signtidre , . 
or thumb impression of the applicarit thereon. 

. : .  1 . 
(2) .The-!hadban or in ~his.absence the. Up-Pradhan, as tha case may be, 

,shallr thereupon,, or.:,on. a reference by rcvcnuc court, cuncerncd,,ap~int a 
bench .of- the Gram1 llancll~ yat consisting :of thccc. ~ n n & c s  and rcfe  he ?;aid 
application lo that bcnch for disposal and shall also fk a datc:for .the:fi&t 
hearing of applicalion befare the said bench and give notice dT the said date 
. to dieiapplicnnt and-to tl~e.l'ancl~u thereof: 

, . 

Provided that no Panch who is a rncmbsr nrthe Gram Sabha in the ward 
-far *elmtian bco'itht: Gram: Eanchapt in wkich;;ward the place of.occurmce of 
!thcdcase 4ies:or lin rvhidh ward ,thencause or action fdr the.suit;arose, as I tbe~case 
may be, shall be included on the bench. 



(3) O n  thc date fixed Ior thc first hearing of a suit, case or procccdings, 
the bcnch formed under sub-section (2) shall, ~ i i ~ l e s s  the Pradhan or Up- 
Pradhan is a member of it, c1loose one of the Pnnchcs to bc thc Chairman or 
that bcncli to condl~ct tllc pvoceedings and shall take up and hear suit, case 
Dr proceedings, as thc casc ruay he, in the prcscribcd Inanncr. 

(4) For the purposcs ofjudicial f'urlctions, a Gram Panchayat shall include 
it bcnch tllercflf. 

217. Bbset~ce cfpnrries it1 sriits nnd crises.-(1) I f  the plaintiIT, thc com- 
plainant or thc applicant rails to appear aftcr having bccn informcd or the . .  , 

time and placc fixed for hearing, the Gram Panchayat may dismiss the- suit, . . . . . . - . --'. 
case or proceeding or pass sucl-1 ordcr as it may deem fit. 

. . 
- ,  - .  

. . , . -  . , ,  . . - . ,  . .. . ....,. 
. . -  . ,  

. ,. . . 
-.. 

- , -  (2) The Gram Panchnyat may hcar and decide the suit or proceeding 
in the abscncc nf the defendant or opposite party, if the summons have been 
served upon him or if hc has been informed of t t ~ c  ti~ne and place h c d  for . 
hearing. 

218. Cram Panchaynt not to rcvist or alter its decisiori.--(I) Except as provided 
in sub-scction (2 )  or to correct a clerical error, a Gram Fanctlayat shall have 
no power to cancel, reviw or altcr any decree or order passcd by it: 

(2) O n  an application made within one month of 11tc date ortslie decree 
or order or knowledge thcreof in case personal service of summon has not 
been effccted, a Gram Panchayat may, for sufficient reasons to bo recorded, 
restore any suit or proceeding ~vhich 11as bccn dismissed in default or in which , 

a dccrec or order has bcen passed ex-par~e. 

219. No legal @raclitioner to ,@pear.--No legal parctitioncr shall appear, 
plead or act, on behalf of any party in any suit, case, proceeding hefore a G r , a ~ ,  

. . . . 
. . 

Panchayat. . , . . .  . .... . 

220. A~pearance iv pcrion rr by rcjrcsmtativr.-Subjec t to the provisions 
of,scction 219 any party to a suit, casc or proceeding may appear bcforc a 
Gram Panchayat either in person or by such servant (not being a tout or a 
petition writer), partner or relation authorised by him and permitted by the 
Gram Panchayat to represent him. 

. , 221, Special jurisdiction in matters cornpromired eft.-(1) Notwithstanding 
, .  , .. . . . .  . 
. . - - .  anything contained in this Act or in any other law for the time being in force, . . . .  

. . 

a Gram Panchayat may decidc any civil or revcnuc dispute arising i n  iu Iocal 
area and not pending in any court in accordance with any settlement, compro- 
mise. or oath agreed upon by the parties and like-wise decide a case if corn-. 
poundable. , I  
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(2) For the rcmoval of JOU~LS, i l  is.l~ercby declared,that a.Gram Pa& 
chayat,shdl exercise thc power vested in it under sub-sectiou,{l) in ,respect 
of si~d~. suits, proceedings or cases with rcrermce ifi which it has paver to 

decide. 

222. Procedttrc n i ~ d  polwr lo nsccrtnir~ fr~rih.-(1) T h e  Gram Panchapat 
shallireccive such cvidence in a suit, casc or pl.oceeding as the parties rnay 
a d d n c ~  and may call for such ful.thcl- cvidence as, ill heir opinion , m,ay be- 
necessary for thc determination or the points in issue. 

(2) The Gram Panchayat may makc locnl, inves~igaliun ill tile vi\!+ge 
to,ivhich ,the, dispute relates. 

(3) It wouId hc the duty of the Gram Panchayat to ascertain the facts 
of.evcry suir, rase or proceeding; bcforc.it by,uvcry,law$u~ mwns i n  its pqwer 
and ,thereafter to ,make, such dccfctec, or, ordcr with. ;or, wirhout casrs as i t  .map 
deem jus t and ; Iegald 

(4) Thc Gram Pancl~aayat shall fallow thc procedttre prescribed by or 
undcr.tliis Act, Tlic Codc oi Uvil Procedure, 1908;(5 of.l908);<.the Indian 
Evidence Act, 1872 (11 of 81872), thc Code of Criminal Procedure, 1973<(2 or. 
1974), and the Limitation.Art, 1968~(36of.1963), shall not apply to any suit, case- 
orprocccdings bufore a Grarn Panchayat. except as provided in this Act or 
amav be prescribed: 

223: Majorip lo fircum'l.~--ln the event, of .any disagreement ktwcen the., 
Piinches ruhile:deciding.a criminal case, suil-kur .proccedingj ,tIrc opinion-. ofh 
the majority shall prevail. 

224r ,Dirmissal of mitr dc.--(1') A. . GAm, Panchayab may dismiw any 
s&t. or proccedmg il,arter 'aanlining the plaisitiK-or.the applicant;it-is-satisfied. : 
that thc suit or procccding i s  frivolous, vexatious or nntruc. 

225.' Summons /o*d$&dant or. a ccused.-AGhm -Pabchaya t; after -aplica- 
t ion4 made undcr~section:!Zl5, ,shall; unless .it: has  bccn dismissed ~r-.otheMrise~b 
disposed of undei-.the provisions of this Act, causc summons , i n  the-pr&crikdd 
farm to. LC servedi irr the,prcs~riberl 'manner on thc defendant or--the. accused(; 
person or an oppositc party rcquirjng him to .attends.and ~producc his evidrn~w 
at such time and place as may 11rr stated in the summons and shall at the same 
timc :direcb d~eplain~iff -or,compIaiaant9 or, the:applicant ,to-attcnd.cyld pznducc 
hii.e~&nce,at~such~time and :place,. 

226;. Faihrt: $-~he~accrcrcd :ia:appcar,- - ( l )  .lf.ihc,.accused:,faih,.to appear, 
or-rcannot.,be,fnund; the;,Gram .Padlayat:-shall brcpor~ .the ffact to the! me are st^! 
magistrate. 
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(2)' The mncjstratc bhnI1 isslrc a warrant for t h e  arrest of tllc accused 
and shall direct 'by cndorselnent Ion t l ~ c  warrant that if such pcrsnn,exccutes 
a bnnd with sufficient sureties for his attcndance ,before l~imself in the rnan- 
-ncr pmvided!by scction f I or thc.Godc of Ciriminal-Procedure, 1973 (2.of 1974), 
hc shall'be reieascdfli.orn custody. 

(3) Wbcn itit accused appcai-5: hcforz the magistratc he slzall direct him 
to esecnic n bond ~vitll-or witllol~t surctics to!appear heforc'tl~e GramI'anchayat, 
Tradhan or ;Up:P1.adhan or any Panchron such ,date a i  he may direct, and 
therearter to continue to appcar hcforc the Gram I'anchayat 'as directcd by 
such pcrson or thc G r a n ~  Panchayat. 

(4) , On his failure to cxccute such bond 'the rnagishatc shall ordcr that 
thc accuscd be produccd in ,ct~stody -before thc person rncntioned in subsec- 
tion (3) or the Gram Panchayat on such datc not more than filleen days later 

,as hermay direct. 

(5) If thc atcr~scd fails to appear'beforc the Gram Panrshayat ,alter,.cx- 
e~uting a hohd untlcr subsection (3) the Gram Panchayat.shal1 reportithc 
fact to thc magistratc IlcTorc whom tllc bond was exccutcd, a~rd such magistrate 

-shall procccd 'in acc&dance .wit11 tItc ,provisions of'  Chapter ,XXXI.II 'of the 
G d c  of'Criminal -Procedure, 19731(Q[of' 1974). 

227- Jssue of~ttn~rrzot~s to zuittle~se~.-A Gram Panchayat ,may, if it consi- 
,den the-evidet~cc or or tIlc plod~~s[ion'of a documcn t by, any person necmary 
in a'suit, cnsc or procucding, isslrc 2nd cadse 'tn 'bc served in ' the 'pr&~riWed 
tnann'cr, summons on sucl~ pcrsnt~ to compel his attcndadcc or to produce'dr 
causc thc production nfsuch d o c u i ~ ~ e i ~ t  and such pcrson shall bc bound to comply 
with- thc.dircction con~ained in the sunlmons. 

228. Pe~tnl t is  o r  f i n  lo ajbcnr before the Gram PanchnYa,.-'If any person 
who is .summoned by a Gri l l )  Pancl~ayat by a writtcn ordcr to appcar, 
to give cvidcnce or to producc atis document bcforc it, wilfully disobeys such 
summons or noticc or ardcr, the Gram Pal~clla~at may make a complaint to 
thc magistrate having jurisdictioll and the said person shalI bc punishable with 
finc which may extend to t~\~enty-fivc rilpccs: 

Providcd ,that no woman shall be compelled to appear in -person before 
thc Gram Panchayat. Shc Inas be examined on comtnission in thc -manner 
prescribed : 

Providcd further that if a document is produccd in obedience to a surnrnon 
issued undcr tliis section, thc ;Gram Panchayat 1 shall ~causc thc -document to 
bc copicd, mark thc copy, after con~paring with' the .original, to ,be, true copy 
and return the originaI docutllcnt to the pcrson- producing. the same, 
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229. Jppc11.- -Any pcrson agRrievcd by an order or dccrcr: of a Lcnch or 
tllc Gram Panchayat may appeal wirhin a period of thrity days horn thc date 
of such order or dccrec to the Jhdicial h,lagistrate)Sub-Judgc in rcspcct 01 any 
wsc or suit , as i l ~ c  casc may be, and the Collector concerned in rcspcct of any 
proceedings undcr the Himacllal Pradcsh Land Rcvetlue Act, 1953 (6 of 
1954). 

230. Pi~iolig c j  decrtc or otdcr dJ //tc Grr~m Pu~lc l~~~u! . -A  decrce or order 
passcd hy a Gram Panchayat in any suit, casc or proceeding urldcr this Act 
shall \.rc final subject to the. provisions of section 229. 

231. fiiuoluus u ~ ~ j ~ r u ~ s . - l f  any appli ration undcr scction 229 is frivolous, 
tIw appdlant may be find npto rupccs fifty by  thc Judicial Magistrate, Sub- 
Judge ar Collector concerned, as the case may be. 

232, Pa~rrr~wi or adjy:tr~ear ef detrtc io be recorded.. - I r  w~ the appIication 
of iI~e decrce-11 nldcr or tlic judgement debtor, thc Gram Panchayat which 
passed the decrce finds arirr inquiry that tBc dccrcc has bccn satisficd ~\d~olly 
or in part, \lie Gram Pancllaynt shaU record the raci in ~11c prescribed register. 

233. Execulio~~ ef deursu.--(I) A dccrec nr order passed by a Gram 
Panchayat shall hc cxccutcd in such mailncr as may bcprescribed. IF tllc de- 
fendant's pmprtty is situated o~~rsiclc ~ h c  jurisdiction of thc Gram I'ancbayat 
pasing sucI~ order or dccrec, it may transfer ~ h c  dccrec or  ordcr Tor exccution 
in thc prcscribcd manner In ~ h u  Gram Panchayat withi11 whuse jurjsdictio~i the 
property may bc situated and if thcrc be no such Gram Panchayat then to the 
court of the Sub-DivisionaI Judge within ~vhnsc jurisdiction it may be situai~ul. 

(2) I€ a Gram P a n c l ~ a ~ t  finds any dificuIty in e~ccuting a dccree, it may 
fonvard the dccree to the Sub-Divisional Judgc and thc Sub-Divisional Judgc 
shall then exccute the dccrec as if i t  werc a dccrec passcd by l l i ~ n .  

(3) An ordur under the Himachd Pradcsh Larid Rcvenue Act, 1953 
(G of 1354), shall, as far as possible, be cxecuted as providcd in sub-sections (1) 
a d  (2). Sub-scccioa (2) shaIl bc rcad and construed as iT for the words "Sub- 
nivisional Judge'' thc word3 "Collector concerned" wure wbstituicd. 

234. Rrcnr,ey rJ$rres. -?'he fine imposed is) a case b y  a Gram Panchayat 
shall bc rzcovcrahlc in ihc manner prescribed. If thc Gmm Panchayat finds 
any diniculty in its recovery, it may rcquest thc Sub-Divisional .Judge within 
whosc jurisdiction the Gram Panchayat lies, to recover i t  and hc shall recovcr 
it as if the sentence of fine had been passed hy him.". 

. , 

26. Substitation of Chapter XW.-For thc esisting Chapter S V I ,  
and i t s  heading, of'tl~e pr.i~icipal Act, t1s followving Chapter XVZ and its hading 
shall be substituted, namely:- 
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235. Prutectio)~ fa Grl~tn P(111chojnt. ---The provisions o l  tllc Ji~diciai Ofiiccrs 
Pro~cc!ioti Act, 1850 (18 of lU50) shall apply ID thc nlenlbcrs af' the Gram 
Panchayat, in rcspcct of the acts done by it or tiwm in judicial capacity. 

236. Dub of kolicc loixards Grn~tz Pnr~cI~q~~ts.- l?\~e~y policc oficer shalI 
givcirtlnlcdiatc itlfol-mntinr~ in tI1c j~rescril)td manncr to t hc  Gram Panchayat 
of an offcncc comiog to his k~iorvledgc wl~i<:l\ has bccn comlilittcd within ~ l l e  
jurisdictic~n of tllc Grarn Pancha)~tt and i s  trinblc by thc Gram PancIlnyat and 
shall assist a11 l'anchcs and scrvants of the Gram Panchaya~ in thc excrcise of 
their lawful authority. 

237. Pozucr nJ the Stntc Goucrnt~zoi~ !o ~salie rules.- . ( I )  The S~atc  Govern- 
nlcnt may, subjcct in thc condition or previous publicatiorl by notificn tion in t11c 
Oficial Gazcttc, tnake rlrles c n ~ ~ s i s t c n ~  with this Act for carrying nut the judicial 
functionsmof Gram Panchayais. 

(2) In particular and without prejudice to thc gcncrality of thc foregoing 
power, such rules may providc for- 

( i )  thc  recurds and r~gistcrs  that shall hc r~~ainiained by Gram Pan- 
chayat in discharge of judicial ri~tll~~titl~s and the fo~.rtl in ~vhich 
ihcy arc to Ilc mnintaincd; 

( i i )  ihe rcturns to hc subtniitcd Ily Gram Panchayat in ilw forni in 
which they arc to he, the authorities to ~vhich and thc time whtri they 
shall ].re sub~nittcd; 

(iii) the issuc, service or rxec.ukion of s~imrnom, noticcs and othcr pro- 
cesses of Grani Panchayat ; 

(iu) the transfcr 1,y a Gram Pancllayat orsu~ninons and atlicr pl-occsscs 
to anothcr Gram Panchayat or any court for service or execution ; 

(v )  thc fces: to bc lcvicd by Gram Panchayat Tor institution of suc.11 suits 
and cases, for issuc of proccsscs, for obtaining copies of documents 
and orher matters; 

(vi) thc manner in \r+l~ich the I>erlcIt of pa11c11cs is to rrluduct thc ~?rocccd- 

ings or to tnkc up and hear thc suit, case or proceedings: 
(u i i )  the procedure for esccution of a dccree, ordcr atld n sciltericc passcd 

by a Gratn Pnnchayats; 

(viii)  gericrally Tor t11e guidance of Graln Panchayats, servanb of thc 
- Griini Partchaynts ancl ut l ~cr  authorirics in any mnttcr conncct cd 

with lhe carrying nut o1,thc provisions of this Acl in relation to (Ile 
judicial runctions of Gram l'anchayats. 



238. Pro~ccds oJ.ftt.7 nnd jnar ctr.-Al! alms rcalised \ ~ y  way of court  k c s  
in any caw, suit or procccrlir~g or by way of finc in casts tried and di.rposed 
of by a Gram Panchayat sIlall bc handed over by thc State Cover~lmcnt to the 
Gram Panchaya~ in the prcscril~cd manncr. 

. - 

239. Cont~ictioe by I;tan~ Pancfrqnl not t o  be n preuiow co~rvic/im.-No convic- 
tion by a Gram Panchayat sha\I be dcemcd to bc~previous~co~tviction for the 
purposcs of n c c t i u l ~  75 nf the It~dinn l'cnal Code, 1860 (45 of 1860) or scction 
356 or 360 orCodc of Crjmjnal.Procedure, 1973 (2 of 1974). 

240. Sa~tii~g cf t.ri~1irig Cram Sabhus etc.-Notwithstanding thc rcpeal !of 
. - .  . . 

;any of thc Acts 11ndcr scction 2:-- . 
. - . . . . .  . .  , -  

( a )  all Cram Sabhas, Gram Panchayats, 'Nyaga Parichayats and Pan- 
, . 

cllayat Samiris constituicd and functioning immediate1 'bcfore the . . 

cornmcnccrner~t of this Act, shall bc decmcd to Ilc Gram Sabhas, 
Gram Pancltayats, Nyaya 'Panchayats and Panthayat ' Sarnitis 
constituted and functioning undcr ~ h c  provihions of this Act; 

( b )  anything donc or any acticil~ takcn includ'ng the Grarn.Sabhas,.Gram 
Paochaya ts, Nyaya PandiaFcs and L'ancIlayat Samitis cons' itlltcd, 
limits defincd, appointments, rulcs, regulations, bycIa~vs and 
orders made, notifications and noticm .ssucd, ,iaxcs, tolls, rates, 
fces ilt~puscd or asse~scd, contracts entercd into, pcrrnisions nnd 
liccnces granttd, and suits instituted under ally Act rcpeaIed under 
section 2,6r any er~actr~lent th'crcby repcalcd, shall, SO far as may hc, 
bc dccrncd, unlcss the Statc Gavernmcnt directs otherwise, to have 
'br:cn rcxpectively-donc or. takeri,co~~stituted, defined, 'made, issacd, 
i~rrposcd or ,assessed, -cntcred in to, 'granted, and 'instit~tcd undcr the 
corresponding prmvisions of t h i s  Act; 

(c) any refcrtnce nladc in any law for the time being in .force, to any 
. . . .  . . 

Act rcpeaIed urldcr scc~ion 2, -shall bc conswutd.as. reference to this . , 

Act; and 

( d )  -the rnernbcrs 'clected/or appointed ,to any Gram Panchapat, Nyaya 
Pancbayar or Panchayat Samiti under any of the rcpcalcd Acts, . . 

sllall ~ontinue to hold officc ti11 thc rxpiry of thcir present tcrm 
of ofice. 

241. ViiLalidation (rl action Gram Panrl~qats and Ng*tzya P~~ttlnrlwyts cslubli~hed 
vndtr r t j ~ d e d  Arh.-. Noiwithstarldirlg anything contained in scctioils 2 and 240 . . .  . . . . . . . . . . .  . - .  - . ,.. , . - - -  - .  . - .  . . . .  . . . - 
of this Act, t l~c  Gram Panchaya~s tslablishcd in thc Districts of Kangra, Kul~i, . . . - 
Siinla and Lafiaul and Spiti under the Punjab Gram Panchayat Act, 1952 
(4 a! 19531, shalt,continue and'beldeemed to have-always continued to,discharge 
judicial f~rndions under that Act, and in ac-cordancc r ~ i l h  t t~c rulu franicd 
chercunder; and -the mernbcrs of thc Nyaya Panch'ayats established in  ~ h c  
Districts of Mabasu, Sirmur, Kinnaur, Mandi, 'Rilaspur and Gharnba, undcr 
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the Hiroadla1 Rradcsh Panchayati Raj .Act, 1952 (6 of 19531, shall cuntinuc 
and hc dcurncd to have al~vays continued ,to hold oficc. 

242. Abolition cf .Qya Pu~lchajqgb and,  lmnsfer cf EUSCS, ~ u i t x ,  prorredit~fs 
and apficols.-(1) After the commencement of the Hirnachal Pradesh Panchayati 
Raj (Amendment) Act, 1977, all the, Nyaya Panchayats cons~i tutcd un~lcr 
this Act shalt ceasu t es'si. 

(2) All cases, suits and proceedings pending in the Ny.aya Panchayats at 
the ccomrncncelncnt of the Hirnachal Pmdcsh Panchayati Raj [Amendment) 
Act, 1977 shall stand transrerrcd to thc Grarn Panchayats having jurisdiction 
to try and hcar such cases, suits and proceedings who shall dispose of the same 
in accordance with the pr~visions of.this- Act.- 

(3) All appeals pending i n  the Nyaya Panchayats at the commencement of 
the, Hinqchql a Pradesh , Paqcbyati . Raj,. (Amcrldment] Ac;, ; 19.77 shall ; be 
transferred to the Judicial Maetrate, Sub-Jpdgc or the ColAector conccrnecl;, 
as the case may be." 

27. Amendment of Schedule I.-In . S c h ~ d ~ ~  S : ,to the-principal Act, 
the follo~ving amendments shall bc made, namely:- 

(a )  in !he hcadj~y tile wor& " N Y A - Y A , P ~ C ~ . . Q ~ . : N Y A Y A  PAN- 
CHbFAT," s1;all k omittcd; .and 

(b)  , the sigl! ,"(" and the words "Nyaya,.Paqch oflNyaya. Pan~hxya.t" 
shall Le omirtcd. 

28. Amendment of Schedde II.-In Schedule IT of the principal Act, 
the,,foUgwing ,amendqwgshaU ,bc.made,: namely :- 

(a) .  f g ~  tllg bpck~&,  i,~g&j and 3figurcs.:':~[See,sectiom203~' the brackets, 
~r?r&.a,~d.figvres~."[~ee:s~~tion,96 ~(d)]". ~hall-~bc substituted ; 

(6) for the words "NYAYA PANCHAYAT" the words. "GRAM 
PANGHAYAT" shall be subqtity$ed. , 

, . 
29., A m ~ b t ~ l . o f  Scheddk XIE:Tln Schedult..IZ~I J of lthe principal 

Act, . f~c, . the,  brackets,- wordp and:figures '',(See section 2 17) 1' the brackets, words 
and figurcs "(Scc s c c t i o n 2 0 ~ ~ ~ ~    shall^ be,substituted.b 

---- 
, W, H I M A W  : fBbD.ES1CI P ~ N W Y A ~ J  ,WJ,(-.-) 

Am;. 1917Y. 

ARRANGEMENT OF SECTIONS 
. , 

Scclionx : 

1. Short title and commencement. 
2. Anlcndmcnt of scction 5. 
3.- Amendment of section 9. 
4. Repeal. i and isavings.-. , 



THE HIMMACITAL PRADESH PANCHAYATI RAJ (AMENDMENT) 
ACT, 1978 

{Am Nn. 22 o~ 197B)l 

(Received the assent of thc Gover~lctr, 11.P. on the 2nd May, 1978 and was 
pttblished in I<.H.13. E~trx. ,  dntcrl thc Gih May, 1978, p. 435). 

An At~f~rrIlier lo nr?rerrd the Hir~incftol Prodr~h Pan chaynli Raj Art, 19b8 ( A  ~t J O .  19 $ 
1970). 

Ibr is Ilerchy cnacted by the Legislarive Assembly of Himachal Pradesh . . . . . .  
. - -  . . . . . .  . . . . . .  in the Twenty-ninth Year of the Republic of India as fol1rnvs:- . -  . . . . . 

1. Short dtle and commencemeat.--(1) This Act may be called 
the Himachal PradcsIl Panchayati Ra j  (Amendment) Act ,  1978. 

(2) Tt shall comc into force at once. 

2. Amendment of section 5.-For existing sub:section (3) of section 4 , 

of the Hirnarhal Pradesh Pancltaykti Raj Ar: t, 19138 (19 of '1970) (tlercinaflcr 
called "the principal Act") the' folloiving sub-scction (3) shall be substituted, 
namely :- 

. .  : . 8 ,  . . . .  I '  .,,.,.... 1 .  . . . a .  

" (3) Every person who has attained the age of eighteen years and ordina- 
rily resides in n vilIsgc 1vhic11 forms part of thc Sabha area 
shall bc a member of tl~eGram,Sabha of that Sabha area." 

rn 1' ! ; , . I  ' .  , 

, . . -  
. - - .  

. . .  3. Amendment ofsectih 9.-i~i claiBc Q)  ~fsub-Aiion (5) of section 9 . . .  . . , .  . . . . ,  

of the principal Act, after the word '%ekant'? ':and befort the: words "of any 
local authority" t I ~ c  sign commas and thc W O ~ S  ",: other than the persons 
crnployed casually or on daily wages," shall be: inserted. 

4, Refid -and fii-gs:  he. Hirnachal Pradesh ~ a n c h a ~ a t i  Raj 
(Amendment) Ordinance, 1978 ( I  of 1978) is hereby repealed: 

. . I  , 
Provided that anything done or any action mkm under the said Ordnance 

shall be  deemed tn have tecn done or taken u d e r  illis Act, as if this Act had 
commcnced on the 20th February, 1978. 

-- 
FOI ttatement of Objects and Reasons, see R. H. P. Extra. dt. -1978, p. 290. : 



T m  ' H l M A a  PRADESH PANCHAYATI RAJ (AMENDMENT) 
ACT, 1978 

I 

ARRAVGEMENT OF SECTIONS 

Scclio~~s : 

1. Sbart title and commencement. 
2. Atnendn~cnt of scction 3. 
3. Amt-ndmcnt of scctinn 5. 

( .  

4. Amendmcnt of scction 9. 
5. Amendmcnt of section 74. 
6. Repeal and Savings. 

THE HIMACHAL PRADESH PANCHAYATI R A j  (AMENDMENT) 
ACT, 1978 

(ACT No. 33 OF I978)l 

(Received the assent of the Governor, H.P. on thc 9th 'Odtober, i978' and \vis ' 

published in R.R.P. Extra., dated thc 19th ~ c t o b e r ,  1978, p.. 1403-14b4). 

An Act Jirrihir to amend the H h a c h a i  Pradesh Panchvati Ruj Act, 1968 ( A  c!.&o. 19 
oJ 1970). 

IT is hcreby enacted by the Legislative ~ s s e m l ~ i ~ '  of Himachal Pradah' in 
the Twentyninth Year of the Republic of India as fo1lorvs:- 

..... I 

'1. Short title and commerrcement.-( l) This Act [nay -be callkd 'the' 
, :  . I ,  , -  

fimachal Pradcsh Panchayati Haj (Amendment) Act, 1978. 

(2) It shall come into force at once. 
, - ,  ; ,  , ,  I I .  . - .mi . i . l i  

. . .  . . 

2. Amendment of section 3,-For existing clause{s) of sub-section'(l)' . . 

of section 3 of thc Himachal Pradesh Panchayati Haj Act, 1968 (19 of 1970), 
,.- 

(hereinafltr cilled "the prihcipa~ Act") the fo~bkn'g' claGse (s) sh'atl'di. substi- 
. I  1: . . , ! '  . .  

t"ted,'namely:- , ' , I  
I 

. .  I - ,  I I 

"(1) 'kwh' means a member of Cram Panchayar electad,,apioiwd, 
or co-opted under this ACI and includes a Pradhan or Up-Pradhan;" 

' m I n ,  . . '. 
3. Amendment of section 5.-For existing sub-section (3) of scction 

5 of the principal Act, thc Mlo~vingsub-section (3) sI1all6'c'sub~fitut'ed, namc1y:- ... . . . . .  . . . . . .  
. . .  

. . 
. . - .  

' "(3)' Every pcrson ivho has attained the,agc of eighteen years on the 
qualifying datc and ordinarily resides in a' village which forms a 

----- . . . . .  
1 .  For Statement of Objets and Reasons. secR. H. P..Ewa dt. 169-1978. p. 1241 , - 

a ,; 
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- part of thcmSabha aremfot B pcriud of onc yea1 rnlmediately before 
~ h c  qualifying dxtc and who* name is rcgistcrcd i r ~  tl~c register 
ot' memkrs, to be prcparcd and main~aincd 1 ~ y  111c Gram Pan- 
chnyat ill thc prescribed ma~mcr, shall be a inprntwr of that Gram 
S a l ~ l ~ a  : 

Provided d ~ a t  no pcrson shall be entitled 10 be registered in the register 
oF rnembcrs in more than nnc ;_'.an Sabhn: 

Pi-ovitlcrt ful.thcr that a pcthsol~ w l ~ r j , -  

(a) is rlat a citizen of Tntlia; or 

(6) is of unsound mind and stands so declarcd.by a competent 
court; or 

(4 is Tor th'c ' t jh~c bdig tliiqunlificd from votiing undcf thc prb 
visiatis nf any law rc lahg  to currupl pracliccs atid other 
offcnccs in connection with elections; 

shall not hc entitlrd to be ~egistcrcd as rt 1ncnlLcr or ihc Gram Sabha. The 
name of any person rvho becomcs so disqunlificd aftcr registration shall forthwith 
bc struck off from t h ~  rcgistcr of rnembcn in which 'it is included. 

, , 

Ex~lanotiotl 1.-Thc expression "quafifying dale" in relation to the 
preparation or the revision of' evcry register of mcnlhrs under thc' Act, dr  ' the 
r u b  framed thereu~)der, means the 31st day of December of ibc prcckding year 
of tl~e year i11 which the rcgistcr ofmemlrl-rs is so prtparrd or revised. .- , . , ,  . I  I 

Explm~otior, 11.- :(a)' A persirl"dlrscritingin 'hin~sill.' tcmnk&hly 11ii 
place of ,ordinary residence, shall not by reason thcrcolccase to LC ordinarily 

L : 1 '  . . . . . . . . . . . . . .  , I , ' .  ..:I, 

resident' therein.'. 

(b )  A person shalI not be deemed in, he ordinarily rcsidcnt i r ~  a Satlha 
area on the ground only that he owns, or is i i ~  possession of, a dwelling house 
therein." ..-.. .-. ... .:. :'!, - . I  .,,,-A :., ;.-,<. .,.:.. 

' . ,  ' . .  . . '  . . . , *:, 
4. ~ m d n d m ~ t  & sedtioq 9--~oi  the :sign i t d i  'Lj.;'4+&rri& ht thF, 

end of third pr,uvi?io 'io'~ud-wlc<i'bn (1) of stclion !Ir&l tl;; principal &t,'th& 
sign colon ":" shall be subslituted and thercaftcr tho robwing' Go& shau' 

- -  , ,. . be addcd,:namely,- - . . ,  -.;. ! , ,, ., . , 

. . .  * j ; , . .  ... . . 
"Provided further that in case there is,- 

, ., (b) no eligible peaori b jonglpg to a sc\~cdul~d caste, to be chosen 
; 1. 'qr: co-opted . .  as, a, Panel? b! &c Grq.4Ptncltayat; . . , 

neither any seat shall be reserved far scl~eduled astc nor any pcrson belonging 
to scheduled caste shall be ,co-dpred a5.a Panch.'; ' . .  



5. Amendment of section 74.-In sub-scctinn (2) of section 74 of the 
principal Act,- 

(a) ilac sign "." shall bc sulstituicd Tor the sign ":" nccum't~g after 
tllc ivords "in thc same manncr"; and 

( 6 )  cxisting proviso shall bc omittcd. 

6. Repeal and savings.--TIlc I-li~nachiil Pradesli Pir~1t:hayati Raj 
(Amendrnctit) 01-d i ilancc, 1978 (2 or 1978) is hcrclly rcpealcd : 

:. : . I  ... ,;. ' , .  , . .  - . 
rrovidcd that any think done or ally aclioil taken under t11c said Ordit~ntlcc 

sllall bc decmcrl lo Ilavc bcin done or taken under this Act, as if this Act had 
cdmmcnccd"0,ri the Gth Junc, 1978. 

THE HIIMACHAL PRADESH P ~ C A H A Y A T I  RAJ ACT, 1968 
> - :  ; - 7 .  , i: . . -  .,- . . 

I ,+  . . , - 
1 .  4 . , - 8  i ,..: 

G O V E R N M K  O F  HWAC,H& QRBESH 
PANCHAYATI RAJ DEPARTMENT 

Date ~Fcomrnencemcnt of Act No. i'0 of 1978 , ' -' 

- ,  . , .  
, - 

. ~ i m i n - 2 ,  the 171h Match, 1978 . ' i  : . . 
.' . I .  , .  , .  , ,. . 

No. FCH-H-A (4) 42176.-111 cacrcisc of the powers vestcd in him under 
sub-r;e~~ion (2) nf scction 1 of the Hinrachnl Pradcsh Panchapati Raj (Amdnd- 
mcnt') Act, 1977 (Act No. 10 of 197b], the Guvcrmx-, Himachit1 pradsh is 
pleased to appoint the 20t11 Marc11, 1978 as thc datc on which the provisions 
mentioncd in sections 2 to 29 oi thc aforesaid Act shall comc into force. . , 

. . , . ,  
Appointments and DeIegations ' , 

' 

bsi~~tIa- 1 71 d02, the i+rh Jltne, 1977 

No. PCH-H-A (5)  100/76. -In excrcise of thc powcrs vestcd in me under 
sectiot~ 30 ( I )  oi t17t: Hitnnchd PI-adcsl~ PancIiagati Raj Act, 1968 (Act No. 19 
'of I9;0), I, P. S. Negi Director oC Panchayati Raj, EIirnaclial ~rade ih  do &reby 
authorise the Dcputy lljrcctnr, Rural Intc~at inn-  Development nepartmcnt 
to havc acccss to all thc books, proceedings and records of the Gram Panchayats 
in thc entirc Stale and'to ciltcr on and inspct any immovable property occupi- 
cd by, fir any work in progrcss under the nrdcrs of or any institution controued 
by them. 



Authoritative En~Iish Text 
~ h ~ m l a -  17 1002, Lhe ZIst June. 1984 

No. LSG.R[IS) BI83.--Whercns tlac Governor oT Himachul Pradesli 
Is satisrted that It Is expedient and necessary In the publlc Interest 
ta  take ovcr tka tollowing Classes of the employees working In the 
lwlunicipal Corporation, Shimla :-- 

2. Assistant Engineer 

3. Junior Erlgineer 

4 .  Market Superintendent 

Now, therefore, in exercise of the powers vested In him under 
sub-sectjon (11 o l  sectiotl 70-A of the Himachal Pradesh Municipal 
Corporation Act, t979 (Act No. 9 of 19801, the Governor, Himachal 
Prsdesh, Is pleased LO rake over the above-mentioned cl-s of 
employees working In the Municipal Corporation Shlmla, with immediate 
ellect. 

Further, in exercise of the powers vested in him under sub- 
section ( 3 )  of section 70-A or t h e  Act i b ~ d  the Governor of Himachat 
Pradesh is pleased to order that tbe above classes of employees presently 
working i t t  the Municipal Corporation shall be merged in the correspond- 
ing cadres 01 the  G o v c r ~ ~ n ~ e n t  Departments shown against them as 
under :-- 

- - 
S1.No. Classolemployees Department to which merged 

1. Executive Engineer Public Works Deparrment. 

2. Assistant Engineer -Ui tto- 

3. lunior Engineer -Dl t to- 

4. Market Superintendent Animal Husbandry Department. 

(H.H.P. Extra., Dated 25.8.1984, P. 1044) 

THE HIMACHAL PRADESH PANCHAYATI RA J (AMENDMENT) 
ACT. 1984 

[Ac: No. 28 of 1984) 

ARRANGEMENT OF SECTIONS 

Sections :- 

I. SIlort title and commencement. 

2. Amendment of section 9. 

3. Arnendrnent of section 55. 

4. Amendment ol section 64. 

5. [nsertion of sccLion 152-A. -- 
1. For ~&it-t of &j& a d  R m  see R.H.P. ( ~ x t i a . ) ,  dated 12th 6 e & m .  

1 9 P 4 , P . 1 6 0 5 .  



(Received the assent of the Governor, Hlmachal Pradesh on the 
25th October, 1984 and was published in R.H.P. Extra., dated the 
30th October, 1984 at page 1841-18421. 

An Act further to amend the Himachal Pradesh Panchayati Raj 
% .  Act, 1968 (Act NO. 19 of 1970). 

BE It enacted by the Leglslatlve Assembly of Hjmachal Pradesh 
In the Thirty-fifth Year of the Republic of India es follows :-- 

I .  Short t i t l e  and comrncnccment.-41) Thls Act may be called 
the Hirnachal Pradesh Panchayatl RaJ (Amendment) Act, 1984. 

(2) IE shall come into force at once. 

Z Amendment of s t i o n  9.-ATter clause (c) of sub-section (5) 
of section 9 of the Himachal Pradesh Panchayatl RaJ Act, 1968 (Act 
No. 19 or 1970) (hereioki!tcr called the principal Act), the rollowing 
new clause (cc] shall be Inserted, namely :-- 

''(cG) has been fourad to have errcroached upon any land belongtnn 
to, or taken on lease or requisitioned by. or on behalf of! 
the State Government, Munlclpal Corporatlon, M~f l tc i~a l  
Committee. Notifled Area Comrnltter, Gram Panchavat. 
Panchayat Sarnkti, a Zila Parishad or a Co-operaiive ~uciety;"., 

3. Amendment of section 5~.-For existing clause (b) of sub- 
section (2) of section 5'5 01 the prlnclpal Act, the iollowlng clause3 (b) 
and (c) shall be substituted, namely :-- 

lf[hj all property vested in  the .Gram Pancheyat shall, unrll I t  
is re-constituted, vest in the Government; and 

(c) all powers and duties of the Gram Panchayat shall, untll 
It Is re-constituted, be exercised and performed by such 
person or persons as the Government may appoint in 
rltls bdmlf." 

4. Amendment of section 64.-After clause Ig) of sectton 64 of 
the principal Act, the lotlowIng new clause (gg) shall be inserted, 
namely :- 

TggJ has been found to have encroached upon any land belonging 
to, or taken on lease or requisitioned by, or on behalf of, 
rhe State Government, Muntcioal Corporation, Munlclpal 
Committee, Notified Area Committee, Gram Ponchoynt. 
Panchayat Samlti, Zila Parishad or ;I C~-~purut lvc Soclely; 
ort1 



5. Insertion of m t l o n  152-Am--Alrer section 152 oC the principal 
Act. the following oew section 152-A alongwith i t s  headlng, shall be 
inserted, namely :-- 

"152-k Encroachers of Government or Public lands not to be 
members of Panchayat Samiti or Zila Pmishad.-(I) Not- 
withstanding anything to the conrrary contained in this 

-d 

Act, or in any other l aw for the tlme being in force, 
no person, who has cncroacl~cd upon any  tond belonging 
to, or taken on lease or requisltloned by, or on behall 
of the State Government, Municlpsl Corporatian, Munid- 
pal Committee, Notified Area Committee, Gram Pancha- 
yat, Panchayat Samlti,  a Zila Parishad, or Co-operative 
Society, shall be eligibte for becornlng or continuing as 
a member of any Panchayat Sarniti or Zila Parishad. 

(2) The decldon of the State Government on the point as 
to whether a e r r a l n  person is an encroacher for the 
purpose of mb-section (1) shall be conclusive and final 
and that the said decision shall not be called in question 
before any wurt  of law." 

RULES 

Under 

THE HIMACHAL PRADESH PANCHAYATI RAJ ACT, 1968 

THE HIMACHAL PRADESH ULA PARlSHADS (ELECTION) 
RULES, 1975 

1. Short title and commencement.-41) These rules shall be called 
the Himachal Pradesh Zila Parishads (Electicn) (First Amendment) 
Rules, 1984. 

I21 They shall come into force at once. 



p a t i o n ,  at dl re:~sclnable times and without notice, t o  illspect the 
]raased and the vegetabia and fruit jn!ended lor humall 
consumption; and 

(.yij) that the  ncticlcs T~und unfit for human ~odsumption shall be destroyed ! 
at the spot without giving any notice in advance, by the Ekalth Oficer 
of the Corporation or the officer authorised in this behalf by the Cor- 
poration. 

SCHEDULE 

(Descliptiou of room or rooms in which the sale ol fruit or vegebblcs is to be 
conducted) 

Licensing Authority, 
Municipal Corporation, Shimla 

[R.H;P. Bxrra., dated 6-1 1-1937, P; 72'05~2208]. 

THE HfiMACAAL PMDESH P A N C ~ Y A T I  RAJ (AMENZIT~BNT) 
ACT; ,1987 

(ACT NddL 13 if -19h)' 
A R ~ A N G E ~ ~ E ~ ' O F  SEC~IONS 

Sections - : 
1. Short title and cornmancement. 
2. -Substitutiou o f - s ~ m n  4. 
3. Continuan# of certain Gram Sabhas. 
4. Amondmect of section ,9 
5. Substitrition'of ae~tion 10.' 
6. . SubsWon of kction 14. 
7. 'Srlbsiitutih: df's&tiori 15.- . . 

8. Amendment of section- 54. 
9. Substibution of sgctiqn 63. 

16: Am~ndmcnt of sdctiod 64. 
' I I. SPbstituti6n of sccti4si '66. 

12. Slibstittltiiiu .of section 68:- ' 

13. Substitution ' of ,secubo 69. 
14. Amehdment of 'idtion '70.' 
15. ' O r n i s s i a h b f ~ ~ i ~ i i s '  71 atid-72. 
16. Amend'mcnt4.0f sktion 73. 
17. Substitution of .section 74. . 
18: Substitiition uf sectiun 73;' 
19. ' Anenddent '-bf setio'k 79: 
-20.' aendment  o f  sectioa 1 14.' 
21. Amendment .of section 139 . '  
22. Amendment of scctiori - 142. 
23. Substieutioa of section 187, 
24.' Amendment 'of section 193-, 
25. Insertion ,of  se'ctioir 206;A.' 

(Received the Issent of- t h e ; ~ o v e i d o r ; ~ ~ ~ i ~ a c h ~  Pradesh. "on the '8th' Mdv. . . ,  - -  
29i7 and was pablisbcd,in ~ijpatra, (~x&a-'~?&nary). ~ i m a c ~ a f - ~ r a d e s b  on 'the 
8th May, 1987, at P.765-772Y.h 

1. For Statement 0$0bje~ts and Rwron~ see R.H.P. Extra., dakd  28-3-1987 P. 585. 



A I ~  .&I further to  n.jt~n!I!L- lff!n-rdz~l.~rarlesh Parl:,'rrr~mti R9.i Act, 1969 (Acr :VO. 
19 of 1970) 

BE it chacted by the Legislative Assembly of Himachai Pradesh in the Thirty- 
I ' eighth Ycar of t h ~  Republic or India ns follows :- 
I 

I. Shorl lille mlJ corn:?ze~rcerneni.-This Act may called the Hbacha] 
pradesh Panchayati Raj (Ainendrnent) Act, 1957. 

! (2) I t  shall come into force at owe.  
I 

i 2. Strbs!iiriliatz of secfiort 3.-For the existing section 4 of the HimachaI Pra- 
1 dcsh panchyati Raj Act, 19 68 (19 of 1970) (hereinafter calIed the principal Act) 

/ the following section 4 sh111 be substituted, namely :- 

i - *'4. ( I )  The Government may, by notification or otherwise, decIare 
I any village. or group of contiguous villages with a population of not 

less than one thousand and not more than five thousand to constitute 
one or more Sabha arcas: 

provided that neither the whole nor any part of an area cornprisod in a munici- 
- .  pal corporation, a municipal committee, a notified area committee or 

- a cantonment board shalI bc included in a Sabha area: 

Provided further that the Government may, in any particular case, relax these 
limits. 

(2) The Government may, by notification or - otherwise, include aiy area 
in, or exclude any area from, the Sabha area. 

(3) I f  the whole of the Sabha area is included in a municipal corporation. 
a municipal committee, a nopicd area ~ommittee or a cantonment 

I 
board, the Sabha shall cease 10 exist and ~ t s  assets and liabilities shaU 

i be disposed of in the manner prescribed. " 
I 

3. Continuance ofceriai~~ Gram ~abhas . -~o t  withstanding any thihg contained 
in section 2 of this Act, such Sabha arcas which were constituted under the 
principal Act and were in existence imrncdiatel$ before the commencement of 
this Act shall continue to be validly constituted till these Sabha areas are re- 
constituM, within a period of three years from the cqmrnascement of this Act, 
by the State Government in accordance with the' provisions of sub-section- (1) 
of section 4 of the principal Act as amended by section 2 of this Act. 

4. At~tenrlment of seciior 9.-In clause (A) of sub-section (5) of section 9 of 
tb principal Act, far the words, brackets and figures "the Punjab Habitual . 
Offenders (Control and Reforms) Act, I952 as in force in the transferred terri- 
tory", the words, bracketsand figures''the Himachal Pradesh Habitual Off- 
enders Act, 1969 (Act No. 8 of 1970)" shall be substituted. I 

5. S!~hstitutio~t of section 10.-For tho existing section 10 of the principal 
Act, the foUowitg new section I0 shaU be substitueod, namely :- 

''10. (1) Before enteriug upon thc duties of Choir ~ a c e ,  th6 Panches shall 
take an oath in the form specified in Schedule I. 

(2) The Pradhan, Up-Pradhan and Panches shdl hold ofice for a 
period of five years unless any one of them ceases to be as such on. 
account of .removal a r resignation earlier: 



Provided that wherever it is expedient to do so in public interest, the said 
period of 5 yeas may be extended by the State Government by a 
period not exceeding six rnonthq at a time, but not bzyond totaI 
period of two years: 

Provided,futuher that an outgoing Panch shall, unless- the Government 
~ t h e r - ~ i s e  directs continue to hold his ofice.untiI thc election 
of his successor is notified : - 

I Provided further that the Government may, for holding the elections to 

I : , -  

the Gram Panehayah simdtaneously throughout the State, order 
by notification in the Official Gazette, general elections to  the Gram 
Panchny~ts before the expiry of their prescribed term. 

(3) Thc Gram Sabha may remove the Pradhan or Up-Pradhan from 
his ofice by a majority of two-thirds of the members of Gram Sa- 
bha present and voting at its general meeting and the quorum of 
such meeting shall be two-thrids of the, total number of its members: 

Provided that such.~ote of no-confidznce shall not be maiatainable with-, 
. in one year of the datc of his or her election to such office and any 
subsequent vote of nu-confidence s h d  not be',ptintainable within 
the interval of one year of the last motion of no-confidence. 

' 

(4) ' ~ v e y  Panch or servant of a Gram P?nchay,at constituted under 
, ' this Act, shall be deemcd to be a public sewant within thc meaning 

. . of section. 21, ,,of thc Indian Penal Cod:: (45 of 1860.)'. - ' 

6. 'kubsti~uiion ' of section 14.-For section 1.4 of- the. principal Act, the 
following section 14,' dong with its heading, . , shall, be ,mbstitutcd, nameIy :- 

"14. Maintenance ofpkhaynt records.&tc.+-The ~ e c r e k r ~  of the Gram 
Pmchayat, ,under the overall supervision of the Pradhan, and in his abs- 
ence under-the superirision of the Up-Pradhan, shalI be risponsiblu for 

! the custody and maintenance of all prescribed records and registers 
and other property ,belonging to ox. vested in the Gram Sabha or the 

i Gram Panchayat. " 
7. ~Subitittrtio,~of section15.-~br.t'heexistingsection 150fthep;incipdAct, 

the following section 15 shali be substituted, namely :- 
.#15. ( 1 )  There ,shall be a Secretary foi a Gram Parichayaf or a group 

of Gram Panchayats who shall be appointed by the Director l 
Provrded that anv person appointed as a Secretary of any Gram Panchayat 

or a goup of Gram Panchayats before the commencement of this Act 
1 , shall be deemed to havc been appointed by the D~retor. 

' ' (2) The remuneration, aUowanc+s and other matters relating to the 'ser- 
xi= conditions of Paqcl~ayat Secretaries shall be such as may - be de- ' deterdiined by the,Government from time to time. 

' 
' (3) -It shall be the duty of the Sec'retary to assist the Pradhap. or the Up- 

Pradhan of the Gram Panchayat, as the c&e may ,be, in' the discharge- 
.of!hei~ functions under  his Act or under any o,th.er law.far the time be- 

' ing in force." 

8. Amerrdtrretlr oysectio~l 54.-In sub-section (1) ofsection 54 of the principal 
Act, for the words *'order hi111 to hand over the records, money or any property 



of su;h baily to the parsons ;iutha:iscri in thrs b;halfJ', the wards '+in case he is 
in posse~ioa of any rc:orJ;, m>ilay o i  any p i ~ p ? i t y  of su:h body, order him 
to hand ovGr su:h r d 3 ~ r i 1 3 .  m 3 x j  Oi 2 : ~ 2 3 i t ~  lil t h ~  Pdnchayat Secretary" 
&all be subst~tuted. 

9. Substitulio?~ of sectior~ 63.-For the existing section 63 ooPtbc 
&t, thr: fotlowing section 63 shall bc subsrituted, namely:- 

'q-he Panchayat Samiti shall consist of the follolving memhrs :-- 
(a) primary members- 

( i )  all Pradhans of Gram Panchayats in the Black; and 
(ii) two members representing thc GO-opcrativc socictics within the 

jurisdiction or" Panchayat Samiti to be elected in the mann cr 
prescribed, by the members of such societies from arnougst them- 
selves; 

(b) ceopted m e m b e r ~ ~ t o  be co-opted in accordance with tho provisions 
of section - 74. compnsing- 
(i) two women out of Panches from the: Mock, if no woman is a 

primary member under clause (a) ; provided that if on I y one women 
is a primary member, one more woman shall bc co-opted; 

(ii) four persons out of Panche* fromthe Biock helongin g to Scheduled 
Castes if, no such person is  a-prmary member under cIause (a); 
provided that if only one, two or three persons bdonging to Schedul- 
ed Castes become primary members under clause (a), then three 
two or one such person, as the case may be, shall be co-opted; , 

(c) associate member--every elected member of the Himachal P~adesh 
Legislative AssembIy representingfha wnstituenq~of which the Block 
as a wholeor any part thereof farms part, shalt bcan associate member; 

(4 ex-oficiu member-the Sub-Divisional Ofticer having jurisdiction in 
the Block shall be an ex-oflicio member : 

Provided that an associate member or ex-oficio member s h d  not be entitled 
to vote at, but shalI have the right to speak in and otherwise take part 
in the proceedings of any meeting of the Panchayat Sarmti or ~ t s  com- 
mittees. " 

I - 

10. Amendment of sect iorr 64.-In section 64 of the principd Act :- 

(a) for the words "for election as", the words "to be a" shall be subs- 
tituted; 

(b) in clause ( j )  after the words "membcrahip of", tho words and slpi 
.'.'MuaicipaI Corpvration,"shall be inserted; and 

' 

(c) for clause (k) the followkg clause shaU bo-subsitituted, namely:- 
- 

"(k)isotherwjscdisqua~ified for beinga member; or". 
11. Substitution bf seclion 66.-For the existing section 66 bf  thc principal 

Act, the folIowing section 66 shall be substit&- ted, namely:- 
' "66. Term of office of membcm.--Subject to the provisions df this Act, 

the term of office of primary or co-optcd mt~ubers, otber 'than a member 
co-opted to fill a casual vacancy, shall be'five years: , 

. , 

Rovided that wherever it is expedient to do so & public 'inte,rest, the said 
period of five years may beextended by the State Government by a 
a period not exceeding six months at a time, but not beyond a total per 
iod of two years." 



12. Stibsfitrifiv~~ ~Jseciiorr 68.-For the existing section 68 of the principaI 
Act, tlic following new section 68 shall be substituted, namely:- 

"6B. ( I )  The names of the primary and co-opted mcmbcrs and of the 
cIcctcd Chairm~n or Vice-Chairman of a Panchayat Samiti shall be 
notificl by the D??uty Commissioner concerned in the Official Ga- 
zette and no: such member, the Chairman or Vice-Chairman shall enter 
upan h i s  dutics until his narn:: has bsen so notified. 

(1) Njtwithstandius anything cmtained in the Indian Oaths Act. 1873 
(10 of 1873, no mcrn>er, other than an associate or an ex-oflicio member, 
and thc Chairman or the Vice-Chairman of  the Panchayat Samiti shall 
enter upon his ofEce, until he has, in the manner prescribed, taken 
oath or made affirmation OF his allegiane in the form specified in Sch- 
eduIe I as a membar or as the Chairman or Vice-Chairman, as the case 
may be. 

(3) If any such person refuses to take or make such oath or affirmation, 
except on iiccount of such disability for which permission of the 
Dapdty Commissioner i s  obtained. his co-option or election, as the 
case may bc, shall be deemed to be invalid and a fresh co-option ar ele- . 
crion shall take place. 

(4) NO person whose co-option or election has been deemed to be in- 
vaIid under this section shall be eligible for co-option as a member 
or for election as the Chairman or V~ce-Chairman of any Panchayat 

I 
Samiti for n period of two ycars from t he  date on which he onght to 
havc taken or made such oath or aftirmation." 

I 

13. St~bsfifution of section 69.--For the existing section 69 of the principal 
Act, the f ~ l l o w i n ~  ss t ion  69 shall bz substituted, namely :- I 

"69. (I) A co-opted member may resign his office by notifying in writing 
his intention to do so to the Chairman of the Panchayat Sami ti : 

Provided that where the notice of the wignation is not delivered personaUy 
to the Chairman. the Cbairrnan shall obtain con6rmation from the person 
concerned as to its genuineness. 

(2) A resignation cofirmed a3 aforssid or delivered personally shall take 
eftst on atid from the date on which the notice was- received. " 

14. ~ ~ n e n h e r ~ t  of secfiorr 70.---For section 70 of the principal Act, the fob 
lowing section 70 shall ba substituted, namely r- 

"70. (1) When the ofice of a member becomes vacant by resignation, 
death or otherwise, the said oEce shall be f iUed up in the manner pro- 
vided in section 63. 

(2) A person who fils a casual vacancy, under sub-section ( I ) ,  sball hold 
office for the un-expired period of theterm-of the person in whose place 
he becomes a member." 

15. 011tfssion of sectio?~s 71 and 72.-Sections 71 and 72 of the principal 
Act shall k omitted. 



16. Atnen, bnerrt a1 seciiom 73..-For cI;lu:e (c). of sub-sect ion (I) of section 
73 of the principai Act, tllc follo~.ving clause (c) shall be substitt~ted, narneIy :- 

a ' ( ~ )  he ceases to bo n P:~nch i i l  case of a co-opted member and a Pradhan 
of the Gram PancIiayat or a member of co-operative society which 
he represents in case of a primary member." 

17. S~i3stittttionofseciion74.-For sectiol~ 716ftIieprincjpalAct thefo1Ioww 
ing section 74 shall bc substituted, narneIy :.- 

"74. (1 )  The Dzputy Comn~issioner mncerned, or any Gazette Officer 
agpainteci by him in this behdf,  shall, as so611 as possible after the oath 
is t ~ k e 3  u2de; sxtion 10 by the Pradhxu;, the Up-Pradhzns and the Pa- 
nches in the B1-3ck. anr; a9cr pxblicltiqn of e lz~t ion of the members under 
para @)'of clause (a) of sestion 63, call uader his presidentship a meeting 
of all the primary iilern52rs in the manner prescribed for the purpose . . .  

. .  . 

of oath or itfirmation of allegiance as provided under section 68 and . - . . . .. . . 
. . .  . . 

for co-optingmembers in the prescribed manner under clausc(b) of section 
63. 

(2) The primary members and co-optcd members of a Panchayat Samiti 
shall, in the prescribed mauner, elect one of its members, to be the 
Chairman and anotl~er membcr to  be the Vice-Chairman of thc Pan- 
chayat Samiti. 

(3) Thc election under sub-section (2) shalI, during the term of each Pan- 
cbayat Sarniti, be held by secret ballot twice, firstly in its meeting 
convened under sub-section (I) and secondly within a period of one 
month of the expriy of a period of two and a half years of the date 
on which the election is notifid undcr sub-section ( I )  of section 68." 

18. Substilir!io~f of section 75.-For section 75 of the principaI Act, the for- 
lowing section 75 shall be substituted, namely :-- . 

"75. (1) The tcrm of ofice of the chairman and of the vice-~haitmin 
of a Pnnchayat Samiti elected in a meeting referred to in sub-section , 

,(3) of section 74 shalI be two and a half years: 

Provided that if the Government, under section 10, orders general c l e ~  
tions to Gram Panchayats before the expiry of their prescribed term, 
the Chairman or Vice-chairman shall also cease to hold office. 

Provided further that an outgoing Chairman or Vice-Chairman shall, unless 
the Government otherwise directs, con tinuc to hold office until the 
election of his successor is notified : - 

Provided further that the Chairman or Vice-Chairman shall cease to be the 
Chairman or Vice-Chairman if hepeases to be a mzmbcr of a Pancha- 
yat Samiti or if, by a resolution passcd by a majority vote. the Pan- 
chayat Samiti decides at a meeting convened in the manner prebcrib- 
ed that he shall vacate his office; in such a casc Panchayat Smi t i  
shall elect a new Chairman or Vice-Chairman, as the case may be, 
in the same manner as prescribed undcr section 7.4 : 

Provided further that such vote of no-confideqce shaIl not bc maintainable 
within one year of the date-of his or her election to such office and any 



subsequent vote or nu-confidence shall not be maintainable within 
the intereval ofonc year of the last motion ofno-confidence : 

Provided further that the pcrson so electcd either under this section or 
under section 76 or under scction 77 shall hold ofice for the unex- 
pired term of tlie person in whose pIace hc is elected as the Chairman 
or the Vicechairman, as the case may be. , 

(2) An outgoing Chairman or Vice-Chainla11 shall be re-cligi ble for eloc- 
tion if otherwise q~~alif icd.  " 

19. Antetrd~mettt qf .rectio~~ 79.  -It) -section 79 of the principal Act, for the 
words "six times", the words "four times'', and for the words "two months", 
the w ~ r d s  "three months" shall be substituted. 

20. Anrend~~letlt nf sec t io~~ 114.--For cfausc (c) of sub-section ( I )  of section 
1 14 o f  the principal Act, the followitlg cIause (c)  shd1 bc substituted, namely :- 

"(c) standing committee for  ducati ion, social wclfare, public health and 
sanitation (including rural water supply), ~ottage~industries, co-op- I 

erativei and housing; and for programmes, e, g. Integrated .rural de- 
velopment programme, national rural crnploynent programme and 
rural IandIess employment guarantee programme. " . 1 

21. An~endtner~! of secrion. 139.-Cn sub-section (3) of section 139 of the 
principal Act- 

Ci) for clause(a),thefoIIowingclausc (n] shall besubstitutednamely:- 

"(a) two ~eprcscntatives of every such Panchayat Samiti, which corn- i 

prises of more than 40 Gram Panchayats and one representative 
of every such Panchayat Samiti, which comprises of 40 or less 
than 40 Gram Panchayats, to be elected in the manner prescribed 
by a secret baIIot by the Panchayat Samiti; and" 

. . 
- .  

- .  . .  

(ii) for clause (4, the foI10~ing clause (rl) shalI be substituted, namely :- 
' 

" ( I / )  every mcmbcr of the Rajya'Sabha who is recorded as a voter in 
the voters' list oft hat district for the Himnchal Pradesh Legislative 
As sem bIy. ' ' 

22. Amenhc,tr of sedioa 142.-In sub-section (I) of section 142 of the 
principal Act,- 

(4 in t11c &sting first proviso, for the words 4rProvided that ",the words 
"Provided further that" shall be substituted; and 

. . ,  . - - - . . . - . - 
. .  . . .. , - . .  . - .  

- - .  . - ,  . 

( b  before the proviso st> amended, thefollowin_a proviso ~ 1 1 ~ 1 1  be insert&, , , . . . . . - . . .  . . . 

namely :- 

"Provided that wllercver expedient to do so in public intercst tile said 
period of five years may be extended by the State Govcrament by a 
period not exceeding six months at a, time, but not beyond a total 
period of two years." 



23. Srrbs!ifuriot~ aJ secIi.1111 187. --For thc existing section 187 of the Principal 
Act, thc f ~ l t o w i n ~  section t 37 s3alI be substituted, namely :. - 

"187. ( I )  Any person who is a voter for tllc election of a member, Chair- 
man and Vice-chairman of a Zila Parishad or for the election of the 
VicpChairman or Chairman of a Parlchayat Samiti may, on furnishing 
the prescribcd security and on such other conditions, as may be prescribed, 
within twenty &dys of the datc of announcement of the result of an clcu- 
tion, present to the prescribed authority, an election petition in writing, 
against the election of any person as a member, Vicc-Chairman or Chair- 
man of the Zikt Parishad or as the Vice-Chairman or Chairman of the 
Panchayat Samiti concerned. 

(2) The prescribed authority may- 

(0) if  it finds, afrer such enquiry as it may deem necessary, that failure 
of  justice has occurred. set aside the said clcction and a fresh election 
shall thereupon be held ; 

(b) if it fin& that the potition is false, frivolous, or vexatious, dismiss 
the petition and order thc security to be forfeited to  the Panchayat 
Samiti or Zila Parishad concerned, as the case may be. 

(3) Except as providcd in this chanter, the election of a member , the 
Vice-Clmirman or the Chairman of a Zila Parishad or the Vice- Chair- 
mzn 'or the Chairman of a Panchyat Samiti or a Pradhan or an 
Up-Pradhan of n Gram Panchayat s b l l  r l ~ t  bc called in question 
before any authority or in any court of law." 

24. ~me~r l l reHr  of seciin~~, 193.--For the sign ". " occurring at ;he end 
sation 193 the principd. Act, Ihe sign '>" shall be subsiturd and tl~ereaftcr 
the follo~ving proviso shall be added, namely:- 

"Provided that if the office of the Chairman'becomes vacant by reason of 
his resignation, desth, recall or removd, the Vice-chairman shall be 
paid, during the pcriod the ofice nf the Chairman remaina vacant, hon- 
orarium and other alIowances for dicharging the duties and functions 
of the Chairman." 

25. hlserliorr of seclioa 206-A.--After section 206 of the principal Act, the 
folIowing new section 206-A shatl be inserted, namely :- 

"20G-A. Application for transfer of cases from one Gram Panchayat to 
another Gram Pancbayat.--(I) Notwithstanding anything tothc conwary 
contained in this chapter, if in any criminal case or civit or re- 
venue suit bcforc a Gram Psnckdyat any party intimates, at any stage 
before the pronouncement: OF tlie final order or decree, that it intends 
to put up 'an appication under this section to the Judicial Magistrate or 
th? Sub-Judge or the Collector, as tlie casemay &,fortransfer of d ~ e  
case or suit, tl?e Grsnl Panchayat shall direct the applicant to makc such 
application within n reasonable time to bc &xed by thc Gram Panchayat, 
which shall not be lcss than frffeen days and adjourn the casc or suit for 
such period as will afford suilicient time for the application to be put up 
and an order to be obtained thereon : 

Provided that nothing herein bntained shall require the Gram Pmcha- 
ya t to adjourn the s:lse or suit upon a second or subsequent intimation 
from the same party. 



(2) The Judicial Magistrats or the Sub-Judge or the Collector, as the 
m e  rnay b3, may, u?on such applicatinn, for ruasons to bc recor- 
ded in writing, ttansfer the case or suit to another Gram Pancba- 
yat within his jurisdiclion which shaII try or hear the exse nr suit. 
ss i;hc case may be." . . . . . . .  . 

. - 
T H E  HfbTACkIAZ, PRADXSH PANCWYATI RAJ (AMENDMENT) 

ACT, 1987 

{ACT No. 18 of 1987)l 

ARRANGEMENT OF SECTIONS 
Sections : 

1. Short title aad commencement 
7. Amendment of sedion 63. 
3. Amendment of section 73. . . . .  
4. Amendment of section 74. 
5. Repeal and savings. 

(Receiveri the asserri of rl~e Govenlor. HiniacC~u[ Pradcsl~~ ooll tlte 18th 
September, 1987 ut~d ~ v a s  ptlblisfd Dz Ralpntra, Hir~~uclt T I  P r d s l ~ ,  on /he 
18th Seprernber 1987 nr page 1777-1778) I 

, ~ n  Actfurther to amend the Himacbl Pradcsh Pancbayati Raj Act, 1968 
( ~ c t  No. 19 of 1970). j 

It is hereby enacted by the LgisIative Assembly of Himachal Pritdesh in  I 

tho Thrity-eighth Year of the Republic of India, as follows ;- 

1. Sl,orr t i l l ~  umd corn ,~ ie~rcen~ef~i - -~I )  This Act miy bo callcd the Hima- , . 

cjlal Pradesh Panchayati Raj (Amendment) Act, 1987. 

(2) i t  shall be deemed to have come into force on the 15th day of June, 
1987, 

2. Anie~~cirne~~lr -of sectio11'63.-In section 63 of the Himachal Pradesh Pan- 
chayati Raj Act, I968 (19 of 1970) (hereinafter aIld the principal Act& 

( i )  for the existing clauee (o), the foUo wing clausc (0) shall be substituted, 
namely :- 

c *  a) rirnar y members-a11 ~ridhans' of Gram Panchayat in the Block;"; 
(ii)' aRersuwavgccii, of clause (,I, t ~ ~ ~ i ~ ~ ~ i n g r u b - c l n u r c  (iii) and , 

Explanation shall be added, namely :- 

(iii) two porsoos dut of the office bearers of the co-operative societies 
within the jurisdiction of the Panchayae Samiti. 

E-~p/a~ration.-For tbe purposes ~f this clause, the expression "office . . . . . . _ . . . . . . ,  . . . . .  , , . . -  . . . . .  - . . .  bearer" shall not include- . . 
- .  . . . . . .  , .. 

(i) any salaried servant or oficer ofa co,operative society.; 
(ii) any Gouemcnt  servant deputed to the service of a 

co-operative society undc; section 36 of the I3machal Pridesh 
Ca-operative Societies Act, 1968 (3 of 1969); -- --- A_.- - ._ 

. I .  For Statement of Objects and Re+gns sce R. H. P. Extra dated IO-9-1%7, F. 164' .  



(iii) any persou appointed as an administrator of a co-0perati.v~ 
society under section 37 of the Hirnacl~al Pradesh Co-op- 
erative Societies Act, 1968 (3 of 1969); and 

( f a )  any pcrson eithcr apoiuted as a liquidator or a person no- 
minated to assist the liquidator under scction 79 of the 
Himacb~l Prades 11 Co-operative Societies Act, 1968 
(3 of 1969)". 

3. Ante;ltinwtl of secfio~l 73.- -For clause (c) of sub-scctjon (I) of section 
7 aT the principal Act, the foliowing clause {c) shall be substituted namely:- 

*'(=) he ceases to be a Pradhm of the Gram Paachayat in case of a pri- 
mary member, and a Panch or, as the case may be, an oficc bcarer 
in a co-opcrative socicty, in case of a co-opted member." 

# .  . . 
. . 

4. AtltencCmenl of sectiori 74.--The words, brackets, alphabet, figures and 
, . . . 

sign "and after publication of eIectioil of the members undcr para (ii) of cla- .. .... . ,  . .  . . ..- . ... . . .  . 

. . . use (a) of section- 63," occurring in sub-section (I) of section 74 of the Prin- . . . . 

cipal Act shall be omitted. 

5. Repeal and savings.- ( I )  The . YimachaI Pradesh Panchayati Raj 
(Amendment) Ordinance, I987 (2 of 1987) is hereby repaled. 

(2) Notwithstanding such repeal, anything ,done or any-action taken under 
the said Ordinance sllaII be deemed to have bccn done or taken -under the 
corresponding provisions of this Act, as if this Act had come into force on the 
day on which such thing was .done or action was taken. 

NOTIFICATIONS AND RULES 

UNDER 
. . 

THE BIMACHAL PRADESH PANCHAYATI RAJ ACT, -1968 

IMPOSITION OF TAX 
- 

- ,  - .  . .. . 
1 ,  - .  . . . , - -  . - .. 

. - .  
- .  

. . -  
m-xi? TlT Rmr~ 



No. TSG-A (3) 21184.-In cxzrcisc 01- the powers vested,in him undcr 
subaciion{3) olsect i i~n.  I of thc.Himachal Pradksh-; Opdn Plicds (PrsLzntion 
of,Djsfigurement) Act, 1985, the Govcrrtor, Himachal ~rndesli, is pleased to 
appoint the 10th July, 1989 the date from ~vhich the provisions of the snid 
Act shnll,l coma into forke in' the:hfunicipal A d i  .oF'M~nicifinl Cornnlitkc, 
New Bilasplrr Township it1 District Bilaspur. 

. -----. ... --- -- 
(R.&.p. krra:; datcd 25.7-1 989. P. 1 %381 

(ACT No. 4 ur 1989)' 

ARRANGEMENT OF SECTIONS 
Srct;o!ts : 

1. Short title and comencemcnt: 
2. Amendhcnt-of~e~t ion 47. 
3. AmeidMent of'sectibn 53; 
4. Substitution of section 85. 
5. hcndntcnt  of swtion 147. 
6. Amchdmk~it of section 153. 
7. Silbstitution of-'sectifin 193. 
8. Viilidation of pay mcnt of hononriu~n. 

[Arr/lrorih~tire English ' re.u/ oj' rhe . Hinldchif/ Prddes~i- P&c/ray~it i 
Rdj ( A n z e ~ ~ d ~ i ~ t r t  w tl YccIirI~~riun) ArlFn'??ijnt?l; 1 959 ' ( 1 98 8' k6 
Ai~lrini~~irrrr~S~~t~khymk 4) US required r fncler Clat4se (3) of Arficlp 

348 of !he Coflsritrrfiofi of I R ~ ~ I ]  

(Received tlic assent of the Governor. Himachal Prade?~, on tilt 24th 
February; 1989 and ,was7 publisli@d in' Hindi in; R:H.P. Extm., datcd 
23-24 989 p. 31 1-3 1 3 and in English in R!HHIP. l?xtra., dared 15-2- 1989, 
p. 314-3161 

Aa Act jiirtlr er ' to m~rerld tlre H l r ~ a c / ~ d  P a  PuJtcltoyafi Rrrj' Aur , 1968 
(Act No:, 19 of 19 70)- arrtl dho fa ralidrife; pi+vme~ri'of ho~rormirrts ~ j i n f i ~ n  
io c ~ r t n i ~ ~  ' f i~nutio~~rnies of -Prrncitit-y(i~i Ruj Ilutiirr~i~~rs. 

W i t  enacted by the'Ltgi~Jative Assembly ofrHimkchal Pradesh in 
rhe Thirty-ninth Year of the Rep,ubli'c of rnaia ,a& f j l l ~ ~  :- 

1. Sllort ride mitl s a n v ~ ~ c n ~ ~ n ~ e n t . - - ( I )  Tbis Act may be ~alled the 
Himachaj PradcsJl, Pa~kchayati Raj (Ahendnlent'and'Vilidatioh) Wt, 1988. 

(2) it: shall come:intoIb~cc~t ofici; bLt:'sectiin;7 shall~andshaI1 always 
bc deemed to havc,comc into fofcc.on the first diy.of'Apnl; 1998. - *__I- -_ _ _ _  -. -.__ ___- - .. --_- 

1. Passcd in Hindi by tho H. P. Vidhan Sabha. FO; Slarcrnenl of Objects and Reasons 
s te  R.H.P.  E~rta. ,  datcd 26-12-19B8, p. 2826 and 2832. 



2. Ame?~d)~ettl of section 47.-In section 47 of thc Hiiacbul Pradesh 
Pancbayati Raj Act, .l9iS (19 of 1470) (hereinafter called thc principal Act), 
in sub-section (I),- 

, . 
(a) in clause (a) for the-word "Bnjsakh", the word "April" shall be- 

substituted: and 

[b) ,in clause {b) for thc word "Cbait", thc word "March" shall be 
. substihited. 

.3. Anter~dtnent of s e c h n  54.-In section 54 of the principal Act,- 

( i )  aftcr sub-scction (21, tllc foiloiving ncrv sub-sec tio n (2-A) shall 
be added, namely :- 

"'(2-A) The Statc Government may, on consideration of the en- 
quiry repdrt or if i t  &inks proper, for reasons to bc rccoraed in 
writing, otherwise, ~nstcad of rcnloving a Pench, warn biin to be 
careful and vigilant in the discharge of his duties and may ~ l s o  
debzr him from talcing part in any act or proceedings of the Gram 
Pancbaynt for a ptriod not exceeding one year."; and 

(ii) in sub-saction (41, afccr brackcb and figure "(2)" but before t11c 
word "the sign comma, bmckc~ ,  f i g u ~ ~  2nd alpha bet "42-A) " 
shall be inserted. 

4. Substifutio~i oJsecti011 85.-For se~tion 85 of tile principal Act, the 
following new section 85, along wjth its heading, shall bc substituted, 
namely :- 

,"85. Disabililjr to .  i n k ~  purt ilt discrtssio~~l~roceeiIit~gs of a Pajt- 
chayflt Srv~iti.-The Chai~man, Vim-Chairmen or a member of 
a 'Panchayat Samiti shall not virte on; or take part in, the djs- 
cusiion of any question corning up for consideration at: a meeting 
of a Pancbayat Samiti- 

(i) if the qFcstion is one in whicb. apart from its general appli- 
. . ,  :ation to thc pubLic, he has any dircct or indirect pecuniary 

~nterest ; or 

, .(ii) if he is holding said oacc being a Pradhan or a Panch of 
. . , a Gram P?nchayat and eithcr an ordcr of suspension has been ' 

' made against him under sub-section (1) of section 54 or an 
order debarckg him from taking part in any act or proceed- 

. i ~ s  of the Gram Panchayat 11ns bccn made under sub-section 
(2-A) of section 54 of this Act and the said orders are in force; 
or 

, .  - (iii)' if he is ca-opted out of the officc bearers of the co-operative 
. ' societies and has either been suspended or has been debmed 

q from taking part in any act or proceedings of the said co- 
. dperativc soctcty and t h e  suspensjon or disability to .partici- 
pate coritioues.". 



5. Anre~zdrncr~r Dfsecrion 142.-For the sign '1'' occuit.ing at the end of 
sub-section (2) of section I42 of the principal Act, the sign ":" ~11311 be 
sulrstitutcd and tIlercafter t I ~ e  following proviso .ha l l  be added, namely :- 

''Provided that the Chairman, Vice-chairman or a member of a ZiIa 
Parishrd shalt not v o l e  on, or take part in t l ~ c  diccussions of any question 
coming up fcir consjdcr3tion at a mcetii~g pf the Zila Parishad during 
the pcriod- 
(u) in which ;in order of suspcnsioa or an order debarring him from 

taking part in any act or proceedingj of n Gram Pnnchayat, passed 
against him as a Panch under isb-section ( I ) ,  or as the cav may 
be under sub-sestion (2-,4), of section 54 of this Act, or 

(b) in which an ordcr of suspension or an order debarring him from 
t n k i l ~ g  part in  E I I ~  iicl ur.~roccedings of a Panchayat.Snmiti as 
a member or Vicc-Chairman or Chairman of a Panchayat Sad t i  
undcr sub-section (1) or sub-scction (2-A) of section 153; 

I -  

retnaini in force." 

6. Anrendtj~eni of section 153.--hftcr sub-se~tiun (2) of section 153 of 
th(: principal Act, tile tblIowing new sub-section (2-A) shaIl be added, 
nalncIy :- 

''(%A) The Statc Govcrnrnent may, on considcratio~l of the enquiry 
report or if i t  thinks-proper, for reasons to  be recoided in writing, 
othenvisc, instead of rr1110ving a membcr, Vicc-Chairman or Cbairman 
of a Panchayat Samiti or member, Vice-Chairn~cn or- Chair~uai~ of a 
ZiIa Parishad, warn I l i n ~  to be careful and vigilant in the  discharge of 
lis dutia arid mcly also debar him tiom taking part in any act or pro- 
cgd ing~  of the Panchayat Samiti or Zila Paridlad, as tlie case may bc, 
tbr a period not exceeding one year.". 

7. Srrbstirrrtiorr of secrio~l 193.-For seclion 193 of the principal Act; 
rho foll0Wjng sectio~l Shall b= substituted, namely :- 

"193. The Cboirmc~l and Vice-Chairmen of Panchayat Sarnitis and Zila 
Piirisliads arid Fradhans and Up-Pradhans of Gram Pancbayats may 
gzt sudl honorarium and other allo~vances asthe Government may 
from time to time fix : 

Provided that the hbon~r~trium shall be payable to a person only against 
the bighest officc hc may be ilalding for the time being : 

Provided further that no honorarium shall be payable for thc period for 
which, in casc of a Panchayat Samifi or Zila Parishad the Cha~man , 
or Vice-Chairman, or i n  the casc of n Gram Panchayat adPradhan 
nr Up-Pr~dhan, remains undzr suspension, if such suspension results 
in his beingdebarred for any length of time from taking part in any 
act or proceedings of t h o  G u m  Psnchayat, Panchayat Samiti or Zila 
Parishad, as h e  case may be, or in his removal therefrom : 

, - 

Pcovidcd fiirther that no honorarium sbrrll bc payeblc f o ~  the period for 
which t r ~ c  Prsdlian or Up-Prebhgn of 3. Gram Pan~hayitt, Chairman 
orvice-Cllairman or  a Pancbayat Snmiti or Zila Parishad remajns 



.debarred from. taking part in any act or proccedings of thc Gram 
- Pbtnciiayat, Panchayut Sariti or Zila Parishad, as thc case may bc : 

Provided further lhat if both thc offices of Prndhan and Up-Pradban nf 
a Gram Panclw~yat become vacant by reason of ~csignation, . death, 
.suspension, rtmoval or recall the remaining Panches of the ( G r a n ~  
-Pa-nQayat,shnll nominatc by majority vote onc,Rancll, from .amongst 
t h a n s d ~ c ~  lo discharge the duties and perform the functions -of thc 
. Pritdhun tilt sucl~ timc, not cxctxdiqg six munt hs, a new Pradllnn or 
' V p ~ P ~ a d h a n  isclectcd in tfrc manner as provided in scclion 9 and such 
nominated Pradltnn shall be .paid the honorarium for t h e  period 
during whic11 hc discharges the said duties and performs thc said 
functions. ". 

'8. V ~ l i c h ~ i ~  of.paymal t oj'konorariru~r.-Where the Vice-Chairman of 
a,Tanchayat Sami t i  and Zila -Parishad, Pradhan a!id. Up-Pmdhan of a Gram 
Panchayat: has ,been, paid an honarariu~n before 'the commencement of tl~is 
Act but after thc 1 st day o" April: 1988 he sluaII bc deemed to havc becn validly 
paid the honorarium, as i f  the provisions of scction 193 of the principal Act, 
as substitutcd by scction 7 of this Act, wzre in force a t  a'II material timcs 
whcn such payments wcre made. 

NOTIFICATIONS AND -RULES 
UNDER 

-THE. I~EM:~CAL:PRADESH PANCHAYATI R A  I ACT, 1963 
' DELEGATION OF POWERS 

PANCHAYATI RAJ DEPARTMJ2N'T 
NOTI FICATfON 

Slrin~u-2! the 2.9 t /I  -Sep tenrber, 1,989 

No. PCH-HA (5) 325176.-In exercise of tlic powers ves~ed in m e  under 
sction 4S (1) of thc~Himacl~a1 Pradesh , Punchayati Rnj Act, 61963 (Act 
Nu. 19 of 1970) *ad with rule 37 o f  the  Himachal Prndcs11:Gram PancIiayai 
Rulcs, 1971, I hercbp delcgatt: the polvcrs rclaling to the lcasing of land of 
fish . tanks/pands o \ Y . ~ c ~  : by Gram Panchayats to the Fisheries-Depart- 
nlcnt or. the' Fish Farmers Co-operntivu Societies ,and individuals as may be 
recommended by thc Fisheries. Depzrtment. Hin~acIia 1 Pridesh, for thc pur- 
post or encouraging fish production to the Deputy Commissiollers in 
Hirnachnl Pradcsh subject to the conditions that the procedure laid down 
in,'this, regard in the: Mirnacha 1 .  Pradesh, Panchayati Raj Act,. 1968 and tlic 
rules made thereun-dcr is  'followed strictly. a , .  

The-lcasc cascs will,be processed by respective District Pancl~ayat Oficcrs 
arid -record or-such, .lease cases will: be maintained in , the oflice of the 
Districr 'Panchyat Officer. :Tcrms.and conditions willr.bc-as undcr :- 

The Fisl~ecies Department and .FFnA will . identify 1Iic ,ponds beIonging 
1u tht Panchapis or to  thc Community, which can bc used for fish 
culture. 

1 .  Tbc Fjshcr!es Departn~ant and FFDA upill przpal-c bricfprojcct reports 
for - each one ofd  thtse . ponds: indicating tbtrcin tbe investment required in 
term:. of infrastructure, i:c4.,- raising of-em b a n b e n t ,  digging or clenni~g tIlc 
pwid, in~provement ofwater, improvcmcnt of soil, ctc. and the recurring 



aa: m c ?  n - w M  ~ i w f i r w m W * d ~ + ~ m ~ f *  
w h d i ,  ~ W B  .f~rl*, &Sf, &mi?, Jstft qm<e .ii, avf G=R s r, 

Tmh9 m;l, m,, f e i ,  w<m* w1 sfdm 3m-k TI awTi 
@* s'@ mM=q *aFii+m ZZT 
m m  b i  d7 q*3f+-rit m7*Tc-&im ~-t**al'?T 

T%? TIT, @,&rl& ~ ' I ~ ~ ~ F T W ~ '  
@,@a $53 m s * d h  - 1  nrnq-rf@i%v TG~lfYh~fm 

~7 fla-kms, a h ,  feaq, hv wk FITW md+ fga % W ~ F  
w m * * @ m l  . 

G'rcwi $K&T d q a  kim ql* f m d  ~4~699k51fi19zqk 
i?<kiq dm s r t E r M , q i  I w m = f r U z ? t ~ ~  r;k.mahirnGfG ammi 
f@t +m B a d =  &$ ~~ Llm 'inq swim, w w q i  m#r, 
@ Y ; n  *, h - 3 ~ % i k r n  e feaqldl *mfm * 5 
am rn* m i ? - G $ F +  + h g m m ~ r f = 4 m 4 G  FM, 
'!mwm ha* qm" i ;rmm srv* ;IT a%+ I 

g m r q t a r h  ~ ~ M W I  
Q.H.P., dated 441990, p. 841-842) ,-- 

A UTHORITATJ YE ENGLISH TBXT 

THE WJMACHAL P N E S H  PANCHAYATI RAT (AMENDMENT) 
ACT, 1990 

, , (Act No. 7 of 1990) 

ARRANGEMENT OF SECTIONS 
Seciions : 

1. Short title. . .  
2. Amendment of section 74. 
3. Amendment of section 75. . , 

i T ~ G d i n H i n d i  by the kimachal Pradesh Vidbau sibha, For Stamcnt  
, of.0bjec.k anda Reasoas See R.R.P. Bxtca., dated 124W P. 903 and 905.) . . . .  - ,  . .  . , 



( R E ~ i Y c J  tlte cssent of the Goverttor of Hittlaclzd Pradesh on lhe 8th - 
May, 1990 atid war ptlbiistled irt Hitlrli irr R - H P  E<rtra., dared 10-5-90 at 
page 1033 andirt English itz R.H.P. Extra, dated 10-5-1990 at paqe 1034) 

An Act firrtlzer f o atnend tlr e Hirnac/ial Praiieslt Pot~ct~uyuti Rqj . k t ,  
1968 (Act No.19 of 1970). 

BE it enacted by tht: Legislative Asscrnbly of Hilnnchal Pradcsh in the 
Forty-first Year of the- Republic of India, as follows :- 

I. Short title:-This Act may bc called thc Himachal PradesI~ Pancha- 
l-a-ati Raj (Amendmer~t) Act, 1990. 

2. Ametidmalt of seciio~l 74.-For the word "The elect ion" occurring 
in the begilining of sub-section (3) of section 74 or the Himachal Pradesh 
Panchayati Raj Act, 1968 (hereinafter called the ~rincipal Act), thc words 
"Subject to the provisions of sction 75, the election"  hall be substituted. 

3. Amenrfmet~t of secrion 75.-Tn hub-section (1) of sectiori 75 of the 
' 

Principal Act,- 
(a) before the first existing provision the folIowing proviso shall be 
inserted, namely :- 

"Provided that th: said periad may, where the general cleclion 
to thc Gram Panchayats are due'to be held within a kriod 
of one year from thc expily of thc prescribed term of the office 
of t l ~ c  Chair~pan or ViccXhairman of thz Panchayat Sarmti, 
bc extmdcd by thc Statc Govcmment for a peliod till the 
clection of their successors is notifitd w d e t  subsec?ioo (1) 
of section 68 of the Act; but it shall not ' be ,extended in 
any cast: beyo~ld a pesiod af one year tiom thc expiry of their 
prescribed term :" ; a1d 

(b) Tn the existing first proviso a5er !he rvoi d "Provid", the word 
"further" shall be nserted. 

(AUTHORITATIVE ENGLISH . I TEST. .- 

THE HIMACHAL PRADESA.PANCWYATI W 
(SECOND AMENDMENT) ACT, I990 

(Act No. 9 of 1990). 

ARRANGEMENT OF SECTIONS . 

Sections : 

I.  Short title and commsncemmt . 
2. Amzndment of section 3. 

, , 3. Repeal and savings. . 
1. Pas~cd in Hindi by the Hirnacbal Pradcsh Vidhan Sabha. For statement of Objects 

and Rwons sw REP. Extra.. 15-5-1990,P. 1106 and 1109). 



( R E ~ i Y c J  tlte cssent of the Goverttor of Hittlaclzd Pradesh on lhe 8th - 
May, 1990 atid war ptlbiistled irt Hitlrli irr R - H P  E<rtra., dared 10-5-90 at 
page 1033 andirt English itz R.H.P. Extra, dated 10-5-1990 at paqe 1034) 

An Act firrtlzer f o atnend tlr e Hirnac/ial Praiieslt Pot~ct~uyuti Rqj . k t ,  
1968 (Act No.19 of 1970). 

BE it enacted by tht: Legislative Asscrnbly of Hilnnchal Pradcsh in the 
Forty-first Year of the- Republic of India, as follows :- 

I. Short title:-This Act may bc called thc Himachal PradesI~ Pancha- 
l-a-ati Raj (Amendmer~t) Act, 1990. 

2. Ametidmalt of seciio~l 74.-For the word "The elect ion" occurring 
in the begilining of sub-section (3) of section 74 or the Himachal Pradesh 
Panchayati Raj Act, 1968 (hereinafter called the ~rincipal Act), thc words 
"Subject to the provisions of sction 75, the election"  hall be substituted. 

3. Amenrfmet~t of secrion 75.-Tn hub-section (1) of sectiori 75 of the 
' 

Principal Act,- 
(a) before the first existing provision the folIowing proviso shall be 
inserted, namely :- 

"Provided that th: said periad may, where the general cleclion 
to thc Gram Panchayats are due'to be held within a kriod 
of one year from thc expily of thc prescribed term of the office 
of t l ~ c  Chair~pan or ViccXhairman of thz Panchayat Sarmti, 
bc extmdcd by thc Statc Govcmment for a peliod till the 
clection of their successors is notifitd w d e t  subsec?ioo (1) 
of section 68 of the Act; but it shall not ' be ,extended in 
any cast: beyo~ld a pesiod af one year tiom thc expiry of their 
prescribed term :" ; a1d 

(b) Tn the existing first proviso a5er !he rvoi d "Provid", the word 
"further" shall be nserted. 

(AUTHORITATIVE ENGLISH . I TEST. .- 

THE HIMACHAL PRADESA.PANCWYATI W 
(SECOND AMENDMENT) ACT, I990 

(Act No. 9 of 1990). 

ARRANGEMENT OF SECTIONS . 

Sections : 

I.  Short title and commsncemmt . 
2. Amzndment of section 3. 

, , 3. Repeal and savings. . 
1. Pmcd in Hindi by the Hirnacbal Pradcsh Vidhan Sabha. For statement of Objects 

and Rwons stc REP. Extra.. 15-5-1990,P. 1106 and 1109). 



(Received tfie nsscnt of the Govel-~~or, Hintu~~lzc~l Pmrlcdt, on rlre 7th Jirrle. 1 990 
m ~ d  rr7ns prcblisltcrl ill Hil~di in X.H.P. Extra., eluted 8-6-1990 ni pngr , 
141 7 and it1 Blglish it1 R. H.P.  Exlm, h i e d  8-6-1990 at page 141 8). 

All AC I to fittre~ld tlte Fiinr atlrnl Prodcsl~ Pnncl~~rati Rnj (Ant~tldttl  sit) 4 

Act, 1987 ( A c t , N o .  13 of I957). 

BE it enacted by the Legislati~c Assembly of I-Linlachal Pridesh in the 
F~rty-first Year of thc Republic of India, ss follows :- 

1. Shart title an? commencement.-41) This Act may be called the 
Himachal Pradcsh Pmchayati Raj (Second Amendment) Act, 1990. 

(2) I t  shall bc dee~ned to I ~ v c  conlc into force olt the 4th day of May, 
1990. 

2. ~mcndment of sccti~lr 3,-In section 3 of the 'Himachal Pradesb Pan- . . .  
. . cbayati Raj (Arncndmz~it) Act, 1987 (1 3 of 1987), for the sim "." occurring 

at the end, the sign ":" shall be substituted and thereafter the fouowing 
proviso shall be added, namely:- I 

"Provided that wherever it is zxpedient to do so in thc.public ktercst, 
the period' of three ycars may be-extended by tbc State Government 
by a period not exceeding four months." , 

3. Repcar aud savings.-31) The Himachal Pradesh Pmchayati Raj 
. (Sccond Arnendmcnt) Ordinmcc, 1990 (1 of 1990) is hcreby rcpzaled. 

! 

. (2) N ~ t ~ j t h s t a n d i n ~  such repeal, .anything donc or any action taken 
under tbe said Ordjnance shall he deunled to have b e g  done or taken under 
the corresponding pmvisions of this Act, as if this Act had come illto forcc 
on the day on .which iuch thing was done or action was taken. 

NOTXFICATIONS A N D  RUGES 
Umkx 

THE PANCHAYATI R A J -  ACT, 1968 , . , . , 



j 9. No~ifjcd Arcn Colnruittrc, Arki. 
20. Notified Area Gm;ui t~cc ,  Rajgarh. 
21, Noti~ied Area Csnlmi tte:, Ghumarwin. 
22. Natifjecl Area C ~ u l i ~ i l t c e ,  Uehra. 
2?. Ndrificd Arca Committec, Sfirkadtat. 
24. Notified Arca Comalittee, Jogindernager. 
2$. Notified.Area Committez, Dhnlti, 
2G. Natifjed Area Committee, Nnrknnda, 
27. Notified Area Committee, Kotkhai. 
28. Notificd Area Cornmittcc, Jubbal. 
29. Notified Arcn C~rn~~ii t tee,  Suni. 
30. N~tificrl hrcn Con~rnitte;, Parwanou. 
3 1. Notified Arca Commitkc, Sarahan. 
32. Notified  art.:^ Cuinn~itteu, Talai. 
33. Ydtificd Arca Committw, N a ~ r o t ~  Bagivan. 
34. latified Area Cr~mmittec, Jawla Mukhi. 
35. Notified Area Conmittee, Rewalsnr. 
36. Nstitj'izd Area Cirtn~~~iltee, Chownri. 
37. Norificd Arcn Co:nuli t tec, Mnnali. 
3s. Nu~ificd Arcn Cornmittcc, Bhuntar. 
31). Ndt~licd Area Cooitnit te:, Baujar. 
43. Notified Arcs Committc:, Santokhgarll. 
41. Notified Area Committc:, Mcliatpur. 
43, Natified Arc3 Commi t t c~  DauIatpur Chowk. 
43. N?tificd Arc;\ Cornmittce, Gagret. , 

44. Notified Area Comnziltcc, Bho 13. 
45. N ~ l i f i c c l  Area Cumruiltce. Nadaun. 
46. Noti ricd Area Committec, Suja~~pur  7'ii.a. 

--A,-- .---- 
(R.8.P. Extra., datcd t 3-5ii991, P. 1139-1140). 

__CI- 

AUTfIONThTIVZ EYGLlSH TEXT OF 
THE TIlMACHhL YRADE3H :'A NCH4 fATI KhJ (AMKNDMEY I) 

ACT, 1991 

(Act No. 12-of J991)1 

ARRANGEhfENT OF SECTIONS 
Sect ions : 

1. 
2. 
3. 
4. 
5 .  
6.  
7. 
8. 
9. 

TO. 
11. 
12. 
13. 

Short t i t l e  and colnolenrcment. 
Amcndment of section 3.  
Amendment o f  secrion 6.  
Amendment of scction 3. 
Amcndmcnt of scc:ion lo. 
Amendment of section 1 1. 
Anendment of scction 56.  

' Amendment of sectiori 61. 
Substitulidn of section 63. 
Amendment of section 64. 
Amendment o l  :ection 66. 
Dclction of scztlon b7. 
Amcndmcnt of section 65. 

- + 

1. Passed in Hindi by t l~c  Himachal ~radesh  Vidhan Sahhn. Pa; ~internent of 
Obj-3s and R ~ s o n s s c ~  H.1-I.P. Extra,, dated 16-3-1991, pugcs 361 and.371. 



14. Amendment of section 69. 
15. Amendment of scction 70. 
16. Arncndment of section 73. 
17. Substitution of section 74. 
IS. Substitution of section 75. 
19. Substitution of section 85. 
20. Amendmcnt of section 1st;. 
21. Insertion of section 187-A. 
22. Addition of SCYE DULE-IV. 

(Rwived thc assent of the Governor, Himacha1 Pradesh, on the 3 r d  May, 
1991 and .was pubIished in Hindi in R.H.P. Extra., dated 4-5- 1991, P. 1034- 
1042 and In Englrsh in R.H.P. Extra.,dated 4-5-1 991, P. 1043- 1051) 

An Acr further to amerid the Himnchal frudqslr Patrchayati Rid Act, 1968 
(Act NCJ. 19 of 1970). 

BE i t  cnacteg by tbc Legislative Assembly of Himrtchal ~ A d e s h  in the 
Forty-second Year of the Republic of India as fo Ilovts :- 

I. Short title and commencement.-(1) Tnis Act may be called tbc 
Himachal Pradesh Panchaynti Raj (Amendment) Act, 1991. 

(2) Section f 8 of this Act shalI come into force on thc 1st day of ApriI, 
C1991, and the remaining provisions of this Act shall come into force 
on such date as thc State Government may, by notification; in the Official 
Gazettc, appaint and different dates may be app~rnted for dlffercnt provis- 
ions of this Act. 

2. Amendment oi sectfw 3.-In section 3 of the Himachal Pradesh 
Panchayati Raj .Act, I968 (I9 of 1970) (hcreinaftet referred to as thc prlnclpal 
Act), in sub-section (I),- 

(u) for  clause(^], the fcrllowit~gcl~useshallbes~ibstitutcd,nameIy:- 

"u) "Director" ineans thc Dircctol. of Panchayati Raj appointed under 
this Acl and includcs any other officer specialIy a~pointed by the 
Government to perform the functions.of the Director undcr . this 
Act;"; 

(6) in clausc (31, the sign and words", or co-opted" shall be dcleted; 
(c )  in clause (kk), the word "and" occurring at the end shall be 

deleted; and 
d in clause (10, for the sign "." occurring at the end, the sign";" 

shall be substituted and thereafter, the folIowing clauses (mm 
and (m i )  shall be addcd, namely ;- 

"(mln) "scheduled t?ibe" shall have the same meaning as assigned 
to it in  clause (25) of article 366 of the Constitution of India; 
and . . 

1 .  Provisioa~contnin~d in se~tions 2,-3, 4, 6 to. 17 and 19 to 22 of the Act mrnc 
nto forw -with immediate effect vide Not. No. pHGHh(1) 85/90. dated 9-10-1991 . . 
published in R.H.P. Extra., 'dated 10-10-199i, p. 2122. 





Up-Pradhan. s!13 11 be rece~*vcd- for such membcrs of the sc11eduIed tribes 
wjtliin the rcscrvatio~l provided for the men~hers of thc schcduled castes 
and thc determination o f  seats to bc reserved amongt t l~c scheduled castes 
and scheduled tribes shall bc iii p!.o!>ortion to thcir population in t h ~ t  Gram 
Sabha : 

, , L.rpJnrrcrirl?~-I.-TBe cqrcsssion "non-tri bnl arca" for the purpose o f  
this proviw shall m??n the nrens of  the Sfatc of Hiniacllal Pradesh other 
lhan the areas conlprised in the Districts of K.innaur, t h a u l  and Sriti and 
thc blocks of Pangi and Bharmaur of the Cbxrnha districl. 

L.v lonr~iion-JI.-FoI. the purpa qc of this sub-sect ion, tne pcrctn!age of 
rcats s f'  all 6: czlcu laicd to the nearest muI:iple c ~ f  onc by ignoring less illan 
onc-naif ano cslinting onc-llalf or more as one, for drtcr:7tining rhe rc- 
servation of seats for tile members of the  ~cncdulcd castes and wu.111cn." ; 

(6) for sub-s,:ction (3), tlic following sh:~ll bc st~bstitutca , namely:- 
"(33 Fvery clccted primary member OF the Panchayat Samiti re- 

presentinp the- constit~~cncy From wbicli he has k e n  elected 
shaIl.be the associate-mcoiber of thc G ~ r a  Pa~ichayars which 
wnstitu te such a consti~rencg nnd X L I C ~  an 3 siociate-fllenlbcr 
shall not be entitled to vote at .  but shall have the right to speak 
in and othcr$vise take part in rhc p!oceedings cf any meeting of 
tllc Gm~u .Panchayat or i ts Comariltces.": 

( e  afkr  sub-sm-ctiun~(4), thc .foIlowrng new sub-se~tioii  (4-A) shnll bc 
inserted, namely:- 

'7'4-A) I F  a pclson is cizcted to more tllan .one sedt for 01Ticc he shall 
. . rcsign,f~om all otllor scats .or 0 1 3 ~ 2 s  except one of 'his choice by 

writing under his hand nddresscd to the Deputy Corn missiontr, 
in tnc prescribed manner."; 

hi) in .clause \ i )  of ntb-section (51, thc .words "or ha4 not paid tbc 
:arrears ot' Sabha Fund or Sarniti Fund" shnllbe inserted after 
t ~ i c  words "Panchayat Sarniti" but bcforc the sign";". 

5. ,hcndrncnt of section 10.--€n scction 10 of tilt principa I Act, in 
thu Arst pruviw Iv sub-scction {2), thc sign and the vords ", but not beyond 
a total period >of two ycars" sha I1 be dclctcd. 

6. Amendment of section 11. --ln section , 1 1  of thc principal .4ct,- 
-- 

(n) ;liter the wvrds '-sIlall bc elcctcd" hut berm? i t  or& "in slrch 
manner", tile words "within one p a l "  shall be inserted; .and 

( 6 )  ' for the sign " ." occurring a t  the end, thc sign" :" shall bt subditu- 
tcd mlrl thereafter thc following proviso shall Ee added, namely -:- 

'.P~:ov;ded that thc vacancy thus occurrhg may not be fillccl I p if 
:tho une.upirv"rr tcr,-~ i less than one ycar." 

, - 
I .  Amzndment of seclion $5. - ! n  s :stion 56 of thc ,princip:il Act, fcr thc 

rvards- "mqy a t  nny ti:n:", ilte rvards s i1 .1  dgns "shall, within n period of w c  
ycar . t'r,, m thc dnlc nf su%nession of t lic Gram Panchayat," shall be sub- 
srituicd . 



8. Arncndment of section 61.-In secriqn 61 of the principal Act, in 
sub-scctbns (1) and (31, for the word "may" occurring aftcr the word "Go- 
vcmmcnt", the word "shilll" shaII be substituted. 

9. Substitution of scctiun 63.-Far section 63 o i  the principal Act, the 
following section &a11 be substituted, namely : - 

"63. Co~rstiluti~rr o Pd~tcllayat San~ifis.-C I )  The Panc~~ayat Samitl 
shall consist o ( the following members:- 

(u) primary members to be clected 'by secret ballot and by direct 
vote, in the manner prescribcd, by the lncmbers of Gram Snbha 
as provided hereunder: - 

( i )  one member from cvery two contiguous Gram Sabhas, clected 
by their members from amongst themsclvc~ subject to mini- 
mum of ten members: 

Provided that in a block in which the total number of Gram Sabhas is 
not divisible by two, one mcmber shaII be elected from the Gram 
Sabha having hishest population i n  the block irres~ective of the 
fact whettlcr the Gram Sabha is contlpous with other Gram 
Sabha or not: 

Providcd further that in a block whcre number of Gram Sabhas i s  
less than twenty, the nr~mbcr of ni~mbers to be elcctcd shall be 
determined on the basis of populat~on without spI itting the Gram 
Sabha as a unit in tilt prescribed manner; 

( i i )  seats shall bc rescrvzd for the schedu [ed caste and warnen i n  
every bluck in the manner as laid dawn in the Schedule-IV anncxcd 
to -this Act : 

Provided that in  aon-tribal areas where there is schcdu led tribe popula- 
tion in cirnstituency, scats siiaIl be reserved for such members 
o l  the scheduled tribes within the reseruatron provided for the 
members of tho schedu led castes and the determination of seats to 
bc reserved amongst the scheduIed caste and the scheduled tribes 
sllall be in proportion of illeir popltlation in that constituency : 

Provided further that Government may rota tc the seats for the scheduled 
castes and lVornen in every electim in the manner prescribed; 

Erplar~nriot~-T.-Tlie e~prcsssion "non-tribal ares',' Ior the purposc of 
th is  clailse shall mcan theareasof the Sate  of Hitimachal Pradesh other than 
the areas comprised in thc Districts of Kinnaur, Lshaul and Spiti and the 
Blocks of Angi and Bharn~arlr of the Chamba district ; 

(b) As.~ocini;? nret~~ber (s).- Every elected rncmbcr of the Himachal 
Pradesh Legislative Assembly representing the constituency 
of the which the Block as a whole or any part thereof Forms 
part shall he associate member; 

(c) ex-qf l i i c i~~  r~~~,r~b,;r.-The Sub-Divisional Oficer llnving juris- 
dicti .~n in !hc Block shall be cs-officio mcmber : 



Provided that an associate member or an ex-officio mcmbcr shall not bc 
entitled to vote at, birt shal I havc tlic right to spmk in and other~vise take 
part in the proceedings of nny mreting of the Panchayat Samiti or its Com- 
mittees. 

( 2  Nutwithst;indiug anything co~itained i n  th is  Act. the cleclion of 
prinlaq memb~rs  of Panchayat San;i t i  and Gratn Panchaya t 
s11nI1 bc hcld s~multaneously jn the prcscribcd mnnncr: 

Provided that if a pcrson is cIected to moie than one oficc or cent clC 
Panch, Pradlian and Up-Pradhan of lz Gram Panchnyat; and of Chairtii;~n 
or Vice-Chairman of a Panchaya! Sxmiti. hc shall vacate a1 1 ofices or scars 
but one of his choice by declaring his intention in writing in his band in I f i :  
manner prescribed to the prescribed auihrrrity." 

10, Amendment of section M..---In scc!ion 64 of the principal Act, in 
chase (11 for the sign "." occltrring :lt tbe cnd, the sign and word "; or" 
shall be substituted and thcreaftcr the folinwving ncxv sub-clause (nt) shall 
be added, namely :- 

" ( t ~ t )  has not paid the arrears of any t ~ x  irnposed by the Grnm Pa'ancIl- 
ayat or the Panchayat Samiti or the arrears of Sabha Fmd 01' 
Samitj Fund." 

11. Amend~neuf of Sectton 66,--In scctiun GG of the principal Act,- 

ill) the words "or co-opted" oca~rring aftel. ( Ile word "prinlary" but 
bcfore the word '*membcr~s" sIlall be dcleted, and For the word 
"co-opted" occ~irrjng after the word " H  memberT1 but before 
the words "to fjll", the J \ . - ? I - ~  "elected" shall be substituted. 

( I r )  in tllc proviso, 1112 words and sign "at a timc, bnt not bcyond'a 
totaI period of thva years" shall hc delutcd. 

IZ. Delellon of section 6-. -The existing sectioo~ 67 of t11e princ-ip? l Act. 
 long with iis hcxding sh:tli be delctcd. 

13. Amendment of sectinn 6%-Tn sectioll 61 u i  tllc principnl Act,- 

(0) in the existin2 heading for the wort;$ "Notification of election ctc. 
and oath of alle9ianccH, the ~vords "Oath or affirmation of allc- 
i 3 n c c "  sllall be substifutcd ; 

(b) sub~ectiqn (I ) shall he delcred : 

(4 in sib-scction (41, the words "c.~-ol~tion or" occurring after thc 
w,~r;L "ivhosc" blrt before the rvords "clectian has becn" sI~all be 
detetcd ; and the ;vords "co-option as a mcn~ber or for" occarriag 
after the words "eligible for" but before t l ~ c  uords "ztectiou a5 
t11c Chairman" shall bc d clcted ; arid 

(4 ine existing sub-sectiot~s (21, (3) and (4) shall b.: re-nurnberrd res- 
pectively as sub-sectjons (I),(:) and (3). 



14. Amendment of seeiiin 69.-h s:.-tiun 69 o l  thc principal Act. in 
sub-section ( I  ), Tor thc word "co-opted", thc ward "prin~ary" shall bc sub- 
stitutcd . 
15. Arner~dment uf section 70.-In section 70 of the principal Act, in 

sub-sccti.rn(l). aC12r thc ivoi-ds " f i I I d  up" but bcf~rethewurds "in thcman- 
ner", the i ~ i d ~  r'within one ycariron~ thcdatc of occurrancc of a vacancy" 
shaf 1 be inscrtcd . 

16. Amendment ofscction 73.-!]I slrb-scction(1) o f s e c t i o ~ ~  73o f  tlic 
principal Act,- 

(a) in clailsc (111, For thc sign and word ":fir", the sign"." si~ail  bc 
substituted; and 

(5) clause (c)  shall bc dcletd. 

17. S~bstItutio~~ of section 74. -For 'section 74 of t,hc principal Act, 
along with ~ L S  hcadiug, the fo I l o \ v i ~ ~ g  shall be substituted, namely:- 

. Eleci iu)~ of Chnirtt~n~ rrttd Vi~'e-Cl~ttir*~>~rrrl.-(l) After the declara- 
tion of reat ~t of election of the primary metnhers of the Paticliayat 
Satniti in thc p~cscribcd manner, the Dtputy Conlmissioner 
conuxncd, us any Gn~etted Oficec appclinted by him in this 
behalf, shall as soon as pussibIe but not later than one week of 
such declaration call nndcr his prcsidcntship a mccting cf all 
the. primary rnzrnbcrs for the pnrposc o f - n a ~ h  nr nfirrnatioi~ of 
allcginncc under scction 68. 

(2) I~mediatzIy aftcr oath or aRrm2Tion of a tlegiance under section 68 
I S  administered or made. the primary mem6crs of a Panchayat 
Samiti s l~nl l ,  in d ~ e  prescribed manner, clect qnc  of its rnen~bcrs 
to he the Chairman ana rinothcr member to b e  the -Vice-chairman 
of the Pancllayat Samit i.". 

18. S ~ b s t i f ~ t i ~ ~  of scction '75.-For sectioli 75 of thc princil.191 Act, 
Ihc following sfla11 be substituted, namely :-- 

"75. Terms o j  ofice of Cl~dintw~r ar~d Vice-Chninlm, -( 1) The tcrm 
of office of tne Chairman and of t11c Vicc- Chairman of :L Panch- 
a p t  Samiti elected in a meetin2 referred to in  su b-section (2) 
of seclion 74 shall bc five years : 

Providcd .that if the turn  of the office of the prilnary rnenlbers of a 
Panchayat Samiti is ceendcd by the Government as provided-in sccticln 66. 
the tcrm of the Chairman nnd of the Vice-Chairman may also bc ektcnded 
by the Govcrnmcnt by the sauw pcriud : 

Pl'ovided l'urthcr t h ~ t  if thc Gavernment, under scclion IU, urdcrs gcncral 
elections t..) Gram Panchay~ts before the cxpiry of their prescribed term. 
tOz Ch:tic.nan. th: .Vice-Chqirrnan and the pci mary fflernbers jkal l nlso ceasc 
to hold ofice: 

. -. . , ,  . -  

PravideJ ritrtl~zr t I ~ n t  thn Cl~nirman or lllu V,icc-Cltairn~an s l ~ n l i  cease to 
be the Cl~s i rn~a i~  or th.: Vice-Chairman i f  bc ceases to hc a primary menlber 
uf,the mPanchayar Sxmiti, or if, by a arcsolutiou passed by ;1 maioxity of the 
primary 111;mb~rs prescnt and voting, thc Plinchayat Samiti decides nt a 



meeting co~ivcwd for mnsideratidn of no conhdenw motion in the manner 
prescribk that hc shall vacate oAicc, in ~ u c l l  o case the Panchayat Sruniti 
shall elect n new Chairlnan or Vice-Chairman, as thc case may bc, in the 
same manner as prcscribca 11ndcr section 74, ivitnin a period of six ~iic>nths: 

Pravicld further that the quorunl for such a rnecting shall be two-third 
of thc total nunlbcr of primary members: 

F Provided further that sucIl vote of no-confidcnce shall not bc nlaintninable 
within twr, ycan of tile dafe of h i s  eIcction to such office and any suke- 
quent vote of no-co1i6;lence shall not be inaintdinnble within the intcn1al 
of t19a years of thc last niotion rif no-confidtnce: 

Provided further that the pzrson so clectcd cithcr under this scction or 
under section 76 or under section 77 shalI hold officu for t11c un-expired 
termof the persari-in wllosc place hu is tlccted as t hc Chairmitn or h ~ c  Vice- 
Chairman, as the case may bc : 

Provide(! further that an outgoing Chairman or Vice-chairman shall, 
unless the G~vzrnment otlleerwise dirccts, contin~tc to 110 td o f i ce  until tile 
elcctiotl of h is  successor is notified. 

(2) An outgoing Chilirman or the Vice-Chairman shall be re-elisiblc for 
eIbction if nther*ise qualified." 

19. S~hstllution of scctim 85.--For section 85 of the principal Act 
: r lon~  wit11 its !~-:xding, the follnwi~lg slratl be sabstituted, namcly :-. 

"85. .L)isdhili!,l lo iuk~-c' pdrt Bt clfs~.rts.vior~.- Xo Chairman, or Vice- 
Chairman or a member of Pancnaqat Snmiti shall vote on, or take 
part ill ,  the discussion of any question conlil~g up for considera- 
tion a t  a meetirig of Panchayat Samiti, if the question is one in 
ivhicb, apart from its gneral application to fne public, he 11as any 
direct or indirect pzcuniary interest." 

20. Amendment of section 186.--In section 186 of the  principal Act, 
for the ivarda ''DdpuQ Commissioner", the words "prescribed a~tthority" 
snnll b 2  substitdtcd, and the words "and his order thereon shall be final" 
shall b: dcletcd. 

21. insertion af section 187;~  -After section 137 of the principal Act, 
t he  foltowing new section 137-A shall be inseyted, namely:- 

"187-A. .4Pp2~~I~.-~6t\vitl~taritl i i lg anytJling contained in tl~is Act, 
anyperson aggrjep;.J by an ordei made by thz prescribed authorit). 
under CHAPTER-XIII of [his Act. may, within t l ~ c  prescribed time 
and in tne preseribd manner, appeal to such highcr authority as 
may bbs pfbcribed, and t hc decision of such higher ahthorily on 
such 3pp;sl sllall be final and shall not bc called in qucsti~n in any 
Gurt.": , , .  



22. Addition of ~ehedule -1~ . -  After the exlstlng SCHEDULE-111 appeti- 
ded' to the p~.incipnl Act, the folIowing SCHEDULE-IV shall be added, 
namely :- 

(Sez section 63) 

DISTRIBUTlON OF SEATS OF PRIMARY MEMBERS 

Rcscrved seats 
S1. Catcgories or Blocks ---- --- Un-Rcser- 
No. with total number Schedu lcd Castes FOF Total ved seats 

of seats (including women) women seats 
----- (other rescr- 
Men Women catego- vod. 

rles) 

-- -- --- 
I .  I0  2 2 4 6 ,  
2. 11 to 15 2 1 2 5 6 ta 10 
3. 16 to 20 3 1 3 7 9 t o 1 3  
4. 21 to 25 3 2 3 8 13 to 17 
5. 26 and above 4 2 4 10 16 and 

above. 

No&.--The term "seat(s)" denotes single-rncmber constitunecy~consti- 
tit.-ucics tc~ bz filled by primary rneulbrs in a Panchayat Sa~niti 
by election and is synonymous with the term "ward(s),". 

NOTIFlCATlONS AND RULES 

THE HIhmCHAL PRADESH PANCXL4YATI RtiJ ACT, 1968 

EXTENSION OF THE TERM OF CHAIRMANIVICE-CHAIRMAN 
OF PANCHAYAT SAMITIS 

[.4tr i koritative En,pli.~l text of nor$cotion No. PCH-HA(.! ) 33187-II, dated 
411; febrrrrrry, I 99 1 , isslred irl Hir~iii  nndp!rhiished in R.H.P. Ex fro., doled 
30-3-91, p .  624-6251, 

PANCHAYATi RAJ DEPARTMENT 

- NOT1 FIATION 

Sl~ftnlu-2, the 4111 February, 1981 
No. CCH-H A (I ~331~7-LT.-- Whel+eas, the term of t.he ofice of the Chairman 

and Vice-Chairman of thc Panchayat Ssmitis in, Himachal Pradesh is pres- 
cribed as twa and ahalfycars under suh-scction (1)of sectioni75 of the 
Himacbal Pradesh Parlchayati Raj Act, 1 968 (Act No. 19 of 1970); 



[Atb/i.shed Qt in Hittrli R.  Jl. P. Exlm., Arc(/ 11-7-1992, P. 2322-23231. 

bOC.41, SELF GOVERNMENT DEPARTMENT 

.YIiim/u-2., the 1811r MCZJ~.  1992 

No. ISG-F (6)1/9(1.--In excrcise of the powers confirred on him under 
section 434 of the Hirnadlal Pradesh Municipal Corpor*~tion Act, I979 
thc Governor, I-lirnachai Pradesh, is pleascd to suspend the resolution No. ' 
3(6), dated 13-3-1992 with imrncdiate effect becausc the action stipulatied 
in the said resdution of Municipal Corporation Shimla is likely to cause 
injustice and thereby annoyance to a group of pcople who as a social group 
deserve justice and the Government intends to frame a broader poliky for 
allotment to accommodate the legitimate interests of t hc genuinely needy 
scctions of public intcrstcd in such allotrrtent. - -- 
(R.H.P. Extra., dntcd 11-7-1992, P. 2323.) 

AUTHORITATIVE ENC;T,ISN TEXT 

THE HlMACHAL PRADESH PANCkXAYATJ RA.J (AMENDMENT) 
ACT, 1992 

(Act Nb."2 if 1992)l 

ARRANGEMENT OF SECTlONS 

I .  Short title and cominencemcnt. 

2.(Amcndment of section 63. 

G R b j i c a l  and savings. 

THE HIMACM PMESH PANCHAYAT~ WJ (AMENDMENT) 
ACT, 1992 

(Rw eived -the assetlt of the G7verrior, Hirnachai-Pr~desIi.~~~ the .25th Marcl~, 
I992 a11 J was priblis/ted in :Iiitt(li. altd Erlglish. in R. H. P. Extm., dnted - 

26-3-1992, puges 1582 and 1583). 

An Act firrther lo rrrltertd the Himacl~al Prade.slr ~mrclrajw!I.flaj 'get, 1968 
(Act  No. I9 qf 1970). 

BE it enacted by the Legislntivc Asscrnbly of Hirnachal Pradesh in the 
Forty-third Ycar of thc Rcpublic of Tndia as follows:- 

1. Shoit title and conl~r2ntetnent.-(1)This Act hay  be cnlledthe 
Himachal Pradesh PancIlayati Raj (Amendment) Act, 1992. 

(2) Tt shall be decmed to hake been come into force on thc 7th day 
of Deember, 1991. 
-- -- , - 

I. Passcd in Hindi by. th:: Himachat ~'mdzsh Vidhsn Spbhn. For Smtcment of 
Objects aft3 Reajon~ sez R.H.P. Extra.; dntcd 2 3 - 2 - l W ,  p. 1479 and 1481. 



2. At~ie~irlr~ic/~t  of st -u~iwl  63.-In srction 63 of thc Himachal Pradesl~ 
Panchayati Raj Act, 1968 (19 of 1970), for the words "from amongst r11e11- 
sclves" occurring in sull-claus: ( i )  of clause (rt> or  sub-section (I 1, t lie wards. 
sign and figure "out of tllc persons, who are not disqualified t o  be a 
primary member under section 64 or the Act and arc menlbcrs of any Grani 
Sabha within a Paochayat Samilj" shall be substituted. 

3. Repe;rrt,tl mid str11itrgs.-(I) The Himzlchal Pradesh Panchapti Raj 
(Sccond 4 mcndment) Ordinance, 1 99 1 is herehy repealed. 

(2) Notwithstar?di~?g such repeal, anything done ar any action taken 
under the said Ordinance shall be dcemed t ~ r  have bccn done or tn kcn under ' 
thc corresponding probisio~s of ?tiis Act, as this Act had come into 
force on the 7th day of December, 199 1. 

NOTlFICATIONS AND RULES 
. . 

THE HIMACHAL PRADESH PASSENGERS AND GOODS 
TAXATION ACT, 1955 

APPOXNThlENTS AND DE1,EGA'FION S 

EXCISE AND T.4XATION DEPARTMENT , 

NOTIFICATION 

Nu. EXN-F(18)f5/87.--In excrcise of the powers conferred by su b- 
section ( I )  of section 7 of the Himachal Pradcsh Passenseri and Goods 
 axd don Act, 1955 (Act No. 15 'of 1955) the Governor: of '~irnachal ' Pra- 
desh i s  pleased to ,appoint the Joint Excise and Taxation Cornmiss' :oncr 
{South Zone ) to assist tbe Commissioner for carrying out Ll~e purposcs o f m  
the said Act wit kin his territori;ll jurjsdict ion. 

---- 
a . H ; p .  Ertra., dated 13-S-1992, P. 1974). 

No. EXN-F((18)3!92.-In cscrcisc of t l ~ r :  powcrs conkrred by section '7 
of thc Himachal Pradesh Passzngers and Gosds Taxation Act, 1955 (Act 
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